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j LOK SABHA DEBATES

LOK SABHA

Friday, September 18, 1981/Bhadra
27, 1903 (Saka)

The Lok Sobha met at Eleven of
the Clock.

)
[MrR. Dweury SreARKErR in the
Chairl.

ORAL ANSWERS TO QUESTIONS

ot ¥y FHae g (i)

MR. DEPUTY-SPEAKER: Nothing
will go on record. This js question
Hour. Question No, 501—Shrj Virdhi
Chander Jain.

Rating of India by World Bank

_ *501, SHRI VIRDHI CHANDER
JAIN: Will the Minister of
FINANCE be pleased to state:

(a) whether it ig a fact that the
World Bank in g recent study has
rated India o5 the 10th poorest coun-
try among nations;

(b) if so, his reaction thereto; and

(c) whether the Worly Bank’s
rating of India is correct taking into
view the country’s achievements in
the fielq of agriculture, industry etc.?
' & .

THE MINISTER OF FINANCE

(SHRI R. VENKATARAMAN): (a)

to (¢). A Statement is laid on the

Table of the House.

2033—LS—1:

Statement

(a) No, Sir. According to the World
Development Report 1981, India is
the 15th country from the bottom of
the group of 38 “low-income coun-
tries (with GNP per capita of U.S.
dotlars 370 and below) with popula-
tion of one million ang above listed
in ascending order of GNP per
capita in U.S. dollarg in 1979, Of
these 15 countries, six are in Africa
ang nine in Asia. It should he noted
that 1979 wgg an exceptionally bad
year when there was a negative
growth of GNP and our per capita
income declined and this will have
affected the ranking.

(b) and (c¢). The World Bank's
computation of per capita GNP is
based on national accounts data pre-
pared by each country’s statistical
offices. However, as the World Deve-
lopment Report, 1981 itself empha-
sises, international comparisons of
GNP per capita have to be made with
caution ag they provide vonly” broad
indication of economie conditions in
different countries.

st gfay g WX ;. Tmaw S,
gv2" Taaqn ¢ Poge” o

ineffective population policies, failure
of the infrastructure, law returns
from public sector investments and
inefflcient succesg in export promo-

tions.
TAWT T FEIW AR W TS

FC A | ITAET g T
2 gt zw foafe &7 wwd &
fad @ FTER I 10 =
7 Ty fody #EW I X &
T FHETET 9T FE O H T AN

g’

SHRI R. VENKATARAMAN: ?/Ir.
Deputy-Speaker, Sir, the ranking
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does not really reflecy the economy
strength of the country. Thig ig the
point which I have repeatedly told
the House. For instance, the coun-
tries which are ranked higher than
India in the World Bank Report are
inreceipt of aid from us, concessionsl
as Wel] a8 Commereial. Therefore,
the fact that some countries have =
per capita income which ig higher
than ourg ang therefore ranked above
than ourg does not et all mean that
they are economically stronger or
sounder than ourselves. Sp far a5 our
economijc strength i8 concerned, I
have mentioned in the House geveral
timeg that we are among the first 10
industrialisey nations in the World.
We have the thirq Jargest technical
ang scientific personne| in the world
and these things are not reflected in
the per capita income. Many count-
fies which have a higher per capita
Income have a smaller population.
The wealth of the country, the na-
tiona) income of the country is
divideq by a smaller population and
this gives a gistorted picture of their
per capita income. Countrieg with
a larger population give g lower per
capita income ang therefore the

question of interpolation misses the
thrust.

ot abry vy ofF: Sury o, whe
sida I zf*ca T T3 T

1 e § ga T wﬁam‘t
TeT & uoT T & v 7 Jhe’E P
W HTH g A AT F AT F AT

SHR] R. VENKATARAMAN: I do
not know what the Member wants.
You want to know the ratio between
India and other couniries. T think it
is somewhere in the report.

o Paefie Py wiear : owmaw
wgrew, @ WA St § 9 SR
Y WIRT IR WIT FIT T WW
AT @GE ALIT AT | qo &
R Parie P A g, o R A A
w7 gfafwgr g7 dar P& v A
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SHRI R. VENKATARAMAN. Sir,
I do not know what the economist of
the Madhya Pradesh variety said.
But if it js true that he has said what
the Hon. Membey said, [ have to
say that he is wrong. The per capitn
income of countries, gas I said, is
calculated on the total GNP divided
by population and that does not
really represent the real economic
strength of the country. I will
explain, Sir. how, the purchasing
power in twe aifferent countries di-
flers. A cup of coffee in India will cost
25 paise and the same cup of coffee in
America will cost 25 cents,

(Interruptions)

AN HON. MEMBER:
Madras, Sir.

25 paise in

MR. DEPUTY-SPEAKER: What
he said ig correct. It should be 25
paise in Madras.

SHR;] R. VENKATARAMAN: 1
am only saying for instance. I am
not saying what a cup of coffee costs.
Just to illustrate I said this. A bus
ride in India will cost 50 paise and
in America it will cost 50 cents.
Sirnilarly a newspaper may Cosi §O
paise in India and 60 cents 1In-
America, Therefore, jt is the pur-
chasing power parity of these two
countries which is to be taken into
account: and that will reffect the real
economic comparisons. Ang on that
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basis there 14 what i* known ag the
International Comparison  Project.
They compare the real incomey of
countries per person in diffrent coun-
tries and they also publish some
statistics, ~We have used the per
capita income, because it is very fav-
ourable to us. On this basis we get
loans from the Worla Bank from
international institutions, IDA and
others. And therefore, why should
we give H up?. Ang it ig being used
by all people,

SHRIMATI GEETA MUKHERJEE:
Sir, ig it a fact that the World Bank
recently has refused a loan to India
which Indig wanted for its rural elec-
trification scheme, may be to the
tune of Rs. 400 crores? If so, is it
also a fact that the reason for refusal
is that the World Bank wanted India
to buy aluminium products at g much
higher rate than what ig obtaining
in our own country, from the foreign
countries according to the world
Bank's gescriptions. Wil} the Minis-
ter give us the rea] facts about it?

SHRI R. VENKATARAMAN: Sir,
1 do not have thig information. I will
look into this and reply.

SHRIMATI GEETA MUKHERJEE:
Anand Bazar Patrika two days back
has reported this.

SHRI JAGDISH TYTLER: My
question is regarding the rating of
India by the World Bank, Sir, First,
I would like to know the tota] World
Bank loang s0 far given to India and
the amount of loans promiseg and
the amount in the pipeline. May I
know whether it is a fact thet the
World Bank has expressed dissatis-
faction ang this reporting has emerg-
ed from the fact that the Government
did not toe their line?

SHRI R. VENKATARAMAN: So far
as the first part is concerned, I do not
have the information of the total loans,
because they fall under different cate-
gories. Some are given under IDA,
which are concessional loans; and some

BHADRA 27, 1903- (SAKA)
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are given on commercial terms. There-
fore, there are different categories fal-
ling under different groups and it will
be difficult to collect even this infor
mation. But if the Hon. Member wanlis,
I will collect it and give it to him.

As for the second part of the ques-
tion, usually the lenders iook into the
project. There is an appraisal and on
the appraisal if they are satisfied, they
say this project wili be accepted. It is
posed to the Bank; and on such ap-
praisals, our projects which are on the
pipeline, have all been accepted. That
is the position mow.

SHRI NIREN GHOSH: What is the
contrast betwd@en India and China in
this respect, as regards the rating in
the international market, their per ca-
pita income and the progress that we
have achieved, and they have achieved?

SHRI R. VENKATARAMAN: At one
time, China was claiming 1o be on the
developed countries’ list. And they
said that their economic progress was
very much higher than in other capi-
talist, markei-oriented economies, and
so on, Latterly, they have made an ap-
plication to the World Bank for ioan,
under the plea that their per capita
income is only $200. ’

PROF. MADHRU DANDAVATE:
Have they learnt from. you?

SHRI R. VENKATARAMAN: I don
know whether they have learnt mine,
or we have leamt theirs. The poin$
really is this: so far as the per capita
calculation of China'’s income is con-
cerned, we have no information as to
their total GNP. But on the basis of
the facts which they bhave furnished
to the World Bank now, they qualify
for concessional assistance under IDA,
if their per capita income iz below
$360.

SHRI BHERAVADAN K. GADHAVI:,
Is it a fact that in the last four yecars,
the approach of World Bank, as far as
giving loan to India is concerned, has
changed because the political situation
in the country has changed? Secondly,
ig it a fact that despite our efforts and
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despite the fact that we surge forward
in our economic development, by rat-
ing indiz in thig fashion it is the poli-
tical intention of the World Bank to
put a cloud on the eves of the people
that India is not progressing well?

SHRI R VENKATARAMAN: No, I
would not say that. After all, the World
Bank makes an assessment of the facls
as presented. So far as the attitude is
concerned, 1 would not say it bas
changed. On the contrary, we are recei-
ving favourable consideration of all
our proposals.

vttt A TE, Wi w8 At
JNTT A & wEwr i

*502. =it ydam weR o @y Pawr
T Patefes It awfv a9 o=
PoraTor o7 W1 =R @ AT &P
T

(%) 501 7w fFY F Pawlar #9-
Fr fet I, T *® #@< aw
1978-79, 1979-80 T 1980-81
® o= & P IR TH w1 Paad
afw T g

(@) I awr™ & fouw Se @y
q af I IR o H1 PpqAr b
T AT P,

(M ™ = i FT FF TF
SN T ®1 F.A fawad! A0 THET
B & g T T T FA & [aQ
T yarw Pau g afc gw o &7 a9t
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(@) ™ whfy &t iy ag 5 forg
7 Ing w1 @ 87

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) The
correct name of the unit is Mangloor
Ganesh Bidi Works, manufacturers of
Bidi No. 591 Bangalore. No Central
excise duty for the years 1978-79, 1979-
80 and 19{0-81, ig outstanding against
the party.

SEFPTEMBER 18, 1881
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{b) The amount of excise duty paid
by the said Company during thase
Years, is given below:

Year Amount of duty
paid

L T E S o e o S P e —

- e e |

1978-79. Ra. 4,21,24,628
1979-80. Rs. 5,97,95,660
1980-81. Rs. 5,64,13,897
(¢) and (d . No amount of excise

duty .is outstanding against the Com-
pany. Therefore, the question about
reasons for delay/measures for realis-
ing the amount does not arise.

ﬁaﬁrm Paar o5 =, FH FTF

Nt vy TR : o W wgTed
T T &1 IWar] & & fa 797«
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R W AP T ®
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MR. DEPUTY SPEAKER: Mr. Shas-
tri, you want these things should be
done with the knowledge of the Minis-
ter.

§i gy fug tewbPar @ w4
AET B AW I H1 AAA & qg T
T

FON R FEARI R AT A JO O
ff g7 % I I F PabEw w9
Lo o

SHRI A. K. BALAN: I think the
Minister may be aware of the biggest
cooperative society in the field of
manufacture of bidi, that is, Kerala
Dinesh Cooperative Bidi Manufacturer.

MR. DEPUTY SPEAKER: This is
not concerning this. I will not allow
that question.

SHRI A. K. BALAN: This pariicu-
lar company is working in Kerala.

MR. DEPUTY SPEAKER: All right

SHR; A. K. BALAN: Even though
the legitimate revenue from the exise
duty for the manufacture of bidi dur_
ing 1979-80 was Rs. 229 crores, the
government could collect only Rs. 103
crores. It shows a clear cut tax evasion
by the private manufacturers. At the
same time the bidi manufacturers in
the cooperative sector mainly the big-
gest bidi cooperative society in Kerala
is the Dinesh Bidi Society which had
to pay Rs. 152 lakhs. Now this socie-
ty is in financia] trouble. In view of
this fact, will the Government consi-
der to impoese excise duty on tobacco
instead of labelled bidi because the
private manufacturers are marketing
mainly the unlabelled bidi? If not
will the Government consider to give
a rebate to the cooperative societies?

BHADRA 27, 1803 (SAKA)
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THE MINISTER OF FINANCE (SHRIL
R. VENKATARAMAN): In the form
of a suppiementary, the hon. member
wants to know my budget proposals.
The question of levy of duty on toba-
cco was debated in this House and one
of the good things which the other gov-
ernment did was to take away duty on
tobacco, because it affected thousands
and lakhs of tobacco growers. There-
fore, we are not going to do anything
which has been for the benefit of gro-
wers. I can tell you positively tnat
we do not propose to reimpose excised
duty, on tobacco growers. It any other
concession is required, then an appl-
cation may be made and the Govaern-
meant wdll consider it on merit.

SHR] K. LAKKAPPA: There were
certain shady dealings done by this
company. They had not only evaded
excise duty and indulged in benami
transactions hut also evasion of income
tax. There are records. It was 3lso
reported in certain newspapers that o
huge amount of money had been pass-
ed on to the para military organiga-
tions like RSS and all fhat in Karna-
taka. It was also revealed that s
huge amount of donation was receiv-
ed during Chikamagalur election. 1
want to know whether all these facts
are brought to the notice of the Gov-
ernment and what action has »een
taken. Has any vigil been kept on
these activities and will the Govern-
ment also hold a detailed enquiry
into all these activities and report tha?
to Parliament?

SHRI SAWAI SINGH SISODIA: I
want to repeat the same reply wh.ch
was given to hon. Shastriji that we
have not got this specific information
up till now. But if specific informa-
tion is given of tdx evasion either on
the excise side or income-tax side,
certainly stringent action will be taken
against the tax evaders.

SHRI M. M. LAWRENCE: The hon.
Minister has admitted that a huge
amount in excise duty has been eva-
ded by these private owners. In view
of this fact, wiil the Government take
steps to encourage the co-oprative sec-
tor in this sphere and to do away with
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these private manufacturers from th's
sphere? They are exploiting the
workers also. In Karnalaka State
very low wages are being paid to peedi
workers when compared to Kerala.
The Central Government has promised
to take steps to unify the pay struc-
ture for beedi workers all over the
south and in the southern States. So
far nothing has come out. I am ask-
ing whether the Government is pre-
pared to encourage the societies &nd
remove the private sector from this
industry.

SHRI R. VENKATARAMAN: I have
not said that there is a great deal of
evasion. It is what the other Member
said. 1 did not say that there is a
great deal of evasion in this. I agree
with the hon. Member that coopera-
tives should be encouraged. It is also
the policy of this Government and we
will certainly try to encourage wher-
ever cooperatives come forward to
engage themselves in activities of this
kind, particularly beedi _manufacture,
colr manufacture and so on. We will
give all encouragement. But I cannot
go to the extent of saying that 1 will
abolish all private trade in this indus-
try.

Appointments in Central Excise and
Customs Collectorate Delhi.

+
*503. SHR]1 JITENDRA PRASAD:

SHRI BHEEKHABHALI:

Will the Minister of FINANCE hLe
pleased to state:

(a) whether the Central Excise and
Customs Collectorate, Delhi, invited
applications from meritorious national
level sportsmen .for appointment as
Excise Inspectors and Senior Clerks;
ete.;

(b) whether the appointments
against these posts have been wmade
on a war footing within a fortnight
from 7th July, 1981 which was the
last date for the receipt of applica-
tions after completing the formalities
of test/Interview;

SEPFTEMBER 18, 1981
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(c) It so, whether thousands of app-
lications fulfilling The eligibility condi-
tions were not at all called for written
test/interview while making these
appointments;

(d) whether responsibility for mak-
ing these appointments has been fixea
or proposed to be fixed and written
test and interviews of all the eligible
applicants contemplated by cancelling
the previous appoinfments: and

(e) if not, the reason far not getting
aside guch appointments ignoring the
interests of thousands of eligible ap-
plicants?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (e).
A statement is laid on the Table of the
House,

Statement

(a) In June, 1981, the Delhi Collec
torate of Central Excise, through ad-
vertisement in Press, invited applica-
tions for filling up, in accordance with
the relevant orders the vacancies in
the quota for Sportsmen in different
gardes, the number of which was 12.

(b) No Sir, it took nearly three
weeks to complete tpe selection.

(c) Only 552 applications were re-
ceived, These were screened by a
Committee composed of Senior Officers
having regard, inter qlia, to the require
ment of the Collectorate for sportsmen
in particular fields or games for which
the Collectorate, intended, or was in
a pogition, to build up the departmen-
tal teams, the standard of achievement
in such games of the applicants as
evidenced by the certificates produced
by them, and the other prescribed
qualifications of age etc.

Following the elimination through
this screening, 78 applicants were invi-
ted for field trials in the conduct of
which well-known sportsmen/coaches
were associated. Only 59 applicants
tummed up for the trials. 22 applicants
whose performance at these trials was
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petter than that of the others in tne
related games for which the Collecto-
rate required to recruit the sportsmeu,
were called for written test and inter-
view.

(d) and (e). Do not arise since, ex
facie, there has been no irregularity in
making this recruitment.

st fady warr @ Iy wgTew,
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&7 gt 9T T3 F oft wgiew @
IraT |1 PR eRifET a F W
2@y o1 @it e &9 A o WA
ﬁwﬁmﬁu‘eﬁmu‘ BES AL
Prfraw aPateseT @ g1 o ?

SHRI SAWAI SINGH SISODIA: You
will please excuse me if I place before
the House a brief background of this
problem. The general instructions is-
sued by the Ministry of Home Affairs
in August 1980 permit recruitment of
meritorious sportsmen against a sveci-
fied number of vacancies of the direct
recruitment quota. Not only this. Buf
the general] instructions of the Minis-
try of Home Affairs recognise about
20 games and sports for which meri-
torious sportsmen may be recruited
under this scheme. And, therefore, for
this Delhi Collectorate, some of its
officers including a few of those takemn
in the last recruitment, have been selec-
ted for training camps for Asiad 1982.
The recruitment for Delhi Collectorate
was for getting sportsmen for three
games and a few others like wvolley-
ball, badminton, for which it is in the
process of building up a team.

The other relevant
this:—

data is like
Total number of applications recei-
ved is 552. After going through the

applications number of called for trial
screening is 78. Number of persons
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who participated i fal screening was
59. Number of persons qualified f{or
written test and interview wag 22.
Number of persons finally selected was
12,

SHRI JITENDRA PRA : I had
asked for the crifetia for screening.
What were the special qualifications
mentioned?

SHRI SAWA] SINGH SISODIA; This
is in congection with the requirement
of a particular collectorate. In the
games or sports they required a num-
ber aof persons, and therefore, it may
be that some persons might have op-
plied they may be good sportsmen con-
nected with a particular game, but
they may not be there in a particular
game.

SHRI NAWAL KISHORE SHARMA:
Was it advertised?

SHRI SAWAI SINGH SISODIA:
It has already been mentioned.

SHR] JITENDRA PRASAD: My next
question is that I have got proof that
national level players have been left
out in the selection and close relatives
of the officers concerned have been
favoured. Will the Minister look into
the matter and if found correct, will
the interview be held again?

SHR]I SAWAI SINGH SISODIA: [
do not know the particular person was3s
expert in what sort of games, but I
will try to give the relevant informa-
tion here. Persons selected were 12 in
number Swimming 1, hockey 3, bad-
minton 2, volley ball 2, athletics 3 and
body-building 1. I do not know the
particular gentleman was from which
particular game. Therefore, if he zives
some particular information, the mat-
ter wil be examined.

SHRI XAVIER ARAKAL: Many of
the departments do recruit persons on
the basis of certain norms, but invari-
ably some allegations of corruption eic.
are there. Some allegations are beirg
made regarding recruitments made
by some inspection agencies under the
commerce department. Therefore, is
there a committee to screen the appli-
cants and do the recruitment or ig an
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individual doing the recruitment? Se-
condly, when you advertise these posts,
do you specily the minimum qualifica-
tions and ailied criteria, so that the
people at large will know these things?
In the absence of these things, many
allegations are coming up and we,
Members of Parliament are approached
by many people. Therefore, will the
Minister consider having a screening
committee consisting of experts and
MPs—ihey are also experts—to pre-
vent allegations of corrupt practices
being made against the departments?
Any appointment in any department
should be through a proper screening
committee, Will the Minister consider
it?

SHRI SAWAI SINGH SISODIA: The
hon. member has put a very valid
question. As far as selection is concer-
ned, there is a committee consisting of
senior officers and some experts also.
As far as complaints regarding the
selection in other departments are con-
cerned, 1 do not have that information.
But 1 will request the hon. member ihat
this is a question on sports and he
should take it in a sportsman spirit.

MR. DEPUTY-SPEAKER: Mr. Gir-
dhari Lal] Vyas. He is a good sports-
man'
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MR. DEPUTY-SPEAKER: Shri Janu-
lur Rahman—another sportsman!

SHRI JAMILUR RAHMAN: My iri-
ends Shri Jitemdra Prasad and Shr
Arakal have raised a very vital point
with regard to the appoiniments in the
central undertakings and central de-
partments. I woula like to ask whether
the Government will be kind enough
to appoint a central committee to ap-
point persons in various depariments
like Railways, Commeree, Finance, etc.
under the guotas which are being ad-
vertised off and on by various depari-
ments?

SHRI SAWA] SINGH SISODIA: No
such proposal is under the considera-
tionn of the Govermment. Prime facie -
such a proposal does not seem to be
practical, because there are different
organisations with different reguire-
ments. If is not possible to have a
central committee.

Hotel Kanishka and Ashok Yatri Niwas
Lagzging Behind Schedule

+
*504. SHRI K. LAKKAPPA:

SHRI H. N. NANJE GOWDA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is true that the twin—
hotel projects, Kanishka, Ashok and
Ashok Yatri Niwas of ITDC, are lagg-
ing behind schedule by 19 months;

(b) if so, concrete reasons therefor;

(c) whether this delay is likely to
cause cost escalation to the tune of
crores of rupees and if so, estimate
thereol,;

(d) what would be the quantum of
losses otherwise;

**(e) whether it is proposed to insti-
tute an inquiry and fix responsibility;
and

(f) other action proposed in the

matier?,
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI CHANDULAL
CIL&&DRAKAR): (a) Yes, Sir. In
the case of Ashok Yatri Niwas, the de-
lay 15 expected to be about 8 months
and in the case of Hotel Kanishka, 18
months.

{b) Both the hotel buildings are 24
storey structures and the experience of
execution of project of this nature has
shown that about 30 to 36 months are
required for completion of such pro-
jects. The delay in execution of this
project is mainly due to the following
factors:—

(i) In the case of Hotel Kanishka,
the original completion schedule of
17 months wag very ambitious;

(ii) the building contractor who
bad committed to complete the oull-
ding in phases could not adhere to
the schedule due to difficulties in
mobilisation of adequate equipment,
machinery and manpower;

(iil) substamtial increase in the
scope of the work, i.e. increase in the
built-up area by 20 per cent and in-
crease in the rooms from 300 fo 344
and also larger public areas in Fotel
Kanishka. In the case of Ashok
Yatri Niwas the area has also increa-
sed by 20 per cent due to one
additional floor being taken up on
the main building and two more
floors on the shopping complex;

(iv) provision of additional and
better facilities such as fire Jletec-

tion/fire extinguishing system, die-
sel generators; channel music in all
the areas, bath tubs in all the rooms
and hetter finishing specifications,
etc; and

(v) scarcity of construction mate-
rials, like cement and steel.

(c) and (d). As per original estima.
tes, Ashok Yatri Niwas and Kanishk
Ashok were estimated to cost Rs. 4GO
lakhs and Rs. 500 lakhs respectively.
On present indications, the revised
costs of these projects are likely to be
of the order of Rs. 430 lakhs and Ras.
785 lakhs respectively.

The increase in cost of these projects
is mainly due to increase in the scope
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of work by 20 per cent, normal escala-
tion upto the period of award of work
by 20 per cent and the provision of
additional and better facilities to the
extent of 10 per cent of the original
estimates.

(e} and (f). The progress of the exe-
cution of the projects has been revie-
wed and is being monitored. No in-
quiry is proposed to be instituted in
the matter.

SHRI K. LAKKAPPA: The twin
hotel projects, Kanishka Ashok and
Ashok Yatri Niwas of ITDC, were
sanctioned long back to provide more
facilities to the tourists, domestic as
well as international. But the conceps
to these projects was changed by the
ITDC during the Janata period.
These are 4-Star hotel®s and their
construction was started by the ITDC
during the Janata regime. The entire
design concept amd planning were
changed by the Janata regime to suit
the needg of the contractors at that
time, working under the previous
Minister for. Civil Aviation. The con--
tractors were asked to supply all
materiais including marble, furniture,
design decoration, etc. For all these
things, sub-standard material was used.
BEven in construction of the hotels,
sub-standard material was used ex-
tensively. The engineers were hand
in glove with those contractors, who
supplied the material. 1 this shady
deal of construction and other things;
the Government lost lakhs of rupees.

MR. DEPUTY-SPEAKER: All in-
formation you are furnishing. What
is it that you are asking?

SHRI K. LAKKAPPA: I would
like to know why the hon. Minister
is not fixing responsibility. How much
money was passed on when the pre-
vious Civil Aviation Minister was in
charge? Who appointed thig con-
tractor? What js the amount of sub-
standard material used in the construc-
tion? Is the construction according to
the specifications, plans and designs?
Why action has not been taken against
the engineer who is involved in this?

-
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MR. DEPUTY-SPEAKER: 1 think
he has put both the supplementaries
together.

SHRI K. LAKKAPPA: A huge
amount of money changed hands
during the Janata period to the coffers
-of the Minister holding charge of this
pertfolio. Therefore, I would like to
know how many irregularities were
commitied by the private contractors.
Will the hon. Minister institute an
inquiry? Will he also assure the
House that this inquiry will bring
about & meaningful change in the
design and other things to improve
the construction of the hotel?

MR. DEPUTY-SPEAKER: Both
.your supplementaries are over.

SHRI X LAKKAPPA: [ am
-demanding an anquiry. Sub-standard
material was used.

MR. DEPUY-SPEAKER: No, I
will not allow you to go on further.
You are taking too much time, What
is it? It is not a discussion. Both
the supplementaries are over for you.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P
SHARMA): Sir, in answer to the
main question, my colleague has clear-
1y stated that there are two reasons
for the delay in the completion of the
projects, Ashok Yatri Niwas and
Kanishka, Firstly, at the time of
starting construction, the estimate of
time for the completion of the project
was not properly made. So, it has
taken some more time. The second
reason for increase in the cost of con-
struction is the increase in the scope
of the work, which is 20 per cent in
one case and 18 per cent in another
case. There were also other reasons
like non-availability of material. The
main reason for the cost escalation is
the increase in scope of the work and
the rise in prices of materials during
that period. .

SHR) K. LAKKAPPA: My ques-
tion hat not been answered. Sir,
please listen to me. Sub-standard
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material wa< useq and there was
wrong designing ang wrong planning.
Because of thix we had to pay more.
It was stated that the private con-
tractor of the ITDC was appointed by
the previous Civil Aviation Minister.
Will he hold an inquiry as to how
much money passed hands, how much
sub-standard material has been used
and how many shady deals have taken
place?

SHRI A. P. SHARMA: Sir, I have
stated the reason for the delay. The
cost has been revised, as also the
Schedule for commissioning of these
hotels. And if my bon. friend is in-
terested to know this, I can layon the
Table of this House the revised time-
table for the commissioning of these
hotels. :

MR. DEPUTY-SPEAKER: Mr.
Nanje Gowda.

SHRJ K. LAKKAPPA: Sir, I want
to put my second Supplementary.

MR. DEPUTY-SPEAKER: No, no.
Please sit down. Mr. Nanje Gowda.
Now it is over. Please sit down, Mr.
Lakkappa. You cannot take the time
of the House completely,

SHRI K. LAKKAPPA: I am not
taking the time of the House. I am
entitied to put the second Supplemen-
tary. I have got the right to put my
second Supplementary.

MR. DEPUTY-SPEAKER: No, no.
On one question you want to take the
entire time. Kindly cooperate. Now,
Mr. Nanje Gowda.

SHRI K. LAKKAPPA: 71 have got
the right t{o put the second Supple-
mentary. You give me the reason as
to why you are not allowing my
second Supplementary.

MR. DEPUTY-SPEAKER: You had
your say, Mr. Lakkappa. Please sit
down. 71t is all right. You have taken
more time. Now, Mr. Nanje Gowda.
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SHRI H. N. NANJE GOWDA: Mr.
Deputy-Speaker, Sir, the hon. Minis-
ter stated that the contractor could
not mobilise adequate equipment,
machinery and manpower. That
means, the antecedents of the con-
tractor were not taken into comsiders-
tion while awarding the contract.

Now, Sir, I want to know {a) what
are the different items of work in both
the hotels, those which are put to
tender, and how many contractors
tendered the work, how many tenders
were conditional ienders, whether all
the tenders were evaluated before
taking a final decision and whether
advances were paid to the contractors,
If s0, how much? T would also like
o know whether the original agree-
" mentg were revised and supplemen-
tary agreementg were entered into,
whether the rates were revised, what
is the date of the original contract and
the date of the supblementary
agreement; (b) The hon. Minister
stated three reasons for the increase
in the cost, that is, increase in the
scope of the work and normal escala-
tion up to the period of award and
also provision of additional and petter
facilities. What are the break-up
figures of these in terms of money?
Sir, T am tolq that the Urban Arts
Commission have prescribeg certain
height limit in this area for construct-
ing the hotels. I guppose it is about
120 ft. Now they have given per-
mission for 200 f#f. What prompted
the Government to revise the decision
and accept the tender?

SHRI A. P. SHARMA: First of all,
I would like to make it clear that
in this particular case the contractor
is NBCC® the National Building Con-
struetion Corporation, a Government
of India. public sector undertaking.
This is for the main work. There has
been some other private contractor
also for some other work, but for the
main work it is the NBCC and the

y NBCC was awarded a contract in the

case of Ashok Yatri Niwas. The civil
and the struetural work for this pro-
ject was awarded to M/S NBCC, a
Government of India Undertaking,
towards the end of January 1979 and
the work started in February 1979.
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In the case of Hotel Kanishka this
was again awarded to NBCC and
these, works started in February 1979.
Both the works started in February
1979.

Sir, my friend wanted to know many
things and one of the things that he
wanted to know was &s o why the
estimate was revised. I have given
the reason as to why the estimate was
revised and it was mainly due to the
increase in the cost of these projects.
The reason for revislng this is due
to increase in the scoepe of work by
20 per cent, norma) escalation up to
the period of award of work by 20
per cent, and the provision of addi-
tional and Dbetter facilities to the
extent of 10 per cent of the original
estimates. This was the main reason.
There was no other reason.

SHRI INDRAJIT GUPTA: Sir, I
think the reply he has given is causing
great dismay to the Finance Minister.
What is to be done? The costs are
going up all the time. I would like
to know from him whether in view
o¢ this admitted bungling in the
original assessments and the schedule
for construction, he can give any firm
commitment to this House that these
two hotels will be completed in time
for the ASIAD games, we were told
that they were being constructed for
the purpose of ASIAD games.

SHRi A. P. SHARMA: The revised
schedule is—4 Guest room floors (84
rooms) and public areas like Coffee
shops, main lounge and tea lounge.
These are likely to be commissioned
by November/December, 1981.

Another 7 guest room floors (147
rooms) main restaurant bar and Con-
ference Hall by January/February,
1982 and the balance 4 guest room
floors roof top restaurant and com-
mercial commissioning of hotel by
March, 1982.

This is the revised schedule fo-r
Hotel Kanishka, We hope that by this
time this will be fully commissioned.

In the case of Yatri Niwas—

7 guest room floors (215 rooms) a
shopping complex, main lounge, téa
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lounge and cafetaria by November/
Pecember, 1981,

Next 4 guest roomsg floors (122
rooms) and restaurant by January,
1982,

Balance guest room floors with con-
ventional furniture by March, 1982.

My friend will see that both the
hotels will be fully commissioned
before the game—ASIAD 1932.

Huge Scale Import of drugs by USSR
! | +
*504-A. SHRI R. L. BHATIA:

SHR7 B. V. DESAI:

Will the Minister of COMMERCE
be pleased to state:

¢(a) whether a USSR Pharmaceuti-
cal Team visited India last month for
studying the possibility of importing
drugs from India on a large-scale;

(b) it so, the outcome of discussions
held py them with the pharmaceutical
manufacturers in the private sector
and the I.D.P.L,;

(¢) whether the deal will be on
Government-to-Government basis or
the U.S.S.R. will purchase direct {Tom
the pharmaceutical manufacturers; and

(d) the names of some of the im-
portant drugs for which the USSR
has expressed a desire to import?

THE MINISTER OF STATE IN THN
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a) to
{(d). A statement is laid on the Table
of the House.

Statement

(a) to (d). A three-member team
of the Ministry of Health from U.S.5.R.
visiteg India during August, 1981.
Their visit to India was primarily to
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acquaint themselves with the function-
ing of pharmaceutical unitg in India.
During discussions held at the Basic
Chemicals, Pharmaceuticals and
C{{imeﬁcs Export Promation Councll,
no mention was made regarding pur-
chases. Since they were members of
the Ministry of Health connected with
registration of drugs, their discussions
were mainly about registration forma-
lities.

SHRI R. L. BHATIA: From the
statement one cannot make out
whether the high powered team of
three Memberg of Ministry of Health,
U.S.8.R. came to India just for visiting
the health of our public undertaking,
IDPL, etc. Was this team invited
by the Government of India or this
team came on their own? If they
came on their own, what interest had
they shown In our public under-
takings cancerned?

SHRI KHURSHEED ALAM KHAN:
No doubt the personne] of this team
belonged to the Ministry of Health
of USSR. But they were not invited
by us. We had no information about
the arrival of this team from the
U.S.S.R. or from our own Mission in
Moscow. It appeared that the team
came here in order to find out and
see for themselves the standard of
manufacturing of pharmaceutical pro-
ductg ip this country and quality con-
trol. This was their purpose. There- "
fore, they visited a number of phar-
maceutical manufacturing units at
places—Ahmedabad, Baroda, Delhi,
IDPL and apparently they went back
quite satisfied.

SHRr R. L. BHATIA: This seems
to be a very strange affair. Neither
the Government of India invited them
nor they showed to the Government
of India any interest. They came on
a visit all the way. I think there is
something which probably the Minis-
ter is not trying to tell us. Is it a
fact that discussion took place with
regard to expansion of our JDPL and
other pharmaceutical concerns with
the help of USSR? 1If so, he ma¥
kindly give us information.
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THE MINISTER OF COMMERCE
AND STEELL AND MINES (SHRI
PRANAB MUKHERJEE): 71 can just
supplement. There ig nothing wrong
in this type of delegation's visit
Sometimeg they come. They explore
the possibllities and when they want...

SHR1 ATAL BIHARj] VAJPAYEE:
Without information?

SHRI pPRANAB MUKHERJEE: Yes,
sometimeg they come. Take the case
of tobacco. A large number of them
come and they discuss with the private
traders. If it is a canalised item, if
they want to have it, they come and
discuss with us. If they have to take
from the private trader, they come
and make direct contact. Therefore,
there is nothing wrong in it.

SHRI R. L. BHATIA: In that case
they shoulq tell us that they met the
private traders and they wanted pur-
chases of Indian medicines from the
firms.

SHR] PRANAB MUKHERJEE:. Our
Export Promotion Council (Fcono-
mic Cell) was also told by one private
drug manufacturer Shri Babu Bhal
Patil that they had some meetling.
It is just an exploratory visit. Theay
had some preliminary discussion. If
they fing they are actually interested
and they are taking a number of
drugs. But they want to expand the
the area.

SHR] B. V, DESAI: In view of the
fact that USSR is very much interest-
ed in purchase of drugs from findia
and, whereas previously they were
having contacts and purchasing thesg
drugs only from the multi-nationals
from our country and now they have
shown interest in our public sector
undertakings as well as in private drug
manufacturers, may I know from the
_hon. Minister whether the Govern-
ment of India will explore thig pos-
sibility and improve the position of
exports vis-a-vis USSR which is now
about Rs. 40 crores. Of course, as it
is also, if I am correct, Rs. 40 crores
is not a small amount as compared to
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Rs. 76 crores which is the total export.
Will poth the figures get improved by
the consistent effort of the Govern-
ment of India to export drugs "to
USSR? :

SHR] KHURSHEED ALAM KHAN:
It has been already admitied by the
hon. Member himself that there has
been an increase in the export of drugs
to USSR. . The practice iz that the
representatives of two sides meet and
decide the requirement of the country
for the calendar year and, for the
year 1980-81, as already stated,
Rs. 40 crores target hag been fixed
and, out of this, Rs. 17.61 crores has
already been achieved upto June, 1981,

TEIT H IWT AT F 0T AR
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uT? I o Faias freE &
o=y Ag1 foum 9T wr 2° 1 w1l oat
M AeT g Pw o weTew P awd
T o g3 eraw & PR owwr oay W
z !

SHRI PRANAB MUKHFRJEE:

What is the fact, 1 can just inform.
1 cannot create fact. The refact of the
matter is that our Embassy did not

.send any information to us, por did

they contact us, nor did the Health
Ministry indicate us any information
about it. Therefore, I just share the
information with the hon. Members.

SHRI ATAL BIHAR] VAJPAYEE:
But you approve what has happened?
Have you told the Russian friends that
they should come after informing us
so that they can be looked after and
properly received?

SHRI PRANAB MIKIERIEE
That is a different issue. Sometimes,
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delegations come. Take the case of
tobacco.

SHRI ATAL BIHAR] VAJPAYEE:
Again tobacco.

SHRI PRANAB MUKHERJEE:
This is the practice. A large number
of delegations come. They go to the
centres and they establish contacts
with the producers and they leave, It
is not that the entire trade between
USSR and Government of India is
through public sector agencies.
Certain trade is through public sector
agencies and certain trade is through
private sector agencies. Therefore,
how we come into the picture I am
unable {0 understand.

SHRI GHULAM NABI AZAD: May
I know whether there is a shortage
of drugs in India presently and
whether the export of drugs to USSR
will not add to the difficulties and
aggravate the position of local drug
suppliers? With the drug industry
presently in the doldrums, how does
the Government propose to meet and
honour the extra drug commitments
required for export purposes to USSR?

SHRI KHURSHEED ALAM KHAN:
It is obvious from the fact that there
has peen a steady increase in the ex-
port of drugs from this country.
Therefore, there is no shortage of these
drugs. May be, at some time or other,
‘there might be some shortage of some
particular special drug. That is
another thing. But as far as the total
requirement of drugs is concerned,
there ig no difficulty and ib will be
possible for us to meet the total re-
quirement o USSR and other coun-
iries where we are also exporting
drugs.

IA Avro Plane Crashlanded at Man-
galore

*507. SHRI JANARDHANA POOJ-
ARY: Wil] the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Indian Airlines Avro
plane crashlandeq at Bajpe airport,
Mangalore on 19th August, 1980; and

SEPTEMBER 18, 1981

Oral Answers 28 l

(b) it so, the reasons for the crash
landing?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI CHANDULAL
CHANRAKAR): (a) Indian Air
lipes HS-748 (AVRO) aircraft VT-
DXF, while operating flight IC-557
(Bangalore-Mangalore) overshot the
runway while landing at Mangalore at
1502 hours on 19th August, 1981.

(by The accident’js under investi-
gation by an Inspector of Accident
appointed by the Director General of
Civi] Aviation under Rule 71 of the
Aircraft Rules, 1937.

SHRI JANARDHANA POQJARY:
It was a providential escape not only
for all the passengers put also for the
Finance Minister of Karnataka when
the accident took place. The awful
condition of the Mangalore runway has
been brought to the potice of the
Authorities. The Mangalore Ajrport
runway is no¥ at all sufficient for the
operation of the Avro during the mon-
soon. Particularly Boeing .annot be
operated during the monsoon season.
It has been stated on the floor of the
House that a new runway would be
constructed very soon.

May I know from the Hon. Minister—~
when the new construction will be
commenced? Any delay in the execu-
tion of the construction will be disas-
trous. What would be the amount that
would be spent for the construction of
the new runway?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): It is true that there is
certain difficulty in the operation of
aireraft so far as Mangalore ig con-
cerned. During the rainy season, the

737-Boeing was not operated. It i$™

only the Avro aircraft that operates
there at Mangalore airport and in that
also a lot of care and caution is taken.,
The runway is, no doubt, old and,
therefore, it is under the consideration
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of the Government whether the run-
way should be extended of whether a

paralle]l runway can be constructed
there,

So far as the question of extension
of the runway is concerned, it is likely
to cost more or less the same amount
as it will cost for constructing a
parallel runway. Therefore, the
question of construction of a parallel
runway at Mangalore is under con-
sideration of the Government and the
survey has bheen conducted jn this
regard. . “_{}_

SHRI JANARDHANA POOJARY:
My specific question is what would be
the cost of the runway. Not only that.
It has been brought to the notice oi
the authorities, by the Commercial
Pilots Association that the basic navi-
gational facilities are absent at
Mangalore airport. If that is so, what
are the pasic navigational facilities
that have been provided? What efforig
have been made in this regard? Not
only that. What amount has been
granted for the development works at
Mangalore airport and also for the
construction of the building? May I
know from the Hon. Minister the
actual cost of the runway that is
going to be constructed?

SHRI A. P. SHARMA: The cost
of the construction of a parallel
runway cap only be known after the
survey is conducted and the estimate
is prepared. But the intention of the
Government is, no doubt, to construct
a parallel runway to meet the present
difficulty there. :

SHRI NAWAL KISHORE SHARMA;:
It is not a question of Mangalore only.
In most of the airports, runways are
in the worst condition and they are
not in a position to receive the Jets
also. In view of this, what is the
thinking of the Ministry about the
construction and re.construction of
most of the airports for receiving the
fast-growing traffic?

SHRI A. P. SHARMA: A general
survey of all the airports in this
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country is being conducted from time
to time to find out the deficiencies
or difficulties on the particular air-
ports and I woulq like to assure the
Hon. Member that wherever such
difficulties are found, steps would be
taken to improve the facilities and
also to improve the runway and the
airport so that the present difficulties,
if any, should be removed.

WRITTEN ANSWERS TO QUESTIONS

Exploration of Gold in Orissa

*505. SHR] K. PRADHANI: Wil
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for exploration of gold fields
in Orissa; ang

(b) if so, what is the
yvield of gold in Orissa?

estimated

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE) (a): The
Geological Survey of India ang the
Directorate of Mining and Geology,
Government of Origsa, are engaged in
exploration for gold in parts of Orissa
State.

(b): The current explorationg are
of a preliminary nature. Reserves of
gold will be known only after com-
pletion of the detaileg investigations.

Difficulty Experienced by Engineering
Exporters

*506. SHR] BHIKU RAM JAIN:
Will the Minister of COMMERCE be
pleased to gtate:

(a) whether it is a fact that the
Engineering exporters are facing diffi-
culty due to recent twenty per cent
hike in steel prices;

(b) whether it is proposed to Libera-
lise the scheme for distribution of
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domestically produced steel at jnter-
national prices to the exporters; and

(c) the main items covered by the
price protection scheme?

THE MINISTER OF COMMERCE
AND STEFL AND MINES (SHRI
PRANAB MUKHERJEE): (a)
Following Government's announce-
ment to accord full price protection to
subsisting engineering  contracts
without an escalaion clause as on
8-2-1981 ana supply of steel at inter
national prices for all exports after
89-2-1981, no difficulty has been repor-
ted by the engineering exporters.

(b) No, Sir.

(¢) The items covered wunder the
price protection scheme are as
under: -

(i) Pig Iron
(ii) Billets/Blooms/Slabs

(iii) Heavy Structurals—Jiosts/
Channels/Angles/Tees

(iv) Light Structurals—Joists/
Channels/Angles/Tees

(v) Rails
(vi) B.P. Sheets
(vil) G.P. Sheets
(viii) M.S./C.R. Sheets/Coils
(ix) H.R. Sheets/Coils
(x) H.R. Skelp
(xi) M.S. Rounds
(xii) M.S. Wire Rods
(xiii) Bar & Rods in Coils; and
(xiv) M.S. Plates.

Shifting of Examination Centre of
Sail from Rourkela to Calcutta

*508. DR. KRUPASINDH{U BHOI:
Will the Minister of STEEL AND
MINES be pleased to state:

{(a) whether it is a fact the Ex-
amination Centre of Steel Authority
of India Limited for recruitment of
Executive Trainees has been shifted
from Rourkela to Calcutta; and

(b) if so, the reagons thereof?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). It is not correct that the examlni-
tion centre was shifted from Rourkela
to Calcutta. However, with effect
from 1979, examination centreg at
several places, including Rourkela,
were discontinued as a measure of
economy and administrative con-
venience.

Supply of Cotton to Spinning Mills of
Tamil Nadu at a Lower Price

*509, SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of COMMERCE be pleased to state:

(a) whether Government of India
have jnitiateq any plan to supply
cotton at a lower price to the spinning
mills of Tamil Nadu with the objec-
tive to bring down the price of yarn
there;

(b) if so. details thereof; and

(¢) whether Government propose
to take interest in implementing it
with regard to the Spinning Mills of
Kerala also”?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to
(¢). In order {0 meet the emergent.
situation in Tamilnady in June 1981,
the Cotton Corporation of India was
asked to supply 8,000 bales of cotion
at given prices to the National Textile
Corporation. The National Textile
Corporation was in turn required to
supply hank yarn. at predetermined
prices to Director Handlooms Tamil-
nadu for making it available to Hand-
loom Weavers. Recently, Government
have allowed the import of about
40,700 bales of cotton from Pakistan.
Since the price -of this cotton is some-
what lower than local cotton, it has
been deceided that yarn manufactured
therefrom will be supplied to weavers
at predetermined prices. It is antici-
pated that over 30,000 bales will be
.available for supply of yarn to hand-
loom weavers. '
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Foreign Airlines duped Counry

*510. SHRI D. M. PUTTE GOWDA!:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the
country has been duped to the tune of
Rs. 50 crores by the foreign airlines
ag per news-item  appearing in
“Curnent” Weekly of August 22 1981;

(b) if so, full factg thereof;

(c) whether any inquiry has been
ordered by the Government; and

(d) if not, what other action has
been taken against the defaulting
foreign airlines?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). No Sir.
However, some foreign airlines are re-
ported to be indulging in unethical
practices in order to attract passengers
by offering sizable discounts. The
International Air Transport Associa-
tion (IATA) is aware of the same
and intends to conduct a market sur-
vey Shortly in an attempt to eradi-
cate such practices.

(c) No, Sir.

(d) Government will decide on the
course of action on the basis of the
results of IATA Market Survey.

Kudremukh Iron ore Project

*511. SHRI S. M. KRISHNA:

SHRI KUSUMA KRISHNA
MURTHY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a2) whether one year after its com-
pletion, the Kudremukh Iron Ore
Project in Karnataky is still facing
uncertainties;

(b) whether all efforts to sort out
ouistanding issues with Iran have
failed;

(c) what efforts have been made to
find other buyers for the concentrates
made at Kudremukh; and

2033 LS—2

(d) what steps are being taken to
sustain this Rs. 650 croreg project from
languishing?

THE MINISTER OF COMMERCE
AND STEEI. AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
Kudremukh Iron Ore Project cannot
be said to have been completed yet as
only one out of the * four production
lines of the project has beem commi
ssioned so far. The project is not
facing any uncertainty so far as its
completion and operation is ccncerned
Only in regard to the sale of its pro-
duct alternale arrangements have yet
to be finalised,

(b) No, Sir., The negotiations are
expected to be resumed shortly.

(¢) Vigorous efforts have been
made to find alternative markets. Ro~
mania has agreed to buy approxima-
tely 3.5 million tonnes of the concen-
trate over a period of 3 years start-
ing from 1981-82 as part of the con-
tract to set up a pellet plant. It is
expected that other orders would
materialise as g result of the efforts
being made,

(d) A part from sale of concentrate
to other parties, it is expected that
Iran may ultimately take about 4.5
million tonnes a year after its plants
are set up. A pellet plant is also being
set up at Mangalore to convert 3 mil-
lion tonnes of concentrate into pellets
for exports.

Use of Imported machine by M/s.

Southern Bottlers (P) Limited

~*512. SHRI DHARAM BIR SINHA:
Will the Minister of COMMERCE be
pleased to refer to the reply given to
Starred Question No. 672 on 3rd
April 1981 regarding licence to M/s.
Southern Bottlers (Private) Limite
and state: .

(a) whether M/s. Southern Bottlers
(Private) Limited are using the im-
ported machine;

- v

.
» - .
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(b) whether they have taken per-
mission from Government to sell the
imported machine or allow anyone
else to use jt;

(¢) who is using the machine at
present and when did they get it from
Southery, Bottlers; and

(d) what filling machine Southern
Bottlers are using at present and
where they have got it from?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(c). According to the jnformation re-
ceived from the Company, the ma-
chine, in question is, at present in
their custody at New Delhi and is not
being used in their factory at Madras
due to some technical defects. The
matter is being examined further by
the DGTD from technical angle.

(b) No, Sir. There is also no in-
formation with Government that the
machine in question has been sold or
is being used by any one else.

(d) Information is being collected
and will be laid on the Table of the
House,

Foreign Demand For Indian Watches

*513. SHRI GHULAM MOHAM-
MAD KHAN: Will the Minister of
COMMERCE be pleaseg to state:

(a) whether jt is a fact that the
Indiap Watches are in great demand
in several couniries in the world;

(b) whether the (HMT) Hindustan
Machine Toolg Limited has explored
markets in Africen countries in this
regard.

(c) whether it is also a fact that
the HMT has offered to set up a watch
making unit in an African country as
well in  Indonesia, West-Asia and
Hong-Kong; and

(d) if so, the details thereof?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Indian
watcheg are being exported to a num-
ber of countries in the werld includ-
ing Iran, Kuwait, Afghanistan, UAE.,
Switzerlang etc.

(b) Yes Sir. HMT have conducted
a preliminary investigation on the
market expéctance of their watches in
some African countries,

(c) and (d). Project profile for
establishing assembling units for 2.5
lakh watch per yet in Algeria and 1.0
lakh watch per year in Zambia have
been submitted in August, 1981,

A feasibility Repart for setting up
an assembly unit for 2.5 lakh watches
per year has been submitted to Tan-
zania in June 1981. A project profiie
for setting up an assembling umit for
1.0 lakh watches per year hag been
submittey to Bali (Indonesia) in
July, 1981.

No proposals have been submitted
to West Asian countries and Hong-
Kong in this regard.

Seating arrangement Agartala Air-
por{ Lounge

*514. SHRI BAJU BAN RIYAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is 3 fact that the
seating arrangement at Agartala Air.
port Lounge js not. upto the mark;
and

(b) if so, what steps have been
taken by Government to make pro-
per arrangement?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b), Yes, Sir,
with the introduction of Boeing ser-
vice the facilities needed jmprove-
ment. So to provide better passenger
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handling facilities and seatiag capaci-
ty, extension and modification to the
existing terminal building at an esti-
mateq cost of Rs. 12.98 lakhs are pre-
sently being carried out gad the work
is likely t, be completed by March,
1982. .

Negotiationg foy Borrowing Euro-Cur
rency Funds by Industrial Devejop-
ment Bank of India

*b15. DR. SUBRAMANIAM S8WA-
MY: Will the Minister of FINANCE
be pleased te state:

(@) whether it is true that the Indus-
trial Development Bank of India is
~ negotiating abroad to borrow Euro-
Currency funds to fulfl the target of
industrial growth envisaged in the
Sixth Five Year Plan: and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). TDBI is already operating two
lines of World Bank credit to meet
the requirements of industrial bor-
rowers in the country. The IDBI is
also negotiating commeércial borrow-
ing abroad but the matter is still in
the preliminary stages. It is therefore
not possible to furnish any details.

Financing of Eight Shrimp Trawlers
suspended by DPuich Development
‘Corperation

*516. SHRI BAGUN SUMBRUI_f
Will the Minister of FINANCE be
pleased to state:

{a) whether the Dutich Develop-
ment Corporation have decideg to sus-
pend the Financing of eight shrimp
trawlers under the Dulch Aid Pro-
‘gramme for Indie;

{b) whether it is a fact that the
contract for trawlers hag been agreed
t0 between the Dutch Shipyards and
the Indian Buyers; and

(c) reaction of Government to the

steps taken by the Dutch Govern-
ment?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
gand (b). Contractg for nine trawlers
have been entdred intg between the
Indian Companies and the Dutch
shipyards in pursuance to an alloca-
tion of Dutch Loan fynds and these
will be recdived in Indig as per the
relevant contracts.

On receipt of a representation from
Catamaran and Countryboat Fisher-
mens' Rights and Maring Wealth on
the adverse effects of these trawlers
the Dutch Government are reviewing
their programime.

No further contracts for purchase of
additional trawlers with Dutch Loan
funds have been concluded.

(¢) The matter is under examina-
tion in the Ministry of Agriculture.

Number of Registered Private Air-
craft .

*517. SHRI R. N. RAKESH: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to lay
a statement showing:

(a) what agre the details regarding
the number of registered private air-
craft in the country, (State-wise);

(b) whether some industrial houses
also own some aircraft and if so, the
details -thereof;

(c) whether some individuals also
own gome._ aircraft;

(d) what are the details regarding
range of seating capacity in sueh pri-
vate aircraft; and

(¢) the percentage of aviation
gasolene consumed by private air-
eraft?

THE MINISTER OF TOURISM
AND €GIVIL AVIATION (SHR A. P.
SHARMA): (a) There are 271 air-
craft owned by private parties and
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out of this number 142 are used for
purposes other than for hire or re-
ward (private purposes). A state-
ment giving the statewise number of
aircraft is laig on the table of the
Sabha.

(b) 50 aircraft out of 142 are owned
by various industrial houses and 8 by
private institutions.

(¢) Yes, Sir.

(d) The range extends Irom two
seats to ninety-six.

(e) It will not be in the public in-
terest to furnish this information.

Statements

Delails regarding the number of registered
Privale aircraft State-wise

S. No. Name of the State No. of
aircraft
1. Andhr.a Pradesh . . . 6
2. Assam . . . . 6
3. Bihar . . . . 27
4. Delhi . . . . 44
5. Gujarat . . . . 4
6. Himachal Pradesh . . 1
7. J & K (Jammu aand Kasilmir) 1
8. Karnataka . . . 3
9. Madhya Pradesh . . . 3
10. Maharashtra . . . 70
11. Orissa . . . . 4
12. Punjab . . . . 12
_13. Rajasthan . . . 1
14U P . . . . 10
15. Tamil Nadu . . . 17
16. West Bengal . . 62
_ e e eyt
g 271
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Recruitment of Automobile Engine-
ers in New India Insurance Company

*518. SHRI M. V. CHANDRASHE-
KHARA MURTHY.

SHRI B V., DESAI:

Will the Minister of FINANCE be
Pleaseq to state:

(a) whether in 1957 New India In-
surance Company formed a Motor
Technical Division to control the
claims ratio and also to effect a better
custorner service, and automobile en-
gineers were recruited and they were
designateq as Claims Inspector;

(b) if so, whether 100 engineers/
diploma holders for survey and
assessment of motor claims were re-
cruited by the General Insurance
Company during 1978;

(c) if so, whether these technically
qualified engineerg who were recruit-
ed for specified motor technical jobs
are being converted into holders of
non-technical jobs from 1980 onwards;

(d) if so, the main reasons for this
change;

(e) whether some private indepen-
dent surveyors are being appointeq in
place of technically qualified engis-
neers; and

(f) if so, whether this will result
in large scale corruption and also
create problem of unemployment of
diploma holders?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes, Sir.

The New India Assurance Company
formed 3 Services and Technical Cell

(Automobiles) in the Motor Depart-

ment at its Head Office and recruited-
Diploma Holderg but not Engineers as

Claims Inspectors to look after "auto-

mobile claims.

(b) No, Sir.
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(c) ang (d). Claims Inspectors of
the New India Assurance Co, Ltd,
when promoted to Class I cadre, natu-
rally have to perform duties of a
supervisory nature, However, the
Company utilises their services as far
as possible for looking after motor and
allieg business.

(e) and (f). Qualified persong can
apply for a licence to act as surve-
yors/assessors in the general insur-
ance industry. According to the nature
of the case the various insurance
companies engage independent sur-
veyors to assess the loss so that they
can expeditiously settle the claims,
This is the accepted practice in other
countries also. .

Aerodrome at Bharatpur

*519. SHRI RAJESH PILOT: Will
the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state;

(a) arg Government aware of the
need ang advantages of an aerodrome
near Area for civil and tourist pur-
poses;

(b) if so, whether Government have
considered a site near Bharatpur so
that foreign tourist can make their
base amidst natural surroundings and
- near bird sanctuary for sight seeings
at Agra; and -

(¢) whether in view of the strategic
advantages of diverting the tourist
from’ an important military airport,
Government are alive to the neeq for
keeping the Agra military port free
for military purpose and having a
standby airport at Bharatpur in case
of emergency? .

THE MINISTER OF TOURISM,
AND CIVIL AVIATION (SHRI A, P.
SHARMA): (a) to (c), The proposal

? for construction of an aerodrome at

Bharatpur was considered in the past
but was not found feasible due to the
torrain and other obstructions in the

vieinity. There is no plan at present -

to construct a civil airport near Agra.
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Commissioning of Alloy Steel Plan

*520, SHRI CHIRANJI LAL SHAR-
MA: Will the Ministry of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that Alloy
Steel Plant built under the first stage
Expansion at an estimated cost of
Rs. 12 crores has not been commis-
sioned so far; :

(b) if so, the reasons thereof; and

(¢) steps taken or proposed to be
taken for its early commissioning?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAER MUKHERJEE): (a) and
(b). The first stage expansion of the
Alloy Steel Plant Durgapur, which
was originally estimateq to cost
Re, 8.46 crores is now expected to cost
Rs. 9.31 crores. There have been some
delays in supply of equipment, and
also in construction work by contrac-
tors. The essential units are now ex-
pected to be commissioned before the
end of the year 1981,

(¢} Periodical review meetings are
held at various levels t; impress upon
the various agencies to adhere to the
various agreed schedules.

Shortage of High Grade Zinc in dry
Cell Industry

*521. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether it is a fact that the
Dry Cell Industry in the country is
facing acute shortage of high grade
zine;

(b) whether it is also a fact that
the MMTC has failed to supply the
raw material for the industry;

(c) the estimated total demand of
the industry for the raw material;
and

(d) the steps taken t, remedy the
situation?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (d).
The total demand for high grade zinc
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réquired by dry cell industry is ap-
proximately 16,000 metric tonnes per
year. The requirement is almost whol-
ly met from imporis by the Minerals
and Metals Trading  Corporation,
gince there 8 negligible indigenous
production of the appropriate specifi-
cation. On account of same delayed
shipments by overseas suppliers, un-
duly long time taken by the ships
and the congestlon at the Bombay
and Mgdras Ports, supplies to actual
users during July and August 1981
were very much below requirements.
Arrivals in September have substan-
tially inereased ana no diffculty fis
anticipated in supplying the full re-
quirements ot the dry cell industry.

Encouragentent to Cooperative Sodte-
tieg In Catering

4801. SHRI XAVIER ARAKAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) what is thé poliey of Govetn-
ment in granting seasonal and other
workers of aerodromes;

(b) do Governmeht éncourage co-
operative societies in the matter of
catering, porterage, etc.;

(c) if so, the reasons for giving the
work of Trivandrum Aerodrome por-
terage to a private party; ahd

(d) was there any complaint
against the saig private party, if sb,
details- and the remedial steps taken
by the departmeht?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A, P.
SHARMA): (a) The seasorial and
other works of Domestic Aerodromes
like civil works/Maintenance Works
are generally got executed through
Central Public Works Department
(CPWD) All works at the inter-
national airports are awarded by In-
ternational Airports  Authority of
India, by call of tenders.

(b) The Government gives due
consideration to the offers made by
the Cooperatives alongwith cther
tendérs received.
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(¢) In response to tender enquiry
onily three tenders were received—
two from private parties yng one from
cooperative society. The highest offer
was from the private party while the
second highest was from the coopera-
tive society. Besides, 'past perform-
ance of the co-operative society was
unsatisfactory, The highest offer from
the private party was therefore ac-
cepted.

(d) No, Sir.

Generation of Internai Resources by
public Sector ndertakings

4802. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of FIN-
ANCE be pleased to state:

(a) the unit-wise break-up of
generation of internal resources by
the public sectot undertakings during
the 6th Plan period; and

(b) the steps proposed to be taken
by Gevernment in improving the ope-
ration of the loss making units?

THE MINISTER OF STATE IN
THE MINISTRY  OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) The generation eof ihteérnal te-
soureeés by the public sector during
the 6th Plan period has been assessed
ang projected on theé basis of certain
assumptions viz. prices prevalent in
the base year remaining constant,
availability of certain Plan funds to
the enterprises for exparsion etc. Ad-
ditional assumptions are made by In-
dividual entérprises while computing
likely generation of resources. Unless
these assumptions are Spelt out en-
terprise-wise for all the enterprises it
would not be appropriate t6 record
enterprise wise generation of resour-
ces. The assessment of the internal
resources projectéd for all Central en-
terprises for Plan purposes is placed
at Rs. 5848 crores.

(b) The following steps have been
taken to imprcve the operation of
loss making uhnits:
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(i) Government at the highest
Jevel monitors the performance of
enterprises providing infra-struc-
tural facilities like transportation,
power, basic raw materials etc, with
a view to improving their output;

(ii}) injection of additional :n-
vestment in balancing facilities and
captive power plants wherever re-
quu‘ed,

(iii) improving the utilisation of
existing - generating capacity in the
power plants for which task forces
were set up to suggest measures;

(iv) an. kxpert Committee has
been set up to examine the per-
formance of selected enterprises in
the critical sectors and suggest
measures for improving operating
Tesuls;

{%) regular performance review is
carried out by the administrative
‘Ministries through quarterly per-
formance review meetings in res-
pect of individual enterprises with
a view to taking timely remedial
action where necessary.
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Vacancies of Subordinate/Class [V
Staft in S.BI. New Delhj

4805. SHRI HIRA LAL R. PAR-
MAR: Will the Minister of FINANCE
be pleased to state:

(a) whether State Bank of India,
New Delhi Local Head Office had
calleq names of persons from BEm-
plggment Exchanges New Delhi and
entertained applications directly for
filling up vacancies of subordinates/
Class-IV staff;

(b) if so, the number of candidates
called from Employment Exchanges
and those called directly;

(c) whether the provisions contain-
ed in para 26(ili) of Brochure on re-
servations of Scheduled Castes and
Scheduled Tribes in services was
strictly followed by calling the per-
sons for the post from Delhi Sche-
duled (Castes Welfare Association
{Regd.) Ambedkar Bhavan New
Delhi and such other organisations
recognised by Ministry of Home Af-
fairs, Government of India;

(d) whether some of these SC/ST
Organisations have representeg to the
Bank authorities to postpone the in-
terview/appointments of candidates
till persons are called from such or-
ganisations; and

(e) if so, what action has been
taken by the Bank authorities on
those representations? ' )

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). In terms of the Government
orders the recruitment for subordi-.
nate cadre in banks is to be made only
through the medium of employment
exchange. The State Bank of India,
therefore called the names of 136 can-
didates from the employment ex-
change for filling the posts of messen-
gers etc. One candidate who was
already working in the bank in the
cadre of sweeper/Farash was also
considereq as he was eligible for the



| pos¢ of messenger, The Bank hag re-
ported that no candidate was called
directly for these appointments.

{(¢) and{e). Para 26 (iii) of the
Brochure: on Regervation for Schedul-
ed Castes and Scheduled Tribes in
services (4th Edition) says that the
function of the SC/ST organisations
recognised by the Government is
limited to advising the SC/ST candi-
dates about the recruitment proposed
and that these organisations cannot
recommend or press the names of any
individuals. This paragraph only says
that the vacancies should be brought
' to the notice of the SC/ST organisa-
- tions listed in Appendix 11 of the
Brochure. The Bank hag been advised
to forward a copy of the notification
sent to the employment exchanges,
to these organisations in order to
~ bring the reserved vacancies to their
notice,

The Bank has also reported that it
has sufficient number of SC/ST can-
didates on ifs panel to fill the reserved
vacancies in the subordinate cadre.
The Bank aid receive representation
from the Delhi Scheduled Castes
Welfare Association (Regd.), Ambed-
kar Bhavan, New De¢lhi requesting
for the postponement of the interview
on the ground that the names of the
" candidates had not been called from

this Association. In view of the posi-,

“~ticn explained above, the question of
calling the names from this Associa-
tion did not arise. The Bank, there-
fore, dig not take any action on this
representation,

Black Marketing of Ferrous and non-
Ferroug Metalg by Smal] Industrial-
ists of Punjab and Haryana

4806. SHRI SANAT KUMAR
MANDAL: Will the Minister of
STEEL: AND MINES be pleased to

ater

(a) whether he is gware that there
is a large scale black-marketing of
both ferrous and non-ferrous metals
by small industrialists wheo are issued
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these as actual users in the twin
citieg ofJagadhari and Yamunagar,
Panipat in Haryana and Gobindgarh
and some other places of Punjab;

(b} whether this js being indulged
in connivance with the Inspectorg and
other staff of the State Industries
Department; and

(c) if so, what action do the Cen-
tral Government propose to take to
check all these shady deals and ensure
that gll quota-holders use them and
not sell them in black-market thus
making huge profits?

THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(¢). Since there i no statutory con-
trol on the pricing ang distribution
of any category ot iron angd steel, the
question of any black-marketing does
not arise. The Iron and Steel Control
Organisation deals with viblation of
provisions of Iron and Steel Control
Order, which requireg that iron and
steel should be used only for the pur-
pose for which it is gbtained or sup-
plied. As regards non-ferrous metals
no complaints/representations about
their black marketing have been re-
ceived.

(b) Government have no informa-
tion in this regard,

Income Tax Raid on Premises of an
Industrialist at Kanpug

4807. SHRI VIJAY KUMAR
YADAV: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact that the
Central Income-tax Department un-
der the supervision of a Deputy In-
come Tax Commissioner had raided
the residential buildings and other
premises of Shri Inder Singh, an in-
dustrialist of Kanpur, a few weeks
before;

(b) if so, what are the details of
the black money etc. detected; and
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(¢) what further action has been
taken thetevon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(8HR1I SAWAISINGH SISODIA):
(a) Yes Hir, the Income-tax Depart-
ment had conducted a search in this
case¢ recently,

(b) During the course of the search
prima facie unaccounted assets to the
approximate extent of Rs. 1.79 crores
were seized.

(c) Appropriate action under the
various Dmect Taxes Acts is being
taken in fthis case.

Raid or Oencern of Recruitment Agemt
by Enfercememit Disocterate

4808 D. $, A. SIVAPRAKASM:
Wil] the Minister of FINANCE be
pleameq 1o gtate:

{a) whether the Enforcement Dire»-
torate Madras and Bombay raided any
recruitment -agent for Gul and Arta-
bian countries in the month of Jan-
uary, May, Juhe, July and unearthed
any currency concealed; and

(b) it so, the mame of the concern
.and the details?

THE MINISTER OF STATE IN THE
MINISTRY  OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) The
Enforeemmeint Direclorate 4t Madras
and Bonibay raided the premises of a
number of recruiting agents engaged
in recruitment of manpower for Gulf
and Arabian Countries :in the itnonths
of February 3o July 1981 and seize
doeurnents showing transactions which
prima-facie appear tg be in violation
of the provisions rof Foreign Exchange
Regulation Ac¢t. In some cases some
Indian/foreign currencies were 2SO
seized for enquiries under the said
Act.

(b) In a majority of these cases ia-
vestigations are still in progress. It is
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not expedient to disclose further de-
tails, at thiz stage, in the interest of
effective investigation.

Suspension of Bank Officers

4809. SHRI KRISHNA KUMAR GO-
YAL:.Wili the Minister FINANCE be

pleased to state:

{(a) how many Bank officers are
under suspension in Central Bank of
of India on account of fraud, irregu-
larity technica)l lapses and embezzle-
ments (separate figures for each cate-
gory); and

(b) how much gnnual psymentis are
being made because bf suspension?

THE DEPUTY MINISTER IN THE
MINISTRY  OF FINANCE (SHRI
MAGANBHAI BAROT): (a) According
to fhe Cerntral Bank of Tnaia, the num-
ber of officers under suspension, as on
28-8-81, on account of fraud, irregu-
larities, technical lapses an@ embezzle-
ment, separately, was as under:

Grounds_for Ne of

Suspension officers -
L T P Vi U SO —
Fraud . . - .o 6
Irregularities . . . . 22
Technical Lapses . . . 1
Embezzlements . . . 7
"Fotal ) 36

(b) Undeér Officers (Distipline & AD-
peal) Regulatioris, durmg suspension
an officer is entitled to subsistence :l-
lowance at the rate of 1/3rd to 1/2 of -
basic pay drawn by the officer prior to
suspension and proportionate allow-
ances. Figure of the amount of subsis-
tence allowance paid by the Central
Bank of India is not readily available.
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Air Strips in Maharashtra

4811. SHRI A. T. PATIL: Will the
Ministet of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the places where zir-strips have
been constructed arrd are proposed to
be constructed jn rural areas of Maha-
rashtra State, at the cost of (i) private
individuals and for companies, institu-
~ tions etc. and (ii) GOvernment (State
or Union) with the assistance of pri-
vate individuals and/or companies, in-
stitutions etc.;

{b) the status, nature of business
and/or other particulars about the

credentials of the said private ingivi-
duals and/ or tompanies institutions
etc.;

(¢) the purposes for which the zain
Air-strips are propdsed o be used; und

(d) whether any of the said exist-
ing or proposed airstrips have »Jeen
used or are vulnerable for being used,
as the case may be for the purposes
of smuggling any contraband and !f
so, what kind of contraband and from
what places?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) to (d). The information is
béing coéllected and will be laid on the
table of the Sabha.

Semiinar oni Country’s Ecomomie Pro-
blems Held at Calcutta

4812. SHRI MADHAVRAO SCINDIA:
Will the Minister of FINANCE be pies-
seqa to state:

(a) whether a Seminar on country’s
economic problems was helg at Calcu-
tta on August 7, 1981;

(b) if so, what suggestions/observa-
tions were made at the seminar: and

{c) what decisions if any have Leen
taken in the light thereof?

THE MINISTER OF FINANCE (SHRI
R« VENKATARAMAN): (a) Yes, Sir.

(b) Government are not aware of the
actual deliberations, at the Seminar,
Howeyer, a copy of the statement is-
sded by 23 Eeonomists whe met in
Caleutta on August 7th & 8th has re-
cently been forwarded by Dr. Ashok
Mitra, Finance Minister of West Ben-
gal to the Government of India. The
statement contains a number of sug-
gestions/observations relating to broad
subjects of inflation, black money,
public distribution, taxation, food-for-
works programme, balance of payment:
and borrowings from the I.M.F.

(c) No decisions have been taken by
Govt. on the suggestions.
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Dismissal of Officers iIn Steel Planis
Under SAIL

4813 SHRI MANORANJAN BHA-
KTA: Will the Minister of STEEL AND
MINES be pleased to staté:

(a) whether it is g fact that a few
officers in the sfeel plants under SAIL
were removed from service since 1977
and subsequently some of them were
reinstated; if so, the number of such
persons, reasons for the termination of
their services and the basis of their re-
instatement;

(b) whether one Fullbright scholar
geologist in Durgapur Steel Plant was
also dismissed, if so, the reasons of
his dismissal and wheiher Government
have received any representation for
his reinstatement and if so, what action
has been taken, thereon in details; and

(c) whether it is a fact that there
were some cases of dismissals during
the period 1977-79 and they have not
yet been reinstated, if so, the reasons
in details?

THE MINISTER OF COMMERCE
AND STEELL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Since
1877, two officers have ben dismissed
from service and three dismisseg be-
be cause of vigilance cases, None of
them has been reinstated.

(b) Presumably, the reference is to
Shri Ashok Chatterjee, formerly a Se-
nior Geologist in Durgapur Steel Plant
against whom C.B.I. made an inquiry
and recommended departmental ac-
tion. On the basis of the findings of
the Enquiry Committee in October,
1978, the CVC advised imposition of a
major penalty on Shri Chatterjee. Ac-
cordingly Shri Chatterjee was dismis-
sed from service from 2-12-1978, His
appeal agaihst the dismissal was also
rejected by the Competent Authority.
On receipt of hig representation thro-
ugh the Hon'ble Member, Government
asked SAII, to examine the case In
March, 1980, Pn view of the prescribed
procedure and regulationg having men
followed in the case, 5 further review
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of the case was not found to be in
order.

(¢) During the period 1977-79 two
officers of Durgapur Stee] Plant were
dismissed because of vigilance cases
against them. In view of the serious
nature of offences committed by the
officers, their reinstatement in the
service of the company is not consider-
ed desirable.

Aliocation for Agricultural Financial
Institutions
4814. PROF. MADHU DANDA-

VATE: Will the Minister of FINANCE
be pleased to state:

(a) whether reduction in the alloca-
tions for the Agricultural Financial
Institutions from Rs. 231 crores in the
1980-81 Budget to Rs. 111 crores in
the 1981-82 budget is likely to adver-
sely affect production and experimen-
tation in the field of agriculture; and

(b) if so, what steps are proposed
to ensure that agriculture does .jot
suffer despite the decline in the alloca-
tions to the Apgricultural Financial
Institutions?

¥

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
The provisions in the Budget for loans.
to Agricultural Fifthncial Institutions
relate to Agricultural Refinance and
Development Corporation (ARDC). In
the budget for 1980-81, provisions for
loans relating to ARDC for agricultural
projects financed through International
Development Association (IDA) and
other foreign credits was initially
Rs. 102.50 crores, This was raised to
Rs. 225,91 crores in the Revised Budget
1980-81. The corresponding initial pro-
visiony made in the budget for 1981-82
was Rs. 107.55 crores. It is sought to
further increase this provision by Rs.
80 crores through first Supplementary
Grant. The position in regard to these
provisions is kept under review from
time to time and steps are taken to
meet the requirements of ARDC to the
maximum extent possible.
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Monetary Losy due to Non-merger of
D. A. with Basic Pay

4815. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of FI-
NANCE be pleased to state:

(a) are Government aware that the
retiring as well as serving postal em-
ployees are suffering mounetary 1oss
due to non-merger of present entire
dearness allowance with  basic pay
especially of those whose basis pay
scale was fixed on 1st January, 1973;

{b) whether Government propose to
take any steps in the matter ang if
so, the details; and

{c) if not, the reason?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) The
Third Pay Commission had recommen-
ded that should the price level rise
above the 12-monthly average of 272
(1960=100). Government should re-
view the position and decide whether
the dearnegg allowance scheme should
be extendeq further or the pay scales
themselves should be revised. Regard-
ing the question whether 3 portion of
dearness allowance should be treated
as pay for specified purposes, they
had recommended that since tihis
guestion had hitherto been decided Ly
the Government having regard to vari-
ous considerations, they  considered
this arrangement to be  satisfactory
and therefore recommended no change.

After the 12-monthly average of the
All-India Average <Consumer Price
Index for Industrial Workers crossed
272 points, the Government decided
to continue the dearness allowance
scheme recommended by the Third Pay
Commission and subsequently made
further improvements. Dearness ai-~
lowance sanctioned upto the index
average of 272 points was also merged
with pay for the purpose of computing
retirement benefits. Since merger of
dearness allowance with pay is not a
part of the accepted mechanism for
compensating the Central Government
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employees, the question of retiring as
well as serving Central Government
employees including postal employees
suffering monetary loss due to non-
merger of the entire dearness allow-
ance paid at present with basic pay
does not arise.

(b) ang (c). A demand made by the
Staff Side in the National Council
(JCM) for the merger of the dearness
allowance sanctioned upto the level
of 344 of the 12-monthly average of
the All India Average Consumer Price
Index for Industria] Workers (Gene-
ral) (1960=100) is at present wunder
consideration of a Committee of the
Council. No final decision in the matter
has so far been taken.

Number of claims submitted by Eva-
canees from East Pakistan

4816. SHRI RAMAVATAR SHASTRI:
Will the Minister of COMMERCE be
pleased to state:

(a) number of claims submitted hy
the evacuees from East Pakistan (now
Bangladesh) in respect of their left
over propertieg there;

(b) the total amount of claims so
submitted; and

(c) the total amount of
grant paid so far?

ex-gratia

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
Government of Indiz announced a
scheme for the payment of an ad-
hoc interim relief to Indian nationals,
companieg ete, in 1971 whose assets
were seized by the Government
of Pakistan during and after the
Indo-Pak. conflict of September, 1865
and who had notified their losses to
and filed their claims with the Custo-
dian of Enemy Property, Bombay. The
ex-gratia scheme envisages, payment
of ex-gratia grant at the rate of 25 per
cent of the verified value of the claims
irrespective of value of the claims sub-
mitted by the claimants. The scheme is
equally applicable to the Indian na-
tionals/companies who migrated from
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erstwhile East Pakistan (now Bangla-
desh) and West Pakistan. The last dale
for filing the claims with the Cuslo-
dian was 31st July 1977 and 57,486
claimgs have been filed with the Cus-
todian of Enemy Property. Since under
the ex-gratla scheme, there was no
discrimination between the claimants
of erstwhiie East Pakistan (now Bangla-
desh) and West Pakistan, the Custo-
dian has not maintained any separate
list ot claimants under the ex-gratia
scheme.

{b) The Custodian has not tabulated
the total smount of claims submitted
by the claimants. However, it is submi-
tted that these financial claims are
verified on the sSfrength of relevant
documentary evidence and only 25 per
cent of the verified claim is being psid
to the claimants under ex-gratia sche-
me,

(c) As on 31st Angust 1881 Rs 36.35
crores has been paid to the claimants
wrder the ex-gratia scheme.

Nationa] Institute of Bank Management

4817. SHRI HARIKESH BAHADUR:
SHRI KALPNATH SONKAR:

Will the Minister FINANCE be plea-
sed to state:

(a) is it true that the National Iti-
stitute of Bank Management which is
financed by the puyblic sector banks
and which has Governor, Reserve Bank
of India, as its Chairman is in serious
difficulties for the last two years and

its aetivities are virtually at a stand-
still;

(b) is it true that its present Govern-
ing Board is illegally constituted and
its meetings sre held in contravention
of the rules; and

{c) is it.true that there are no rules
for appointment of its director and the
faculty, and salaries are not being paid
to the facully according to contracts
and the professors are being coerced
to sign undertakings which affect
academic freedom adversely?.
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THE DEPUTY MINISTER IN THE
MINISTRY OF TFINANCE (SHRI
MAGANBHAI BAROT): (a) The N--
tiona) Institute of Bank Management
(NIBM) has been conducting its ner-
mal activities of holding training pio-
grammes ang undertaking research
studies apd consultancy work during
the last two years, However, with a
view to reviewing the work already
done by NIBM and to decide upon Lhe
future direction of its activities, the
Governing Board of NIBM had cobsti-
tuted a high level Review Commitiee
in April 1981, !

(b) NIBM is a Society registereu
under Indian Societies Registration Act,
1860 and its affairs are managed by a
Governing Board constituted in terms
of Rule 11(11) of its Memorandum of
Association Ana Rules. In terms of
Rule 11(iv), the Governing Board has
to be reconstituted every 3 wyears. ‘The
meetings of the Board are heid in ac-
cordance with the Rules.

(¢) The Geverning Board, which
is the appropriate authority for ap-
pointing the Director follows a well
congidered procedure for the search and
final selection of the Director. It offers
appointment to him on terms and 'on-
ditions 1aid down in the Institute's Ru-
les. The rules covering terms and eon-
ditions of appointment of Faculty and
Administrative Staff have been framen
by the Governing Board under Rule
13(1) (E) of Rules of the Society. Mem-
bers of Faculty are paid salary accord-
ing to prescribed scales of pay as re-
vised by Governing Board frem time
to time. The faculty Members having
been coerced {0 give any undertaking
affecting their freedom adversely does
not arise gs Gevernirg Body is cem-
posed of responsible people and has to
funetion in accordance with the rules.
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Purchase of Jute

4819. SHRI N. E. HORO: Will the
Minister of COMMERCE be pleased to
state:

(a) the aetails regarding the quanti-
ty of raw jute purchased so far by the
Jute Corporation of India in the jute
growing States and the Union Terri-
tories during the last two years;

(b) what are the details regarding
the prices that have been paid for such
purchases area-wise and variety-wise;
and

(c) the number of beneficiaries?

THE MINISTER OF COMERCE AND
STEEI, AND MINES (SHRI PRANAB
MUKHERJEE): (aY ¥Year-wise and
State-wise purchases made by JCI and
co-operatives dyring 1979-80 and 1980-
81 and 1981-82 (upto 14-9-81) are
given below:—

("0o0 bales of 180 Kgs.)
State 1979-80 1980-81  1981-82
(upte
14-9-81)
North Bengal 1866 229-0 932
Souch Bengal 151°7 2417 567
Bihar . . . . 2581 3247 211
Assam . .« . 1302 189-3 48 4
Orissa . 10:8 116 a-7
PU» P. . 2:6 19 ..
Tripura . . . . . . . 575 825 0-3
Andhra Pradesh . . 647 g1-2 o-2
TOTAL . " 8620 _136:-9 223-6
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(b) Variety-wise anq area-wise
the above Years are given below:—
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purchase prices paigd by JCI guring

{Basis: W-5, TD-5 and Mecsia Boi-Rs./Qrl.)

State/District Principal Variety 1979-80  1g80-81 198182
1. Assam/Meghalava/Tripura. . WHITE 15500 160-00 175-00
2. Rihar

(i) Purnea and Katihar . . . ‘o 162-50 169- 00 185 00
(ii) Saharsa, Champaran and other Dists » 161 ' 50 168-50 184 50
3. Orissa . »» 16700 17350 188 50
4. West Bengal .
{i) Cooch Behar/Jalpaiguri/Darjecling » 162 oo 16550 182 00
(i) West Dinajpur and Malda . ’ 16450 168- 50 18550 )
(iii) Murshidabad Benkura/Birbhum . TOSSA 18000 184-50 198-50
{iv) Nadia, Midnapur, Burdwan, Hooghly
24-Paraganas and Howrah. »» 182-00 187-00 201 50
5. Uttar Pradesh WHITE 17100 172- 50
6. Tripura AGARTALA MESTA 141-50 146- 00 159° 50
7. Andhra Pradesh BIMLI 145" 0O 149 50 163« 50
(c) While it is not possible to indi- proposal envisages greater incentive

cate the actual number of beneficiari-
es from whom purchases were maae by
JCI, out of total purchases made by
its departmenta]l purchase centres and
sub-cetres 39 per cent in 1979-80, 74
per cent in 1980-81 and 100 per cent in
1981-82 were made from growers.

Reduction of Income-Tax Rates
Personal Incomes.

on

4820 SHRI K. MALLANNA:
. SHRI ARJUN SETHI:

Will the Minister of FINANCE bhe
pleased to slate:

(a) whether Government propose to
reduce the I'ncome-tax rates on per-
sonal incomes;

(b) it so, what are fhe details in this
regard; and

(c) the time by when the proposal
is likely to take effect and whether the

. ed to be

for savings?

THE-MINISTER OF STATE IN THE
MINISTRY OF FINANCE =£HRI
SAWAISINGH SISODIA): (a) The.
rates of income-tax on  personal in-
comes are reviwed every year as a part
of budgetary exercises.

(b) and (¢). Does not arise.

Schemes for Low Excursion and Group
Tour Fares

4821. SHRI R. P. GAEKWAD: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleaseg to state:

(a) whether schemes for low excu.‘;-‘
sion fares/group tour fares are propcs-
, introduced to  promote
tourism; and

(b) if so, the details thereof?
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THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): (a) and (b). There are a
large number of low excursion and
group fares already available between
varlous tourist generating countries
and India. All these fares are bheing
utilised for promotion of tourist traffic
to India. These fares are approxima-
tely 40 per cent lower than the normal
fares.

Loans to Vietnam

4822 SHRI HARIHAR SOREN: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government  have a
proposal to extend loans to Vietnam
for importing textile fabricg from
India;
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(b) it so, when this proposal |is

going to materialise;

(¢} the total amount of loans going
to be extended to Vietnam,;

() when the loans will be repsaid
by Vietnam; and .

(e) the details thereof?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b). An agreement has already
been concluded between the Govern-
ment of India and the Government of
Vietnam on 26 May, 1981 under which
the Govennment of India has agreed
to extend a credit of Rs. 10 crores to
Vietnam for purchase of textile fabrics.

(c) to (e). The details of the loans
exlended {o Vietnam by Government
of India, with the terms of repayment
are given below:—

Loans/credits

~
Terms

1. Agreement dated 21-11-77 extending an interest.
free loan of 1,00,000 metric tonnes of wheat in
the form of 70,000 metric tonnes of wheat
flour.

2. Agreement dated 26-2-78 extending Rs. 10 crores
credit for importing from India ralling stock for

the Vietnamese Ratlways and such other goods

as may be mutually agreed upon.

8. Agreement dated 2-5-78 extending an interest-free
loan of 3,00,000 tonnes of wheat.

4. Agreement dated 10-4-80 extending a credit of Rs.
5 crores for supply from India of rolling stock,
components and spares for textile industry and
other light industries equipment and material
for power industry and such other goods as may
be mutually agreed upon.

5. Agreement dated 15-9-80 extending an intere:t-
free loan of 50,000 tonnes of rice.

6. Agreement dated 26-5-81 extending a credit of Rs.
10 crores for supply of textile fabrics from
India.

The delivery of 1,00,000 metric tonnes
of wheat by way of replaccment was to
commence three years after completion
of the last shipment of wheat flour to
Vietnam to be completed in a period of 3—6
months.

Vietnam shall repay the loanin 20 semi-ann-
ual instalments commencing from 1-4-82
Interest @ 5% p. a.

Vietnam shall repay 3°3 lakh tonnes of
wheat 4 years after completion of the last
shipment and complete repayment in the
course of 6—12 months thereafter.

The credit carries interest @ 5% p- a and shall
be repaid in 20 semi-annual instalments
commencing from 1-4-1984.

Vietnam shall repay 55,000 tonnes of rice and
the delivery of rice by way of replacement
shall commence 4 years after the comple-
tion of the last shipment.

The credit carries interest @ 5% p- a and shall
be repaid by Vietnam in 8 semi-annual
instalments commencing from 1-4-83.

2033LS—3
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Serving of Liquomor to Cusiomers by
Holels and Other Agencies

4823. SHRI G. Y. KRISHNAN: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether it is g fact that the
hotels and other agencies dealing will
tourigts all over the country are not
allowed to serve liquor to all custo-
mers;

(b) if so, whether Government pro-
pose to review their decision in ihis
regard; and

(¢) if so, the details in this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Prohibition being
a Stale subject, serving of liquor to
customers by hotels and other agen-
cies in various States is governed LY
the policy laid down in this regard by
the respeclive Siate Governments.

(b) and (¢). Do noi arise.

Encouragement to Tourists Coming
from Latin American Countries

4824, SHRI DAULAT SINHJI JA-
DEJA: Will the Minister of TOURISM
AND, CIVIL AVIATION be pleased to
to state:

(a) what steps Government have
takerl to encourage tourists visiting
India from abroad particularly those
from Latin American countries;

(b) whether there is any proposal te
give some extra facilities to the touri-
sts from Latin American countries;

(c¢) if so, the details thereof; and

(d) if not, whether Government pre-
pose considering to  provide extra
facilities like cheap passage/air fares
etc.?

THE MINISTER OF TOURISM AND
-CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) to (d). The potential of Latin
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American countries for offering tourist
traffic to India is evaluated from iime
{o time. Because of the distance in-
volved, the potential is limited com-
pared 1o other regions. Hence, -mtil
India is suitably air-linkea with ‘hese
countries, the introduclion of promo-
tiona: fares for attracting a higher tlow
o! tourisl traffic from these countries
would hardly have the desired impact.
However, the Central Department of
Tourism has brought out a number of
tourist publicity brochures in Spanish
which are distributeg through our Mis-
sions in the Latin American countries
for creating interest in our tourist af-
tractions.

Occupancy of Seats in LA. Flights

4825. SHRI CHINTAMANI JENA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

{a) what are the details regarding
the percentage of occupancy of seats
in the flights made by the Indian Air-
lines during 1980-81; and

{(b) the details regarding the amount
ot loss incurred as a result of the va-
cant seats in those flights?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI A. P. SHAR-
MA): (a) The percent of occupancy of -
seats on Indian Airlines flights during
the year 1980-81 for different types of
aircraft ig as under;—

Type of Aircraft %, age
Occupancy
of Seats

A 300 B2 . . . . 70- 4
Bocing-737 . . . . 70- 4
Fokker (F-27) . 60- 72
HS-748 . . . . . 68-0

—

The percentage as given above ac-
counts for 365 days for all services
put together.
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(b) The capacity provided by an air-
line has to cater for the peaks &nd,
therefore, the over-all percentage oc-
cupancy can never reach 100 per cent.
Hence, the question of loss due to non-
occupancy of seats does not arise. How-
ever, the estimated profit by Indian
Airlines during the vear 1980-81 iz Rs.
2.48 crores.

Financial Assistance received by Vari-
ous Institutions from Foreign Coun-

tries
4826. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

FINANCE be pleased to state;

(a) the names of the educational,
medical engineering, technical and
agriculture educational institutions
as also the several institutions/Cen-
tres which have received any financial
assistance from foreign countries, dur-

ing the last three years;

(b) the amount received by each
such institution year-wise, the purpose
for which it was received and whether
the Government have any mechanism
to ensure that it has not been spent
for any other purpose;

(¢) if so, the nature thereot and the
action taken under this mechanism, in
specific cases where any violation has
been detected; and

(d) if not, whether such a mechani-
sm is proposed to be evolved without
any further loss of time?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a) to
(d). Under Section 6(1) of the Foreign
Contribution (Regulation) Act, 1976,
administered by Ministry of Home Aff.
airs, every association having a defi-
educational,
religious or social programme is re-
quired to send half-yearly returns of tie
amounts of foreign contributions recei-
ved by them and also annual audit re-
ports showing the utilisation of the
amount. Further under Rule 8(2) of
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the Foreign Contribution (Regulation)
Rules. 1976, a separate set of accounts
and records is required to be maintain-
ed exclusively for foreign contributions
received and utilised. Every such ac-
count is maintained on an yearly bpasis
commencing on the Ist of January of
each year and such yearly account
auly certified by a Chartered Accoun-
tant is required to be furnished to
the Home Ministry within 60 days of
the closure of the year. Such returns
for the years 1978, 1979 and 1980 have
been recived by the Ministry of Home
Affairg from varioug organisations’
associations etc. and are in the process
of being computerised by them.

Multinational Company Dealing with
Export of Readymade Garments

4827. SHRI MOHAN BHAI PATEL:

Wil the Minister of COMMERCE bhe
pleased to state:

(a) whether any multinationa] com-
pany is dealing with the export of rea-
dyvmade garments;

(b) if so, the name of the company
and the amount of readymade garments
exported by it and to which country:

{(¢) whelher any ofher multinational
company has applied for licence for
exporting readymade garments dur-
ing the last two years; and

(d) if so, the names of those com-
panies and the action taken by Gov-
ernment thereto?

THE MINISTER OF COMMERCE
AND STEEL: AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) This informa-~
tion is not being separately compiled,

(b) In view of reply to part (a), this
does not arise. -

(c) No licence is required for ex-
port of readymade garments.

(d) In view of reply to part {c)
above, this does not arise.
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Decline in Export of Lac

4829. SHRIMAT] MADHURI SINGH:
Will the Minister of COMMERCE be
Pleased to state:

(a) whether it is a fact the exrort
of lac has declined, if so, the figures
relaling to the export of lac during the
last three years;

(b) the production of lac during the
last three years, Slate-wise;

(¢) whether Government have en-
quired into the reason for decline in
export of lac; and

(d) steps proposed 1o
situation?

remedy the

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) The export
of lac, in terms of value, has increased
over the last 3 years, while in quantity
terms it has marginally declined. Figu-
res are furnished below:—

Year Export of Value Rs.
shellac/ crores
secdlac
Qty. M.T.

1978-79 9,580 8-99
1979-80 . 11,045 I1-13
1980-81 10,328 1250
(b) State-wise production of stick-lac during the Ilast 3 years was as
under:—
1978-79  1979-80  1980-81
(In MTs)
Bihar 5,905 9,979 13,553
M. Pradesh. . l:362 2,197 2 ,53
W. Bengal . . . 606 769 1,512
Gujarat & Maharashtra 114 8s 95 B
U. Pradesh 1,000 2,035 2,630
Qther States 132 188 160
Total 9,119 15,253 20,483

L. S
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(c) and (d). As already stated, in
value termg export has increased. The
decrease of export during 1980-81 in
quantity terms over 1979-80 was »aly
marginal. During April-August, 1981-
82 export has increased in quantity as
well ag value terms over correspon-
ding period of last year from 3,153
tonnes to 4,910 tonnes and from Rs.
3.57 crores to Rs. 6.93 crores.

First Al}] India Powerloom Weavers’
Convention at Iechalgaranj (Maha-
rashtra)

4830. SHRI SURAJ KHAN:
SHRI R. K. MHALGI

Will the Minister of COMMERCE
be pleased to state:

{a) whether it ig a fact that he at-
tended in April 1981 the First All
India Powerloom Weavers’ Conven-
tion at Icchalkaranj (Maharashtra)
as a Chief Guest,;

(b) the details of the resolutions
passed, the grievances made out and
the demands made in the Conference;
and

(¢) what action Government have
taken so far or proposed to take in
this regard?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Com-
merce Minister attended the first All
India Powerloom Weavers’ Conven-
tion at Icchalkaranj (Maharashtra)
as Chief Guest on 23rd May, 1981.

(by andg (c). Copies of the resolu-
tions passed at the Convention have
mot been received from the Organi-
sers, However, it is understood that
the resolutiong by and large related
to the availability of yarn at reaso-
nable prices, reservation for the
powerloom sector, controlleq cloth
quota for the powerloom sector and
the gsetting up of processing facilities
in areas of powerloom conceatration.
The “All India Powerloom Board,
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which is to be set up shortly, is ex-
pected to take a view about mattere
pertaining to the powerloom sector.

Overtime paid to Staff of Public Sec-
tor Banks

4831 SHRI NAWAL KISHORE
SHARMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whethey it is a fact that over-
time paid to the staff of 28 public
sector banks in 1980 was 30.84 crores
ag against Rs, 6.80 crores paid in
1976; and

(b) if so, the reasons for this tre-
mendous increase and the steps being
taken to reduce it?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes,
Sir.

(b) As reporteg by the banks, over.
time is payable to their employees for
the work done by them outside nor-
mal working hours due to sudden and
heavy rush of work especially at the
time of half yearly and annual clig-
ing of accounts, clearance of work
accumulated due to temporary short-
age of staff or absenteeism on large
scale om account of strikes/agitations/
go-slow, time bound accounting pro-
cedure of the banks ete. The substan-
tial upward revision of pay and al-
lowances of the award staff of the
banking industry have also resulted in
an increase in the amount of »ver-
time paid to the employees of the pub-
lic sector banks during the years 1979-
1980. The amount of overtime paid
by the nationaliseq banks during the
year 1980 also includes 6 banks na-
tionalised in April 1980.

Government ig feeling concerned
about the growing overtime bills of
the public sector banks. Government
have already adviseq the public ssctor
banks in May, 1981 to substantially
reduce amount of overtime to the
minimum.



75 Written Answers

Cadre Management plan in Income-
tax Department

4832, DR. VASANT KUMAR PAN-
DIT:

SHRI SOMJI BHAI DAMOR:

‘Will the Minister of FINANCE be
pleased to state:

(a) whether the Income-tax De-
partment has formulated a Secmd
Cadre Management Plan for Income-
tax Officers Class I and its higher
ranks at the cost of Class-III staff
which has resulted in large scale posts
in higher grades,

(b) if so, what are the main details
of the posts created upgraded in IRS
Cadre;

(¢) whether these poats have been
filled up;

(d) whethey Government have ulso
formulated any Cadre Management
Plan for Class III Officials of the In-
come-tax Department to ensure mini-
mum 3 promotions in their careers;
and

(e) if so, what are the detailg ihere.
of?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
(b). A Second Cadre Management
Plan for officers of the Income-tax
Department at various levels was for-
mulated for the period 1980--82 to
provide adaguate manpower Tor the
present and projected work loads, re-
form of the appellate structure and
constitution of viable Cadre structure
so as to improve the morale and work
commitment of the officers.

A number of posts of Income-tax
Officers Group ‘A? and above are pro-
posed to be created/upgraded. The
creation of these additional posts
however does not involve any seduc-
tion of posts in Class-III,
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(¢) No, Sir.

(d) No, Sir. A Cadre Management
Plan on All.India basis, is not feasi-
ble. However subject to their suita-
bility and qualifying at the Depart-
mental examigations  non-gazetted
officials do normally get 3 promotions
in their service career,

{e) Does not arise,

Import of Pepper

4833. SHRI A. K. BALAN: Will the
Minister of COMMERCE be oleased
to state:

(a) whether the Spieces Export
Promotion Council has recommeaended
to the Government for import of ten-
der pepper or improving the export
of oleoresins; and

(b) if so, the decision of Govern-
ment in thig regard?

THE MINISTER OF STATE IN

THE MINISTRY OF COMMERCE

(SHR] KHURSHED ALAM KHAN):
(a) No, Sir,

(b) Does noi{ arise.

Giving of Job to Second Child of 2
Deceaseq Employee in L.I.C.

4334. SHRI BALKRISHNA WAS-
NIK: Will the Minister of FINANCE
be pleased to state;

(a) whether it is a fact that in
L1C the szcontdg child of ithe deceased
emmp'oye2 is not given a job when his
fist son is In a job in some other
office even though he ig living separa-
tely and not supporting his .mother
brothers and sisters younger to him;

(b) if so, the reasons; and

(c) whethey Government propase
to remove this anomaly in order to
remove the hardships being suffered
by the dependents of the deceased and
give job to his second child, ’
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THE DEPUTY MINISTER IN THE
AMINISTRY OF FINANCE  (SHRI
MAGANBHAI BAROT): (a) to (¢).
The Rules framed by the LIC provide
for certain relaxations for appoint-
ment of relatives of the deceased
employees subject to the following
conditions;

(1) where none of the membe:s
of the family (widow_ son or tn-
married daughter) is earning;

(i) if requests are received with-
in a period of gnhe year of the death
of the employee (Relaxation upto
three years is given in excepilional
individual cases); and

(iily the appointment will be
subject to the availability of vacan-
cy.

Ag the LIC is making appointment
according to the rules mentioned
above the question of anomaly does
not arise.
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Advance Increment to Section
Officers

4836. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister of
FINANCE be pleased to refer io the
reply given to Unstarred Question No.
1629 on the 27th February, 1981 re-
garding advance increment to Sec-
tion Officers and state:

(a) whether any decision have so
far been taken to grant the two ad-
vance increments to the Section Offi-
cers ang also ypgrade Section Officers
from Central Secretariat as Class I
Officers; '

(b) if so, the details thereof; and

(¢) if not, the reasons for the de-
lay?

THE MINISTER OF STATE IN
THE MINISTRY OF  FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) No, Sir.

(b) Does not arise.

(¢) The Departmental Commcil
(Joint Consultative Machinervy of
the Department of Personnel and
Administrative Reforms who are con-

sidering both the items (i) grant of

advance increments to Section Offi-
cers and (il) to upgrade them as
Clasg I Officers—have not cohcluded
their deliberations on these items,

Distribution of Money Deposited by
Government Among Share Holders
and Unsecured Creditors

4837. SHRI SATISH PRASAD
SINGH: Will the Minister of STEEL
AND MINES be pleased to refer to
the reply given to Unstarred Ques-
tion No, 2501 on the 6th March, 1981
regarding taking over of Asian refrac-.
tories Calcutta by Bokaro Steel Cor-
poration and state:

(a) whether the court where the
amount of Rs. 81 lakhs was deposi-
ted has distributed the same to the
parties viz, Shareholders and Unse-
cured Creditors concerned and the
basis for such distribution; and

(b) if the amount has not been dis-
tributed, the reasons for the delay
and when it is likely to be.disbursed?

THE M'NISTER OF COMMERCE
AND STEEI, AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(bY 1F~A4ar the provisions of the Asian
Refractories Limited (Acquisition of
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Undertaking) Act 1971, the Govern-
ment of India was required to depo-
site in the Calcutty High Court a
sum of Rs., 81 lakhs as compensation
for being distributeq by the Court.
Government have no information as
to the distribution of the amount by
the Court.

Net-Work of L I.C. in Orissa

4838 SHRI GIRIDHAR GOMANGO:
Will the Minister of FINANCE be
pleased to state:

(a) whether the LIC Division of
Orissa has prepared net-work of LIC
working in Orissa;

(b) if so, districtwise population
covered by each Divisional office;

(¢) whether the existing Divisional
Offices and their branches are able
to cater the needs of the people parti-
cularly the larger districts like Kota-
put in Orissa;

(dy if not, whether the LI.C is
going to open another Divisional
office and branches at Rayagada, Ko-
raput district for better administra-
tion; and

(e) if so, when, if not, the reasona
therefor?

THE DEPUTY MINISTER IN THH
MINISTRY OF FINANCE {(SHRI
MAGANBHAI BAROT): (a) Yes, Sir.
The Divisional Office at Cuttack had
a branch net-work of 20 Branches &3
at 31st March, 1981 and one more
branch namely, at Bhadrak in Bala~
sore District is proposed to be opened
during 1981-82,

(b) The Divisional Office at Cuttack
hag jurisdiction over the entire State
of Orissa.

(¢) Yes, Sir,

(dy and (e). Koraput District is
served by a Branch Office of the LIC
located in the district at Jeypore and
this Branch also looks after the insu-

rance needg of Rayagada sub-division
of Koraput District, At present, there
is no proposal to open another branch
in the district, since according to the
LIC with that bifurcation neither
the new branch at Rayagada nor the
residual branch at Jeypore would be
viable,

Poultry Products

4839, SHRI BHOGENDRA JHA:
Will the Minister of COMMERGE be
pleased to state:

(a) whether it has been Govern-
ment’s policy to make India seif suffi-
cient in matters of growing internal
requirements of poultry productg and
also to make it capable of increasing
exports; if so, what ig the latest posi-
tion in this regard;

(b) whether a high power (Naraya-
nan) Committee had made suitable re-
commendations; if so, details there-
about Government’s reaction thereon;
and

(c) whether several pureline breed.
ing projects set up in the country are
demanding ban on import of grand-
parent stock while claiming to meet
full internal needs and export requi-
rements if so, Government’s reaction
thereon with reasomns therefor?

THE MINISTER OF COMMERCE
AND STEE], AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir. For this purpose basic breeding
programmes have been launcheg by
the Ministry of Agriculture at diffe-
rent levels,

(b) The Expert Committee ap-
pointed by the Ministry of Agriculture
in 1978 made certain recommendationg
wheih have been taken into account
while formulating the import policy.

(¢c) Import of grand parent stock
is allowed only against export of
poultry products under Import Reple-
nishment provision in z limited way
to improve the quality of youltry
birds in the country. None except one
party has demanded ban on import,
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Government does not intend to
change the policy at present,

Reservation in Subordinate Cadre
foy Sweepers in Public Sector Banks

4840. SHRI R. R. BHOLE: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that Gov-
ernment have issued instructions to
Public Sector Banks to reserve 25
per cent posts in Subordinate Cadre
fo, sweepers working in the Bank;

(b) whether this policy is being
followed by Bank of Baroda; and

(c) if so, the number of sweepers
appointed to Sub-stafl up to June,
19817

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA!I BAROT): (a2) The
Government ‘hag adviseq the Public
Sector Banks to reserve 25 per centi
of the wvacancies, accruing in the
peon’s cadre, for being filled by trans-
fer from sweepers, farashes chowki-
dars etc. subject to their satisfying cer-
tain minimum length of service and
educational qualifications,

{b) and {c). The Bank has report-
ed that their full-time Sweoepers,
Farashes, Chowkidars etc. are in the
same scale of pay as the peons in the
subordinate cadre, Other service con-
ditions are also the same except that
Sweepers, Farashes etc. are not con-
sidered for assignment of duties at-
tracting special allowance in subordi-
nate cadre under the existing Bipar-
tite Settlement. The Bank is trying to
sort out the industrial relations issues
imvolved.

‘Disturbed Area’ Allowance to Cen-
tral Government Servanis in Manipur

4841, SHRI ERA ANBARASU: Wiil
the Minister of FINANCE be pleased
to state:

(a) why discrimination is heing
shown in the matter of giving “dis-
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turbed area”™ allowance to CZentral
Government servants in Manipur
State, whereas it is 25 per ceat with-
out any salary limit in the adjoimng
Mizoram State and 30 per cent in
Nagaland, it is 6 per cent upto salary
ceiling of Rs. 750/- in Manipur State;
and

(b) whether it is proposed to re-
view such anomalies and the Teatral
Government servants in  Maaipur
State which has been declared as a
disturbed area under the Army Act
by the Government of India be given
disturbed area and special compensa-
tory allowance on par with that in
the neighbouriag States?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). There is no scheme as such for
the grant of “disturbeg area” allo-
wance to Central Government em-
ployees in areas declared as “disturb-
ed areas”. Only special compeasa-
tory allowance is admissible in all
Stateg and Union Territories of North
Eastern region, However, in Mizoram,
a special allowance in lieu of an-
adhoc (disturbeg area) allowance
sanctioned earlier has been granted.
The rates of the special compensa-
tory allowance differ from State 1o
State and in some cases from area
to area within the same State, The
rate of special compensatory allow-
ance in Nagaland is 25 per cent of
pay. In Mizoram the rates of special
compensatory allowance vary from 20
per cent to 30 per cent depending up-
on the area. In Manipur, there are
two rates i.e. 15 peyr cent of may in
hill sub divisions, and 6/6 1]2 per
cent of pay in other areas. The lattar
allowance has only receatly Leen,
improved from 3.5 per cent of »ay to
66 1/2 per cent of pay after careful
consideration and also after taking into
account that Manipur,. has been
declared as a disturbed area. The
allowance continues to be admissible
at 3.5 per cent of pay in Assam and
Meghalaya, There is no proposal at
present for further improving the



3

85 Written Answers BHADRA 27, 1903 (SAKA)

existing rates of special
tory allowance in Manipur,

compensa-
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Purchase of ST. James Hotel in Lon.
don by Indian Hotels Company Ltid.

4843, SHRI R, MUTHUKUMARAN:
Will the Minister of FINANCE Le
pleased to state:

(a) whether Government are aware
of Indian Hotels Company Ltd., pur-
chasing St. James Hotel in Loaadon
belonging to Bass Charrington as re-
ported in the Press and advertised by
the Indian Company and if so, whe-
ther Government have given neces-
sary approvals;

(b) complete details of the com-
pany’s proposal and the Government
sanctiong issued in this respect; if
any,

(c) hag the ame group taken over
Bailey’s Hotel in London, if ¢o, de-
tails of Government approvals; ;nd

(d) if Government sanctions have
not been obtained for the above pro-
jects, what action Government pro-
pose to take?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): {a)
to (d). No, Sir. No such proposals
have been received by Government.

Tax Being Charged from Tourists
Buses by Karnataka Government

4844 SHRI A. C. DAS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleaseq to state:

(a) that an exorbitant State Pas-
senger Tax ie Rs, 3200/- passenger
bug is being charged from the {ourist
buses going from various parts of the

country by the Karnataka Govern-
ment.

(b) is it a fact that this exorbitant
tax ig discouraging the domestic/for-
eigin tourism in India; and
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(¢) if so, steps taken by Govera-
ment in this connection?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A, P,
SHARMA):; (a) to (c). Information
is being collected from the State
Government and will be placed on
the Table of the House.

Filling of Income Tax Returns by As-
sessees Allotted Permanent Account
Numbers

4845, SHRI SANTOSH MOHAN
DEV: Will the Minister of FINANCE
be pleased to state:

whether it is obligatory on the part
of those assessees who have been al-
lotted permanent account number to
fille their income-tax returns ecven
though their total taxable income
doeg not exceed Rs, 15,000/- per
annum?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA):

No, Sir.

Holding of Special ang Exclusive De-
partmental Tests for SC/ST _ Em-
ployees in Officer Cadre

4846, SHRI T, NAGARATNAM:
Will the Minister of FINANCE be
pleased to state:

(a) the mames of Banks which have
held special and exclusive Depart-
mental Testg only for Scheduled
Caste and Scheduled Tribe employe-
es for promotion to the officers cadre;
(year-wise information may be gi-

ven); and

SEFTEMBER 18, 1981
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(b) the names of Bankg which have
lowered the “Minimum Elegibiiity
Criteria-cum-service Experience”
for SC/ST employéeg for promotion
to the officer cadre?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF FINANCE
(SHR!I MAGANBHAI BRAROT): (a)
and (b). The information is being
collected and to the extent available
will be laid on the table of the
House.
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Postg in Office of Aid Accounts and
Audit

4848, SHRI M. ARUNACHALAM:
Wil] the Minister of FINANCE be
pleased to refer to para (b) of hig re-
ply to Unstarred Question No. 2657
on 5th December 1980 regarding
transfer of staff from Controller of
Accountg and state:

(a) what are the posts in the office of
the Aid Accounts and Audit which
are manned by the staff of the Inaian
Audit and Accounts Department
transferred alongwith their work con-
sequent upon departmentalisation of
Union Accounts;

(b) what are the other posts a»
Per his reply which are filled up by

Written AngWers go

the Department of Economic Affairs
in accordance with relevant rules
which inter alia provide for payment
of Deputation (duty) allowance;

(¢) whether the staff belonging to
the 1st category has been posted to
the second category without dep.ta-
tion (duty) allowance when the rules
provide for payment of deputation
(duty) allowance;

(d) it so, under what circumstan-
ces; and

(e) the reasong therefor?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
The posts are—Pay and Accounts
Officer, Junior Accounts Officers, Ac-
counts Clerks (Junior Accountants)
and Lower Division Clerks.

(b) Senior Accountg Officers, Ac-
counts Officers, Junior Accounts Ofﬁ-
cers and Accounts Clerks,

(c) to (e). Some of the staff ~f the
erstwhile A.G.CR. who are deployed
on the work other than that transfer-
red from A, G, C. R. are still borne
on the cadre of the Controller of Ac-
counts Since these posts are not ex-
cadre posts for these incumbent th:
are not entitled to any Deputaticn
(duty) allowance.

International Airlines not using
Calcutta Airport

4849, PROF. RUP CHAND PAlL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it iz a fact that Cal-
cutta Airport is not being properly
used by International Airlines; and

(b) if so, what gteps Government
propose to take to remedy the gitua-
tion?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA): (a) Yes, Sir.
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(b) Calcutta Airport is equipped
with all necessary {facilities to cater
to the requirements of International
air services and is suitable for hand-
ling all types of aircraft including
wide bodieg aircraft.

Government  encourages  {oreign
airlines to operate to/through Calcut-
ta in accordance with the trafiic enti-
tlements available to them under the
various bilatera) air services agzree-
ments with foreign countries, Calcut-
ta is invariably offered as a point of
call to foreign carriers while nego-
tiating new bilatera) agreements,
However Government can do little in
the matier of inducing foreign car-
riers to operate to/through Calcutta
because foreign carriers are guided
by their best Commercial judgement
in choosing a point of call to India
just as our national carrier in select-
ing 5 point of call in a foreign coun-
try.
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Foreign Exchange [0an {to M/s.
Mohan Ortmann, New Delhi

4851, SHRI KRISHNA PRATAP
SINGH:

. v
SHRI DHARAM BIR 3INHA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that 1.F.C.
faulter early in respect of repayment
to M/s. Mohan Ortmann, New Delhi
and if so, the total amount of such
loan given so far;

(b) whether this company was de-
faulter early in respect of repayment
of loan and if s0, the reasons for giv-
ing loans to this company even after
their being defaulters; and -

(¢) whether this foreign exchange
loan is to be repaid in rupees or in
Deutshe Mark and whether this lia-
bilty is shown by the company in
their balance sheet at the current rate



g3  Written Answers BHADRA 27, 1903 (SAKA) Written Answers 04

of deutshe Mark or at the Deutshe
Mark rate when the IFC loan was
given?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The net
amount of foreign currency loan sanc-
tioned and disbursed by IFCI to the
Company amounted to DM 11,46 277.75.

(b) The Company committed de-
fault in repayvment of loan instalment
of the foreign currency loan due to
unsatisfactory operation and coase-
quest adverse financial position. The
recovery of instalments of the loan
were deferred and subsequently re-
payments were rescheduled, The first
instalment of repayment will fall due
in December 1981. The Company was
not given any loan after its default
in payment of the loan given to it.

(c) The foreign currency loan shall
be repayable by the Company in
Indian currency equivalent to the
amount of loan calculated in accor-
dance with the rate of exchange pre-
vailing at the time of repayment of
the loan, The amount of foreign cur-
rency loan availed of by the Company
from the Corporation and outstanding
. as on 31st March 1981 has been shown
in the Company’s publisheg balance-
sheet as on the said date as DM
11,46,277.75 arnd the rupee equivalent
ag Rs_  23,48,929,82 calculated at the
erstwhile parity rate of Rs, 100 equal
to DM 48.80.
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Professional Qualifications of Divi-
sional Managers of ITDC

4854, SHRI ANANDA PATHAK:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government are
aware about the professional qualifi- ..
cations and competence of the 10
Divisional Managers of ITDC—in de-
tails;

(b) the State to which they belong;
and

(c) the achivements of ITDC gfter
their appointment?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR] A.P.
SHARMA): (a) to {(c). Yes, Sir.
There are ten Divisional Managers
and four Divisional Heads in the
ITDC. A statement indicating their
qualifications, date of appointment
and the state to which they belong is
attached.

The Divisional Managers|Division-
al Heads have been selected|promoted
to their responsibilities keeping in
view their qualifications, experience
and competence, Their concerned
performance for the overall growth
of the Corporation is reflected in the
rapid increase jn the turnover of the
ITDC from Rs. 1312.02°lakhs in the
year 1974-75 to Rs. 3081.18 lakhs in
1980-81, an increase of 235 per cent. _
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Air Hostesses of AL moved court
for Justice -

4855. SHRI JYOTIRMOY BOSU:
Will the Minister of TOURISM AND
CIVIL:. AVIATION be pleased to
state: L,

(a) under what circumstances the
Air Hostesses of Al had to go to Court
1o get justice,

{b) whether jt is a fact that eer-

tain provisions of the AI Service

~ Mannual have been struck down by
the Court also;

»

(c) what is the reason for restrict-
ing Air Hostesses from leading a
normal] age O0f superannuation as ap-
normal age of super annualition as ap-
plicable to other public undertakings;
and

(d) all relevant details connected
therewith? o

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR1 A.P.
SHARMA): (a) Some Air Hostesses

- of Air India filed a writ petition chal-
lenging the alleged discrimination be-
Jdween Air Hostesses and male cabin
CcTew,

() to (d). In the recent judge-
ment on the petition filed by Air Hos-
tesses, the Supreme Court hag direct-
ed that:

(i) Air Hostesses be allowed to
serve till the age of 45 years
and upto the stage of third
pregnancy, provided two child-
ren are living; and

A (ii) bar on marriage till four years
of service has been upheld.

+

Air India is taking action to amend
!;he Service Regulations as per the
judgement of the Court.

Diserimination in the appointment of
Loaders/Handymen /Cabin Cleaners

4856. SHRI HARISH CHANDRA
SINGH RAWAT: Will the Minister
of TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether it js a fact that dis-
crimination, has been made by Air.
India since 1973 jn the appointment
of loaders/handymen)cabin cleaners,
ete.:

(b) is it also a fact that the panel
prepared in 1973 by the Management
was subsequently dismantled and the
appointment was not made according
to seniority; if so, the reasons there-
for and the criteria adopted for mak-
ing appointment;

(c) how many persons have since
been appointed from the panel and
how many of them have not been
offered appointment and the reason
therefor; and

(d) is it a fact that certain persons
on the panel became over-age in the
hope of a job since 1973 and if so,
what is the remedy to re-habilitale
these unfortunate persons?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI1 A.P.
SHARMA): (a) No, Sir.

(b) While preparing a panel for
appointment to the posts of loaders|
handymen/cabin clenerg in 19873, the
employees’ union raised certain ob-
jections regarding the listing of the
candidates who were selected from
among the casual labourers, stating
that que weightage has not. been given
to the service rendered by them as
casual labour. Considering the mat-
ter in detail Air India agreed to re
arrange the list of candidates.

(¢) Out of the panel report pre-
pared at Delhi, 17 loaders, 26 handy-
men, 25 cabin cleaners were absorbed
on a permanent basis. The remain-
ing 13 loaders 23 handymen, 4 cabin
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cleaners who_ were on the waitlist
could.not be absorbed due to the non-
availability of the vacancies, during
the period the panel list was va]éd.

(d) No, B8ir, Job opportunities
were offered to the waitlisted per-
sons, after 1973; those who applied,
were selected on the basis of merit.

Enlargement of Ali-Strip for~ Man
Talai Ashram in Jammu

4857. SHRI SATISH AGARWAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

R+ B =

(a) is it a fact that the air-strip
constructed for Man Talai Ashram, a
part of Aparng Ashram jin Jammu
and Kashmir State, has been allowed
to be further enlarged; and )

(b) if so, why and wunder what
considerations objections raised by
the Defence Department against ijts
construction have been ignored?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI A.P.
SHARMA): (a) The Ministry of
Tourism and Civil Aviation as well
as the Ministry of Defence have no
information about further develop-
ment modification/extension of air-
strip constructed at Man Talai in
1977.

(b) Does not aries.

Working of Rural Bank, Motihari, East
Champaran

4838 SHRI_ K., M. MADHUKAR:
Will the Minister.. of FINANCE be
pleased to state:

(a) is it a fact that complaints have
been received against new Chairman of
Rural Bank Motihari, East Champaran,
and :

., (b) if 8o, what action has been taken
against the defaulting officials?

SEPTEMBER 18, 1981
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THE DEPUTY  MINISTER IN THE
MINISTRY OF FINANCE (SHR!
MAGANBHAI BAROT): (a) and (b).
Yes, Sir, A complaint has been receiv-
ed by the Central Bank of India, which
is the sponsoring bank of Champaran
Kshetriva Gramin Bank, Motihari,
with allegatons against the present
Chairman and other officials of the
Gramin Bank. The sponsoring bank is
looking into the complaint and suitable
action will be taken against the con-
cerned persons if found guilty after
inquiry.
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Transfer of sub inspector on duty at
Santa Cruz Alrport (Bombay)

4860. SHRI K. A. RAJAN: WiIill the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it ig a fact that a Sub-
Inspector on duty at Santa Cruz Air-
port (Bombay) who refused to permit
unauthorised entry of a friend of the
Police Commissioner has been trans-

-
ferred; it
e tedas Y
(b) if 80, the detamils; and

(¢) reasons?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. B.
SHARMA-: (a) to (c). Police Sub-ins-
pector by name B.F.R. Pathan who was
attached to Airport Security, was
transferred from Santa Cruz airport
not because he refused to permit
unauthorised entry of a friend of the
Commissioner of Police, Bombay as
alleged, but for conduct un-becoming
of a police officer. He was therefore
shifted from Airport Security toc a
less sensitive job on 3rd June, 1981.

Construction of Leh Terminaj

4861. SHRI P. NAMGYAL: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) when the work on the construc-
tion of Leh air terminal was started;

(b) total amount earmarked and
amount released for the construction of
terminal building alongwith the date
on which the amount was released;

and
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(¢) whether Government  propose
considering to. transfer the construc-
tion works either to Border Road Orga-
nisation or International Airport Autho-
rity or to the CP.W.D. with a view
to early completion?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P. SHAR-
MA): (a) In October, 1978.

(b) A provision of Rs. 15 lakhs has
been made for the project out of which
Rs. 11 lakhs have been releasea—Rs. 5
lakhs in January, 1980 and Rs. 6 lakhs
in June, 1981,

(¢) The work is likely to be complet-
ed by December, 1981, hence there is
no need to transfer the work to any
other agency at this stage.
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Puarchase of Cotton from Pakistan

4863. SHRI CHINTAMANI PANI-
GRAHI. Wil] the Miister of COM-
MERCE be pleased to state:

(a) whether the talks between India
and Pakistan held during the last week

of July thig year on the purchase of
cotton failed; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No, Sir.

(b) Does not arise.

New Promotion Policy of United Bank
of India

4864. SHRI ARVIND. NETAM: Will

the Minister of FINANCE be pleased
to state:

(a) whether Government are gware
that, according to the new promotion
policy of United Bank of India passed
at their Board meeting on 5th Feb-
ruary, 1981, in promoting officers from
scale IV to V. V to VI and VI to VIIL
the management will take no bheed of
Seniority, Qualification, Training and
Experience, but will judge merit on the
basis of appraisal report and the in-
terview based on appraisal report;

(b) whether in any other Govern-
ment office/public sector office senio-
rity, qualification, experience etc. are
not needed;

(c) whether it is also a fact that
Officer’s against CBI enquiries are
pending have been promoted; and

(d) if so, the reaction of Govern-
ment thereto and whether Govern-
ment propose to appoint an impartial
.enquiry committee to go into the
matter? :

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
Having regard to the practice generally

followed in the Government and in the
Public Sector and in terms of the
guidelines issued by the Government,
United Bank of India have designed
their promotion policy for officers in
such a way as to provide a good mix
between seniority, educational/profe-
ssional qualifications and merit. The
policy underlines the fact that in the
higher levels of hierarchy in the bank,
merit rather than seniority shall be the
pre-dominant consideration and the
weightages for various factors have
been fixed in such a way as to subserve
thig basic principle. Whi]e highest
weightage has been accorded to the
seniority factor for promotion from
junior management grade to middle
management grade, for promotions to
Scales, V, VI' and VII the primary
determining factors are merit through
assessment of job performance and
potentiality and ability as assessed
through interviews.

(¢) and (d). United Bank of India
has reported that no officer promoted
to Scale V, VI & VII is involved in any
CBI/Departmental enquiry,

Infiltration of liaison officers/resident

Representatives of Large Industrial

Houses in Exchange Control Branch
of R. B L

4865. SHRI R. L. P. VERMA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the Liaison Officers/,
Res.dent Representatives of large In-
dustrial Houses have now infiltrated
into Foreign Exchange Control Branch
of Reserve Bank of India, New Delhi
and with their power of purse they are
able to get permits for foreign Jaunts
of their Executives and othersg across
the Counter, as and when they desire
to go abroad and for whatever amount
in foreign exchange is needed;

(b) what check is exercised by the
Bank to,restrict frequency of these
jaunts and number of persons travelling
in the name of business;
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(c) whether Assistants/Staft Off-
cers/Asstt, Controllerg are liable to be
transferred from one Deptit. of the
Bank to another to ensure cleaner ad-
n.jnistration;

(d) if so, number of such Officers
who have worked in the Foreign Ex-
change Control Deptt. for the last
more than 3 years and particularly
those who had been at one seat for
this period; and

(e) what action is proposed to be
faken to rotate them?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a).
No, Sir.

(b) Detailed instructions are issu2d
from time to time by the Exchange
Control Department of the RBI's cen-
tral office prescribing guidelines for the
foreign travel of business executives.
Careful scrutiny of each application is
done under the direct charge of the
Joint Controller who is responsible for

the !mplementation of the prescribed
guidelines.

(c) Yes, Sir.

{(d) Fourieen out of the fifty-seven

officers of the Department are working
for periods above three years in the
Department; however, they have been
rotated from one section to another
during the period of posting in the
Department.

(e) Section-wise rotation of officers
is done periodically.

T

Transfer of Scheduled Castes/Tribe
Employees in Nationalised Banks

4867, SHRI D, L. BAITHA. Wil
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Schedul-
ed Castos/Tribe employees working in
various nationalised Banks have been

SEPTEMBER 18, 1981
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transfered to far-off places by the Bank
authorities; if so, the reasons therefor;

(b) whether it is also 3 faci that
these transfered employees are mostly
office bearers of various Scheduled
Caste Bank Employees Associations/
Federations or are active workers of
such organisations; and

(c} whether Government propose to
consider transferring back tHe active
union workers or Office bearers of the
various SC/ST welfare organisaticng to
their parent banks; and if not, the
reasons?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAL BAROT):
The transfer/posting pol'cies of the
banks are the same for all employees
including the SC/ST employees and
also the office bearers of their asso-
ciations. While the officers in banks
are liable to be transferred anywhere
in the country the employees in the
clerical cadre are transfered on regio-
nal basis. Transfers are generally
made on the basis of administrative
convenience and individual considera-
tions rather than on any class basis.
The Banks have reported that SC/ST
employees, including the office bearers
of their associations, are not discrimi-
nated against in-this regard.

Cash Assistance to Exporters

4867. SHRI PIUS TIRKEY: Will the
Minister of COMMERCE be pleased to
state:

(a) how much cash assistance was
given to the exporters during the last
three years; and

(b) how much worth of import
licences Wag given by Government?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The

(a) ta (c).

1
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total cash @assistance paid during the
last three years is as under:.—

Yeur, Rs. in
Lrores
—— iy vty onmtfpann. - e o
1978-79 . . . ; 358-92
1979-80 344-16
1980-81 .. .. 376 Sy
(Provisional)

(b) The tota] value of import licen-
ces issued during last three yearss is
ag under:—

Yar Rs. in
Croves
— el 2] . S S . 8 — ) ] S W o o o
1978-79 . 4004-25
1979-80 4205- 20
1980-81 5340- 43
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News Item Captioned  “Ineffective
Bureau, Mis.managed Corporations”

4389 SHRI HARINATHA MISRA:
SHRI MOOL CHAND DAGA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government’'s attention
hag been drawn to the .news-report in
the Indian Express dated 12th August,
1981 under the caption “Ineffective
Bureau, mis-managed Corporations”.

SEPTEMBER 18, 1981
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{b) whether the Bureau was formed
at the instanee of the Centre five years
ago ;

(c) whether in 52 State Under-
takings managed by the Bureau, Go-
vernment have invested over Ras. 1250
crores, besides these bodies have se-
cured loang of another Rs. 1,200 crores
(including those from Central Finan-
cial Institutions) ;

(d) whether Analisafion of accounts
of some of the companies jg in arrears
for seven to eight years ;

(e) whether excepting one or two
companies, all are violating the provi-
sions of the Companies Act, 1956 in
regard to the fulfilment of requirement
of placing annua] accounts before tke
Genera]l Body; and

(f- if the answer to clauses (a) to
{e) be in the affirmative, the reme-
dial measures taken/proposed to be
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
WAISINGH SISODIA): (a) and (b).
The report enfilled ‘Ineffective Bu-
reau, mis-manageq corporations’
which appeared in the Indian Express
dated 12 8-81 refers to the Public En-
terprises Bureau of the Government
of Bihar with which the Central Go-
vernment is not concerned.

{c) to (f). Do not arise.

Exports and Imports During The Last
Five years e

4870. SHR] SHIBU SOREN: Will
the Minister of COMMERCE be plea-
sed to state:

(a) how #nuch export has been
made to foreign countries of various
engineering goods amd other products
during the last five years;

(bﬁ) how much is the import figu-
res of various items during the above
period;

]
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(- what is the balance of payment
position; ang

(d) what stepz are being contem-
plated to be taken for bettering the
balance of payment position of this
country?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) India's
exports of engineering goods and
other important products during the
periog of 5 years from 1975-76 to
1979-80 are shown in Statement-l.
Commodity-wise details for the year
1980-81 are not yet available,

(b) Imports of selected items/grou-
ps of items into Indjs for the similar
period of § years are shown in State-
ment-II.

(c) Details regarding India’s ba-
lance of payment position are -availa-
ble only upto 1978-79. However, broad
indications are that the country’s ba-
lance of payment position had deteri-
orated since 1979-80 chiefly on acco-
unt of successive increases in import
prices of crude oil and petroleum pro-
ducts since December, 1978 along with
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continuing international inflation af-
fecting the cost of oher major imports.
During the current fiscal year upto
28th August, 1881, India's foreign cur-
rency assets showed a decline of Ra.
1058 crores.

(d) The Government has been tak-
ing & number of measures to correct
the balance of payment gituation
which, inter-alia, include efforts at:-

(i) achievement of dynamic ex-
port performance;

(ii) effective import substitution
on key areas like steel, cement, non
ferrous metals and fertilizers where
at present domestic capacities are
under-utilised, and expansion of
capacities in these areas;

(iii) increasing domestic explora-
tion and production of oll and Natu-
ral Gas, development of alternative
energy sources, ana reducing de-
mand for petroleum products;

(iv) adoption of schemes which
offer incentives for large remittan-
ces, from abroad through legal chan-
nels and to promote tourism.

Statement-I |
Exports  of selected  commodities from India .
(Rs. Crores)
1975-76  1976-77 197778 1978-79  1979-80
(Prov.)

T T T T T T Be0r 29314 56960 340.46  367-84
2. Coffec 66-65  126:01° 194-42  143-95  163-31
3. Tobacco Unmfrd. 9313  96-84  113-21 110-73 10225
4. Oil Cakes 95-45 23437  133-27 109-86  127-53
5. Cashew Kernels 9614  106:10 149-54  80-23  118-10
6. Sugar . 47233 1212 1947 131-00  115-20
7. Spices. . . . oo . . 7152 90 13709 147-93  149-36
8. Fish & fish prepns. 127-18  18-64 174-33  226:29  253-40
9. TIron Ore . 213-93  238-49  240-84  232:91 285-24
10. Jute manufactures " 250-89  201-12 244-85  166:86  336-13
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1975-76  197%6-77 197778  1978-79 1979-Bo

(Prov. )
At ot e et saaeel et e vt Nl conf S S S o S e~ — ey vl
11. Cotton picce-goods . . . 161-24  267-26 22473  224-30 287-40
12. Cotton apparel . . . 146-40  2603-08  235-05  345-49 343-65
13. Leather & Leather mirs. incl
footwear . . . 201- 48 294-34  272-59  354-53 520-04
14. Engineering goods . . . . 412-97  566-29 617-39  700-73 739-13
15. Pearls, precious & semi-precious
stones . . . . . 148- 51 278-04  545-86  T13-68 518-95
16. Hand-made carpets & druggets . 4]1- 68 68-39 83-18 100- 29 139-76
17. Chemicals & Allied products . 85-32 110 76 116- 69 14807 197- 81

Total Exports incl. Other items 4036-26 5142-25 5407-87 5726-07  6404-67

5726-26  6458:76
(R) R)

R = Revised for which breakup is not available.

Source : Monthly statistics of Foreign Trade of India, DGCI&S, Calcutta.

Statement-I

Imports  of selected commodities into India

(Rs. Crores)
197576  1976-77 1977-78 1978-79  1980-80
(Prov.)
1. Cereals & Cereal prcparations . 1342-79 867 59 122- 49 86-92 105- 82
3. Syathetic & regenerated fibrex . 6-34 30-15  191-75  198-22 108-17

3. Fectilizers crude & manufactured. 4498-37 216-64 298- 77 411-06 430-91
4. Petroleum crude and Petroleum

products . . ; . 1225-70 1413-35 1550-98 1676-77 3267-08
5. Fixed vegetables oil and fats 14-19 109- 61 711- 61 537-07 429- 82
6. Organic and inorganic Chemicals 180- 20 87-77  196-55 230- 89 314-78
7. Medicinal and  Pharmaceutical =~ Tt i
products . . . . . 36-26 42-19 63-59 79- 18 73-97
8. Newsprint paper . . 38-82 47-20 60- 66 80- 35 110- 59
9. Pearrls, precious and semi-precious
stones . . . . . 84-20 180-64 33066 466-77  347-36
10. Iron & stecl . . . . 311-90  219-45  259-88  462-46 834-20
11. Non-ferrous mectals . . . 100-43 157-07 192-12  245-49 336-30
" 1 l
1z hg;;ht ncry and Transport cqu p- 934.58 1047-56 1110-38 1259-90  1367-81

Grand Total Incl. Other Items , 5264-78 5073-79 6020-23 6810-64 9021-75

5025-29 6814-30
R) (R)

R = Revised figures for which breakup is not available.
Source : Monthly statistics of Foreign Trade of India, DGCI&S, Calcutta.
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Fioating of a public sector eompany
at Bombay in agreemeat with guwait

4871, SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of FIN-
ANCE be pleased to gtate:

(a) whether Government of _India
have agreed with Kuwait to float a
80 crore Public Sector Company
with headquarters at Bombay;

(b) the scope, purpose anq viability
of this Company and the time Ly
which this Company is likely to func-
tion; and

w {¢) whether a similar company is to
be floated in conjunction with UAE, if
so, when and the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (c¢).
Government have* accepted in prin-
ciple to set up a Joint Investment
Company in collaboration with Ku-
wait to facilitate inter alia the flow of
Kuwait funds into Indian industry. A
similar proposal for setting up a Joint
Investment Company with UAE is
also under consideration, Some pre-
liminary discussions have taken place
in regard to these proposals. It is not

. possible at this stage to anticipate
further details regarding the time by
which the Joint Investment Compa-
nies may be set up and the size, scope
etc, of the proposed Companies, if
they are set up.

Assistance advanceq by nationalised
banks to allottees of Government land
- in Birbhom

4872, SHRI GADADHR SAHA: Wil
the Minister of FINANCE be »>leased
ito state:

(a) Government assistance advanc-
ed by nationaliseq banks under com-
ponent scheme to allottee of Govern-
ment land in Birbhum;
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(b) the year-wise details of the
amount of grants advanced by Bran-
ches of nationalised banks during the
last three years to allottees of Gov-
ernment land i the Districts of West

Bengal, ?

(c) the year-wise, district-wise
number of beneficiaries under the
scheme;

(d) whether the target for the
scheme was achieved and grant eanc-
tioned and released was disturbed
completely; if not, the reaons there-
for; and

(e) details of utlisation of the
grant sanctioned under the Central
Sector Scheme for the State, State-
wise during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (e).
The assistance provided by the matio-
nalised banks is in the form of loans
to the farmers in connection with
their agricultural operations. The ex-
tent to which such loans have been
granted to the allottees of Govern-
ment land in Birbhum district is not
readily available. Information to th¢
extent available is being collected and
shall be aid on the Table of the rlouse,
when received.

Reprinting of Financial Regulations
Part 1

4873. SHRI RAJNATH SONKAR
SHASTRI : '

DR. A. U, AZMI:

PROF. AJIT KUMAR

MEHTA:

Will the MINISTER OF FINANCE
be pleased to gtate:

(a) whether it ig a fact that the Fi-
nancial Regulations Part I (1963 Edi-
tion) needs immediate reprinting
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since it cannot be referred to or gone
through easily and conveniently as it
containg innumerable corrections and
the condition of the appendix por-
tion is all the more horrible and worst
carrying thousands of amendments;

(by if go, whether its text portion
will be updated and printed on prio-
rity basis; and

(c) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
The Financial Regulations Part 1, 1963
edition, needsg reprinting and action
is already in hand for this purpose,

(¢) Does not arise.

Silk Production in Karnataky

4874, SHRI 5. B. SIDNAN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that there
has been no significant increase in
silk production in Karnataka;

(b) whether any proposals have
been prepared for increase in gilk pro
duction during the Sixth Plan; if so,
the details thereof; and

(c) whether it is also g fact that
World Bank aid has been made avail-
able for silk production in the State
if so, the details theu:eof?

THE MINISTER OF COMMERCE
AND STEEL: AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir, Production has increased from
2300 tonnes in 1979 to 2878 tonnes in
1980,

(b) and (e¢). Karnataka Govern-
ment have developmental Projects
for increasing silk production from
2300 tonnes to 4300 tonnes during

sixth plan period. World Bank has

SEPTEMBER 18, 1881
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also provided an assistance to the ex-
tent of Rs. 80 crores for there pro-

jects,

Take over of Sick Tea Gardens

4875. SHR1I JAGDISH TYTLER:
Will the Minister of COMMERCE be
pleased to state whether Government
have any proposal to formulate a
long term policy on the take-over of
silk tea gardens?

THE MINISTER OF COMMERCE
AND STEEL AND MINES {SHRI
PRANAB MUKHERJEE): The pro-
visions of the Tea Act 1953 as amen-
ded in 1976 Inter alia enumerate the
circumstances under which the Cen-
ded in 1973 inter alia enumerate the
management of a sick tea unit/under-
taking. On the merits of each case,
appropriate steps are considered by
the Government in due process of
law, .

Special Concessiona]l Credit Facilities
Available to State Handicrafts Ceor-
poration /Apex Handicraft Societies

4876. SHRI R. P. DAS: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government  have
ever considered the proposal »f the
Government of West Bengal in re-
gard to making special concessional
credit facility available at par with
Handloom to State Handicrafts Cor-
poration and Apex Handicrafts Socie-
ties for their gctivities which attempt
to raise the rural production ang con-
sumption; ang

(b) if mot, the reasons thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB. MUKHERIJEE): (a) and
(b). The information is being collec-
ted.
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Recovery of Boeing Stabilisers fromn
Scrap Dealer in Bombay

4877. SHR!I NAVIN RAVANI: will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state: *

(a) whether it is a fact that the
CBI has recovered two stabilisers
of a Boeing 747 containing uranium
from a scrap dealer from Bombay 1e-
cently; and

(b) if so, the enquiries made there-
in and the outcome thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P. SHARMA): (a) Yes, Sir,

{b) The matter is under investiga-
tion.

Construction of Jant; Hotels in Tamil
Nada

4878. SHRI N, DENNIS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) where Janata hotels are to be
built in Tamil Nadu;

(b) if so, the details thereof; and

* (c¢) when are these hotels likely to
be constructed?

THE MINISTER OF TOURISM
AND CIVIL AVIATION
P, SHARMA): (a) At present a Yatri
Niwas (Janata-type hotel) is under
construction in Delhi, Thig is a pilot
project. Construction of Yatri Niwases
at other places including Tamil Nadu
will be considered only after the ope-
rational results over the first 2-3 years,
of the Ashok Yatri Niwas project at

3Delhi have been evaluated. For the
Present, therefore, there is no proposal
to construct a Yatri Niwas in Tamil
Nadu.

(b) and (¢). Do not arise.
2033 L.S.—5

(SHRI A.
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Seizure from Agents of Companies
at Delhi and Bombay Airports

4879. SHRI RAM SWARUP RAM:
Will the Ministep of FINANCE be
pleased to state:

(a) whether large amounts of cur-
rencies were seized from  certain
agents of cigarette and chemical com-
panies on the airports of Delhi and
Bombay between 15th to 25th August,
1981; and

(b) if so0, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA): (a)
and (b). Sir, the Income-tax depart-
ment had searched three persons at
Bombay airport during the period 15th
to 25th August, 1881. During the
course of these searches Rs. 18.24
lakh have been geized by the depart-
ment. Out of these persons, two weare
connected with cigarette busines; and
one was a film distributor.

Supply of Steel for Irrigation Pro-

jects

4880. SHRI CHINGWANG KON-
YAK:

SHRI S. B. SIDNAL:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that the
shortage of steel hag affected major
irrigation projects in the country,

(b) whether the Minister is exami-
ning the requirements of steel for
varioug irrigation projects;

(¢) whether the Central Water
Commission had apprised the Ministry
about the pending irrigation project
on account of the shortage of stcel;
and

(d) the steps being taken for allot-
ment of steel for these projects?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (d).
Some complaints of shortage of steel
having affected progress of irrigation
projects have come to notice, In urder
to ensure adequate supply of steel, the
Central Water Commission co-
ordinates the requirements of
the projects ang communicateg them
to the Joint Plant Committe, The
JPC after collecting demands from
all priority sectors draws up a supply
plaa based on domestic availability
aa well ag imports, In respect of ce-
mands presented by the Central
Water Commission for 1881-82, the
supply plan for 1981-82 envisages
meeting of the demands for all cate-
gories of steel (except semis, bars
rod and railway materials) in full
firm domestic production of main pro-
ducer or through imports. In respect
of billets, bars and rods which form
the bulk of the requirements of irri-
gation projects, ag the major part of
the product comes from the secon-
dary producers the projects are ex-
pected to procure their requirements,
ih the main, from such producers.
These categories are also allowed for
import under the Open Genral Licence,
As far as rails and railway materials
are concerned, the shortfall has to be
met through imports.

Periodic meetings are held to review
the progress of supplies against the
supply plan for priority sectors and
correctiye action ig taken as and when
needed.

Ground Support Facilities

4881, SHRI RASHEED MASOOD:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have made
any assessment to know as to how
far the existing ground support faci-
lities are matching with the fast ex-
pending of the Airlines fleet by ac-
quiring jets and growing air traffic;
and
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(b) if so, details thereof and “the
steps contemplated by Government
to remove the deficiencies in the
ground support facilities?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P,
SHARMA): (a) and (b). Adequate
Ground Support facilities are bLeing
provided by Air India and Indian Air-
lines in a planned manner, keeping in
view their fleet expansion program-
me, The equipment and facilities are
modern/adequate in all respects and
are being maintained in a well orga-
nised manner to ensure high service-
ability standarda.
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Coustruction of Runway at Agartala
Airport

4883. SHRI AJOY BISWAS: Will

the Minister of TOURISM AND
CIVILL. AVIATION be pleased to
state:

(a) what progress has been made
in the construction of 3 run-way at
the Agartala airport; and

{b) when the consruction is likely
to be completed?

THE MINISTER OF TOURISM
AND CIVII, AVIATION (SHRI A. P,
SHARMA): (a) and (b). The runway
18/36 is being extended, widened and
strengthened alongwith its associated
pavements, The work is in progress
and is likely to he completed in Anpirl,
1983,

Steps Taken to Develop Tourism in
Puri, Konark and Bhubaneshwar
During Sixth Five Year Plan

4884. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of TOURISM
AND CiVIL AVIATION be pleased
to state:

(a) what steps are envisaged by
the Government of India to develop
the tourism potential in Puri, Kona-
rak and Bhubaneswar in Orissa du-
ring the Sixth Five Year Plan;

(b) when is ITDC likely to estab-
lish its hotels in the above referred
places; and

(c) when are the Government or
India expecting to introduce daily
direct flights between New Delhi and
Bhubaneswar in place of the tri-
weekly flights ag at present?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA): (a) Puri, Konark
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ang Bhubaneshwar have been identi-
fied in one of the travel circuits iden-
tified in Orissa for development in
an integrated and phased manner by
pooling the availble resources in the
Central, State and private sectors.
The State Govt. has been requested
to prepare a blue.print of tourism
development of the centres along
the identified travel circuits indicat-
ing the facilities already in existence,
facilities being provided by the State
Govt. and the sdditional facilities re-
quired at these centres so that a shelf
of schemes can be prepared for im-
plementation in a phased manner
consistent with the availability of re-
sources and inter-se priorities.

However, during the Sixth Five
year Plan, the Central Department
of Tourism proposes to develop tou-
rist facilities at Konark based on the
recommendations in the master-plan
(land-use plan) prepared earlier for
this centre and which is awaiting
notification by the State Government.
The India Turism Development Cor-
poration is already running a amall
Travellers Lodge at Konark.

The India Tourism Development
Corporation has proposed the Cons-
truction of hotelg at Puri and Konark
as joint sector projects in collabora-
tion with the Orissa Tourism Deve-
lopment Corporation during .he
Five Year Plan subject to feasibility
study. For this purpose a provision
of Rs, 50 lakhg for the hotel at Puri
and 45.45 lakhs for the hotel at Ko-
nark has been made by ITDC, In
addition, the Sixth Five Year Plan
of India Tourism Development Cor-
poration includes a lumpsum provi-
sion for the expansion of its existing
hotels in. India including Hotel
Kalinga Ashok at Bhuabenshwar.

(b) The ITDC hotel at Bhubane-
shwar, namely Hotel Kalinga Ashok,
is already in operation, Its expan-
sion will be taken up subject to satis-
factory feasibility study and avail~
lability of resources, The construc~
tiong of hotels at Puri and Konark
would depend upon the allotment
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of lana by the State Government
and satisfactory feasibility study.

(¢) in view of the very low traffic
(around 33 per cent) obtaining on
the present tri-weekly between
Delhi/Bhubaneshwar, the Indian Air-
lines have no plans for the present
to operate a daily direct flight bet-
been Delhi and Bhubaneshwar,

Demands of Central Government
Employees, Accounts Office, Luck-
now

4885, SHRI SAMAR MUKHERJEE:
Will the Minister of FINANCE be
pleased to state:

(a) whether he is aware that the
long-standing demands of the employ
es of Central Government at Area
Accounts Office (Central Command),
Lucknow, such as medical claims,
overtime, P.F. advance, drinking
water facilities, etc,, were suppressed
by the guthorities who served notice
about pay cut forfeiture of past ser-
vice etc., after 2 years alleging that
the employees had gone on strike;

(b) whether he is also aware that
the 94 employees against whom the
notice has been serveg had been for-
cibly restrained from work ag the
police/PAC surrounded the office
from 24th July, 1979 to 6th August,
1979; and

(e¢) if so, what steps have been
taken to withdraw the notices served
on the aforesaid employees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA-
(a) Legitimate and reasonable de-
mands of the employees, such as me-
dical claims, overtime P.F. advances,
drinking water facilities, etc, were
never suppressed.

Administrative action, including
pay-cut prescribed under the rules,
was taken against those employees
who had resorteq to an illegal strike
and agitation from 22nd June 1979 to
30th July 1978 The pay-cut for the
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month of July 1979 was enforced in
1979 itself. Ag regards the pay-cut
for the strike period of 9 days during
June 1979, after careful consideration
of the whole case a decision to im-
pose the pay cut was taken and final-
ly implemented in July 81.

(b) There wag no question of for-
cibly restraining the employees from
work by the police/PAC,

(c) Does not arise.

Involvement of bank employees in
cheating forgery cases

4886. SHRI SUBHASH YADAV:
Will the Minister of FINANCE be
pleased to state:

(a) the number of bank employees
ound involved in cheating and for-
gery during the last three years, year.
wise and in 1981 so far in various
parts of the country;

(b) the total amount involved;

(c¢) the particulars of these emp-
loyees of the banks; and

(d) the action taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (d).
Information for the years 1978, 1979,
1980 and 1981 (upto August, 1981)
indicating the number of emplovees
of public sector banks, found to be
involved in cheating and forgery after
completion of departmental and or
criminal proceedings  the punishment
awarded and the total amount invol-
ved is being collected to the extent
possible and will be laid on the Table
of the House,
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News-item captioned “Firms depriving
-Centre of Income-tax”

4888. SHRI R. K. MHALGI: Will
the Minister of FINANCE be pleased
to state;

(a) whether Government have no-
ticed the report published in the
‘Statesman’ New Delhi, dated 2nd
April, 1981 under the caption “Firms
depriving Centre of Income-tax”;

(b) is. the said report substantially
correct;

(c) if so, whether Government pro-
pose to take appropriate action against
the officialy who are_ responsible for
this fraud;

(d) whether on moticing this case
Government have made any study of
payvments made to all the foreign col-
laborators doing business in India;

i

(e) if so, how many more such

cases have been detected ang what

action has been- taken in each case;
and

() if not, the reasons for not in-
vesting similar possible cases of fraud
on the income tax department?

THE MINISTER OF*STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Yes,
Sir,

(b) to (f). The matter is under
examination.

Formulation of Gramin Bank Scheme
under 20.Point Programme

4889. SHRI RASA BEHARI BEHE-
RA: Will the Minister of FINANCE
be pleasey to state:

(a) whether in order to implement _
20 point programme Gramin Bank,
schemes wag formulated;

(b) if so, how many bankg are
working in Orissa State and their pro.
gress of work till July, 1981;

(c¢) whether Government are aware
that in Kalahandi District, Orissa,
‘Gramin Banks’ appointment have
not yet been finalised and their func-
tion is not upto the mark; ang

(d) if so, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
programme of establishment of Re-
gional Rural Banks (Gramin Banks)
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was started from 2nd October, 1975,
Regional Rural Banks are set up with
a view to developing rural economy
by providing credit and other facili-
ties particularly to small and margi-
na] farmers, agricultural labourers
and rural artisans. The persons who
are povided eredit assistance by these
banks also include the beneficiaries
identifieg under relevant itemg of the
20 Point Programme.

(b) At present 9 Regional Rural
Banks covering 11 districts are func-
tioning in Orissa. According to the
latest available data as on 31st March,
1981 the eight Regional Rural Banks
functioning on that date have opened
233 branches mobilised nearly Rs. 16
crores in deposits, and their loans and
advances amounted to Rs. 30.5 crores
in 3.73 lakh borrowal accounts,

(c) and (d). Kalahandi Anchalika
Gramya Bank which operates in
Kalahandi district was established
only a little over a year ago. It has
been taking steps to recruit its owmn
staff,. Ag at the end of June, 1981
this Gramin Bank has opened 4 bran-
ches, mobilised over Rs. 48 lakhs in
deposits and granted advances of
aoout Rs, 18 lakhs to 2782 borrowers.

Selling of Kudremukh concentrates by
trading houses

- 4890. SHRI M. RAMGOPAL RED-
DY: Will the Ministey of STEEL
AND MINES be pleaseq to state:

(a) whether leading trading houses
have shown interest in selling Kudre-
mukh concentrates;

(b) if so, whether relevant samp-
les of the concentrates have been sup-
Plied to these houses; and

(c) if so - the details in this regard
and response fro;n Japanese trading

'lhouses?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRIT
PRANAB MUKHERJEE): (a) to (c).
Some of the leading trading houses
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in Europe and Japan did show inter
est initially in the marketing of
Kudremukh concentrate but with
time, their interest declined due to
slump in the international market for
this product., Samples hag also bean
provided to some of these houses. One
of the Japanese parties ig still hope-
ful of finding g buver and efforts are
continuing in this direction.

Incentives to Handieralft Artisans
Of Rajasthan

4891. SHRI JAI NARAIN ROAT:
Will the Ministey of COMMERCE be
pleased to state:

(a) what ijs the nature of incen-
tives which are being given to handi-
craft artisang of the Rajasthan State
during the Sixth Plan period; and

(by if not, the reasons therefor?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
following programmes have been
undertaken by the Government of
India a8 incentives to the growth of
handicrafts in Rajasthan:—

(i) 14 Carpet weaving training
centres have been sanctioned
where trainees are paid a stipend
of Rs. 60/- p. m.

{ii) Grants-in-aid
provided to

have been
Rajasthan Small In-

dustries Corporation to set-up 5
training centres in art-metal-
wares, 3 training centres in hapd

block printing and one training
centre. . :n hand block engraving.

(iii) Two »Ma.xeilng and  Ser-
vice Extension Centres have been
set up at Jaipur and Jodhpur to
provide package of marketing
gervices to the handicrafts artisans.

(iv) A share capital contribution
of Rs. 25 lakhs has been made to

Rajasthan Small Industries Corpo-
ration. o

.- [
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Jalpur s0 as to enable the Corpo-
ration to make direct purchases from
the handicrafty artisans,

(v) Under the Liberalised Credit
Scheme of the Reserve Bank of India,
the grtisans get credit from the finan-
cial institutions at concessionaj rates.

(b) Doeg not arise.

Devaluation of Indlan Rupee Against
US Dollar

4892, SHRI AMAR ROYPRA-
DHAN: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that the
Indian rupee has undergone a sub-
ptantial 14 per cent devaluation
against the U.S. dollar since the be-
ginning of this year; and

(b) if so, what are the details in
this regard and the reasons there-

for?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
The exchange value of Rupee vis-a-
vis US Dollar depreciated by 14.01 per
cent during 1st January 1981 and 9th
September, 1981.

(b) The exchange rates of US Dollar
on 1st January 1981 and on 9th Sep-
tember 1981 were Rs, 7.8788 and
Rg. 9.1620 respectively. These fluctua-
tions are a mormal phenomenon in the
system of floating exchange rates and
downward fluctuation in rupee value
vis-a-vis US dollar does not -signify
and intrinsic weakness in the value of
our currency. It will be clear from
the fact that during the same period
the rupee appreciated by 14.94 per
cent against Pound Sterling, by 12.78
per cent against Italian Lire, by 11.71
per cent against French Francs by
7.64 per cent against Deutsche Mark,
by 3.29 per cent against Swiss Franc
and depreciated by 0.84 per cent aga-
inst Japanese Yen.
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Import of Pepper

4893, SHRI SKARIAH THOMAS:

SHRI M. RAMGOPAL
REDDY:

SHRI K. A. RAJAN;
Wil; the Minister of COMMERCE be

pleased to state:

(a) whether Government have
taken any decision to import pepper;

(b) if so the reasons thereof;

(c) the quantity proposed to he im-
ported and the price agreed upon;

{(d) whether it is also g fact that
the pepper producers of Kerala have
submitted a memorandum to Govern-
ment that the import will adversely
affect local productian; and

(e) if so, the reaction of the Central
Government thereto?

THE MINISTER OF COMMERCE
AND STEEL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) No, Sir,

(b) and (c). Do not arise.

(d) and (e). Representations have
been receiveq to this effect, There
is, however no proposal at present to
allow import of pepper.

Accident Near Cold Rolling Mill Site
of Bokaro Steel Plant

4894. SHRI A. K, ROY: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether he js aware of g grave
accident on 17th August 1981 near
Cold Rolling Mill site of the Bokaro
Steel Plant in which tribal female
workers were burried alive under
earth;

(b) if so, fact in details and the

steps taken thereon;

(¢) whether it is a faet that no
probe has been set up on such ugly



149 Written Answergs BHADRA 27, 1903 (SAKA)

accident in broad daylight aag the
responsibility hag not been fixed on
" anybody; and

(d) if so, reason thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No such
accident occured omn 17-8-1981 near
Cold Rolling Mill site of Bokaro Steel
Plant.

{(b) to (d). Dg not garise.

Industrial - Production hit by Credit
- Squeeze

- 4895. SHRI TARIQ ANWAR: Will
" Yhe Minister of FINANCE be pleased
to state:

(a) whether the credit squeeze has
hit the industrial production adverse-
Iy;

{b) whether Government have fail-
ed to take into consideration the ad-
verse effect of the credit squeeze;

(¢) whether this squeeze of credit
had hit the nation at a time when the
industries had startegd tg Jook up on
the production front; and

_ (d) whether Government have de-
cided to provide adequate credit faci-
lities to increase the industrial pro-

i “duction?

}
| THE MINISTER OF FINANCE
| (SHRI R. VENKTARAMAN): (a) to
. (d). In the context of persistent infla-
 tionary pressures monetary and cre-
~ dit policy hag sought to contain the
undue.expansion of bank credit. How-
ever, adequate provisiong have to be
made for meeting the genuine credit
requirements of the productive sectors
i-ncluding industries. There is no evi-
dence of a slow down in industrial
%roduction. In fact industrial produc-
on hag increased steadily from 2.1
per cent in July-September 1980 to
71 per cent in October-December
1980, to 8.9 per cent in January-March
1981 and further to 11.1 per cent in
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April-June 1981 over the respective
corresponding quarters in the prece-

ding year.

Export of “Kudremukh Concentrates”

4896, SHRI LAKSHMAN MALICK:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether delegations were sent
to various countries to explore the
possibilitieg to export the Kudremukh
concentrates; and

(b) if so, the countries visited and
the outcome of visits?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (ay and
(b). Kudremukh Iron Ore Company
Ltd. had sent out teams to Bahrain,
U.A.E.,, Algeria, Nigeria, Romania and
Trinidad and Tobago to explore the
possibility of sale of Iron ore concent-
rate. As a result a contract has been
concluded for supply of 50,000 tonnes
of concetrate to Romania and 40,000
tonnes have been shipped. Romsnia
has agreed to buy an additional quan-
tity of about 3.5 million tonnes bet-
ween 1981 and 1984 ag part of the
contragt for construction of 5 pellet
plant. There is a strong possibility of
Bahrain buying about 1.5 million ton-
nes of consentrate per. year from 1980.
84 onwards,

Import of Cocoa Beans and Cocoa
Powder

4897. SHRI GEORGE JOSEPH MUN-
DACKAL: Will the Minister of COM-
MERCE be pleased to state:

(a) total quantity of cocoa  beans
and cocoa powder imported during
1980 and 1981 and the total amount
spent for these imports for these items -
commodity-wise;

(b) whether it is a faet that huge
stocks of cocoa powder are idling in
some cocoa factories without finding & -
market; and
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{¢) whether Government propose to
give 15 per cent subsidy for exporting
. cocpa products and ban totally the im-
ports of cocoa heans and cocoa pow-
der to our country as in case of apple
products?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) A statement
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showing the imports during 1979-89
and 1980-81 (upto May 1980) as avail-
able, is attached.

(b) Government have no suchgft.l'-

formation.

(c) No such proposals are at pre-
sent under consideration.

Statement

Import of Cocoa Beans (Raw or Roasted) and Cocoa Powder (Unsweetened) during 1979-80 and
1980-81 (apte May, 1980)

Quantity : MT
Value : Rs.lakhs

S1.No.

T o ] o W o~

I. Cocoa beans (raw or roasted)

2. Cotoa powder (unsweetened!)

1979.80 ' 1980-81 'SUpm May, 7
1980
Qty. Value Qty. Value
402 143 85 33
184 66 36 9

Linking of Pension with Cost of Living

4898. SHRI ATAL BIHARI VAJPA-
YEE:

SHRI R. K MHALGI:

Will the Minister of FINANCE be
pleased to state:

(a) whether his attention has been
drawn to demands that pension be lin-
ked with cost of living and that D.A.
be given to pensiviners automatically
when it is due to regular Government
" employees; and

(b) Government's
regard?

reaction in this

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) ard
(b). Yes, Sir.

Besides pension, a retired Govern-
ment servant is also entitlea to dear-
ness relief on such pension. The Third
Pay Cummission had recommended

that all future pensioners irrespective
of the amount drawn by them, should
be given a relief at the rate of 50/
of their pension subject to a minimum
of Rs. 5/- and maximum of Rs. 25/-
per month whenever there is a 16 point
rise in the 12-monthly average of the
All India Working Class Consumer
Price Index (1960—100), the first in-
stalment of re.ief being paid when theé™
12-monthly average of the index rea-
ches 216. While the Commission reconi-
mended relief gccording to this formu-
la for future pensioners, the Govern-
ment have -alloweg it to all pension-
ers irrespective of the date of their
retirement. So far, 13 Instalments of
relief amounting to a minimum of Rs.
60/- and a maximum of Rs. 300/- n.m.
have been sanctioned. Further, as ab-
nounced by the Finance Minister in his
Budget Speech on 28-2-1981 further in-
stalments. of dearness allowance to
pensmners are now being paid at the
rate of 2.5 per cent pension for each 8
point rise in the average consumer
pnce ‘index instead of at the rate of 5
per cent each 16 point rise as hitherts-
fore.

- - “ e & c— - -
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Transport and Extension of Feeder Air
Service for Far Flung Places in West
Reagal

4899. SHRI CHITTA MAHATA:
will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what steps Government have
taken for speedy development of
transport cummunications and exten-
sion of the feeder air service to con-
nect far flung places in the West Ben-
gal State; and

(b) if no action has ben taken, the
reasons therefory

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
“MA): (a) and (b). The question of ex-
tension of Vayudoot services to some
places in West Beénga)l State is under
consideration.

States for Which Master Plans for
Tourism have been Prepared

4900. SHRI MANMOHAN TUDU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the names of the States for
which Master Plang for the promeiion
of tourism have been submitted to his
Ministry for approval,

(b) whether any such Master Plan
* has been prepared for the promotion
of tourism in Orissa;

(¢) the amount given to Orissa for
this purpose; angd

(d) the details about implementa-
tion of Master Plan in Orissa?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): (a) In pursuance of the
meetings held jn New Delhi from
March 1981—June 1981, the tourist
officials of the State Governments/
Union Territories were requested to
prepare a blue-print of tourism deve-
lopment for their "State/Union Terri-
tory based on the identified travel cir-
cuits for the development of tourist

infrastructural facilities in an integ-
rated and phased manner by
pooling the available resources
in the Cen tral, State and private sec-
tors. Apropos this, blue-prints of touri-
sm development have been recei-
ved so far from the Governments of
Madhya Pradesh, Himacha) Pradesh
and Harvana.

(b) No, Sir.

(c) and (d). Do not arise.

Heading: Tax Benefits Availed of by
Tata Chemicals Limilted

4901. SHR1 NIREN GHOSH: Wi} the
Minister of FINANCE be pleased t2
state: i

what amount of benefit has Lecn
taken by Tata Chemical Limited on
account of Depreciatioa, Income Tax
Rebate, Development Rebate, Invest-
ment allowance etc., year-wise for
years 1970—817?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWATI SINGH SISODIA): The infor-
mation is being collected for assessment
year 1970-71 to 1980-81 and will be
laid on the Table of the House as soon
as pqssible.

Strength of Staff in G.I.C.

4902. SHRI SOMJIBHAI DAMOR:
Will the Minister of FINANCE be
pleased to state:

(a) what is the total strength of thne
staff in the General Insurance Cor-
poration employed as on date;

(b) how many Scheduled Caste/Sche-
duled Tribes Officials/Officers are -
working in the Corporation, category-
wise details;

(¢) how many SC/ST candidates
have been recruited recently what i3
the procedure adopted in recruiting tne
candidates; and

(d) whether reservation policy of
the Government of India is scrupulous-
ly followed?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT); (a) Tota]l staft
strength of the G.I1.C. and {ts subsi-
diaries as on 1-1-1981 is indicated be-
low:

Class I . . . . . 5488
Class 11 ) . ) . 9096
Class 111 . . . . 21886
Class IV . . . . 4778
Total —‘-IO'ES—

] g —

SEPTEMBER 18, 1981

Written Answers 156

(b) Categorywise details of SC’'ST
officialg working in the G.I.C. and its

subsidiaries as on 1 1-1981 are as 4
under:
S.C S.T.
Clasa I . A ) 51 11
Class 11 . . 24 5
Class II1 . . 1651 143
Class IV . . 674 34
Total 2400 243

{¢) SC/ST candidates recruited iur ing 1980 category wise are as under:

Class |

Class II
Class III
Class IV

Total

— —— —— ] —— —— el o ] — —— ) — — ] T ——— w— ——— — " — — —— ) et = - ] —— S—t" —— w— — —

No. of SC No. of ST Total
24 7 31
12 5 17
176 13 189
84 11 95
et et e e e et ek et et e et e e et
295 36 332

In the matter of recruitment of Sche-
duled Castes/Scheduled Tribes candi-
dates, the G. 1. C. has extended relaxa-
tions/concessions like age limit, wei-
ghtage of marks secured etc. and has
followed the following procedure:

(i) Clags I officers: Class 1 officers
are recruited centrally by the Gene-
ral Insurance Corporation of India
through  advertisement in news-

papers,

(ii) Class I1I Development Staif:
Class I Development Staff are re-
cruited through scouting by the Divi-
sional Offices of suitable persons who
have potential to procure business.

(iii) Class III employees: Class
II1 employees are recruited through
Regional Employment Exchange as
well as through advertisements.

(iv) Class IV employees: Recruit-
ment is made mainly from SC/ST_
candidates referred by the Regional
Employment Exchange.

(d) Yes Sir.

Monopoly Procurement of Jute by
States

4903. SHRI CHITTA BASU: Will the
Minister of COMMERCE pe pleased to
state:

(a) whether Government have under
contemplation any proposal for mono-
poly procurement of jute by States
in stages as the Jute Corporation
of India is not likely to check prices
falling below minimum levels in busy
season despite ambitious target of pro-
curing 21 lakh bales out of the expec-
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ted jute crop of 80 lakhs during the
current season; and

(b) if so, steps initiated in this direc-
tion?

THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
At present there is no proposal to in-
troduce monopoly procurement of jute
but the action-Pian for JCT is intend-
ed to be progressively enlargeq so as
to bring the raw jute trede under
effective control of the Public Sector.
“The JCI had procured 10.62 lakh bal-
es in 1980-81. In 1981-82, the target
for procurement is 21 lakh bales. The
storage capacity of JCI is also be.ng
increased from 12 to 20 lakh bales.
The revisea statutory minimum prices
for raw jute with substantial im-
provement for higher grades have
heen announced w.ef. 2-7-1981. The
marketing and commercial out-
lets are also being geared up
10 the enchanced scale of opera-
tions. The above steps, it is hoped,
'will ensure a dominant position for
JCI in the raw jute trade and help the
farmers in obtaining fair and remune-
rative prices for raw jute.

Inflight Magazine Produced by Al and
IA

4904. SHRI GEORGE FERNANDES:
Wiil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Air India has started
producing an inflight magazine called
“Namaskar’ and the Indian Airlines a
similar inflight magazine called ‘Swa-
gat’; and

(b) if so, what are the terms on
which the production of such rmaga-
zines has been contracted out and to
whom?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) Yes, Sir.

(b) Air-Indig ang Indiap Airlines
has entered into a contract with an
overseas publisher, M/s Media Transa-
sia (Thailand) Lfd. Bangkok, for the

production of the In flight Maga-
zines ‘Namaskar' for Air India and
‘Swagat' for Indian Airlines, respec-
tively.

Under the terms and conditions as
entered into by Air Indie, the publisher
would produce a minimum of 64 pages
magazine every two months., The adi-
torial matter will comprise of at least
60 per cent of the total printed matter.
The publishers presently supply 50,000
copies of the magazine free of charge
to Air-India every two months. The
total cost of printing, publishing. pro-
ducing and payment to authors and
photographers will be bome by the
publishers. The cost to Air India is ne-
glible and consists of free economy
class tickets on Air India services to
the writers and photographers of Medla
Transasia for production of articles
for the Magazine ang to the publisherg
for Editorial Board Meetings. The terms
of contract also envisage the increase
or decrease in the number of copies
depending on the passenger growth/
negative growth of Air-India.

. Ag per agreement Indian Airlines
would be suppliedq 50,000 copies of In-
flight Magazine every three months.
The cost of production would be borne
by the publisher and met through the
revenue of advertisements collected
by him. The cost to the Indian Airlines
would be negligible in so far as the
airline would only release one adver-
tisement in every issue and would pro-
vide, any assistance it can, in the col-
lection of material for the magazine.
The payment for the advertisement
would be made in Indian Rupee.

Demand for Waiving of Duty on Wax

4905. SHRI V. S. VIJAYRAGHA-
VAN: Will the Minister of FINANCE
be pleased to state:

(a) whether the candle industry im
Kerala is facing a crisis due to the ab-
normal price rise of wax;

(b) whether }any demand has been
made by the industry to waive the duty
on wax; and

(c) if so, decision taken thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA); (a) The
Keralag State Small Industries Associa-
tion, Cochin, had submitted a represen-
tation on 25-3-1981 to the Ministry of
Petroleum in whicéh they have stated
inter qlig that the then recent increase
inprices of wax by Rs. 102.50 per bag
was crippling the cottage candle indus-
try.

(b) No, Sir.

(c) Does not arise.
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Payment of House Rent Allowance to
Central Governmetn Employees
Working in Remoie Hilly Towns

4907. DR. R. ROTHUAMA: Wi]j the
Minister of FINANCE be pleased to
state:

(a) is it a fact that the Third Fay
Commission had made a special pro-
vision to pay House Rent Allowances
to those Government employees work-
ing in remote, unhealthy hilly areas
where high house rent prevails and

there is shortag of Government accom-

modation;

(b) if so, whether Government pro-
pose to pay house rent allowance to
the Governmeni employees working
in such remote hilly towns in Mizo-
ram like Saila, Lungle, both district
capitals and Champhai, Kolosil Ser-
chhip and Tlabung which fulfil these
conditions laid down in the Third Pay
Commission; and
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(c) if not, the detailed reasons

thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) The
Third Pay Commission had recommen-
ded that in hill stations and unhealthy
and remote localities where a house
rent allowance was already admissible
under special orders, it should con-
tinue to be paid. The Commission had
not made any recommendation for the
payment of house rent allowance in
hill stations and unhealthy and remote
localities where it was not already ad-
missible.

(b) and (c). Does not arise in view
of (a) above. However, Central Gov-
ernment employees having all-India
transfer liability are being paid house
rent allowance in Mizoram as a mea-
sure of incentive,

Orissa Government’s proposal for a
third level air service in the State

4908. SHR] ARJUN SETHI: Will the
Minister of TOURISM AND CIVIL
AVIAT_ION be pleased to state:

(a) whether the State Government
of Orissa has approached the Central
Government with a proposal for opera-

~ting the third level air services in the
State; ’

(b) if so, what are the details there-
of, angd

(c) what action Central Government
have taken thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) No, Sir.

(b) ang (c) Does not arise.

2

Pecline in Prices of Cardamom

4909. SHRI P. M. SUBBA: Will the
Minister of COMMERCE be pleased to
state:

2033 L. S.—6

(a) whether the Cardamom groging
areas are getting reasonable price or

noy

{b) if so, how; if not the reasons
therefor;

(c) whether Government are in a
position to explain why the prices of
cardamom have come down tg so
low a level;

(d) what is annual gverage produc-
tion of cardamopy from Sikkim:

(e) whether the State Government
can export cardamom direct: and

(f) if not, the reasons thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI PRA-

-NAB MUKHERJEE): (a) Yes, Sir.

(b) Average price per kg, of Car-
damom at first selling point in the auc-
tions at Kerala, Tamil Nadu and Kar-
nataka varies from Rs. 100—115, Ra.
90—105 and Rs. 85—105 respectively.
Considering estimated cost of produc-
tion, the average sale price of carda-
mom is reasonable.

(c¢) It is a fact that price of carda-
mom. has come down to 3 Jower level
compared to previous years. The rea-
son is stiff competition faced in the in-
ternational market from Guatemala
which is trying to undercut India’s
exports. Due to its enhanced supply
capacity, Guatemala is offering car-
damom at lower prices. Cardamom
being an export oriented commodity,
its price in the internal market is dir-
ectly related to the reduction in its
price in the international market. Our
cost of exports js found to be on the
higher side as compared to that of
other exporting countries.

(d) The annual average production
of large cardamom in Sikkim ranges
from 2,500 to 2,800 tonnes.

(e) Yes, Sir.

(f) Does not arise.
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Getting of Government Audit by Char-
tered Accountants Firms

4910. SHRIMATI SUSHEELA GO-
PALAN: Will the Minister of FINANCE
be pleased to state:

(a) the names of the Chartered Ac-
countantg firmg who have got Govern-
ment auaits of more than Rs. 2 lakhs
in 1978, 1978, 1980 gtating the total au-
dit fees paid to them;

(b) the number of firms that did
not get any Government audit during
1878, 1879 and 1980;

(¢) is there any criteria adopted for
selecting flrms; and

(d) whether it is not possible to
distribute it according to the capacity
of the firms and in an equitable man-
ner, if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) 1o
{d). There are three categories of
Government audit, namely:

(i) where audit of all Government
departments and some Public Sector
Qrganisations is wholly done by the
Comptroller and Auditor General;

(ii) where audit of some Public
Sector Enterprises is done by Char-

SEPTEMBER 18, 1881
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tered Accountants and the certifica-
tion is done by the Comptroller and
Auditor General; and

(iii) where audit of other Public
Sector Organisations is done by gta-
tutory auditors in pursuance of the
provisiong lajg down in the statutes
of these orgenisations and no certi-
fication by the Comptroller and Au-
ditor Genera) ig required.

2. In regard to the Arst category of
audit the questions (a) to (d) do not
arise.

3. The information in regarq to the
second category of audit is fumished
below:

(a) 1978 79; Two firms—

(i) Lovelock & Lewes, Rs. 2.20
Lakhs Calcutta.

(ii) Price Water House Rs. 2.24
Lakhs & Co., Calcutta.

1979-80 NIL
1980-81 NIL

Note: The records are kept according
to the financia] year.

(b) The information about firms nnt
entrusted with audit is furnished below
along with the total number of Arms
registered:

e et

As computed in Total Number Number of firms not entr usted
of firms registered with audit

September, 1977 476195*=571

June, 1979 5461-188*=734

August, 1980

646-1-246* =892

Note (i) Firms having a common partner or partners are treated as one firm for allotment,

of audit.

*These are firms who have not been entrusted with audit, but their associate firms

have been

entrusted with audit.

Note (ii) The - computations as above were made to serve specific needs and purposes from

time to time.
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(¢) The criteria followed for selec-
ting firms are as indicated by the Com-
mittee on Public Undertakings in
paras 10,11 and 12 of théir 55th Report.

(d) These considerationg have alrea-
dy been taken into account.

4, As regards the third category of
audit, the information is being colles-
ted and the same will be laid on the
table of the House as early as possible.

Disposal of Applicationg for Amalga-
: mation of Companies

4911. SHRI SANAT KUMAR MAN-
DAL: Will the Mixi'ister of FINANCE
be pleased to sfate:

(a) what progress has been made
so far in the scheme of Company amal-
gamation under Section 72-A of the
IT. Act, 1961;

(b) the particulars of the merger
scheme cleared during the current
year and whether these show a pre-
ponaerance of inter-connectedq com-
Panies;

(c) if so, the details of all such
cases cleared and pending; and

(d) what check is exerciseq to see
that these Industrial Houses instead

aof improving th working of their los-
ing concerné do not resort to under
hand and unfair _ tactics just to get
benefit of Government's liberalisation
policy by such amalgamation?.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAIL SINGH SISODIA): (a) The
Specified Authority has so far recom-
mended under Section 72A(1) to tte
Central Government sixteen cases of
amalgamation and has issued letters
of intent under Section 72A(3) in res-
pect of thirteen proposed . schemes of
amalgamation.

(b) and (c). Names of the amalgama-
ting and amalgamated companies whose
merger schemes were cleared by Speci-
fied Authority since January, 1981 ure
given in the Statement. in six out of
nine cases cleared under Section 72A (1)
and in one case out of six cases clear-
ed under Section T72A(3) since Jan-
uary, 1981, amalgamating company was
interconnected  with amalgamated
company.

(d) The benefit of Section 72A is
available only after the Specified Au-
thority satisfies itself and certifies that
necessary steps have been taken for
revival of the sick undertaking.

Statement

Approved under Section T2A(1) from 1-1-1981 to 4-9-1981

Amalgamating Company

Amalgamated Company

Whether
amalgamat-
ed Company
inter-con-
nected with
amalgamat-
ing Com-
apany

e
1. Deccan Wires Ltd

2. Mysore Porcelains Ltd ,

— T e Gt s ] ma ] T S S S <=y T s m—.—

2 3

Panyam Cement & Minerals In-
dustries Lid. No

Yes

3. Radio & Electricals Manuafacturing BHEL Yes

Co. Ltd.
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1 2 3
4. Havero Industries Ltd . Phalton Sugar Works Ltd. Yes
5. AEW Jansons Ltd. Talbros Automative Component Ltd. Yes
6. Trimurti Mills Led. Kamala Sugar Mills Ltd Yes.
7. Vijaya Durga Cotton Trading Co. Nav Bharat Enterpriscs Lutd. No.
Ltd.
8. Telesound India Ltd. Dalmia Cenent (Bharat) Ltd. No
9. Ailas Auto Cycles Ltd,, Atlas Cycle Industries Ltd. Yes.
IL. Approved under Section T2A(3) from 1-1-1981 to 4-9-1981.
1. Platewel Process Chemicals Ltd. Dinesh Mills Ltd. No.
2. Mindia Chemicals Ltd. . Polyolefinds Industries Ltd. No
3. Universal Glass Ltd. Jagatjit Industries Ltd. Yes.
4. Hindustan Polymers Ltd. Mc. Dowel & Company Ltd. No.
5 Aravali Svachalit Vahan Ltd Kelvinator of India Ltd No
Navbharat Ferro Alloys Ltd No.

6 The Deccan Sugar & Abkhari Co.
Ltd.

Imposition of Countervailing Duty by
U.S.

4912. SHRI JAGPAL SINGH: Wwill
the Minister of COMMERCE be pleased
to state:

(a) whether US Government propo-
ses to impose countervailing duty on
the import of leather footwear from
India and have asked the Indian Sov-
ernment to furnish data on fiscal and
non-fiscal incentives for leather foot-
wear exports;

(b) if so, the reasons for the pro-

posed imposition*of the countervailing -

duty by U.S. on the import of foot-
wear from JIndia; - « + - -

(c) its likely impact on the counfry’s
leather exports; and

Government

(d) the
thereto?

reaction of

P S T Ko i g -

e . o

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB . MUKHERJEE): (a) The
Government of the United States has
imposed ‘a countervailing duty of 4.24
per cent of the f.o.b. value on the i1m=+¥
port of leather footwear from India
since October, 1979. The U.S. Govern-
ment is currently conducting an aami-
nistrative review of the countervailing
duty order, and has made a prelimi-
nary determination that the counter-
vailing duty on leather footwear (shoes
and sandals with heels over one inch)
should be increased to 15.08 per cent
of the f.o.b. value of the exported pro-
ducts. However, this proposed increa-

.....

"se 'in the counervailing duty has not

become effective so far. In this connec-
tion they had asked the ‘Government 0
India to furnish data on incentives
both fiscal and non-fiscal for the ex-
port of leather footwear.

(b) The U.S. Government had im-
posed the countervailing duty OB
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leather footwear on the ground that
the export of these products ijs being
subsidised by the Government of In-
dia. The proposed increase in the
countervailing auty is due to chang-
es in U.S. domestjc legislation on
countervailing duties as a result of
which the US Government considers
the eptire cash compensatory sup~
port given by Government of India
as g subsidy subject to the imposition
of countervailing duty.

* (¢) If the proposed increased duties
dgre actually imposed, there would be
an adverse impact on India's exports
of leather footwear, particulariy san-
dals vg,ith heel height o! over one inch,
to the U. S. market.

(d) Government of India feels that
the proposed countervailing duty is un-
justified because the U.S. Goverument
has not taken into account the ele-
ment of refund of indirect taxes in the
CCS .in assessing the increased zoun-
tervajling duty. The rules of the Gene-
ral agreemenf on Tariffs and Trade
(GATT), permit exporting countries to
refund indirect taxes borne on the
production of exporteg products. So
far as sandals with heel height of over
one inch are concerned, the proposed
countervailing duty is too high consi-
detring thé tate® of ‘cash ‘comrpensatory
support given on export of sandals
from India. Also, India’s
leather foot-wear have not been shown

to be causing any injury to domestic -

producers of footwear in the USA.

Grant of Extension to Chief Legal
Adviser, State Bank o! India

4913. SHRI MUKUNDA MANDAL:
Will the Minister of FINANCE be plea-
sed to state:

*(a) is it a fact that the Chief Legal
Adviser, State” Bank of India, was
granted an-extension upto 60 years of
age in the first instance and a second
extension for another three years on
attaining 60 years of age;

(b) whether he is aware that affer
attaining 63 years of age, the said offi-
cer has officially retired but has oeen

exports of -
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appointed as an external Adviser to
the Bank; and

(c) if so, what steps have been taken
to stop such extensions leading to
wastefu] expenditl.lre of public money?

THE DEPUTY MINISTER IN TIHHE
MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT): (a) The Stute
Bank of India has reported that Sh:i
K. Venkatachari, erstwhile Chief Luixut
Adviser of the bank, was initially on
deputation from the Reserve Bank of
India, as from 1-4-1960 and was ob-
sorbed with etfect from 1-7-1903 In the
bank's service on a special -contract

. which ended on 12-11-1977, i.e. on ¢com-

pletion by him of 60 years of wage.
The bank granted extension to Shri
Venkatachari upto the 31st May, 1981,
The extension was granted by the
bank as it was considered desirable in
the interest of the bank.

(b) and (c). With effect from 1st
June 1981 Shri Venkatachari has been
appointed as Consultant Law and In-
dustrial Relations, for a period of 2
years with the approval of the Execu-
tive Commitiee of the Central Board of
the State Bank 48f India. As Consul-
tant Shri Vankatachari will get a fixea
remuneration of Rs. 2000/- per month
only. Hé will not get "the’ behefit of
.Employees’ Provident Fund,  Gratuity,
and pension in respect of his employ-
ment as Consultant. The State Bank
of India has stated that Shri Venkala-
chari has been. appointed as Consgul-
tant in accordance with the relavant
rules ang regulations and purely in
the interest of the bank’s work and
there is no question of any wastage
of public money involved in it.

Issue of Permits for entry into Airport

4914. SHRI R. L. BHATIA: Will the
Minister of TOURISM AND CIVIL
AVLKTION be pleased to state:

(a) what are the guidelines, i{ any,
issued for the issue of permits for
entry into the Airport area-apron-Cus-
toms lounges-both arrival and depar-
ture at International Airports of Delh’
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Bombay, Calcutta and Maaras and
other domestic airports in the country
to nonvofficials/representatives of
large industrial houses (i) owning
their own planes; and (ii) all others;

(b) the names of the large industrial
houses and their representatives who
have been issued such permits for
entry into Palam Airport Restricted
Areas; and

(c) which is the authority compe-
fen{ to issue all such permits and whe-
thef in case of entry to fthe Customs
Lounges, the Ministry of Finance is
consulted and if not, why not and the
reasons why it is cinsidered necessary
to permit entry to the Customs Loun-
ges?

THE MINISTER OF TOURISM AND
CIviL AVIATION (SHRLI A. P.
SHARMZ): (a) Operational areas of
the airports are prohibited areas and

entry is permitted through permits
issued by the competent authority who
satisfles itself that the holder of the
permit has legitimate business in the
operationa] area before issue of such a

pem'“t,

(b) A statement indicating names
of the industrial houses and their re-
presentatives, who have been issued
permjts by International Airports
Authority of India for entry into res-
tricted areas of Palam airport is enclo-
sed as statement,

(c) Government has decided that
the Airport entry permits would be
jesued by the Director, Civil Aviation
Security. Endorsement of the Customs
authorities is taken for any person te
enter into the Customs Lounges at the
airports, if his duties” require his
presence in the Customs Lounge.

Statement

List of Industrial Houses and their repressntatives who  Have been issued permits for entry into  the
Airport.

Name of the Industry

Name of the representative

4

_—

1. M/s. Air Works India, A/5] Hauz Khas,
New Delhi 110016.;

2. M/s. Birla Jute Manufacturing Go.Ltd.
UCO Bank Building, Parliament Street,
New Delhi

3 Mjs. Airtech Private Ltd., 145, Sunder
Nagar New Delhi

4 M/s. Kirloskar Qil Engineers Ltd , 11
Koregaon Road, Poona. 3

— . e ot

.G. Menon, Partner.
.S. Menon, Partner.

hri A. K. Munjal, Pilot.
i N.G. Gill, Chief Pilot.

228
oW

J- N. Tewari , Pilot
i J.A. Divecha, Pllot

2. Shri Wig. Cdr. W.H. Marshall, Pilot

.2. Shri Ramesh Santaram Rao, Aircraft Cleaner

3. Shri Sukdhakar Shankar Rac., Radio Tech-
nician.

4. Shri Sharad Bhalchandra Admane, Engineer.
5. Shri B. B. Bhadkamkar, Pilot.

6. Shri Debrata Sinha Roy, Chief Executive
Pilot. _
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Name of Industry

Name ol representative

et camerarmnilat GINE TSR Sw—" iy g = -

5. M/s. Bharatair Safdarjung Airport, New
Delhi.

6. M/js. Gwalior Rayan Silk Manufacturing -
(Wvg), Co., Ltd. Aviation Division, UCO
Bank Building, Parliament Street New
Delhi.

7. Shri Kewal Krishan Khosla, Resilant
Manager.
8. Shri Gopal Marutisaitane, Technician.

9. Shri Ashish Kumar, Mookerjee,
Bxecutive Pilot.

1. Capt. M. Basu.

1. Capt. E. S. Khan, Pilot.
2.,Capt. Sunil Mehta, Pilot.

Conservation of Cashew Apple for
Producing Spirit

4915. SHRI K. RAMAMURTHY:
Will the Ministér of COMMERCE Le
pleased to state:

l:a)n whether it is a fact that one
million tonnes of cashew apple is being
wasted every year in Kerala;

(b) whether spirit in large quantity
can be produced from the cashew ap-
ple; and

(c) if so, the stéps being taken to
conserve cashew apple and produce
spirit from it?

THE MINISTER OF COMMERCE
AND STEEL. AND MINES (SHRIL
PRANAB MUKHERJEE): (a) to (c).
No realistic estimates about the pro-
duction of cashew apple is available in
Kerala. Cashew apple is already oeing
used for manufacture of local drinks
namely Uraq and Feni. The restricted
availability of cashew apple within a-
very short period of barely 90 days in
a year and its quick perishable nature
are the severe constraints in Utilisa-
tion. The CFTRI, Mysore had prepar-
ed a feasibility report for the utilisa-
tion of cashew apple (including liquor:

3 from cashew apple) at the instance of

the Plantation Corporation on Kerala
in 1978. However, it is reported that
the Corporation has since dropped the
proposal. It is learnt that the process

enil}

has been released to three other par-
ties for making liquor from cashew ap-
pel, two of which are from Kerala.

Regional Imbalance in Aid Rendered
by IDBI

4916. SHRI A. A. RAHIM: Will the
MINISTER OF FINANCE be pleased
to state:

(a) is it a fact that regional im-
balance exists in the aid rendered by
Industrial Development Bank of
India; and

(b) if so, what steps are belng taken
to remove such imbalances?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT): (a) Flow of fi-
nancial assistance to industires located
in different regions depends largely
on local entrepreneurship, locational
decisions of the promoters, regional
distribution of industrial licenses, avai-
lability of raw material, marketing
angd infra-structural facilities in dif-
ferent regions andg fhe special incenti-
ves provided by different States. Be-
cause of these factors, there would
tend to be certain regional variations
in the flow of assistance from the fin-
ancial institutions, including the 1DBI.

(b) In accordance with Govt. policy
special consideration is given by the
terms lending instiiutions including
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the IDBI to projects in backward areas.
This includes assistance on concessgion-
a] rate of interest, lower promoter's
contribution particularly in hilly areas,
etc. IDBI has conducted industrial po-

tentia] surveys of all the backward -

States/Union  Territories alongwith
other All-India Financial Institutions.
This has resulted in identification ol
several project ideas in the light of the
resources endowments, demand condi-
fions and infra-struclural facilities
available in these regions. In order to
make available inexpensive Consul-
tancy BServices to prospective entre-
prencurs setting up industrial projects
in backward areas, IDB] alongwith
other financial institutions and banks
has set up 13 Technical Consultancy
-Organisations.- These Organigations
help entrepreneurs at all stages I[rom
conception of project ideas to impie-
mentation of projects. These measures
have resulted in increased flow of as-
sistance 1o backward areas/districts.

Charge Chrome Factories at Balasore
and Keonjbar, Orissa

4917. SHR] K. P. SINGH DEQ: will
the Minister of STEEL AND MINES
be pleased to state:

. (8) whether 1t 1» a fact that charge
<hrome factory has been proposed to
be set up At Balasore district of Orissa;

{b} whether this charge chrome fac-
tory is going to be set up during the
6th Five Year Plan period; and

(e) if so, the progress made in this
regard?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI PRA-

NAB MUKHERJEE): (a) Yes, Sir.
" (b) Yes, Sir.
(e) According to the information

recelved from the company, land has
been acquired by the State Govern-
ment and handed over to the firm for
sefting up the plant. Civil construction
has starfed. A full-fledged office nas

SEPTEMBER 18, 1981
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been set up at project site. Imported
machinery worth about Rs. 30 lakhs
has already arrived at Vizag port. Or-

-----------

Rs. 18 crores have also been placed’

Decline in Leatber Footwear Exports.

4918, SHR] SATYENDRA NARA-
YAN SINHA: Will the Minister of
COMMERCE be pleased to state:

(a) whether there has been a 3ud-
den fall in leather [ootwear exports
particularly from Agra in recent
months;

(b) if so, reasons thereof; and

(¢) whether there has heen a 5igni-
ficant fall in fhe exports to any one
particular country?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No, Sir.

(b) Does not arise.

(¢) There was an overall increase in
exports of leather footwear during the
period April-July, 1981, as compared
to the corresponding period in 1980.
However, there was .a comparative
shortfall in exports in respect of cer-
tain countries like the USSR, France
and the USA. This has been due to
shift in buyers’ preference and the
severe recessionary trend in the world
leather market,

Setting up of Banking Compauny by
Government of West Bengal

4919, SHRI KRISHNA CHANDRA
HALDER: Wil the Minister of
FINANCE be pleaseq to state the steps
taken so far by the Union Govern-
ment about the West Benga] Govern-
ment's prOposal for setting up its own
banking company and the details there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT): The matter s
being examined by the Reserve Bank
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ot India in consultation with the State
Government of West Bengal

-

Boosting of exports

4920. SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHR]I GHULAM MOHAMMAD
KHAN:

Will the Minister of COMMERCE ve
pleased to state:

(a) what steps have heen taken to
boost exports during the last six
months upto 31st July, 1981; and

(b) what are the new items being
included in the list of items allowed
to be exported?

THE -MINISTER OF COMMERCE
AND STEEI: AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). The major initiatives taken to in-
crease eXports earnings since January
1981 are as follow:—

{1) Under the Scheme for 100 per
cent export oriented units, quite a few
applicationg have been approved. Sup-
plies of capital goods, raw materials,
components and spares made to 100
per cent export oriented units in India
by indigenous manufacturers wii Lte
eligible for REP benefits and cash in-
centives.

{2) For meeting the credit require-
ments of the exporters an EXIM Banl:
i shortly going to be established.

(3) Consequent to the submission
of the report of the Duty Drawback
Committee the procedures for duty
drawback have been simplified ard
rationalised to avoid delays in the dis-
bursement of duty drawback.

(4) The scope of Section 35B of tane
Income Tax Act which allow weighted
deduction in the computation of tax-
able profits, has been widened.
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(5) The important measures for
export promotion contained in 1h_e
Central Budget for 1981-82 were—

(a) 14 groups of extent oriented in-
dustries have been brought within the
purview of Industries ty which invest-
ment gllowance or tax holiday is ad-
missible.

{b) Export oriented industries in
the Free Trade Zones have been allow-
ed complete tax holiday for an initiai
period o! flve years, in lieu of other
fiscal concessions.

(¢) In the case of electronics, which
is both a labour intensive and export
orienteq industry, divided derived by
domestic company from an Indian
company, engaged exclusively in the
manufacture of electronic components

is completely exempt from Income
Tax.

(6) The Import Policy for 1981-82
which has been designed to provide
greater impetus to expoerls contain tie
following major elements:

(a) A new Scheme for
Houses has been introduced.

(b) The Duty Free Scheme of
REP licences has been substantiatly
modified to make it more responsive
to the need of exporters.

(c) Exports of Hand knolied
wooilen carpets has® been hrought
. within the purview of the Scherne
with the benefit of duty free import
of ,raw wool of carpet grade.

(7) Arrangements have been made
to supply stee]l at international prices
for engineering exports.

(8) Minimum export prices' for cer-
tain products like mango juice and
barytes have been reviewed.

(9) Besides, the Import Policy [or
Registered Exporters (REP) ang cash
incentives for & few products have }:een
reviewed.

Trading

(10) The export policy for some of
the itemg like (i) fresh vegetableg (ii)
manufactures and products having
silver as an ingredient and (iii) maize
have been reviewed and expowts libegal-
ised.
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Indianisation of foreign companies

4921. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE be pleased

to state:

(a) which are the foreign companies
which have indianised themselves by
diluting their equities since the FERA
came into operation;

(b) which are the companies still
remain with more than 40 per cent
foreign equity holdings; and

(¢) what are the reasons for the non-
dilution of their equities?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a) to
(¢). A staterment (statement I). ig laig
on the Table of the House. [Placed in
Library. See No LT-2875/81] showing
names of companies who have Indian-
ised themselves in terms of FERA
guidelines either on their own or on a
directive issued from the Reserve
Bank of India, or have been allowed
in terms of the guidelines to carry on
their activities on the basis of their
existing non-resident interest.

Another statement (statement II)
showing the names of companies which
have not 8o far fully complied with the
Reserve Bank of Inaia’s directive or in
which the Reserve Bank of India have
not yet issued the final directive is
also laid on the Table of the House.
[Placed in Library (See No. LT-
2875/81.) 7.
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Inadequacy of passenger amenities at
Cochin Airport

4923. SHRI B. K. NAIR: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a:) whether he is aware that pas-
senger amenities at Cochin Airport are
woefully inadequate in all respects;

(b) if so, whether he has under con-
sideration any scheme for its develop-
ment and expansion; and
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(c¢) the details thereof?

THE MINISTER OF TOURISM AND
CIVILL AVIATION (SHR]I A. P
SHARMA): (aj to (¢). To improve the
passenger amenities at Cochin Airport
extension and modification to the Ter-
minal Building at an estimated cost of
Rs. 44 15 lakhs has been sanctioned.
The work is in progress.

The scheme provides construction o
new arrival, departure holding, addi

tional concourse area, beggage make
up and break up areas with conveyor
belts and other anciliary facilities.
There is also a proposal to augment
water supply to.terminal building.

Flight numbers of Delhi-Bombay and
Bombay-Trivandrupt Alr Bus Service

4924. SHR] P. J. KUURIEN. Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have re-
ceived a represeniation that the Delhi-
Bombay and Bombay-Trivandrum air
bus service should be operated under

the same flight numberg sp a5 to uvoid
inconvenience the passengers going
airect to Trivandrum; and

(b). if so, the details and the reasons
for the delay in implementing it?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): -(a) No, Sir.

(b) Does not arise.
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Import of Steel

EDUARDO FALEIRO:
STEEL AND

4926. SHR]
Will the Minister of

.MINES be pleased to state:

(a) whether it is proi)osed to im-
port some steel; -

(b) if so, the quantity proposed to
be imported and their value; and

(¢c) the countries from which steel
is proposed to be, imported?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to
(¢). Current import policy - provides
for import of some categories of steel
directly by actual wusers - and some
others are canalised. The quantum of
total imports, value, and the source
of imperts will depend upon many
factors including the category involv-
ed, the gpecifications, and the prices
prevailing in the inter-national steel
exports market at the- relevant time.

-Sick Units Being Assisted by Com-

mercial Banks

.4927. SHRIMATI SANYOGITA
RANE: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that the
Reserve Bank of India has under
control the sick wunits rehabilitation
schemes of the commercial banks;

(b) the number of sick unitg in the
country which are being assisted by
the commercial banks in their rehabi-
litation;
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(c) the capital investment involved
in these units; and ’

(d) how many of the sick units
have been revived and ° how many
units are on a point of no return?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA]I BAROT): (a) The
rehabilitation schemes in respect of
potentially viable sick units are drawn
up and monitored by the financing
banks and’or financial institutions.
The Reserve Bank of India oversees
the performance of banks in rehabili-
tating the sick uynits and for this purs
pose calls periodical information re-
lating to assistance to sick industrial
units. Based on the experience
gained suitable guidelines are also
issued to the banks in the matter of
revival of sick units by the Reserve
Bank of India from time to time.

(b) and (c). As per the latest pro-
visional data available with Reserve
Bank of India, as on 31-12-1980, there
were 24,656 industrial ynits identified
and reported as sick by scheduled
commercial banks. As on that date
while all the sick units.had received
assistance from banks, 3,846 potentially
viable units were under the banks’
nursing programmes. The data re-
garding capital investment involved
in these sick units is not being com-
piled by Reserve Bank of India under
the present data collection system.

(d) During the calendar year
1980, 2,476 sick industrial units
became viable and were excluded from
the list of sick units. As on 31.12-1980,
the number of units considereq by
the financing banks as non-viable was
11,268.
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Regional Rural Banks In Variouas
States

4929. SHR] CHRISTOPHER EKKA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have a
proposal for opening more Regional
Gramya Banks in various States during
the Sixth Five Year Plan period;

(b) if so, the number of such Re-
gional Gramya Banks proposed to be
opened in Sundergarh district of

QOrissa; and

(¢) the details about their places of

location in that district and the pro-

gress made so far in the implementa-
tion of the above proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a). Yes,
Sir. 1t is proposed to open 105 Re-
gional Rural Banks (RRBs) in the
country during the Sixth Five Year
Plan period 1980—S85.

(b) and (c). There is no proposal
at present to open a Regional Rural
Bank in Sundergarh district.
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Ban on Import of Coconut Oil

4930. SHRI E. K. IMBICHIBAVA:
Will the Minister of COMMERCE he
pleased to state:

(a) whether Government are aware
that the prices of copra and coconut
oil have gone down dque to the issuing
of licence for coconut oil to private
agencies and it is causing great logs to
the coconut growers;

(b) it so, whether there is any plan
to guarantee the prices of coconut
and coconut oil to the growers
whose only source of livelihood is
coconut cultivation; and

(¢) if such guarantees are not possi-
ble, will Government stop importing
of coconut o0il?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Some
imports o¢ coconut oil have taken
place on the basis that this item was
permitted under Open  General
Licence under the previous year’s
policy. No specific jmport licence
were jssued in those cases. Govern-
ment have no informatoin that prices
of Copra and coconut o0il have gone
down due to these import coconut oil.

(b) Does not arise.

(c) Import of coconut oil is canalised
through State Trading Corporation of
India and the canalising agency have
not made any imports. There is,
however, a limited provision for im-
port of copra/coconut oil as replenish-
ment against exports of ratty acids
and fatty amines under the import
policy for Registered Exporters.

Development of Sanchi
Pradesh

in Madhya

4931. SHRI PRATAP BHANU
SHARMA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government are think-
ing to develop Sanchi in Madhya

SEPTEMBER 18, 1981
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Pradesh as a big tourist centre of the
country;

(b) if so, the details thereof;

(¢) whether Government are aware
that Special Area Development Autho-
rity of Sanchj hag prepared a master
plan for the development of Sanchi;
and

(d) if so, what is the reaction of
Central Government to this Plan?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). Sanchi has
been includeg in one of the travel
circuits identified in Madhya pradesh
for development in an integrated and
phased manner by pooling the avail-
able resources in the Centra]l State
and vprivate gectors. The India
Tourism Development Corporation
has plans to expand its existing
Travellers Lodge at Sanchi subject to
feasibility study and availability of
funds. It is wunderstood from the
State Government that they have made
a provision of Rs. 8.00 lakhs for the
construction of a tourist bungalow at
Sanchi during the Sixth Plan. Further
development of facilities will depend
upon the availablity of funds and
interse priorfities. -

(¢) and (d). While it is under-
stood that the special Area Develop-
ment Authority of Sanchi has pre-
pared a draft master plan for the
development of Sanchi, it is not
possible to comment on the same as
the draft master plan has not been
received in the Department of
Tourism. ,

Crisis in Tea Industry in Kerala

4932. SHRI M. M. _ LAWRENCE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the serious crisis
gripped the tea industry of the coun-
try, especially in Kerala has come to
the notice of Government;
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(b) it so, what stepg Government
proposed to take to tide over the
crisis and save the industry from

ruining;

(c) whether Government have re-
ceived any representation in this
respect; and

(d) i¢ so, from which quarter and
suggestions thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
problems currently faced by Tea
Industry including in Keralg have
come to the notice of Government.

(b) A National Level Meeting on
Tea was convened at Delhi in the first
week of pAugust, 1981, In the meeting
the problems being faced by the Tea
Industry were considered. Action on
the recommendations of the meeting
is peing taken after taking into
account all relevant considerations.

(¢) and (d). Different representa-
tions have been received from wvarious
Tea Producers’ Associations in this

respect.

Grant in Aid to Assoclation of Volun.
tary Agencies for Rural Development
by Handicrafts Department

4933. SHRI K. K. TEWARY: Will
the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
Handicrafts Department of the Minis-
try of Industry has given a grant-
in-aid of Rs. 19.13 lakhs to AVARD
(Association of Voluntary Agencies
for Rural Development) during 1978-79
~and 1979-80;

(b) for what purpose have these
grants been given and on what con-
ditions;

(c) whether any of the conditions
thereto has been violated;

(d) if so, how; and

(e} what action Government have
taken or propose to take for violation
of the rules?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) Grants-in-aid were released
for setting up of Rural Marketing and
Service Centres in different parts of
the country. A copy of the terms and
conditions is attached.

(c) to (e). Some complaints have
been received which are being looked
into. T

Statement

Terms and conditions ynder which
grant-in-aig ig sanctioned by the All
India Handicrafts Board, New Delhi

1.Any amount unspent will be
surrendered by the end of the finan-
cial year unless allowed to be adjust-
ed against next year’s grant.

2. The accounts shall be audited
by the registered accountant or re-
cognised body of auditors.

3. The beneficiary institution ghall
sent to the Government a statement
of accounts, duly audited, together
with the auditor’s certificate that the
conditions attached to the grant are
being fulfilled (or giving details of
the breaches of these conditions).
The statement of accounts may be co-
untersigned by a responsible officer
‘'of the beneficiary institution. The
audited statement shall be sent by the
end of June following the financial
yvear to which it pertains.

4, The grant shall not be diverted
to or utilised for purpose other than
that for which it is sanctioned. The
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execution of the schemeg for which
the grant is made ghall not be entrust-
ed {0 another institution or organisa-
tion without prior permission of the
All India Handicrafts Board. Ex-
penditure in this behaly will be in-
curred by the benificiary institution,

5. The beneficiary institution shall
submit to the Government such re-
ports, statements etc., in respect of
expenditure from the grant as and
when requireq to show that the con-
ditions of the grant have been
observed, and that there has not been
any variation or diversion of funds.

6. The beneficiary institution shall
keep its accounts open for a test check
by . the Comptroller and Auditor
Genera] at his discretion.

7. The beneficiary institution will
submit its accountg for audit promptly,
whenever required to do so whether
they are complete or not.

8. The beneficiary institution under-
takes to be governed by all conditions
o the grants and assets.

8. The beneficiary institution ghall
maintain a register in the form GFR
‘19 of the permanent and semi-perma-
nent assets acquired wholly or mainly
out of this Government grant and a
copy thereof shall be furnished to
the Government gnnually by the end
of June following the finahcial year
to which it relates. The register of
assets shall be available for/open
serutiny by audit. ”

10. The assets acquired wholly or
substantially out of Government
grant-in-aid should not, without the
prior sanction of Central Government
be disposed of, encumbered or utilised
for purposes other than those for
which the grant was sanctioned,

11. A performance-cum-achieve-
ment report will pe submitted by the
grantee.

SEPTEMBER 18, 1881

Written Answers 192

12. The grant shall be spent on the
specific purpose for which it js sanc-
tioned.

Silk Production

4934. SHR] T. R. SHAMANNA:
Will the Minister of COMMERCE be
pleased to state:

(a) the silk production for the past
three years ie, 1978 to 1981 in the
country (State.wise);

(b) the steps taken to minimise the
abnormal variation in silk rates; and

(¢) further steps if any, taken
recently to increase silk productlon in
the country? R

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) State-
ment enelosed.

(b) A Committee iz going into
working of the Price Stabilisation
scheme jntended to keep prices at
steady levels. :

(c) Following steps have been in-
itiated to augment production of
Silk: — | ]|

(1) Implementatiop of the world
Bank-aided Karnataka Sericulture
Project. e e . ST

(2) Implementation of Inter-state
Tasar Project;

(3) Some State Governmerts on
their own are implementing schemeg
for intensive development of

- Sericulture; = -
(4) Provision of adequate Rese-
arch and Development facilities
through the Research and Training
Institutes of Central Silk Board; and

(5) Arrangements for supply of
disease-free and improved Bivoltine
Silk Worm Seed for commercial
rearing.
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Saatement

State

e v e i e Qe e e G . G Gt S, GG T v e —

Andhra Pradesh
Asexm

Bihar

J. md K.
Karanataka
Mailhya :‘Peradosli
Meghalaya

Orissa

Tarmail Nadu
Tnpura

Uttar Pradesh
West Bengml
MANTPUR
Himachal Pradesh

ToTraL

METRIC  TONS)

1978-79 197980  1980-R]
—etet memmictmm e msmsmt e tmem—
23 573 798
146 195 165

24 320 177
75 5 76
2699 2651 2878
18 40 66

4

25 24 2
261 388 467

1 1 1
5 5 5
47s 522 280
ils 2 34
2 2 1
At 4805 49%

Decline in Tea Price; at Tea Sales

Auctions
4935, SHRI SUBODH SEN: Will
the Minister of COMMERCE be

pleagseg to state:

(4) whether vea prices have gone
dowp at the téa sales auctions; and

(b) it so, the feasons thereof?

THE MINISTER OF tOMMPRCE
AND STEEL AND MINES <(SHR!
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) It is very difficult to single out
a particular factor Tesponsible for
decline in tea prices. However, the
decline ‘has largely been because of
excess of supply over Hemand both
.at htime ag well as i the Tritérnationd]
Market.

2033 LS—7

Deposit and Overdraft of West Bengal
with Reserve Bank of India

4936. SHR] SOMNATH CHATTER-
JEE: Will the Minister of FINANCE
be piﬁseﬂ to state:

(a) whether he is aware that there
was a total confusion about the State’s
financial position in relation to iW
deposit and overdraft with the Reserve
Bank of India; and

(b) the reasons why the State of
West Bengal ‘had not received any
information about the actual financidl
position reflected in the RBI accounts
from 27th June, #l1 date?

THE MINISTER OF STATE IN THE
MINISTRY OF TFINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). Due to agitation by a section of
the Reserve Bank of India staff ‘at

-
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Calcutta, the normal working of the
bank was dislocated for some ‘titfe,
Because of this gislocation, the R.B.L
could not maigtain the daily cash
position o West Bengal 'Government
balances uptodate, The agitation has
* sinte ‘been “withdrawn and "the ‘Bank
has resumed advising the State Gov-
ernments of their gaily cash position
By telegram/telex from '7th September
1981 onwards. Even _prior to the
resumption of total normalcy, all con-
cerned State Governments, including
West Bengal, were periodically kept
informed of their overdrafi position.
The latest position as of 12th Septem-~
ber 1981 was sent to the States on
14-9-1981,
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Qusntity of Gold Collected through
Gold Bonds during Chinese and Paki.
stani War

4940, SHRIMATI- PRAMILA DAN.
DAVATE: Will the Minister of
FINANCE be pleased to state:

‘(a) what quantity: of Gold was
collected through gold bonds from the
public during Chinese and Pakistani
War;

Y

(h) is it-true that the gold collected

through gold bonds has been returned

-

to the people; and

b -

(_c) if go, how much and when?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
‘Gold . bonds .. .werne -issued - thrice -RY
Government viz., in November 1962
(6} per cent. Gold Bends,,1977);  in
March 1965 (7. per cent. (Gold Bonds,
1980); and jn October 1965 (National
Defence Gold Bonds, 1980 (ang total
agu_bsc,ripi_;iom amounted to 35,162 kgs.
approximately.

(b) 8} per <ent Gold Bonds, 1977
.and 7 per cent.Gold Bonds, 1980 were
Iepaig in rupees in termg of their
issue. The repayment -of Natipnal
Defence Gold Bonds, 1980 is being
arranged in gold as per terms of issue.

(¢) National Defence Gold Bonds,
1980 matured on 27th October, 1980.
Qut .of - total, subscriptions of 12,993
kgs., gold aggregating 8,806 kgs..was
returped: 9. bond holders,by the end
of July,, 1881; the remaining bonds are
in the course of repayment. '

Sources  of Income 0f Swamiji K. S,
Ramanujam in Tamil Nadu .
S R i PN TN T
s 494.1. SHR'I“ A, L LS mTHA'
DASAN NADAR:.. Will the Minister

of FINANCE be pleased to state:

" (a) whether the Income-tax admi-
nistration Has been examining the
sources of income of the Swamiji K.-S.
Ramanujam at Kumbakonam in Tamil
Nadu; and
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(b) if s0, the detall; thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
(b). Sir, the Income-tax Department
had conducted ; research in this case
on 17-11-1878 and had seized incrimi.
nntmg documents. After examipation
of seized documents, assesments have
been completed gor the asseszmept
years 1977-78 and 1878-79 on total
incomeg of Rs. 2,88,090 and Rs. 1,03,000
respectively, The assessee has filed

a revision applicatign be;[ore t.he Com-
mu;sioner of Income-tax objecting to
the assessment for the gssessment year
1977.78. Casez for some other years
are under the examination of the
Department.

Performance of Joint Ventures Abroad

4942, SHRI S. M. KRISHNA: Wil
the Minister of COMMERCE be pleased
fo state:

(a) whether his Ministry hag at any
stage conducted a case study of some
of the Indian Joint wventures abroad
to assess their performance with
respect to appreciation, earning per
share, dividend, yield and repatriation
of profit to India;

(b) if so, which are these ventures
and the oufcome of the study made;
and

(c) if not, whether he proposes to
consider the desirability of eonducting
such a study of some selected Indian
joint ventures in Africa, South Asia
and the Middle East?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(h). The Minidtry of Conmimerce doesd
not conduct any case studies df Joint
ventures in particular. The Ministry,
however, periodically makes an over-
all review of the functionmg of the
joint ventures in general.
this review Indian vestment
Centre has recently brought out a

SFPTEMBER 18, 1981
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publication “Indlan Joint Venfures
Abroad—An Appraisal”. ‘This publi-
cation deals in a comprehensive
manner the various aspects of Indian
Joint Ventures abroad including their
general pefformagce. Among other
things, the publication gives informa-
tion on the remliftances to India by
way of dividends elc., additional ex-
ports generated and operating results
of jolnt ventures. A copy of the
publicatien is available |n the Pariia-

‘ment Library.

(c) The present monitoring arrange-
ment in the Ministry of Commerce
benefits
darived by -the oountry in terms ot
foreign exchande earnings from the
joint ventures operating abroad in
general. I addition the Indian In-
stitute of Foreign Trade under the
Ministry of Commerce ig shortly
planning to undertake a detailed study
of the working of the Joint Ventures
abroad including a case by case gtudy
of certain selected countrigs such as
Kenya, Malayasia, Thailand, Indonesia
and Sri Lanka.

Auditing of Accounis of Temples by
Accountant General Tamil Nadu

4843. SHRI A, NEELALOHITHA-
DASAN NADAR: Will the Minister
of FINANCE be pleased to state:

(a) whether Accountant General
of Tamil Nadu, has been auditing the
accounts of temples and other religlous
and Charitable Endowments taken
over fer adminigtration py the Hindu
Religious and Charitable Administra-
tion Department of the Tamil Nadu
Government;

(b) if so, the details thereof; and
(c) if not, the reasons thersof?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (&)
to (c). The aWairs of Hindu Public
Temples and other Religious and
Charitable Endowments are regulated
by the Tamil Nadu Hindu Religious
and Charitable Endowments Act, 1059
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which came into effect from 1st
January, 1960. The financia] transac-
tions of templez and endowmemts do
not entér Government accounts and
as such are not subjef?t to audit by
the Accountant General. Audit of
these temples 3and other religious
endowments js conducted by an
auditor appointed py the State Gov-
ernment under section 87(2) of the
Act, and placed under the control of
the Commisioner of Hindu Religious
and Chearitable Endowments Admini-
stration.

The State Government gives grants
and leans. to temples fpr specifie pur-
poees, which are spemt through the
azency of Tiruppan; Committees

“working in the respective templea
The accounts of these Committees are
also subjeet to audit by the auditor
appofhted by the State Government
under Seetion 87(2) of the Act.

Under Section 14 qf the Compfrojjer
and Auditoi General's (Duties, Powers
and Conditions of Service) Act, 1971,
where any body or authority is
Substantially financed by granmtg or
loans from the Consolidated Fund of
India: or of any State or of any Union
territory, having a legislative assembly,
the Comptroller and Auditor General

- shall, subject to- the provigions of any
law for the time belng in force
- applieeble to the body or authority, as
~ the case may be, audit all receipts and
| expenditure of that body or authority.
As providéd-in the ‘Explanation’ below
~ the afopesaid section, a body or autho-
Tity is- deemed to be substantially
financed: By grants or loans jf the
grant or loam to the body or authority
frory the' Consclidated Fand of India
or of any- State or of any Uniomr
Territory having a legislafive &ssem-
bly is not less than Rs. B lakhs and
the: gmount of such grant or loan is
 not, Jess fan 7% per cent of the tofal
é!peﬂdiﬁréioftﬁﬂbqa?_ﬂ authortty.
&tﬂd‘; audft undér’ the aforesajd
sectign is ot attracted since in respect
of Eog“ﬁr temples; fhe amonnt of
grants/loans giverr to them by , tHe
Re gWkhe .

The Accounts of Tiruppani Com-
mittees relating to grants and ldans
given by the State Government are
testchecked by the A.G. on a selective
basis under Section 15 ibid. Under
this section, the C&AG his the autho-
rity to scrutinise the procedures by
which the sanctioning authority (State
Government in this case) has satisfied
itself as to the fulfilment of the con-
ditions subject to which such grants
or loans were given and, for this
purpose, hag the right of accesa, after
giving reasonable previous notice, to
the books ang accounts of that autho-
rity or body.
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Survey of Sea-bed Resources

4p45. SHRI S. M. KRISHNA: Will
the Minister of BTEEL: AND MINEB

be -pleased to state-

(a) whether there is any proposal
under consideration of Government to
systematically survey the sea-bed
resources off the Goa Coast to explore
whether the rich ore-bearmg stcata
ot 1 aVestery, "Ghats "hds & seaward ™
extension; ‘8" T 3 W 07

(b) if so, at whnt stage it stands;
and ’

| I

(c) the broad outlines thereof?

THE MINISTER OF COMMERCE,
STEEL ‘AND MI‘NFi:s (SHRI’ pR,atNAB

MFFRH’F]RJE'.'E)T &)o' 1e). Accofd-"

ing to the Annhal Progfanifie &t the’~
Geological Survey of India for 1981-82,

Gevlegical”*Survey of Ipdta #H cola-

boration with National Institite-of
Oceanography has plans to undertake
mapping and collect <g¥ab’ ctFe ‘and
dredge -semples from-- Westerp Con=-
tinental- Shelf including Goa COast

Mapping covering linear distancé of
300 kilometres comprising 31 cruises
tracts at 10 kilometres apart and
sarhpling statiohs at 5 Kilometr&§ apart
areenvisagkd. Survey id expected 10~
be completed by 1985 &nd firmal report-
is to be submitted by 1986.

Catering Service and Lodgi g of Crew
"of ‘E‘\ néaf Dur’ Dum' rt T
TRl T2, MU

4946. SHRI DIGVIJAY SINI-I will

the Mmister—hi-—T@URISM AND GFVHr:

AVIATION be pleased to state:

(a) Is it a fact that The IT.D.C.
offered 1 give “THtefnk dervice ‘and -
lodging of the Crewof the" IndianAirs™
lines -at.-their Airpory Ashoka ‘Hetel;

= R T
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(b) is this hotel nearest to ‘the
Dum Ddm Airport; and :

{c) why gre catenng and Crew
lodging facilities not given to a -sister
Government Corporalion?

Wrilten Answers

THE MINISTER OF TOURISM
AND CIVIL AVIATION  (SHRI A. P.
SHARMA): (a) and (b). Yes, Sir.’

(¢) Due to labour unrest in the
Calcutta Airport’ Restaurant, yndian
Airlines ‘considered ‘it expedient to
have a second caterer for their require.
ments and accordingly made ar-
rangements for partial supply - vwith &
private -caterer.’ However, tHe Indian
Airlihes have 'agreed tdo consiibt thedr
deeisiofy “when tbe ¢urrent ~tontrect
with t‘he priva’te party expires. -

It is upto the Indmn All‘lll'IES to
decide where-to lodge their pilots and
cabin crew. The Indian Airlines
Cabin Crew but not the pilots stay in
Hotel Airport Ashgka of JTDC. In do-
ind” &7, the” Indlan Au’llnes wﬂl have
to be gund‘éd by the tefms and con-
ditions ‘ésf their’ agreemen’c w1th the
cohterfied assoma’tlons

) ““ _,‘: “_‘ P | -

Evaluation of Schemes of Subsidies
Gra::rted by GoVemment of In'dm

4947 SHRI A. T PATIL W111 1:he
Mxmster of FINANCE be pleased to
refer to the reply glven to Unstarred
Questxon No. 1678 on 27th February,
1981 regardmg measures adopted 40
reduce -adminigtrative expend1ture
of Government ang state the results
of evaluatmn of schemes of subsidies
granted by Government of India and
other Sfate Government undep vari-
bus programmes; during the -last five
years - (Years-wise and State¢W1se,
Wherever possxble)“‘- : ‘ -

THE_ MIN'ISTER -OF . FINANCE,

IRL R, -VENKATARAMAN); Syb-
51d1ee are, constant] kept: undejr TG~

v1ew and -an evaluation i is made at the
time of. the approval pf budget -esti~
mates every vear. Adjustmentg in the
quantum and rates of subsidy. are
made, -keéeping. in- vxew the budgetar}
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position of Government. and the
social anq economic objectives served
by such subsidies, During the last
five years, it has been possible to se-
cure reduction ‘in some subsidies, The
agsistance for export promotion and
market development during 1979-80
was lower than that in 197B-79. The
subsidy on indigenoug feftilizers was

‘BHADRA 27, 1303, (SAKA)
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reduced ip 1989-81. Follewing uP;.
ward prige reyjsign_in. July ﬂu;‘q r
fertiliser subsidy is expécfed to be

lower imthe current year ag well. A
statement giving the details of expen-
diture- on various typeg of subsidies
during the last five years is attached,
No such data are avtulable separately
for the Ststes,

Statement

Provision for Payment of Subsidies ;!l the Cﬂltrgl Budget

( .Rs. crores )

. 1976-77 ~ 197778 197879, 1576-80, 1980.81
- e e RE
. Subgi : 6§

t. Food Subsidy T #. 519 bgo. 659,
R. frrtii_::zef, Subsidy . 6o 266 342 6o3 466+
(a)_ Ymported Fcrtiﬁzsr : N.A. 189 1[}3_‘_‘_\__ 3@& 301

(p)..Indigenoys Fertiliger .. b W7 123 g 163
Assistatice for Export Promotion ) ’ :
& Mparket -Devglopment . -. 241 324,. 373, 3§ .40
4. Loss on_export o£ sugar 28 - 30 7 ey T L R
T laeees eaia o Teg L - K - . -
5 S;_lbg_ldy on controllﬁd clqth 16 38. Gor <5 76,
6.. Subndy to Raﬂways . ._' ., - - 56., 65
7. Subsidy to New. Industr.ia.l' unita ’
in backwards areas . . . - 12 25
B Subudy to_ Bhara.t Gqold Minrs 8 10 B 19, 15, 2t .
. i
S.. Submdv to Sh.\ p Gorporatmn for_ - .
“ acqmsit!on g mg v s N.A. N.A. 29. 1q,.. 6,.
Subndy on- tmportﬂ;l cotton - . I 4%( ’ ) 1 5 < 7.
1;,7 Sul;m on vegcta.blc oil (to - a7 R
E;J & oﬂml‘ parhes )”“_ Y 23 2 R ¥od
127 subudy o  SABL fo;g:rmgrt of;ty;l. - . 5 I
ey ] .f-'f — = .
13, 'Submdéfor transmr}rqu_h £ & 2 4- 5 I - 5!.
xq.. " Subsidy to jute corporj.ﬁnn ofF e’ n . : - T
BeoBBdig 1T o e b o Llw - - SR TR
g MhteretSobiyy’ U L 0. T 6 L 8 s e g
16 Othﬂm £~ » '”.. S s - "?. '?é‘ .:.J K 25 29\ 23 5 {8‘
IGWDGTOZ%; "h r -,-‘ﬁ-.' 947 1287 "473p 00 4 ,1312{._,‘.:-: 1875

—m—
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Financial Assistance by Central Famk
of India to S§F Aceount»

4948, SHRI KRISHNA WKUMAR
GOYAY: Will the Minivter to FI-
NANCE be pleaseg to state hoW
many SS1 accounis aPe there in Cen-
tral Bank of ndia which have not
been givep fnancial assistance and
their proposals have been pending
for the last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): The Central
Bank of India has reported that as at
the end of March, 1981, 287 proposals
of small scale industries were pend-
ing consideration at various offiees of
the bank. Qut of these 60 proposals
were pending for more than 8 months.
Separate data for applications pend-
ing for more than 2 years is not avail-

able.
Deposits of Nationalised Banks

4849, SHR; KRISHNA KUMAR
GOYAL: Will the Minister gf FI-
NANCE be pleased to state:

(a) what were the deposits of all
nationalised banks on 30th June,
1981 and after that qn 3rd July, 1981
and 24th July, 1981; -and

(b) why the deposits are going on
declining after 30th June 19817

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Provi-
sional weekly data on deposits gf 20
nationalised banks as on the last Fri-
day of June, 1981 and subsequent
four weeks of July, 1981 are given
below:

(Amt. in Rs.erores )

As on the Deposits
}unc, 26 . . . . 25019+ 0
uly, o . . . 250806
Ay, 10 . . . . . 453185
uly, 17 . . . . 253710
July, 24 . 29416-7

— - ——

.(-b; Does not arise.

SEPTEMRER 18, 11
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4950. SHR K. B. HORO:
SHRI R. N. RAKESH:
SHRI RASHEED MASQOD:

PROF. AJIT KUMAR
MEHTA:

SHRI RAM VILAS PASWAN:

Will the Minister of FINANCE be
pleasad to state:

(a) whether Government have made
any assessment with regard to bank
fraud cases, the modus operandi of
the people by whom banks are beihg
defrauded and involvement of the
bank employees in such cases;

(b) if so, the number of bank fraud
cases detected since 1877 (till date)
stating the amount involved and the
number of cases in which bank
employees were involved bank-wise;

(c) whether Government have re-
viewed the working of the present
system with a view W0 finding out the
loopholes in its working; and

(d) if so, the details thereof and
the measures taken by Gavernment
to plug the 100pholes to ensure fool-
proof working of the systerm thereby
preventing bank frauds?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE, (SHRI
MAGANBHAI BAROT): (&) to (d).
I, terms of the present instructions,
whenever a fraud ocours, the .bank
concerned reports the case to the
Reserve -Bank of Intdia. The Reserve
Bank periodically analyses these cases.
However, stytytics g cases jp which
bank em ees are mvo].ved is not
comput sepirately, as ' the result
achieved  w; mnien te
with _the ug?gip:i" 3: " s}-ll'a
Based on its analysis oj‘. the m:odue
operandi adopted in“diferent cases as
well as the laxities obseryed in
following instructions, Reserve Bank
advises banks .from time to tinfe re-
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garding additional safeguards and
steps t0 be t2ken. The individual
banks also have their own instructions
to prevent cases of fraud. It is noted
that by and large caszes af fraud occur
not so much on account af laclnae in
the system and procedtres but on
account of non-observance of the pre.
scribed procedures,

The n#ber of bank frauds ijn the
vears 1877, 1978, 1878 and 1980 (upto
30th June? 1980) In the benks along
with 'the amounts inVvolved is set out
in Statement. The' arnounk involved
do not nécessarily represent actual
loss as the loss can be getermined
only after all' the efforts Jor the re-
covery of the amounta are exhausted.
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Curtailient in the Import of Steel
and Alomininm °*

4951, SHRI K. MALLANNA: Wil
the Minister of STEEL AND MINES'
be pleased to state: -

(a) how far it js correct to say that
1a,rge scale import of steel and alumi-
nium has become unnecssary as a
result of fhe rise in production of
both these commodities; and

(b) if so, what steps Government
propose fo take”to curtail the Import“
of steel” and atumihiuth? -

THE MINISTER OF C WCE

AN "STEEL. AND Mmg _
XAB MUKHERJEE): (a) whﬂ?_:

there has "been u:nproxement pro-

d“i.n?n of ‘steel and" alumuuum withi

th coun‘:ry,_imports of " tl:;ese 1te§ns"

are still Aecessary. fu ) '

(b). Canalising agencieg will regu-
late imports- bearmg in mind-domes~
tic 'Availdbility,”

Trade Fairs and Exhibitions held in
Foreign Countries

4952. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MEftCE ‘be’ pleased w stafté BRe are

(a) the number and names of .
Places where trade, design  centres
and showrooms have been opened by

India in foreign countries durmg the
last th:ee years;

(b) the number of trade fairs and
exhipitions held by Indig. in foreign
countries during thg same period;

(c) the names of the places where
these fairs and eXhlblthnS were held;
angd -« .: . -~ U RE

(d) what ‘are the result achleyed

and *Bxpénditure™ifctrridt aﬁ‘ﬂn’é" B

ing- fheSe '.Emrs ‘abroad""“""‘ s dooA

¥ ] - -

o Y . Tz L e B

T -
=

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) There
are two Trade Centres, one at Brus-
sels and the other at Tokyo No de-
sign centres and showrooms have been
opened in foreign countries.

(b) 18.

(c) Cologne, Coperhaghen, Tokyo,
Osaka, Abu Dhabi, Xuwait, Birmin-
gham, Jakarta, Baghdad Bangkok
Moscow, Manila, Dpbai, Lagos, Smga-
pore and Jeddah. In Tokyo and Duhm :
fairs/exhibitions were held twite
during the period

(d) wholly Indian falrs/exh1b1txona_
mclhdlng guyer se‘l‘ler Meets  * Hre
orgariiseq mamly “ty build up the
immrage- of ‘ Indian’ products ' in” 'the
fdrélgn c{)‘untneg thereby" mcreasm‘g"
tHelf  expott pot‘eﬁhﬁf The inipdct of
these exhibitions goek'’beyond tHe' or--
ders booked or enguiries generated on

the spot. Trade contracty establishbd.

during such exhibitions go a long way
in increasing our exports. The sales/
orders generated by these fairs/exhi-
bitions amounted to Rs. 3591.75 lakhs.

Those under negotiation are worth
Rs. 7392.30 lakhs. The to’l:al expendl-
ture (provisional) amﬂunted - td
Rs. 873.14 lakhs, ' ¥ ™'* ‘

Operation of I1.A. Flight from Port
res s fe® Blalr to Madras

4953 SHRI MANORANJAN BHAK:,
TA: Will the Mijnister of TOURISM .
AND-CIVIL AVIATIQN be pleased lo,
state: T

(a) whether Governmem; have
deelded tq dberate f.A ﬂ‘jght front °
Pdrf u:,.té Madr the néar fu-’
tu;e‘ 2$0, w”hen and def{.u'fs theréo ";

(b) whe¢her any proposal has been
recelYéd "oy (Fovétnivens = ¥8 bperate™
New Delhi-BhuBdtteswhr*Port  Blair
aip® servieg ~and +if so, What acthp is
corrtentplafed; ana”

(¢) whether any proposal has com'e '
to-the Ministry to' operate Vayudoot

Bra tn e oo AT A .l
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service ijn Andaman and Nicgbar
1slandw, §f 50 the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir. Indian Air-
lines had in the past considered the
proposal for operating an air service
between Madras anq Port Blair. How-
ever, in view of the spiralling cost of
operationg and the scant passanger
demand, such 3 service is likely to
prove extremely,
as such the praposal has been defer-
red,

{(b) Delhi js presently linked- to
Bhubameswar by a thrice weekly
B.737 serviee. Keeping In view the
relatively insignificant traffic demand

'bdween Bhubanegswar and Port Blair,

there i no ptogjosal to introduce an
air "sedviée op the route Dalhi-Bhu-
baneswar-Port. Hlair,

SEPTEMBER 18, 1881
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Changes in Steel Production and Sale
Distributien Policy

4954. SHRI MANORANJAN BHAK.
TA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government have
changed the steel production and
sales/distribution policy in the recent
past if so, what are the salient
features, in detail; and

(b) if not, whether Government
have recaived any demand for change
in the policy: if so, what action Gov-
ernment contemplate to take and
when?

THE MINISTER OF COMMERCE
AND STEEL. AND MINES (SHRI!
PRANAB MUKHERJEE): (a) and
(b). Yes Sir. It has been decided to
revise the production targets of SAIL
integrateg steel plants during 1981-82

(¢). Nao, Sir, as under:—
(In' roillion tonines)*
. Ongmn.l Revisad
1. .Ingot stee] 7- 210 8-o010
2. Sxlcahle stee] 5- 730 6- 300
3. Saleable pig iron. 1-424 1-560

There is no statutory control on :dis-
tribution of gteel, Stee]l materials are
distributed in accordance with the
Guidelines for Distribution of Iron
and’ Steel Materials as evolvead and
published by the Joint Plant Com-
mittee. Changes in the Guidelines are
made as and when considered neces-
sary. Recently, billet; andge_rollahles,
bars. and rods (including wire rods),
HR Coils aboye 5 mm and CR Coils/
sheets have been taken outside .the
scheme of regulated distrihution.

Namo( Hems and- Quantitly lmport-a

.ad- by I
4955 SHRI

MERCE be pleased to state.

(&) whether STC imports Dbulk:
-quantxty of material, if so what are

- MANORANJAN
BHAKTA: Will the Minister of COM.

the items of imports made during the
last three years with detailed quantity
and country from where importihas
been made; and

(b) what is the method adopted for
such purchases by the STC, whether by
cal[ing tenders/quotatmns or with ne-
gotlatinns wn.h ‘the manuiacturmg
units/countries /suppliers?

THE MINISTER OF COM‘MERCB’
AND STEEL AND MINES (SHRI
PRANAB MUKHERIEE): (a) and
(b). A statement regardmg maqor
items of import by STC is attached. '
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Export of Handloom Cloth and Ready-
made Handloom Garments
[ ' .
4956. SHRI K. PRADHANI: will
ihe Minister of COMMERCE be pleas-

ed to state:

(a) what are the details regarding
the quantum of handloom cloth and
ready-made handloom garments ex-
porteq during the 1last three years,
country-wise;

(b) the n.ames af the countries in
which Indian handloom cloth and
ready-made handloom garments are

very very popular;

(¢) the details regardljng the foreign
exchange earned by this trade during
the last three years. and

(d) the steps being taken by Gov-
ernment {0 increase the export during
the current financial year?

THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJEE): «(a) A
statement showing quantum of export
of handloom cloth to selected import-
ing countries for 1977-78 to 1979-80 is

‘SEPTEMBER 18, 1881
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figures for exports of cotton handloom
garmg_nts are available wvalue-wise
and are also enclosed (Statement II).

(b) -Indian handloom products are
generally quite popular in other
countries og .account of their folklore
and et,hmc appeal. Handloom products
are specxally popular in. Western
Europe, North America,. and some
countries of Asia, Africa ang Oceania.

(c) Foreign exchange earnings from
export of handlooms (including fab-
rics, made-up garments etc ) are given
below: —

(I%S. in crores)

1978-79 302.92

1979-80 286.36

1980-81 330.02
(Provisional)

(d) Apart from the existing schemes
of Export Promotion like cash com-
pensatory support, replemshmcnt
licences, reservation for handlooms in
export to quota countries etc, several
market promotion .tours, participation
in the generalised and speciailsed
fairs 1s planned for giving a boost 1o

enclosed. (Statement I). Country-wise handloom export.
Statement I
Quéntzm of export of handloom cloth to .telicud impérﬂ':cg ca.:i;uries.

Qty. Lac, mts.
197778 1978-79 1979-80
1. USA T1{52-6 95_:7 100-9
2. Nceal 09-6 11216 63-9
3. UK. . . . 26-2 75+ 8 51-0
4. Singapore . . . . . . 665, . 567 6g-1
g- Malaysia 147 32'7 52-3
. Japan 26-9 510 477
7. F.R.G. 236" 129 15°1
8. France 18-0 12-3 18-0
9. Australia 14°7 . 16-1 11-9
10. UL ALE. 11-6 19' 1 28-0
11. Newzealand 1o 153 10°1
12. USSR 10-7 6-2 182
13. Italy . . 81 - 124 17-2
14. Denmark .- . 57 5-0 7.2
15. Netherland . 3-0 51 61

Source : DECIS Calcutia.

[

a \
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Statement—II

Valuewise exports of handloom readymade garments to selecied importing fvmltriu

- -— —={¥alue in Rs. Lakhs )

- - f::::‘-

S:No Country PP 19yFT8 9879 197980
; TR e S

1. UK. . . . . o~ -'?-_".-?-; . mnbr-gr  1285-68 1440-12
2.  France i :.%5'-3.7' . 489-3  g52-52  1237-24

g oy

3. U.5.S.R. T 7951 4215 40- 62
4 U.S.A. 4110-29 B411-83 4854°64
5. Australia 77735 515-08 118-01
6. Japan . 25108 637-94 716-26
7. Malaysia 7°24 2-60 015
8. Nepal . 1-40 2:75 21-71
9.  Singapore 16- 74 1454 9'37
10. Newzealand 3'55 568 519
1. U.AE. 1122 12:53 8-58
12. l'ta.]y 43130 395-98 612-26
13. Denmark 14093 17655 22472
14. F.R.G. 1491-52 1Bob-32  1611:35
15. Netherland 6419-81 94522 609 76
16, Narway 8340 101-28 102° 00
17. Spain . 22-58 8-88 11°50
18. Sweden 24553 311+89 358 04
10. Switzerland . 108- 78 264-16 251-38
20. Belginm 18505 207-601 248-34
2t Canada 108-52 204-8o0 66 g1

Amount recovereg through auction of
Smuggled Goods

1857. PROF. "MADHU DANDA-
VATE: Will'the Minister of FINANCE
be pleaseg to state: '

(a) ‘whether the smuggled goods
traced by the custom authorijties are
auctioned by Government; ‘and

‘(b) if 50, what ig the total amount
recovered by Government fhtough
the auctipn .of smuggled goods since
January, 1980? .. .: .- . -

-

- -

THE MINISTER OF STATE TN

THE MINISTRY OE FINANCE (SHRI
SAWAISINGH SISODIA): (a) Ves,
Sit, Trade goods like chemlcals in-
d’us{nal raw 'materials, machinery
Darts motor vehicle parts, etc. seized
and conﬁscated by the Customs autho-

~in accordance

rities are disposed of by public auc-
tion. A statement showing various
modes of disposal of seized/confis-
cated goods is annexed.

(b) The sale proceeds realised from
the disposal of seized/confiscated goods
with the preseribed
‘procedures during the years 1980 and

-1981 (upto March) are given below:

Year Value
(Rs, in
crores )
1980 11-47
1981 . . ... 3:02

{Upto March)
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Ztatement

of disposal of dHifferent categories of poods

Description

MWanner of disposal

f—— My A

1. Trade goods

2. Conveysnces

3. Silver and gold
4. Indian and .forcign currency

5. Arms and ammunition

6. Aritiquities

7. Wild life products

8. Syatheitc and metallic yarn .

9. Liqour . .

- - =t aantond - * el o w—h

Trade goods like chemicals, industrial raw materials,
machinery parts, motor vehicle parts ete. are dispesed
of by public auction.

Conveyances  like vessels and vehicles are sold by
public auction. Vessels and Indian vehicles suitable
for Government  Departments are  appropriated

departmentally.

Gold and silver arc deposited in the Government
Mints.

Inlian and foreign currency is deposited with the
Reserve Bank of India for crediting to Government.

Arms and ammunition of other than .38 and .32
bore  revolvers/pistols and their ammunition arc
disposed of in the following manner:—

(a) Sten guns are offered to the Ministry of
Home Affairs and those not required by  them
sold to the (Ministry of Defencr).

(b) All  weapons of prohibited bore and their
ammunition are disposed of to Ordnance
Factories (Ministry of Defence).

(c) Crude wepons of indigenous make are offered
to CBI for being exhibited in their museum.

{d) All other weapons for which licences arc
issued to the public are disposed of by public
auctian.

(¢) .12 bore arms and ammunition are sold to
State  Forest Seccretaries [Chief Conservators -
of ForestsfThicf Wild Lile Wardons for their
official wuse.

Revolovers/pistols of .38 and .32 bore and their
ammunition are kept for departmental use.

Antiquities are handed over te the Archarological
‘Survey of India, free of cost, for disposal by way of
Tfts to different muscums of i nstitutions or if necessary

y other means.

These are solll to -the educatiomi] and research ‘institu-
tions, museums, etc. at a token phi&.

Synthetic and metallic yarn is sold to weavers‘ co-
operativesfassotiations and to actual wusers.

Ligour is dispesed of ‘w0 Iailia Toiiriem Devélopment
Corporation agginst ~théir imiphrt quotis or agai.nst
the quotas of their eligible hotcls on the -~ usmml
terms and conditions and “throuy State Trading

Corporat Toh tb Canteen res  Department
(India). ' '
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Description Manner of disposal
10. Diamonds . Rough and uncut diamonds are sold by auction or
tender  to import licence holders against dcebit of
their  licences. Cut  and polished diamonds ste
sold for export only.
11. Precious and semi-precious stones Rough and uncut precious and semi-precious stones

other than diamonds

12. Watches . . . . .

are sald in thr internal market by auction or tender
te halders of
their
semi-precious
internally

import licences against debit of

Cut and polished precious and
stones other than diamonds are soki
by auction or by tender.

licences,

Watches are handed over to HMT. Ip case the HMT
cxXpresses
te lift the same
they

to lift the same or fals
within a period of three months,
are offered for sale ta:—-

1ts unwillingness

(a) Military  and Para-military organisations for
use of their personnel ; and

(b} N.C.C.F. for salc to bena fide consumecrs, through

consumcrs cooperative socictics, Super Bazars,

Sahakari Bhandars, ctc.
13. Electronic gonds . Electronic goods like calculators, tape-recorders,
etc. and typewriters and photographic goods are

sold to Government Departments for
and to educational

official use
and research institutions and to

universities,

14. Synthetic textiles

Synthetic

textiles are to be exported.

Additional Measures :

Synthetic
electronic

textiles and other consumer goods like
goods, including other miscellaneous

items are disposed of as stated below :

(a) Through retail sale by Custom Houses of
miscellaneous  items (except watches) setzed
in small lots;

(2) By sale to military and para-military organisa-
tions for use of their personnel ; and

(3) By sale to National Cooperative Consumers

Federation Ltd., for sale to bona fide con-
sumers, through  Consumers’  Cooperative
Societies, Supar Bazars, Sahakari Bhandars
etc.

Restoration of Air Services from
Pantnagar in U.P.

4958. SHRI R. N. RAKESH: Will
the Minister of TOURISM AND

CIVIL AVIATION be pleased to state: .

(a) whether it ijs a fact that there
was a proposal under the considera-
tion of Government on restoring air
services from Pantnagar in Uttar
Pradesh; and '

2033 LS—8

(b) if so, what are the details in
this regarq and the reaction of Gov-
ernment thereto?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI A. P.
SHARMA): (a) and (b). No, Sir.
Indian Airlines has no plans to restore
air services to Pantnagar.

However, the question of providing
air services to Pantnagar will be
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considered in the context of Vayu-
doot services as and when g decision
to operate its services to regions
other thap the North-Eastern region
is taken.

wt owar Py @ vom fagre &
Paar war w1 Paene

4950 . S THEATT =T &1
gz Hit AT Pawew ot oy qaW &)
w1 F0 fF

(F) #1 fagr & Paww-gar oA
g

(@) afg g, o #=1 T@ER T BB
gaad’y  gioET K1 Ay & T
fagx v fawer 991 & Paa &1 &7%°
IISAT TR &L g A

(m) afg g, @ qoor @ta a
& TYT TUH TYH 907 & TH T
g e !

‘Proposal for Air.bus Flights to
Middle East Countries

4960. SHRI DAULATSINHJI
JADEJA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state: (

(a) the names of countries to which
We are operai:mg airbus gervice;

SEPTEMBER 18, 1961
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(b) whether Government propose
to operate airbus flights to the Middle
East Countries also,

(¢) if so, by when; and

(d) if not, reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Pakistan.

(b) and (c¢). Air India are consl-
dering a proposal to wet lease Indian
Airlines Airbus aircraft for operations
on the India/Gulf sector effective 1st
April 1982.

(d) Does not arise,

Additional Funds to State Govern-
ment of Orissa for completion of..
Spill-over Projects

4961. SHRI CHINTAMANI JENA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is 5 fact that the
State Government of Orissa is moving
the Union Government repeatedly for
allocation of additional funds tp the
tune of 594.45 lakhs of non-plan Cen-
tral assistance for completion of
spill-over projects in the State which
were taken up under relief, rehabili-
tation, repairs and restoration pro-
gramme in the Irrigation ang Power
and Works Department which were
not completed due to non-availability
of required non-plan central assis-
tance; )

(b) if so, the steps taken by the
Centre for allocation of funds to
Orissa to complete the spill-over pro-
jects; and -

(¢c) the approximate time by which
the required funds can be made
available to the State Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA) ¢a) Some
districts of Orissa were affected by
floods in September, 1980. On the
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recommendations gf the Central Study
Team and the High Level Committee
on Relief ceilings of expenditure
totalling Rs. 42.89 crores were ap-
proved, for purposes of Centra] as-
sistance, for relief and rehabilitation
of the fiood affected people and repair
angd restoration of damaged public
properties, It wag stipulated in the
letter communicating the ceilings of
expenditure to the State Government,
that only the expenditure incurred
upto 31st March, 1981 would be taken
into account for purpases of Central
assistance and any expenditure spil-
ling gver beyond that date would have
to be accommodated by the State
Government in the next year's
budget.

The State Government reported that
it could not complete the repairs of
certain irrigation works and roads
ang bridges and requested that the
spill-over expenditure on the re-
maining repairs amounting t, Rs. 5.95
crores should be covered by Central
assistance in 1981-82.

(b) and (c). The State Govern-
ment’s request was considered by the
Ministry of Agriculture in consulta-
tion with the Minisiry of Finance.
The State Government was informed
that as 5 matter of policy, spill-over
expenditure of a particular year was
not eligibhle for Central assistance in
the succeeding year and all spill-over
commitments were expected to be
taken care of by the State Govern-
ments themselves by making suitable
Plan and non-Plan provisions in the
State budgets.

Income.tax Evasion by Timber and
Metal Merchants in Haryana

4962. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE
be pleased to state:

(a) whether there is mass-scale
evasion of Income Tax by Timber
Merchants and metal mérchants in the
twin industrial towns of Yamuna-
nagar and Jagadhari and othe;' com-

280

mercial and trading centres like
Sonepat, Panipat, Rewari in Haryana
and fictitious sale and purchase
transactions are shown in their books
1o cover up their underhand deals;

(b) whether this is being done
with active connivance of the local
Income-tax Officials;

(c) whether Income-Tax guthori-
ties have e¢ver applied their mind to
see that income returned by these
metal merchants ang factory owners
1s commensurate with quota of fer-
rous and non-ferrous metals received
by them;

(d) whether he proposes to set up
an independent cell gt Headquarters
of the Board of Direct Taxes and de-
pute some Officers to visit these places
anq unearth hidden money; and

(e) what other measures he pro-
poses to take to prevent this huge
tax evasion when businessmen have
become millionaires during very short

period in these indusirial towns?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH  SISODIA):
(a) No material indicating mass-scale
evasion of Income-tax, in particular
by Timber Merchants and metal mer-
chants in industrial towns, commer-
cial and other trading centres in Har-
yana nor of their showing fictitious
sale and purchase transactions in the
books to cover under-hand deals, has
come to the notice of Income-tax

authorities,

(b) There is no such information.

(¢) In the cases selected for scru-
tiny, including those of metal meT-
chants and factory owners, the assess~
ing officers are requited to look into
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all the factors having a bearing on
determination of assessable income.

(d) No, Sir,

(e} If any concrete and specific
information indicating such evasion of
Income-tax is received, the Income-
tax authorities will take appropriate
action.

Decline in Jute Goods Export

4963. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COM-
MERCE be pleased to state:
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(a) whether exports of jute goods

have declineg sharply due to lower

shipment of hessian and sacking;

(b) if so, the reasons therefor; and

(¢) the steps being taken to im-
prove the exports and lift the huge
stocks held over?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to
(c). Total exports of jute goods from
India during the last three years and
share of Hessian and Sacking there-
on has been as under:—

Qtv. 000 tonnes
Value Rs. lakhs.

Total (all types of

Hessian Sacking jute goods)
Year Qty. Value Qtv. Value Qtv. Value
1978-79 1585 8685 37-2 1461 310-2 16107
1979-80 254-2 18609 600 2764 492-4 33468
1980-81 289-6 22675 47-7 2650 439-9 32640

Sotrce : Jutc Commissioner’s Office,

2. Our jute goods exports have been
hit primarily due to recession in worlgd
economy and also due to competi-
tion from synthetics as well as
Bangladesh.

3. Steps taken by Government to
promote exports of jute goods include
participation in selecteg trade fairs,
sponsoring market survey teams, in-
tensification of Research and Develop-
ment Efforty for diversification of
products and cost reduction, larger
participation of State Trading Corpo-
ration in export efforts etc. Recently
Government have also announced
Cash Compensatory Support on ex-
port of various items of jute goods.

Calcutta.

News item captioned “Air Ticket Re.
bates create black money? and “ille-

gal Al Practices to .get passengers®

4964. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state; +

(a) whether his attention has been
drawn to the following write-ups in
the Indian Express, New Delhi;

(i) dated 25th August, 1981 cap-
tioned ‘Air ticket rebates create black
money’:

(ii) dated 26th August, 1981 cap-
tioned “illegal AI practices to get
passengers’; and
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(b) if so, whether any diagnosis of
the various ills that have been taken
the Air-India has been made and if
so, the steps taken to eradicate these
malpractices?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

{b) Al the foreign airlines have
been operating with wide-bodied air-
craft ang there has beep a tremendous
increase in the capacity offered. With
the rise in cost of ogperation, every
airline has been trying to increase its
revenue and the market is full of
severe and unethical competition.
The agents try to sell a passenger to
any airline which offer the maximum
discount. A lot of non-IATA agents
have also come into the market. Many
foreign carriers like Gulf Air, Saudi
Airlines, Kuwaijt Airways, Pan Am.

etc. started dealing directly with
these agents, In 1978 the Board of
Airline Representatives (BAR) in

India undertook 4-clean-up operation
of the market with 18 carriers join-
ing the same. Although this had some
effect initially it dig not last long. The
DGCA is the regulatory authority also
1ssued a letter to all the airlines to
cease discounting tickets. Air India in
collaboration with various other air-
line bodies namely, a Compliance
Officer of TATA, BAR and members of
the leading airlines in Bombay, tonk
measureg to curtail the malpractices
which were fiourishing rampantly.
The result of the recent survey has
revealed that discounting of passen-
ger air fares at 10—40 per cent dis-
count ijs wide-spread. Excessive com-
mission often double the appiroved
level, gre being paid to the approved
IATA agents, unauthorised remunera-
tions are being paid to the Non-IATA
agents ang all these practices exist
world-wide and no area is. immune
from such practices, The DG-IATA
has directed that a second market
survey will be conducteg in Septem-
ber, 1981 and has asked the execu-
tives to alert the marketing field staff
to cooperate with the Compliance

Office to see the improvement in this
regard. Air India hag instructed its
regional offices to cooperate with
IATA.

House Rent Allowance to Central
Government Employees in Gos

4965. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Gov-
ernment employees (Central and
State of Goa, Daman and Diu) are
being paid house rent allowance at
7-1/2 per cent of pay, on year to year
basis, right from 1962;

{b) if so, the full details;

(e) whether Government have dec-
lared Goa as B-2 area for the pur-
pose of City Compensatory Allow-
ance;

(d) if so, whether any demand has
been made to raise the rate of House
Rent Allowance from 7-1/2 per cent
to 15 per cent as admissible to em-
ployees of B-2 areas 3ll aver the
country; and

(e) if so. when a decision is likely
to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
{SHRI SAWAISINGH SISODIA):
(a) and (b). After the liberation of
Goa, when the administration was
taken over by the Government of
India, the following - rates of house
rent allowance were made admissible
to the employees: —

Pay Range HR.A.
Rs, Rs.
Below 75 7.50

75 and above but below 100  10.00

100 and agbove but :
below 200 15.00

200 and above 7-1/2 of pay
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The concession was given for a
period of one year to begin with but
wag extended from time to time, The
‘existing rate of house rent allowance
to the employees concerned is 7-1/2
per cent of pay, subject to the maxi-
mum of Rs. 200 per month, This con-
cession has been extended wupto
30.6.1982 for the present.

{c) No, Sir, The Third Pay Com-
mission had observed that there would
be certain towns which for reasons
of comparative jisolation or by virtue
of being places of pilgrimage with a
large floating = population or State
Capitals etc. may in fact be abnor-
mally expensive, while they may not
qualify for CCA according to the
population criterion. They had recom-
mendeq that such cases would call for
special treatment and Government
should consider each such case on
merits for the grant of City Compen-
satory Allowance. Though no city in
the Union Territory of Goa is in B-2
class thus qualifying for grant of CCA,
CCA at B-2 class rates has been made
admissible to the employees working
the Union Territory on account of
Goa having been assessed as abnor-
mally expensive.

(d) Yes, Sir.

(e) House Rent Allowance is nor-
mally admissible in cities classified
for the purpose on the basis of popu-
lation as revealed in the decennial
census. Cities with population of more
than 50.000 are classified ‘C’ class,
with more than 400,000 but upto
800,000 35 B-2 class, more than
800,000 ang upto 16.00,000 as B-1
class, etc. On this basis, though only
Mormuga, qualifies for classification
as a ‘C’ class city house rent allow-
ance at rates admissible at ‘C’ class
cities has been sanctioned in the
entire Union Territory of Goa as a
measure of concession. There is, there«
for, no prima facie case for increase-
ing the present rate of house rent
allowance.
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Number of Employees of Ms. South

India Corporation Agencies (Ship-

ping Divislon) Apprehended by Cus-
toms Administration

4966. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of FINANCE be pleased to state:

(a) whether 3 number of employes
of the M/s. South India Corporation
Agencies (Shipping Division) were
apprehended by the Customg adminis.
tration around January, 1980;

(b) if so, the details thereof; and

(c) action taken against them?

THE MINISTER OF STATE IN
THE MINISTRY  OF FINANCE
(SHRI SAWAISINGH SISODIA):
(a) No record is maintained of pas-
sengers passing through Customs or
of persons apprehendeg by Customs
with reference to their employers.
If the persons in view in part (a) of
the question are specified by name
and other particulars, such informa-
tion required with respect to them
as may be available from the official
records can be collected.

(b) and (c). Does not arise in view
of the reply to (a) above

Cases of Opium Smuggling

4967. SHRI MOHAN BHAI PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) the number of cases of opium
smuggling which were detectegq dur-
ing the last three years:

(b) what was the amount involv-
ed in each case;

(c) the number of persons arrested
ang of which nationality they belong;
and

(d) what steps are being taken to
curb the changing techniques of the
opium smugglers?
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THE MINISTER OF STATE IN
THE MINISTRY  OF FINANCE
(SHRI SAWAISINGH SISODIA):
(a) to (c¢). The number of cases of
opium smuggling detected by the
concerned enforcement agencies, the
total quantities seized and the num-
ber of persons arrested and their na-
tionality are given in the Statement
annexed. Compilation ot information
in respect of each case would involve
considerable time and labour and if
the Hon’ble Member specifies the

case(s} in respect of which informa-
tion ig required. the same will be col-
lected and furnished.

(d) The enforcement ggencies keep
themselves abreast with new or chang-
ing tchniques of opium smugglers and
take appropriate action to curb the
same. Due emphasis is also given to
the training of enforcement personnel
and co-ordination of the work of the
various Central and State enforce-
ment agencies.

Statement

THE NUMBER OF PERSONS ARRESTED FOR OPIUM SMUGGLING DURING
1978, 1979 AND 1980 AND THEIR NATIONALITIES.

Years No. of Quantity No. of persons arrested
cases seized in —_
Indian  Foreigners with
nationality wise
break-up
. - —
1978 . . . . 2005 5770790 7106 Srilanka 7
- Omani 1
) Mauritius 3
British 1
German 3
French 1
6
1979 . . . . 863 4329-357 958 Srilanka 2
Italian 1
Singapore 2
U.S. A. ' I
Canada : 1
Mauritius 2
1 ',9.. )

1980 . . o 664 4198-849 701  Maldivian 1
Pakistani 7

Srilanka I

e ———ra .
— — i

I
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Secondary Market for Long Term
Debentures issued by Companies

4970. SHRI S. M. KRISHNA: Will
the Minister of FINANCE be pleased
to state:

(a) whether the informal working
group set up by the Reserve Bank
of India with the IDBI Chairman to
dev.se means or developing a secon-
dary market for long-term- non-con-
vertible/financial jnstruments like/
debentures issued by «Companies re-
cently made some suggestions in this
behalf;

(b) if so, what are these; and
(¢) Government’'s reaction thereto?
THE MINISTER OF FINANCE

(SHRI R. VENKATARAMAN): (a)
to (¢)., The matter regarding develop-

ing a secondary market for long-
term debentures issued by compa-
nies is under consideration of the

Working Group and itg suggestions
when received will be duly con51der-
ed by Government.

Suit Filed against Boeing Company. in
USA

4971. SHRI S. M. KRISHNA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether a suit has been filed in
US.A. against the Boeing Company
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as a result of the 1978 New Year's

Day crash of a 747 off Bombay in

which all 213 people aboard died;

(b) if so, the grounds of the suit
and compensation claims;

(c) whether i# bas been admitted
by the Semttle Court; and

(d) if not, at what stage it stands
and how much expenditure Air-India
are likely to incur in foreign exchange
in contesting this smit?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) The grounds on which the suit
has been filed js that the aeroplane
particularly the Altitude Directional
Indicator (ADI) faileg to function and
toppled. Compensation claimeq is
US $ 30 million.

(c) and (d). Suit proceedings are
still in progress and final hearing has
not taken place. Air India is not a
party to the litigation on date and the
question of their incurring any ex-
penditure does not arise.

Action under Imports and Exports
{Controle)" Act for Infringement of

Condition Regarding Allocation of _-

Raw Materials

4972, SHRI D. S. A. SIVAPRA-
KASAM: Will the Minister of COM-
MERCE be pleased to state whether
any action has been taken under Im-
ports and Exports (Control) Act, 1947
against any party for making misdec-
laration or any infringement of the
condition regarding  allocation hy
MMTC .of raw materials by it?

THE MINISTER OF COMMERCE
AND. STEEL AND MINES (SHRI
PRANAB MUKHERJEE): Yes Sir,
action has been taken under the Im-
ports (Control) Order in some cases

by debarring the parties from receiv- -

ing import facilities for ‘specified
Periods. ..
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Coses of Using Fake Banderol detect-
ed by Central Excise Collectorate,
Madras and Madurai

4973. SHRI D. S, A. SIVAPRAKA-
SAM: Will the Minister of FINANCE
be pleased to state:

(a) how many cases of using fake
banderol were detected by the Cen-
tral Excise Collectorate, Madras and
Maduraj in the years 1979 to 1981;

(b) how many prosecutions were
launchey together with the names of
parties concerned; and

(c) what is the result of the pro-
secution?

THE MINISTER OF STATE IN
THE JIIINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) 45 caseg of use of fake banderols
were detected in the Collectorates of
Central Excise, Madras and Madurai
during 1979 to 1981. There were 29
cases in Madras and 16 cases in Madu.
rai Central Excise Collectorates.

(b) No prosecutions were launched
by the Central Excise Department.

(c) Does not arise,

Life Certificate for Aeroplane

4974. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state; .

(a) whether any life certificate for
an Aeroplane that it can fly’ for a
specific period only is given by the
manufacturers of the Planes fiying in
India and owned by Indian Airlines
and Air India;

(b) if so, whetaer there are any
planes belonging to them flying be-
yvond the time limit specifieq by the
manufacturers; and

-

-(e) if so, the details thereof?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P. SHARMA): (a) and (b). No, Sir.

(c) Does not arise.

Filness certificate of Air
Worthiness

Periodical

4975. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
slate:

(a) whether it is necessary lor every
Aeroplane flving in India to obtain
periodical fitness certificate of airwaor-
thiness;

(b) if so, whelher any aeroplanes are
allowed to fiy without such cert'ficate;

(¢) whether Government are aware
that passengers are pul to fear because
of frequent shaking of the planes while
in mir; and

(d) if so, what sleps Government
have taken o allay the fears?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR] A. P. SHAR-
MA): (a) Yes, Sir.

(b) No, Sir.

(¢) Yes, Sir. Turbulence in the air
is a natural phenomena which occas-
ionally occurs, causing bumps.

(d). When the pilot anticipate ap-
proach of turbulent or cloudy weather,
the Seat Belt sign is switcheg on and
an announcement is made requesting
the passengers to fasten their seat
belts. Regular passengers experience na

fear.

Take-over of the Premises of Mount
view Hotel in Chandigarh

4976, SHRI K. PRADHANI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is g fact that Govern-
ment have taken over the premises of
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Mount View Hotel in Chandigarh from

‘'the Oberoi Group of Hotels recently;

(b) 1 so, full facts and reasons there-
for; and

(c) whether licence fee in respect of
the said hotel has not been paid by the
previous management and if so the
steps being taken against the previous
management for violation of the agree-
ment”

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A P
SHAERMA): (a) No, Sir, There is no
proposal under consideration of the
Central Department of Tourism to
take-over the Mount view Hotel at
Chandigarh.

(b) and (¢). Do not arise.

Appointment in 1.T.D.C.

4977. SHRI R. P. GAEKWAD: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{a) whether Government are aware
that in the matier of appointment in
I.TD.C.. jobs are given not on merit
but favouritism; and

(b) if so, the facts and the remedial
measures proposed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir. Appointments.
in ITDC are made in accordance with
the prescribed procedure and rules laid
down govern'ng appointment to various

posts.

(b} Does not arise.

Withholding of gratuity of retired
Government Employees

4978. SHRI SATISH PRASAD
SINGH: Will the Minister of FINANCE

be pleased to state:

(a) whether Government can with-
hold the gratuity of a retired Govern-
ment employee for non-production of
no-demand certificate;
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(b) if so, the extent of amount that
can be withheld and for how long;

i¢c) whether the entire amocunt of the
gratuity can be withheld due to non-
production of a ‘No demand Certifi-
cate’; and

(d) if not, what are the orders in
this respect?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

~- - SAWAISINGH SISODIA): (a) to (d4).
Government dues, as ascertained and
assessed by the Head of Office, remain-
;ing outstanding on the date of retire-
ment of a Government servant are ad-
justed against DCRG due to him. So,
far as the recovery of dues in respect
of Government accommodation is con-
cerned, if it is not possible [or the
D rectorate of Esiateg 1o determine the
exact amount of outstanding licence
fees, 10 per cent of the gratuity or Rs.
1,000/-, whichever is less, may be with-
held, The balance amount is released
to the Government servant.

The relevant orders are contained in

. Rules 71 and 72 of the CCS (Pensions)
Rules 1972 as promulgated by S.0. 1489
(published in the Gazette of India, Part
11, Section 3, sub-section (i) on 31.5.80).

Detection of concealed Income by
Income-Tax Department

4979. SHRI M. V. CHANDRASHE-
KHARA MURTHY :

SHRI B. V. DESAI:

i Tl
- -] #17
-

Will the Minister of FINANCE  be
pl'eased to state:

(a) whether Income-tax Department
of Delhi and Bombay have detected
concealment of Income-tax worth Rs.

2 crores by a city industrialist on 1tth
July, 1981:

(b) if so, whether large number of

. documents were seized during the

raids;

(c) if so, the action taken by Govern-
men! in the matter;

(d) total number of such raids so far
made .n each State from May, 198] to
July, 1981; and

{e) total gold, silver gnd cash taken
into possession by the Income-tax De-
partment?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
SAWAISINGH SISODIA): (a) Sir,
the income-tax department has un-
earthed a case of big tax evasion by a
person associated with a number of
businesses in Bombay through its
survey and search operations conduct-
ed during the period December, 1980 to
July. 1981.

(b) Yes, Sir.

(¢) Appropriate action as warranted
under the Law s being taken in the
case.

(d) and (e). During the period
1-5-1981 to 31-7-1981 the Income-tax
department has conducted 482 searches
all over India and has seized prima-
facie unaccounted assets of the ap~
proximate value of Rs. 8.30 crores.

Flooy prices of fresh fruits fixed by
Government

4980. SHRI A. T. PATIL: Will the
Minister of FINANCE be pleased to

state:

(a) the figor prices fixed by Goven-
ment (Department of Customs or other
department coacerned) for different
kinds of resh fruits including Mango,
Grape, Guava, Chikoo and Pine apple,
for purpose of their export, during the
last three years and the current year
(year-wise);
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(b) the exports made by different
State Government Undertakings and
private exporters, respectively during
the said period, in quantity and value;

(c) the action taken by Government
o control clandestine operations of the
Private Exporters; and

(d) proposals of any, including re-
fixing or removal of floor prices and
effective control and check over clan-
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destine malpractices ol private expor-
ters?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) No
“floor prices” bhave been fixed by the
Government for different kinds of fresh
fruits.

(b) Figures of total exports of fresh
fruits as reported by the Ministry of
Commerce are given below year-wise:-

Year Quantity Value
(MT) {Rs. in
’ lacs)

Fresh Mangoe 1978-79 4505 371-93

1979-80 4294  467-9I

1980-81 4174  439-30
April-June, 1981 1800 198- 87
-Other fresh fruits - 1978-79 18664  442-54

1979-80 13402 579- 63

1980-81 3057 202 M4
April-June 1981 2370 156 01

Separate figures of exports made by
different - State Under-
takings and Private Exporters res-

Government

pectively are not available.

(c) and (d). Apart from the standard
procedures for appraising the value of
goods passing through Customs which
includes scrutiny of the related cont-
racts letters of credit, other relevant
supporling documentg and physical exa-
mination of goods where necessary. in-
quiries are also made in the local
market for purposes, of determining
whether the value of fresh fruits de-
clareq in the Sh'pping Bills ig COre
rect 4nd truly represents their full ex-

“pori value.

Establishment of national Bank of
Agriculture and rural Development

4981. SHRI B. V. DESAI: .Will the
Minister of FINANCE be pleased to
state:

{a) whether it has been reported in
the press that the establishment of a
National Bank of Agriculture and Rural
Development has been delayed;

(b) if sa. the reasong therefor; -

(c) whether Government are aware
that the delay in establishing the Bank
is causing great harm to the agricul-
turists 'n the country; and

(d) if so, when the establi.shmenf of
this Bank will be put into operation?

s
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THE DEFPUTY MINISTER IN THBE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (d).

. Some reports had appeared in the
Presg regarding the proposal to set up
a National Bank of Agriculture and
Rural Development. The decision in
regard to the proposal has been taken
by the Government after taking into
account all relevant considerations in-
cluding views of the Ministries con-
cerned. A bill to establish the proposed
national bank is presently in the final
stages of drafting and is likely to be
introduced in the Parliament soon.

Export/Import made by Cotton Cor.
poration of Indis

4982. DR, VASANT KUMAR PAN-
¥ DIT: Will the Minister of COMMERCE
be pleased to state:

(a) the total amount of export/import
made by Cotton Corporation of India
during the years 1978-79, 1979-80 and
1980-81 (figures in m. tonnes and
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year, (in m. tonnes) and frights paid to
them;

{c) export/import cargo handled by
foreign ships {(\n m. tonnes) during each.
year and freight paid to them;

(d) the reasons for preferring foreign
ships to bring/send cargo instead of
Indian ships and adding further strains
{o our foreign exchange reserves; and-

(ey what steps the CCI and/or Go-
vernment are taking or propose to take
to see that maximum import/export
cargo are handled by Ind!an vessels in
future?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Detail
of the total amount of Expgrt/
Import made by the Cotton Cor-
poration of India during the years

value): 1978-79, 1979-80 ang 1980-81 (in
(b) out of that Export/import Cargo M. Tonnes and its value) are as

handled by Indian ships during each under:—

Year Export Value Import Value
Qty. (in  (in Rs. Qty. (in  (in Rs.
M.Tonnes) crores) M. Tonnes) Ras, crores)

1978-79 | 15809 17-27 1577 4-49

1979-80 . 59335 88- 83 ..

1980-81 56331 . 84-50 ,

(b) Details of Export/Import cargo
handled by Indian ships out of the
above exports/import cargo during

each year and freight paid to them are-
as under:—

Year Export Freight  Import Feight
Qty. (in  paid (in Qty. (in paid (in
- M.Tonnes) Ra.lakhs) M.Tonne) Rs.
lakhs)

- - 4 ' - e fpoen. < - e — e S e ottt -
1978-79° 1274 14- 46 1207 13- 50
1979-80 117 1-28
1980-81 1263 5-08
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and the freight paid t0 them are as
under:—

.

Year Export  Freight  Import  Freight
Qty. id (in Ly. id
[lin M. El.lakhl) {in M. fin Ra
onnes) Tonnes)  iakhs)
.“—‘—"--——-—(—4—-(——-&—.-————‘——4— el iy vl -t —— ———
1978-79 1456 16- 68 370 4-32
1979-80 6296 20- 24
1980-81 16096 199-00

e

The following quantities of cotton
were exponted f.0b. and therefore

information regarding the ship used
1978-79
1979-80
1980-81

by the purchasers inrespect thereof _

are not available:

13079 M.Tonnes.
52922 M. Toanes.

38972 M.Tonnes.

(d) and (e). The Cotton Corporation
of India has been consciously pursuing
a policy of maximizing the use of
Indian vessels for handling its import
and export cargoes consistent with the
availability of ships and commercial
considerations which from {ime to
time requires Cotton Corporation of
India to sell cotton f.o.b./also use
foreign ships for exports/imports.

Welfare measures for benefit of
workers of tea estates in Darjeeling

4983. SHRI ANANDA PATHAK:
‘Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
authorised agents of the Government
of India in Ministry of Commerce
have failed to introduce welfare mea-
sures for the benefit of the workers of
Vah-Tukvar, Peshok and Potang Tea
Estates in the District of Darjeeling
as provided or in the Plantation La-
“bour Act, Employees Provident Fund
~Act and other Conventions:; and

(b) if so, what are the reasons there-
for and whether Government have any
proposal {o regularise these lapses?

THE MINISTER OF COMMERCE

AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE}: (a) and (b).
Informationis being collected and

will be laid on the Table of the House.

Suspension of g Manager of Nationa-
lised Bank, Amaravati Branch (M.P.)!

4984. SHRI BAPUSAHEB PARULE-
KAR': Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that a Mana-
ger of the Nationalised Bank, Amravati
Branch (Madhya Pradesh) has been
suspended for alleged involvement in
a multi-lakh rupee scandal involving
the granting of loans under Differential
Interest Rates (DIR) Scheme; and

(b) if so, what are the details there-

of? »

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR!
MAGANBHAI BAROT): (a) and (b}
Bank of Maharashtra has reported tha
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its Branch Manager at Amravati
{Maharashtra) has recklessly granted
advances to g large number of persons
during the years 1980 and 1981 in total
disregard ol eligible criteria and laid
down ruleg and procedures of the bank
for sanctioning advances under the
Differential Rate of Interest Scheme.
On the basis of a complaint made by
the bank the Ceniral Bureau of Investi-
gation has registered a case, The
Manager of the branch has been rus-

pended.

US Call to World Bank not to double
its lending for energy to developing
countries

4985. SHRI B. V. DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it has been reporied that
the US administration has called on
the World Bank to scrap plans 1o
double its lending for energy products
over the next five years and instead to
press developing countries {o seek moTe
private exploration;

(b) if so, whether this wli affect the
plans of the developing countries inclu-
ding India; and

(¢) if so, to what extent and what
measures Government of India are
taking in this regard?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
The Government of India has no offi-
cial information in the matter elther
from the US Government or from the
World Bank. A United States Treasury
Department study on World Bank
lending to the energy sector, has, how-
eyer, come to notice. This study con-
cludes that so far World Bank lending
for energy has not helped attract pri-
vate enterprise to oil and gas explora-
tlon and development. It suggests that
the World Bank could play a catalytic
 Tole in this behalf. The study does
not call on the World Bank to scrap
plants for larger lending to the energy
sector.

(b) and (c). Does not arise.

Protocol signed between Maharashira
Government and Private sector Dubai
Transport company

4886. SHRI R. P. GAEKWAD: Will
the Minister of FINANCE be pleased
to state:

(a) whether jt is a [acl that a pro-
tocol was recenlly signed beiween the
Maharashtra Government and the Pri-
vate Sector Dubai Transport company
for joint projeats to improve transport
conditions in Bombay;

{») if so, the delails of the projects
and total outlay thereon; and

(¢) when the work under the projects
w'll be completed?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a) to
(¢) There have been press reports
aboui {he matter. The Central Go-
vernment do not have information in
this regard and a report has heen
called for from the Government of
Maharashtra.

Drive Against smugglers Hoarders
and Economic Offenders

4987. SHRI ERA ENBARASU: Will
the Minister of FINANCE be pleased to
state:

(a) the reason why there is a great
slackness in the drive against the
smugglers, hoarders and economic off-
enders similar to that{ during the emer-
gency tak'ng the urgency of the situa-
tion;

(b) whether the smugglers and
anti-social elements let out by the
previous Government have changed
their minds or they continue more
vigorously their original offences.

(c) whether Government are keeping
a close watch on their activities; and

(d) whether any stringent special law
is going to come up before Parliament
to come down heavily on such economic
offenders?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) There
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18 no slackness in the drive against the

smugglers, hoarders and economic of-
fenders.

(b} and (c). The enforcement agen-
cles of the Government maintain a
cloge watch on the activities of smug-
glers, including those who were under
detention earlier under the COFEPOSA
Act Appropriate action under the law
including action under the COFEPQSA
Act i8 taken against such persons.

(d) Government js keeping a close
waich on the situation regarding eco-
nomic offences and such measures as
are considered necessary from time to
time will he taken.

Loan Given By LIC to Gemeral Secrc-
tary of Agency of Voluntary

Associations
4088. SHRI NAVAIL KISHORE
SHARMA: Will the Minister of

FINANCE be pleased 1o state:

(a) is it a fact that LIC has given a
loap, of Rs. 1,00000 to the general
Secretary of Agency of Voluntary As-
Bociation for Rural Development;

(b) ig it glso a facl that this loan has
been taken on the plea that he was an
employee of the AVARD though he has
been elected to this post for various
terms of two years each; and

(¢) dig LIC verify facts and the pur-
pose before sanctioning the loan?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
MAGANBHAI BAROT): (a) to (¢). In
1979, the LIC granted a mortgage loan
of Rs, 80,000/- under the Own Your
Home Scheme to Shri Amaresh Chan-
dra Sen, Genera] Secretary of the As-
soc.ation of Voluntary Agencies for
Rural Development. The loan was
granted to Shri Sen in his personal
capacity for constructing a residential
building on a plot belonging to him.
In considering his loan application. the
LIC took into account the employer’s
. certificate Issued by the Accounts Offi-
cer, AVARD, sfating the date on which
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Shri Sen joined service with AVARD,
his present consolidated salary and the
fact that the employment was contrac-
tual.

Productio., and Export to of Rice-
choker Qi)

4989. SHRI PIUS TIRKEY: Will the
Minister of COMMERCE be pleased to
to state:

(a) factua] figures about the rice-
choker oil production during the last
ten years;

(b) how much export thereof has
been made during this period;

(c) how much expenditure has been
incurred on increase in the production
and export of this item; and

(d) what steps are being contemplat-
ed by Government to increase the pro-
duction and export of this item?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a) Ac-
cording to the figures compiled by the
Solvent Extractors Association of India,
production of Rice Bran Oil in the
couniry from 1970-71 onwards has
been as follows:

Year Production
in tonnes
1970-71 21,000
197172 . 30,000
197273 25,000
1973-74 24,000
1974-75 23,000
1975-76 36,000
197677 70,000
197778 . . . 80,000
1978-79 1,01,000
1979-80 1,12,850
1,28,500

1980-81 (Estimated)
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(b) No exports of Rice Bran Oil have
taken place.

(c) Cash assistance on the export of
Deciled Rice Bran was allowed at the
rate of 15 per cent of FOB value in
1870-71 and 1975-76, 17 1/2 per cent in
1976-77 and 12 1/2 per cent during
1877-78 to 1980-81.

(d) All possible measures are being
taken to augment the production.
Whenever rice bran is available, sett.ng
up of Solvent Extraction plants is
being encouraged. Units seeking ex-
pansion of Solvent extraction capacity
are also being permitted. The Depart-
ment of Civil Supplies has also set up
a Committee for examining the aspects
for increasing the production of rice
bran oil.

Problems of SC/ST Employees in Office
of Commissioner of Income Tax
Gujarat

3990. SHRI HIRALAL R. PARMAR:
Will the Minister of FINANCE be
pleased to state:

{a) whetlher it is a fact that the Office
of Income tax Commissioner Gujarat-
I, Ahmedabad is not giving good res-
ponse to the problems of SC/ST emp-
loyees raised by the Scheduled Caste/
Scheduled Tribe Uplift Union, 1.T,
Branch, Gujarat Branch which is re-
cognised by the Ministry of Home
Affairs;

{b) if so, the reasons thereof; and

(c) is it true that mostly SC/ST emp-
loyees are posted on promotion in
Saurashtra?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) No, Sir.

(b) Does not arise.

{c) No, Sir.
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Implementation of cost Auditing

4993, SHRI SHIBU SOREN: Wil
the Minister of FINANCE be pleased
to sta}e:

(a) whether the cost audit'ng is
likely to be implemented like Accounts
Auditing:

(b) if so, by what time;
(c) if not, what are the reasons;

(@) what steps are being contemplat-
ed to be taken by Government to create
cost consciousness in the minds of the
people; and
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(e) why the cost of the commodities
is increasing in Ind’a so rapidly in
comparison to other countries?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHHI SA-
WAI] SINGH SISODIA): (a) No, Sir.
Al present there is no proposal to im-
plement{ Cost Aud:.ling like Accounts

Auditing .
(b) Does not arise.

(c) Cost Audit is covered under the
provision of section 233(B) of Com-
panies Act, 1956 Under this section,
cost audit can be ordered only as and
when considered necessary by lhe Cen-
tral Government in respect of com-
panies which are covered under Cost
Accounting Record u/s 209(1)(d) of the
Campanies Act. Hence under the exis-
ting law, Cost Auditing cannot be im-
plemented like Accounts Auditing.

(d) Insertion of sectiong 209(1)(D)
and 233(B) in the Companies Act. 1956
are the basic sieps taken by the govern-
ment to creaie cost consciousness in the
minds of the managements incharge of
corporate sector. Under these schemes,
28 classes of companies have been cove-
red under cos{ acounting record rules
under section 209(1)(d) and on an ave-
rage 250 cost audits are orderd in a
vear since 1968-69.

Cost investigations in certain essen= ]
tial commodities and price controlled
items by the BICP and Cost Accounts
Branch of the Ministry of Finance and
price discipline/surviellance introduced
in certain other commodities, either
formally or informally, as in the case

of tyres and tubes, agricultural tractors

also create cost consciousness in the
minds of the people.

(e) It is not corect to say that cost of
commodities in Indig is rising faster
than any other countries. Even though,
India can not remain unaffected in the"
context of world inflation, the actual
annual rate of inflation in India is
lower than any developing and deve-

loped countries.
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Infrastructure provided by Govern-
ment to guide and help Tourists in
Bihar, Gnjarat and U.P.

4494. SHRI N. E. HORO: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(@) what are the details of infras-
tructure provided by Government (0
guide and help tourists in Bihar, Guja-
rat and U.P,,

(b) whether this infrastructure is
sufficient to meet requirements of tou-
rists in these States; and

(c) if not, what gction (s proposed to
be taken in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
‘MA); (a) A statement is attached.

(b} and (c). Development of infra-
tructure is a continuous activity. There
is a proposal to develop additional in-
frastructural facilities throughout the
country. A series of meetings were held -
dur.ng March to June 1981 with tourist
nfficials of State Governments/Union
Territories, including those of Bihar,
Gujarat and Uttar Pradesh. to discuss
infrastructural facilities to be provided
in each Stale at centres falling along
identified travel circuits in an inte-
grated and phased manner by pooling
available resources in the Central,
State and privale sectors.

Following travel circuits have been
identified in Bihar, Gujarat and Ultar
Pradesh in consultation with the State
Governments concerned:

Bihar . . . . (i} Patliputra  /Patna)-Naland-Rajgir-Bhimbundh-Gaya-Bodligaya-
Sasaram-Buxer-Jagdishpur-Manner-Patliputra (Patna).

(ii) Patliputra-(Patna}-Vaishali-Muzaffarpur-Arcraj-Motihari-Barhar
wa Battia-Loria-Nandangar-Valmikinagar-Raxaul-Sitamarhi-
(Janakpur)-Muzaffarpur-Patlipuwra (Patna).

(iii}) Pata-Pawapuri-Tilaiya Dam-Parasnath-Hazaribagh-Rachi-Betla-
Neterhat-Ranchi.

Gujarat:x . . . . {) Abmedabad-Rajkot-Jamnagar-Dwarka-Porbander-Sasangir-Somna -
th-Junagarh-Bhavanagar-Palitana-Ahmedabad.

(i1) Ahmedabad-Dakor-Biroda-Shuklatirth (near Bharuch)-Saputara-
Ukkai-Surat-Ahmedabad,

(i11) Ahmedabad-Wankaner-Bhuj-Mandvi Beach-Bhuj-Radhanpur-Pa-
lampur-Siddhpur-Patan-Modhera-Ahmedabad.

Ultar Pradesh . . . (i) Varanasi-Sarnath-Gorakhpur-Kushinagar-Pharenda-Sanauli-Pipra-
wah-Kapilvastu-Naugarh-Sravasti-Gonda - Ajodhya - Varanasi

(Lucknow).

(i) (Delhi)-Moradabad-Kashipur-Ramnagar-Corbett-Ranikhet-Corbetts
Dudhwa-Lucknow (Delhi).

(iii) Kapkot-Loharkhet-Dhapkuri-Khati-Dwali-Phurkiva-Pindari Glacier

and back.

_e Governments of Bihar, Gujarat and pooling the resources in the Central,
Uttar Pradesh have been requested 0 gy te5 4ng private sectors, These travel

prepare blue-prints of tourism develop-

ment based on these travel circuits circuits are awaited for further nece-

which will be developed intensively by ssary action.

—— .-
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Statement
periods ( from April, 1956—~March, 1981) by the Departmen of

Tourism and the India Tourism Depelopment Corporation in Bihar

Centres

Facilities provided

o~

1. Department of Tourism:

Gaya
Rajgir

Ranchi
D.V.C. Area

Palamau Natioral Park

2. India Tourism Developmeni Corporation: .
. . 13. Transport Unit.

. 14, Travellers Lodge (to be expanded in the Sixth Plan

Patna

Bodhgaya

. 9. Rest House.

1. Tourist Bureau

2. Master Plan (land-use plan)

3. Acquisition of 21.56 acres of land around the Mahabodhi
temple (Rs. 1954 lakhs) for development of
Tourist complex & Fencing of the acquired land
at Bodhgaya.

4. Tourist Burecau.

5. Tourist Bureau

6. Touristshala (509, cost)

7. Chairlift (509, cost)

8. Tourist Bureau.

10. Transport facilitics.

. 11. Mini-bus.

12. Patliputra Hotel.

at present 12 rooms (30 beds).

Facilities Provided during previous plan periods { from Apnl, 1956—March, 1981) by the Depariment
of Tourism and India Tourism Development Corporation for Promotion of Tourism in Gujarat

Centres Facilities provided
Department of Tourism
Ahmedabad 1. Tourist Burcau -
Lothal 2. Water Supply
3. Canteen-cum-Retiring Room
4. Approach Road
Sasangi . 5. Forest Lodge
6. 4 Mini buses
Porbandar 7. Rest House
8. Tourist Bungalow
Chorwad . . 9. Holiday Home
Nalsaroper . 10. Cafeteria
Sabsarmati . 11. Son-et-Lumiere show
12. Tourist Bungalow.
' 13. Redoing of Sound and Light Show.
Chandigarh . 14. Youth Hostel. B

India Tourism Development Corporation
. 15. Hotel Karnavati Ashok. (being operated oa manage-

Ahmedabad

ment basis).
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Facilities provided during Previows plan periods ( from April, 1956 Marh 1981 ) by the Department of
Tourism and the 1. T. D CjoermMﬂomemmbugaPudt;z

Centres Facilities provided

-

1. Depertment of Tourism Kailash Mansaro-
war roade . . 1. Rest House facilities.

2. Tourist Bureau at various Centres in U. P.

Kwshinagar . . . « 3. Preparation of Master Plan (laid-use plan)
Sravasti . . . . . 4. Preparation-of Masier Plan (laid-use plan)
Agra 5. Tourist Bungalow (509, cost)

6. Approach road to the Taj Mahal,

7. Development of area around Taj and Fort.

8. Loans to private hotels.

9. Loans to Tourist car opcrators. .
Varanasi . . . . . 10. Tourist Bungalow (509, cost)

11. Preparation of master plan of Sarpath

Allahabad . . . . . 12. Tourist Bungalow (509% cost)
Hardwer . . . . . 13. Rest House (509 cost)
Rudrapravag . . . . 14. Sheds

Lucknow . . . . . 15. Tourist Bungalow (50°, cost)

16. Loans to private hotels.

Corbett . . . . . 17. Electrification of Dhikala Rest House
18. Mini Bus
Dudwa . . . . . 19. Mini Bus.
Naimtal . . . . 20. Youth Haostel
Fatehpur Sikri . . . 21. Preparation of Master Plan {(land-use pian)
Brai Bhoomt area . . . 22. Preparation of Master Plan (land-use plan)
2. India Tourism Developnent Corpor-
aton

Kushinagar . . . . 23. Travellers Lodge
Agra . . . . . 24. Transport Unit
25. Restaurant

26. Hotel Mumtaz {on management basis)

Veranast . . . . . 27. Varanasi Hotel

28. Transport Unit.
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Project Contracts Awarded to Indian
Companies in Iran and kraq

4995, SHRI CHINTAMANI] JENA:
Will the Minister of COMMERCE be
pleased to state:

(a) whal are the details regarding
the projects awarded 1o Indian com-
panies both in the public and private
sectors by the Governments of Iraq
and Iran during the last three years;

{b) what are the respective costs of
these projects and the present stage of
execution of these projects: and

{c) in what way these projects have
been affecled as a result of the war bet-
ween Iran and Iraqg?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) and (b). A
statement indicating project contracts
awarded to Indian contraclors both in
public and private sectors by Govern-
ments of Iraq and Iran {ogether with
their value and completion dates where
available, during the last 3 years is
1aid on the Table of 1the House. [Placed
in Library. See No. LT—2876'81]

{¢) As per the reports, some of the
contracts being execuied in Iraq have
been affected. However the extent of
loss incurred by the Indian contracts
due {p Irag-Iran war in regard to the
contracts beng executed by them is
not available.
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Waiving of penalty imposed on a
Pilot of TA and Al

4997, SHRIMATI PRAMILA DAN-
DAVATE:

SHRIMATI KISHORI
SINHA:

SHRI VIJTY KUMAR YA-
DAV:

SHRT HANNAN MOLLAH:

SHRI RATANSINH RAJDA:

SHRI R. P. DAS:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have wai- "
ved the penalty imposed on one of the
pilots of the Indian Airlines who after
the requisite training under special
scheme of a special plane penalty of
Rs. 50,000/}
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(b) it so, the reasons thereof;

(¢c) whether any such penalty was
waived in the past in case of any of the
pilots of Air India and Indian Airlines;
and

(d) the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR! A. P. SHAR-
MA): (a) No, Sir.

{(b) Does arise,

(c) Yes, Sir. Penalty was waived by
Air-India in the case of a co-pilot, Cap-
tain Ezekiel in 1970.

(d) In terms of agreement signed
by pilots at the time of joining Air-
India, as a Co-pilot, they have to pay
liquidated damages in the event  of
their leaving the service during the
training period or within four years of
their qualifying as Co.pilot. Captain
Ezekiel resigned from services before
completing four years, There was a
shortfall of 23 davs for conipleling
four vears. Since the shortfall waas
only 23 days, liquidated damages were
walved,

Commission Paig by IAAI tu Inter.
Svstem-~-ITALIA (LA

4998. DR. SUBRAMANIAM SWA.
MY : Will the AMiinister 3f TOURISM
AND CIVIL AVIATION be plezsed to
state:

(a) is it a fact that International
Airport Authority ¢f India IAAID paid
LD 15,000 az commission to Inler-sys-
tem-Italia SPA;

(b) if so, the source of this amount,
and from‘which Bank acount it was
paid;

(c) were any audi; objections raised
about this payment; and

(d) if so, the grounds for these ob-
jections?

THE MINISTER OF TOURISM AND
CIVIL AVIATON (SHRI A, P. SHAR-
MA): (a) International Airports Au-
thority of India has not paid any com-

‘mission to M/s Inter-System-Italia, An

270

amount of 19,500 was, however, paid
towards their fees for services ren-
dered by them for location and pur-
chase of Plant, Machinery etc., in Euro-
pe for the New Ghat Airpori Project.

(b) The source of this payment js the
amounts received {from clients as per
the terms of the contract with Libyan
Governmen!. The amount was paid
through the Midland Bank, London.

(¢) and «d). Yes, Sir. The ground
for the objections was that a sum of
LD 15.000 was transferred from a
Libyan Bank out of which a sum of
£19500 was starteq to have been
paid as commission to the agent, who
helped in location and purchase of
plant and machinery for the Ghat Air-
port Project. The guerries related to
the manner in which the amount has
been adjusted. the correctness of
the accounting entries Ynd whether
the appointment of the agent
and his remuneration had the approval
of the competent authority, Other
querrier ¢f the Audit related to the
details of the machinery purchased
through the agen!. the rriee p1:i for
eact machine, the date of placing the
order and the date of recains af the
machmery. At 182 wanted to know
how the supplies and rates e« selec-
ted and whether tenders were invited

and order was placed Y the lowest
tenderer. L

Querries raised by the Audit were

clartiled and the accounting entries
made, were accepled by them.

A. L. Sacked Cabin Crew Members

1699. SHRI RAM VILAS PASWAN:
DR. A. U. AZMI:

SHRI HARISH KUMAR
GANGAWAR

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

fa whether. as a measure of econo-
my drive in the airlines, Air India on
the one hand sacked more than 90 ca-
bin crew members sometime in June,
1981 and on the other made provision
or recruiting more than 400 additional



271  Written Answers

personne] jn differeni calegories during
the yeax

(b) if B0, the reasons {for removing
form service the cabin crew members
when more than 400 zdditional per-
sonnel were required 1o be recruited;
and

{(¢) in that manner the airlines is
going to effeat economy in expenditure
with the decision?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
‘SHARMA): (a) to (c¢). Seventy five
Cabin Crew who were on probation/
training were retrenched by Air India
in June, 1981, since they were surplus
to the requirementsg of Air India, The
retrenched personnel were Air hos~
tesses/Asst. Flight pursers.

The reason for retrenchment of Cabin
Crew is that they were surplus to the
requirements of Air India. Provision
exists for 473 posts during 1981-82 1o
meet the commitments for additional
staff in various categories in all de-
partments and also mainly for filling
up the existing vacancies. These 473
posts do not include any post of Cabin
Crew., These vacancies will be filled
only afier the need and justification is
established.

sad grnigtey FROoTA (W)
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Handing Over of Losing Public Sec-
tors to Private Partieg

5000A. SHRI S. M. KRISHNA: Will
the Minister of FINANCE be pleased to
state:

(a) whether Government are consi=-
dering a propsal to hand over the
management of Ssome of the losing
public sector units to the private par-
ties;

(b) whether those will be treated as
joint venture;

(c) if so, on what terms and condi-
tions;

(d) which are these Units and to
which of the Industrial Houses these
are proposed to be handed over; and

(e) whether Government are also
consigering the desirability of induct-
ing management personnel from pri-
vate sector to run these losing units,
if so, the broad outlines of this pro-
posal?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) No,
Sir.

(b) to {d) Does not arise.

(e) while recruiting managerial per-
sonnel, individuals with proven mana-
gerial abilities from all the sectors, i.e.
private, public or Governmental, are
taken intp consideration. There is no
proposal under consideration of Gov-
ernment to change the present prac-
tice.
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Issue of Bonus Shares by Big Com-
panies

5000-B. SHRI SANAT KUMAR
MANDAL: Will the Minister of FI-
NANCE be pleased to state:

(a) whether several companijes are
now being induced i announce more
liberal bonus issues, now lhat the
time gap between the two successive
bonus shares has been raised to 36
months from 24 months;

(b) if so, which are these com~
panies;

(c) whether Income-tax deaucted
from the amount o¢f the bonus shares

issued, if not, the reasons therelor;
and

(d) whether this is one of the me-
thods employed by capitalists to con-
centrate more power in their hands
and what check is being exercised
over such manipulations by these
companies?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b). No, Sir.

(c) Bonus issue is permitted to be
made out of genuine profits after pro-
vision of taxes has been made by the
companies. Hence the question of
deduction of fax from the amount of
bonug issie does not arise.

(d) No_ Sir.

Agreement with E.E.C. on flow of
Tecnology and Investment to India

5000-C SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MERCE be pleased to states

(a) whether an agreement has re-
cently been signed with EEC to facili-
tate flow of technology and invest
ment to India; and

(b) if so, the details thereof?
THE MINISTER OF COMMERCE

AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
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(b). An Agreement for Commercial
and Economic Cooperation between
the European Economic Community
and India has been signed on 28rd
June 1981. It inter-alia provides a
broad framework for the promotion of
Indo-EEC Co-operation in the whole
range of economic activities including
transfer of technology and industrial
collaboration. Both the parties have
agreed to take concerted measures for
creating favourable conditions for
such cooperation on z long-term basis
through a fuller utilisation of each
other’'s material, manpower and tech-
nological resources, on the basis of
comparative advantage and mutual
benefit. Both parties have also agreed
to take steps to promote mutually
beneficient investment consistent with
each other policies.

12.0¢0 hrs.

RE. CALLING ATTENTION, ETC.
(Intcrruptions)

MR. DEPUTY-SPEAKER: Hon.
Members, one appeal to all of you.
Please hear my appeal.

(Interruptions)

MR. DEPUTY-SPEAKER: Hon.
Members, today is the last day of this
Session. We have already allowed 23
hon. Members from all Parties to raise
matters under Rule 377. We have got
to complete the agenda. We have to
start discussions on the Sixth Five-
Year Plan and also on international
affairs. A Bill has also to be moved
and passed. Therefore, I would like
to call one or two of you.

(Interruptions)

MR. DEPUTY-SPEAKER: ' Please -
sit down. I will call you one by one.
Mr. Vajpayee.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, I am on a poing:
of order.
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MR. DEPUTY-SPEAKER: You can-
not raise a point of order now. There
is nothing before the House, Mr,
Nabi, please take your seat. ] will
call the bon. Members one by one—one
from thiz side and one from that side.
Pleage sit down. Whatever Mr. Vaj-
payee wants to say will go on record.
Nothing else will go on record.

(Interruptions)**

mmmmﬁt (a:‘fz—eﬁ)
IITSTE WETET, n‘?:‘f‘m 5T X

MR. DEPUTY-SPEAKER : That is
all right. It is over. Now, Mr. Lak-
kappa.

(Interruptions)
MR. DEPUTY-SPEAKER: I want

to conduct the proceedings of the
House in an orderlv manner, You all
must cooperate., I am allowing every
one. Mr, Lakkappa.

SHRI K. LAKKAPPA (Tumkur):
‘The Blitz has reported that the Regis-
trar of Coaperatives has unearthed a
shady deal, involving the West Bengal

Government, involving lakhs of
rupees.. . {Interruptions)

MR. DEPUTY-SPEAKER : That is
all right. Mr. Dhandapani. I will

come to the centre also—left, right and
centre.” I have not got many hands
or many mouths.

SHRI C. T. DHANDAPANI : (Polla-
chi) : I have given notice of a Calling
Attention on the attack of mmo-lty
communities in Tamil Nadu. The
Educational Association of Southern
- Indla Muslim.. . (Interruptiomns) It is

SEPTEMBER 18, 1981

Attention etc. 276

a question of minority communities.
(Interruptions)

MR, DEPUTY SPEAKER: Why do
you get up? Your leader is speaking.
You must have the discipline. You
please sit down.

SHRI C. T. DHANDAPANTI: In
Tami] Nadu, Sir, the Police entered
into the campus and students were
lathi-charged. ..

MR. DEPUTY SPEAKER : There js
no calling attention which has come
here.

SHRI C. T. DHANDAPANI: This
is not a State subject., This is a matter
of protection of minority communities.
Constitutional obligation is there—to
protect the interests of minority com-
munities. It creates communal tep-
sion in Tamil Nadu. Therefore, this
should be discussed and the Govern-
ment should make a statement because
this js a matter of grave situation. I
request you, Sir, to direct the Govern-
ment,

MR. DEPUTY SPEAKER : I cannot
direct the Government.. ..
(Interruptions)

SHRI JAGDISH TYTLER (Delhi

Sadar): A lot of shady deals in salt
have been exposed in West Bengal
which is the most corrupt State....One
of the biggest scandals has been expos-
ed.

(Interruptions)

MR, D‘[EPUTY SPEAKER : Please
sit down, There is no point of order.
I am not permitting any point of
order. ... Mr, Tytler, that i a State
subject. ...

(Interruptions)

MR. DEPUTY SPEAKER: All of
you please sit down. I am calling one
by one. Mr. Unnikrishnan,

I will come to the second row....
(Interruptions) If you do not co-ope-
rate, I will go to the next item.

**Not recorded.

——— - & A
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SHRI K. 'R UNNIKRISHNAN
{Badagara): During the last session I
had given notices of motion of privi-
lege against Mr ‘P. C. Sethi and other
Ministers, I want to know what hap-
pened to them.  After Thal Vaishet
there was a CBI probe.

MR, DEPUTY SPEAKER : That is
under consideration of Speaker.

FROF, K. K. TEWARY (Buxar):
Sir, salt has been the symbol of com-
mon men's struggle and this article of
common man's consumption is being
bungled and lakhs of rupees are being
packeted by certain Ministers of West
Bengal. The matter has been inquir-
ed into by the Co-operative Registrar
and it has come out in many magazines
and newspapers. We demand an in-
quiry into this by some central agency.

MR. DEPUTY SPEAKER : That is
r State subject. Mr. Niren Ghosh.. ..
(Interruptions)

MR. DEPUTY SPEAKER: Order,

please. When one hon, Member is
called, if all of you are standing. I will
g0 to the next item. I make it very

clear. . FEB

SHRI NIREN GHOSH (Dum Dum):
I gave notice of a privilege motion
against the Minister, Mr. Shankara-
nand for making a deliberate mislead-
ing statement with regard to the
Indian Red Cross Society investiga-
tion. What has happened to that?

e WA X (FIET) 7 IU-
war wgTaw, ﬁa'ma'fh'qfﬂhm
T iafeamms Toax s #i-
FTies  qEweE™ & o oo
T g e e dnag § - o
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9 ¢, Pagd amws gt a1 - .

MR. DEPUTY SPEAKER ; You
‘have mentioned it. That is all right.
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MR. DEPUTY SPEAKER: Mr.
Harikesh Bahadur. All others may
please sit down.

Eﬁ{?‘!ﬁwmﬁ (mvaax): 24
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MR. DEPUTY-SPEAKER:: You
have made vour point. Please go to
your seat. Mr Parulekar, (Intterrup-
tions)**

Other than Shri Parulekar, nothing
will go on record. What Mr. Parule-
kar savs wili g0 on record, What
other Members speak will not on re-
cord. I am not able to hear also, I
have not been able to hear what the
Hon. Member says. Please help me.
(Interruptions.) Shri Mohan and
others, please sit down. When I say,
al) of vou should sit down. Mr, Paru-
lekar. '

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri}: Sir, it has been reported
in the press that the Railway Minis-
try has issued a circular-I will give
you the Number-No. C|184|L|Vol. Ix|
Revn. ass. Fare/81/BF....{(Interrup-
tions.)

MR. DEPUTY-SPEAKER: Have
you given any adjournment motion?
All others may please sit odwn.

SHRI BAPUSAHEB PARULEKAR:
The circular has been issued which
reveals that there will be an increase”

(**) Not recorded.

——— g
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[Shri Bapusaheb Parulkar]

in passenger fare from 1lst October.
This includes also an increase in fare
of platform tickets. Why could not
a gtatement be made here when
Parliament is in session? Why should
the Railway Ministry issue the circu-
Jar?

So, Sir, 1 demand a statement from
the Minister for Railways.

MR. DEPUTY-SPEAKER: Mr,
Kashyap. All the others will please
sit down.

MR. DEPUTY.SPEAKER: The
Minister is going to make a statement
on that. (Interruptions).

AN HON. MEMBER: On a point
of order.... (Interruptions).

MR. DEPUTY-SPEAKER: No
point of order. There js a vacuum
here. Mr. Yadav.

SHRI CHANDRAUJIT YADAV
(Azamgarh): Mr. Deputy-Speaker,
Sir, I want to know from the Minister
for Parliamentary Affairs whether, as
has been stated by the Home Minister
on the floor of this House, during this
session, Shri B. P. Mandal Commis-
sion's report will be placed on the
table of the House.

MR. DEPUTY-SPEAKER: He is
going to make a statement. Mr. A. K
Roy. (Interruptions) All of you will
please sit down. 1 am not permitting
you. Only Mr. A, K. Roy will go on
record. The persons whom I have
called will only go on record. Mr.
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Roy. (Interruptions) Nothing will go
on record.
(Interruptions) **

Shri A. K. Roy.
(Interruption)

MR. DEPUTY SPEAKER:
calleq Shri A. K. Roy.

(Interruption)

MR. DEPUTY SPEAKER: All of
you may please sit down. Mr. Roy,
please come to the front side.

(Interruption)

MR. DEPUTY SPEAKER: All
of you may please sit down. Mr.
A. K. Roy. I have told you many
times. Mr. A. K. Roy.

SHRI A. K. Roy (Dhanbad): Mr.
Deputy Speaker, Sir, I am talking
about my Adjournment Motion. I
have given notice of an Adjournment

Motion.

I have

(Interruption)

MR. DEPUTY SPEAKER Please
listen. You are a senior member;
you have to speak last. Shri A. K.
Roy is on his legs. Would you not
allow him?

SHRI A. K. Roy: T gave you notice
of an Adjournment Motion.

MR. DEPUTY SPEAKER: Consent
is not given for your Adjournment
Motion. P

SHRI A. K. ROY: My Adjournment
Motion speaks about the reported dis-
appearance of costly and precious
defence equipments from Central
Ordnance Depot, New Delhi and
actions to cover up the deal by a
staged court.martial, It is a very.
important matter.

MR. DEPUTY SPEAKER: I am
sorry. Consent wag with-held.
(Interruption)

SHRI A. K. ROY: ] want to draw
the attention of the Minister...

~—

(**) Not recorded,
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MR. DEPUTY SPEAKER: Mr.
Ramavatar Shastri. It is all right.
I have called Mr. Ramavatar Shastri.

{Interruptions)

MR. DEPUTY-SPEAKER: Make
it 8 very short one. One second.

MR. DEPUTY-SPEAKER: You
bave made your point.

(Interruption)

MR. DEPUTY SPEAKER: Mr.
Pilot.

SHRI RAJESH PILOT (Bharatpur)
I have given a Calling Attention. I
have «(rawn your attention...

(Interruption)

MR. DEPUTY-SPEAKER:
not permit others.

SHRI RAJESH PILOT: I am here.
You have called me. If you cannot
hear 1 cannot help.

MR. DEPUTY SPEAKER: 1 have
called him. Mr. Mohan, you may
please sit down. He will be the last
speaker,

1 will

(Interruption) **

MR. DEPUTY_SPEAKER: I am
not allowing. That will not go on
record.

(Interruption) **
MR. DEPUTY SPEAKER: Only

Mr, Pillot. Others’ interruptions will
not go on record.

(Interruptions) **

MR. DEPUTY SPEAKER: I am
asking all of you to sit down. I will
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not give you chance now. Only Mr.
Pilot.

{Interruptions) **

MR. DEPUTY SPEAKER: Don’t
record,

{Interruptions) **

MR. DEPUTY SPEAKER: At least
when he speaks you must sit down.
Then you cap raige your point of
order. This is not proper.

SHRI RAJESH PILOT: I have
drawn the attention of the Central
Government; I have given two very
important notices, one on Calling
Attention and the other on some other
rule. Either we don’t appoint a Com-
mission, or, if we appoint a Commis-
sion we should see that action is
taken on the report. Because, the last
Government was known as Govern-
ment of Commissions and the previous
Home Minister was know as Commis-
sion Singh. Now in the last two
years 1 have seen...

MR. DEPUTY SPEAKER: What is
your point?

SHRI RAJESH PILOT: No action
is being taken on the Commission’s
reports. The previous Home Ministér
was known as Commission Singh, only
because of this. Are you following
that footstep? Jamshedpur, no action. .
Today’s Calcutta report no action. It
is the Central Government’s respon-
sibility. '

MR. DEPUTY SPEAKER: You
have made the point.

(Interruption)

MR. DEPUTY SPEAKER: You
cannot raise a point in a vacuum.
You must get my permission. There
is vacuum in the House. You must
take my permission. You have not
given notice. No. I am not permitting.

Now, Papers to be laid on the
Table. Next item.

(**) Not recorded.
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12.20 hrs.
PAPERS LAID ON THE TABLE

Review on and Annual Report of the
8mith  Stanistreet  Pharmaceuticals
Limited Calcutta for the year 1979-80.

. THE MINISTER OF POTROLEUM,
CHEMICALS AND FERTILIZER
(SHRI P. C. SETHI): 1 beg to lay
on the Table a copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of

section 619A of the Companies Act,
1956: —-

(1) Review by the Government on
the working of the Smith Stanistreet
Pharmaceuticals Limited, Calcutta,
for the year 1879_80.

(2) Annual Report of the Smith
Stanistreet Pharmaceuticals Limit-
‘ed, Calcutta for the year 1979-80
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor General thereon.

[Placed in Library. See No. LT-
2854/81).

Review on and Annual Report of the
Delhi Urban Art Commission, New
Delhi for the year 1380-81

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): T beg to lay on the Table:

(1) A copy of the Annual Report
(Hindi and English versions) of the
Delhi Urban Art Commission, New
Delhi, for the year 1980-81 under
section 19 of the Delhi Urban Art
Commission Act, 1973.

(2) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Delhi
Urban Art Commisgsion, New Delhi,
for the year 1980.81.
[Placed in Library. See No. LT-
2855,/81).
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STATEMENT CORRECTING THE INFORMA-

TION IN REPLY TO A SUPPLEMENTARY ON

Stamnep Question No. 312 oN tHE 7TH
SEPTEMBER, 1981

THE MINISTER OF AGRICULTURE
AND RUAL RECONSTRUCTION AND
IRRIGATION AND CIVIL SUPPLIES

- (RAO BIRENDRA SINGH): 1 beg

to lay on the Table a statement
(Hindi gnd English versions) gorrect-
ing the information given by him on
the 7th September, 1981 in reply to a
Supplementary by Shri Ram Lal Rahi
on Starred Question No. 312 regarding
production of groundnut. [Placed in
Library. See No. LT-2858/81).

Staternent

In reply to Lok Sabha Starred
Question No. 312 for 7-9-1981, Minister
(ARR & 1 & CS) inadvertently read
out the vield rates of sesamum instead
ot groundnut for the States of Uttar
Pradesh, Gujarat, Orissa and Tamil
Nadu. The State-wise yield rates of
groundnut for the year 1980.8) are as
under: —

State-vise yield rates of Groundut for 1980-81

(Provisional)
S. No. State ﬁ;&agp;r
hectare
(in Kgs}
1. Andhra Pradesh . . 633
2. Gujarat . . . . 705
3. Karnataka . . . 597
4. Madhya Pradesh; . . 606
5. Mahcrashtra . . . 644
6. Orissa . . . . 1278
7. Punjab . . . . 1222
8. Rajasthan . . . 429
9. Tamil Nadu . . . 811
10. Uttar Pradesh . . . 680
11. -AllIndia . . . 711
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Review on and Annual Report of

the Tool Room ang Training Centre,

Delhi for the years 1976-T77, 1977-78,

1978-79 and 1979-80 and  statement
for delay

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): I
beg to lay on the Table:

(1) A copy of the Annual Report
(Hindi and English versions) of the
Tool Room and  Training Centre,
Delhi, for the year 1976-77 along
with Audited Accounts;

(2) A copy of the Annual Report
(Hindi and English versions) of the
Tool Room and Training Centre,
Delhi, for the yesar 1977-78 along
with Audited Accounts.

(3) A copy of the Annual Report
(Hindi and English versions) of the
Tool Room and  Training Centre,
Delhi, for the year 1978-79 along
with Audited Accounts.

(4) A copy of the Annual Report
(Hindi and English versions) of the
Tool Room and Training Centre,
Delhi, for the year 1979-80 along
with Audited Accounts.

(5) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Tool

Room and Training Centre, Delhi

for the years 1976-77.
1978-79 and 1979-80.

1977-78,

(6) A statement (Hindi and Eng.
lish versions) showing reasons for
delay in laying the papers mention-
ed at (1) to (5) above.

[Placed in Library. See No. LT—
2857/81]
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Review on and Annual Reports of
Engineering Export Promotion Coun-
cil, Calcutia for the year 1479-80 and
Central Cottage Industries Corpora-
tion of India Limiled, New Delhi for
the year 1978-79 and statements for
delay.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN);
I beg to lay on the Table:—

(1) (i) A copy of the Annual
Report (Hindj and English ver-
sions) of the Engineering Export
Promotion Council, Calcutta, for
the year 1979-80 together with Au-
dited Accounts,

_(ii) A copy of the Review
(Hindi and English versions) by
the Government on the working
of the Engineering Export Pro-
motion Council, Calcutta, for the
year 1979-80.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the documents men-
tioned at (1) above.

[Placed in Library. See No. LT—

2858 /81]

(3) A copy each of the following
papers (H.ndi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956: —

(i) Review by the Govern-
ment on the working of the Cen-
tral Cottage Industries Corpora-
tion of India Limited, New Delhi,
for the year 1978-79.

(ii) Annual Report of the
Central Cottages Industries, Cor-
poration of India Limited, New
Delhi, for the year 1978-79 along
with Audited Accounts and the
comments ofthe Comptroller and’
Auditor General thereon.
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(4) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mention-
ed at (3) above.

[Placed in Library. See No. LT—
2859/81]

Statement correcting the reply given
to Unstarred Question No. 3538 on
pth September, 1981

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): I
beg to lay on the Table a statement
(Hindi and English versions) correct-
ing the reply given on the 9th Sep-
tember, 1981 to Unstarred Question
No, 3538 by Shri Ram Singh Yadav,
M.P, regarding undertrials in jails.

[Pl-aced in Library. See No. LT—
'2860/81].

Statement

In answer to Unstarred Question
No. 3538 answered on the 9th Septem-
ber, 1981, the number of undertrials
who have been in jails for a period
longer than the period of maximum
punishment that could have been
awarded to them in case of their con-
viction in respect of West Bengal, as
intimated by the Government of that
State, was shown as THREE (3). The
State Government have now informed
that this may be treated as ‘NIL’ ins-
tead of three as reponted earlier. The
figure of ‘THREE’ which was given
in the above answer be substituted
by the word ‘NIL’.

Notification under Indian Telegraph
Act

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): On behalf
of Shrij Kartik Oraon, I beg to lay
on the Table a copy of Notification
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No. 443 (E) (Hindj and English ver-
sions) published in Gazette of India
dated the 20th July, 1981 containing
corrigenda to Notification No GSR 178
published in Gazette of India dated
the 3rd February, 1979, under sub-
section (5) of section 7 of the Indian
Telegraph Act, 1885. [Placed in Li-
brary, See No. LT—2861/81.]

Statement correcfing the reply givem
to Unstarred Question No, 8982 on
28th April, 1981

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
On behalf of Shri Dalbir Singh, 1
beg to lay on the Table a statement
(Hindi and English versions) (i) cor.
recting the reply given on the 28th
April, 1981 to Unstarred Question No.
8982 by Shri Uttam Rathod, M.P. re-
garding non-dilution of foreign equity
by M|s. Pfizer and (ii)} giving reasons
for delay in correcting the reply.

[Placed in Library. See No. LT—
2862/81].

Statement

I invite attention of the House to
reply given to Unstarred Question No.
8982 in this House on 28-4-1981. 1In
reply to  part (d) and (e)
at page 3 in the original
reply, particulars of 10 formu-
lation items in which there is excess
roduction by Mis. Pfizer have been
given. Out of the six formulations,
one formulation, viz., “Fenocinsulfa
tablets’ appearing against item (iv)
may be replaced by the word “Dia-
benese tablets”. This error was de-
tected on further scrutiny| examina-
tion of excess production of formula-
tions by Mjs Pfizer, after giving reply
to the above mentioned Unstarred
Question. The error committed in
the reply is regretted.

I, therefore, crave the indulgence
of the House to the extent mentioned
above.
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Review on and Annual Report of the
Centra]l Fisheries Corporation Limit-
ed, Howrah for the year 1976-77 and
statement for delay.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): On behalf of Shri R. V.
SWAMINATHAN: I beg to lay on the
Table:

(1) A copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of sec-
tion 619A of the Companies Act,
1956: —

(i) Review by the Government
on the working of the Central
Fisheries Corporation Limited,
Howrah, for the year 1976-77.

(ii) Annual Report of the Cen-
tral Fisheries Corporation Limit-
ed, Howrah, for the year 1976-77
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-

on. I 3}

(2) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioneq at (1) above.

fPlaceg in Library. See No. LT—
2863/811].

Annual Report of the Central Vigi-
lance Commission for the period from
1-1-1980 to 31-12-1980, thirtieth Re-
port of the U.P.S.C. for the period
from 1-4-1979 to 31-3-1980 and
Memorandum erplaining reasons for
non-acceptance of commisgion’s
edvice,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): I beg to
lay on the Table:— :

(1) (i) A copy of the Annual Re-
port (Hindi ang English versions)
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of the Central Vigilance Commis-
sion for the period from 1lst Janu-
ary, 1980 to 31st December, 1880,

(ii) A copy of the Memorandum
(Hindi and English versions) ex-
plaining the reasons for non-accep-
tance by Government of the Com-
mission’s advice in certain cases
mentioned in the above Report.

[Placed in Library, See No. LT—
2864/81]. ol

{2) A copy cach of the follow-
ing papers (Hinai and English ver-
sions) under article 323(1) of the
Constitution: —

(i) Thirtieth Report of the
Union Public Service Commission
for the periog 1st April, 1979 to
31st March, 1980.

(ii) Memorandum explaining
the reasons for non-acceptance by
Government of the Commission's
advice in certain cases referred to
in the above Report.

[Placed in Library. See No. LT—
2865/81].

Review on and Annual Report of the
General Insurance Corporation of
India, Bombay for the year ended 31st
December, 1980; Notifications under
Delhi Sales Tax Act, 1975; Notifica-
tions under Central Excise Rules,
1944; Notifications under Customs Act,
1962; Reports under Banking Compa-
nies (Acquisition and Transfer of
Undertakings) Act, 1970; Reports un-
der Banking Companies (Acquisition
and Transfer of Undertakings) Act,
1980 ete. etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table—

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of sec-
tion 619A of the Companies Act,
1956;: —

(1) A statement regarding Re-
view by the Government on the
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working of the General Insurance
Corporation of India, Bombay, for
the year ended 31st December,
1980.

(ii) Annual Report of the Gene-
ral Insurance Corporation of
India, Bombay, for the year ended
31st December, 1980 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

gpwced in Library. See No. LT—
2866/81],

(2) A copy of the Delhi Sales
Tax (Fourth Amendment) Rules,
1981 (Hindi and English versions)
published in  Notification  No.
F.4(29)/81-Fin.(G) in Delhi Ga-
zette dated the 20th August, 1981,
under section 72 of the Delhi Sales
Tax Act, 1975.

[Placed in Library. See No. LT—

2867/81],

(8) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944:—

(i) G.S.R. 513(E) published in
Gazette of India dated the 11th
September, 1981 together with
an explanatory memorandum
making certain amendment to
Notification No. 55/79-CE dated
the 1st March, 1979.

(ii) G.S.R. 514(E) published in
Gazette of India dated the 14th
September, 1981 together with an
explanatory note extending bene-
fit of exemption of excise duty
to lead unwrought if manufae-
tureq from legd ash, lead slag
and lead residues also.

[Placed in Library. See No. LT—
2868/81].

(4) A copy each of the following
Notiflcations (Hindi ang English
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versions) under section 159 of the
Customs Act, 1962:—

(i) G.S.R. 512(E) published in
Gazette of India dated the 10th
September, 1981 together with an
explanatory memorandum  re-
garding revised rate of exchange
for conversion of Russian Rouble
into Indiap currency or vice-versa
in supersession of Notification
No. 112-Customs dated the 2ist
April, 1981.

(ii) G.S.R. 833 published in Ga-
zette of India dated the 12th
September, 1881 together with an
explanatory memorandum making

certain amendment to Notifica- .

tion No. 132-Customs dateg the
2nd July, 1980 so as to add one
more product of Nepalese origin
found to qualify for preferential
entry into India under the Indo-
Nepal Treaty of Trade, 1978.

[Placed in Library. See No. LT—

2869/81].

(5) A copy each of the following
Reports (Hindj and English ver-
sions) under sub-section (8) of sec-
tion 10 of the Banking Companies
(Acquisition and Transfer of Un-
dertakigs) Act, 1970: —

(i) Report on the working and.

activities of the Central Bank of
Indiz for the year ended the 3ist
December, 1980 along with the
Accounts and the Auditors Report
thereon.

(ii) Report on the working and
activities of the Bank of India for
the year ended the 31st Decem-
ber, 1980 along with the Accounts
and the Auditor's Report thereon.

(iii) Report on the working and
activities of the Punjab National
Bank for the year ended the 31st
December, 1980 along with the
Accounts and the Auditor’s Report
thereon.

(iv) Reporft on the working and
activities of the Bank of Baroda

o



for the yvear ended the 31st Dec-
ember, 1980 galong with the Ac-
counts and Auditor's Report there-
On.

(v) Report on the working and
activities of the United Commer-
cial Bank for the year ended the
31st December, 1980 along with the
Accounts and the Auditor’s Re-
port thereon.

(vi) Report on the working
and activities of the Canarg Bank
for the year ended the 31st Dec-
ember, 1980 along with the Ac-
counts and the Auditor's Report
thereon.

(vil) Report on the working
and activities of the Unitedq Bank
of India for the year ended the
31st December, 1980 along with
the Accounis and Auditor's Re-
port thereon.

(viji) Report on the working
and gctivities of the Dena Bank
for the year ended the 31st Dec-
ember, 1980 along with the Ac-
counts and the Auditor’s Report
thereon,

(ix) Report on +the working
and activities of the Syndicate
Bank for the vear ended the 3lst
December, 1980 along with the
Accounts and the Auditor's Re.
port thereon.

(x) Report on the working and
activities of the TUnion Bank of
India for the year ended the 31st
December, 1980 along with the
Accounts and the Auditor's Re-
port thereon.

(xi) Report on the working and
activities of the Allahabag Bank
for the year ended the 31st Dec-
ember, 1980 along with the Ac-
counts ang the Auditor’s "Report
thereon.
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(xii) Repert on the working
and activities of the Indian Bank
for the year ended the 31st Dec-
ember, 1980 alongwith the Ac-
counts and the Auditor's Report
thereon.

(xiii) Report on the working
and activities of the Bank of
Maharashtra for the year ended
the 3lst December, 1980 along
with the Accounts and the Audi-
tor’s Report thereon.

(xiv) Report on the working
ang activities of the Indian Over-
seas bank for the year ended the
31st December, 1980 along with
the Accounts and the Auditor’s
Report thereon.

[Placed in Library. See No. LT—
2870/81].

(6) A copy each of the following
Reports @ (Hindi and English ver-
sions) under sub-section (8) of

section 10 of the Banking Compa-
nies (Acquisition and Transfer of
Undertakings) Act, 1980:—

(i) Report on the working and
activities of the Andhra Bank for
the year ended the 31st December,
1980 along with the Accounts and
the Auditor’s Report thereon.

(ii) Report on the weorking
and activities of the Corporation
Bank for the year ended the 31st
December, 1980 along with the
Accounts and the Auditor’s Report
thereon,

(iii) Report on the working and
activities of the New Bank of
India for the vear ended the 31s%
December, 1980 along with the
Accounts and the Auditor’s Re-
port thereon.

(iv) Report on the working and
activities of the Oriental Bank of

@Annual Reports contain tw, Profit and Loss Accounts viz. for the period
1st January, 1980 to 15 April, 1980 (pre-nationalisation period) and an-
other for the periog 16th April, 1980 to 31st December, 1980 (post-nationa-

lisation period).



295 Papers laid

Commerce for the year ended the
31at December, 1980 along with
thé Accounts and the Auditor’s
Report thereon.

(v) Report on the working and
activities of the Punjab and Sind
Bank for the year ended the 31st
December, 1980 along with the
Accounts and the Auditor’s Re-
port thereon.

(vi) Report on the working
and activities of the Vijay; Bank
for the year ended the 3ist
December, 1980 along with the
Accounts and the Auditor's
Report thereon. [Placed in Lib-
rary. See No. LT—2871/81).

(7) A copy each of the following
Reports (Hindi and English ver-
sions) : —

(i) Report of the Kanpur
Kshetriya Gramin Bank, Kanpur
(UP,) for the year ended the
31st December, 1980 along with
the Accounts and the Auditor’s
Report thereon.

(ii) Report of the Jaipur
Nagauy Aanchalik Gramin Bank,
Jaipur (Rajasthan) for the year
ended the 31sf December, 1980
along with the Accounts and the
Auditor’s Report thereon.

(iii) Report of the Gorakhpur
Kshetriya Gramin Bank, Gorakh-
pur (U.P.) for the year ended
the 3lst December, 1980 along
with the Accounts and the Audi-
tor's Report thereon.

(iv) Report of the Gaur Gra-
min Bank, Malda (West Bengal)
for the year endeg the 3lst
December, 1980 along with the
Accounts and the Auditor’s Re-
port thereon.

(v) Report of the Prathama
Bank, Moradabad (U.P.) for he
year ended the 3lst December,
1980 along with the Accounts and
the Auditor’s Report thereon.
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(vi) Report of the Bhojpur
Rohtag Gramin Bank, Armah
(Bihary for the year ended the
31st Decemnber, 1980 along with
the Accounts ang the Auditar’s
Report thereon.

(vii) Report of the Samyukt
Kshetriya Gramin Bank, Azam-
garh (U.P,) for' the year ended
the 31st December, 1980 along
with he Accounts and the Audi-
tor’s Report thereon.

(viii) Report of the Kshetriya
Gramin Bank, Hoshangabad
(Madhya Pradesh) for the year
ended the 31lst December, 1980
along with the Accounts and the
Auditor’s Report thereon.

(ix) Report of the Tungabha-
dra Gramip Bank, Bellary (Kar-
nataka) for the year ended the
31ist December, 1980 glongwith
the Accounts and the Auditor’s
Report thereon.

(x) Repor of the Puri Gramya
Bank, Pipli (Orissa) for the year
ended the 31st December, 1980
along with the Accounts and the
Auditor’s Report thereon.

(xi) Report of the Jaammu Rural
Bank, Jammu (J & K) for the_
year ended the 31st December,
1980 along with the Accounts and
the Auditor’s Report thereon.

(xii) Report of the Champaran
Kshetriya Gramin Bank, Moti-
hari (Bihar) for the year ended
the 31st December, 1980 along
with the Accounts and the Audi-
tor’s Report thereon.

(xiii) Report of the Sravasthi
Gramin Bank, Behraich (U.P.)
for the Yyear ended the 31st
December, 1980 along with the
Accounts and the Auditor’s re-
port thereon.

(xiv) Report of the Gurgaon
Bank, Gurgaon (Har-

vana) for the year endeg t'he 31st
December, 1980 along with the

-

»
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Accounts anq the Auditor's Re-
port thereon.

(xv) Report of the Rae Bareli
Kshetriya Gramin Bank. Rae
Bareli (U.P.) for the year
ended the 3lst December,

1980 along with the Accounts and
the Auditor’s Report thereon.

(xvi) Report of the Ferukhabad
Gramin Bank, Farukhabad
(U.P.y for the year ended the
31st December, 1980 alongwith
the Accounts angd the Auditor’s
Report thereon.

(xvii) Report of the Mallabh-
um Gramin Bank  Bankura
(West Bengal) for the year
ended the 31st December, 1980
along with the Accounts gnd the
Auditor's Report thereon.

(xviij) Report of the Bolangir
Aanchalik Gramys Bank, Bolan-
gir (Orissay for the year ended
the 31st December, 1980 along
with the Accounts and the Audi-
tor’s Report thereon.

(xix) Report of the Nagarjuna
Grameeng Bank, Khammam
(Andhry Pradesh) for the year
endeg the 31st December, 1980
along with the Accounts and the
Auditor’s Report thereon.

(xx) Report of the Pragiyotish
Gaonlia Bank, Nalbari (Assam)
for the year ended the 3lst
Decembr, 1980 alongwith the Ac-
counts ang the Auditor's Report
thereon.

(xxi) Report of the Rayala-
seema Grameena Bank, Cudda-
pak (Andhra Pradesh) for the
year ended the 31st December,
1980 along with the Accounts and
the Auditor’s Report thereon.

(xxiiy Report of the Mayura-
kshj Gramin Bank, Suri (Distt.
Birbhum) West Bengal) for the
vear ended the 3lst Decembper,
1980 along with the Accounts
ang the Auditor’s Report thereon.

(xxiii) Report of the Malaprobha
Grameena Bank, Dharwar (Kar-
nataka) for the year ended the
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31st December, 1980 along with
the Accounts and the Auditor's
Report thereon.

(xxiv) Report of the Marudbhar
Kshetriya Gramin Bank, Churu
(Rajasthan) for the year ended
the 31st December, 1980 along
with the Accounts and the Audi-
tor'’s Report thereon.

(xxv) Report of the Marwar Gra-
min Bank, Pali (Rajasthan) for
the year ended the 31st December,
1980 along with the Accounts and
the Auditor's Report thereon.

(xxvi} Report of the Bhagirath
Gramin Bank, Sitapur (UJP.) for
the year ended the 31st December,
1980 along with the Accounts and
the Auditors Report thereon.

Visakha
Srikakulam

(xxvii) Report of the Sri
Grameeng Bank,
(Audhra Pradesh) for the year-
ended the 31st December, 1980
along with the Accounts and the
Auditor's Report thereon.

(xxviii) Report of the Cauvery Gra
meeng Bank, Mysore (Karna-
taka) for the year ended the 31st
December, 1980 along with the
Accounts and the Auditor’'s Re-
port thereon.

(xxix) Report of the Shekhawati
Gramin Bank, Sikar (Rajasthan)
for the year ended the 31st Decem-
ber, 1980 along with the Accounts
and the Auditor’s Report thefeon.

(xxx) Report of the Cuitack Gra-
mya Bank, Cuttack (Orissa) for
the year ended the 31st Decem-
ber 1980 along with the Accounts
and the Auditor s Report thereon.

(xxxi) Report of the Bilaspur
Rajpur Kshetriya Gramin Bank,
Bilaspur (Madhya Pradesh) for
the wyear ended the 31st Decem-
ber, 1980 along with the Accounts
and the Auditor’s Report thereon.

(xxxii) Report of the Magadh Gra-
min Bank, Gaya (Bihar) for the
year ended the 31st December,
1980 along with the Accounts and
the Auditor’s Report thereon.
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along with the Accounts ahd the

Auditor's Report thereon.

(x1ii) Report of the Uttar Banga
Kshetriya Gramin Bank, Cooch
Behar (West Bengal) for the year
ended the 3lst December, 1980
along with the Accounts and the
Auditor’'s Report thereon.

(xxxiii) Report of the Koraput Pan-
chbati Gramya Bank, Jeypore
(Orissa) for the year ended the
318t December, 1880 along with
the Accounts and the Auditor's
Report thereon.

{xxxiv) Report of the South Mala-

bar Gramin Bank Malapuram
(Kerala) for the year ended the
31st December, 1980 along with
the Accounts and the Auditor's
Report thereon.

(xxxv) Report of the Nortp Mala-~
bar Gramin Bank, Cannanora
(Kerala) for the year ended the
31st December, 1980 along with
the Accounis agnd the Auditor's
Report thereon,

(xxxvi) Report of the Rewa Sidhi
Gramin Bank Rewa (Madhya
Pradesh) for the year ended the
the Accounts and the Auditor's
the 3lst December, 1980 along
Report thereon.

(xxxvii) Report of the Tripura Gra-

min Bank, Agartala (Tripura) for
the year ended the 315t Decem-
ber, 1880 along with the Accounts
and the Auditor’'s Report thereon.

(xxxviii) Report of the Kosi Khse-

triya Gramin Bank, Purnea
(Bihar) for the year ended the
31st December, 1980 along with the
Accounts and the Auditor's Report
thereon,

(xxxix) Report of he Himachal
Gramin Bank, Mandi (Himachal
Pradesh) for the year ended the
315t December, 1980 along with
the Accounts and the Auditor’s
Report thereon.

(x1) Report of the Ballia Kshe-
triya Gramin Bank, Ballia (UP.)
for the ycar endeq the 31st Decem-
ber, 1980 along with the Accounts
and the Auditor’s Report thereon.

(x1i) Report of the Durg Raj-
handgaon Gramin Bank, Raij-
bandgaon (M.P.) for the year
ended the 31st December, 1980

(x1iii) Report of the Pandyan Gra-
min Bank, Sattur (Tamil Nadu)
for the year ended the 31st Decem-
ber, 1980 along with the Acco-
unts and the Auditor's Report
thereon,

(x1iv) Report of the Vaishali
Kshetriva Gramin Bank, Muzaflfa
pur (Bihar) for the year ended
the 3ist December, 1980 along
with the Accounts and the Audi-
tor s Report thereon.

(xlv) Report of the Monghyr
Kshetriva Gramin Bank, Mong-
hyr (Bihar) for the year ended
the 31st December, 1980 along with
the Accounts and the Auditor's
Report thereon.

(xlvi) Report of the Bundelkhand
Kshetriva Gramin Bank, Tikam-
garh (Madhya Pradesh) for the
yvear ended the 31st December,
1980 along with the Accounts and
the Auditor's Report thereon.

(xlvii) Report of the Santhal Par.
ganas Gramin Bank, Dumka
{Bihar) for the year ended the
31st December, 1980 along with
the Accounts and the Auditor's
Report thereon,

(x1viii) Report of the Samasfipur

Kshetriya Gramin Bank, Samasti-
pur (Bihar) for the year ended

the 31st December, 1980 along
with the Accounts and the Audi-
tor’s Report thereon.

(x1ix) Report of the Krishna Gra-

meena Bank, Gulbargs (Karnata-
ka) for the year ended the 3ist
December, 1980 along with the
Accounts and the Auditor’s Report
thereon.
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(1) Report of the Kutch Gra-
min Bank, Bbuj (Gujarat) for

the year ended the 31st Decem-
ber, 1980 along with the Accounts
and the Auditor's thereon.

(li) Report of the Jamnagar
Gramin Bank Jamnagar (Guja-
rat) for the year ended the 31st
December, 1980 along with the
Accounts ang the Auditor's Report
thereon.

(lii) Report of the Madhubani
Kshetriya Gramin Bank, Madhu-
banj (Bihar) for the year ended
the 31st December, 1980 along
with the Accounts and the Audi-
tor's Report thereon.

(liii) Report of the Nalanda
Gramin Bank, Bibarshariff (Bi-
har) for the year ended the 3lst
December, 1980 along with the
Accounts and the Auditor’s Re-
port thereon.

(liv) Report of the Singhbhum
Kshetriya Gramin Bank, Chaibasa
(Bihar) for the year ended the
31st December 1880 along with
the Accounts and the Auditor’s
Report thereon.

(Iv) Report of the Sharda Gra-
min Bank, Satna (Madhya Pra-
desh) for the year ended the 31st
December 1980 along with the
Accounts and the Auditor's Ro
port thereon,

(lvi) Report of the Ellaquai
Dehati Bank, Srinagar (Jammu
and Kashmir) for the year end-
ed the 31st December, 1980 along
with the Accounts and the Audi.
tor’s Report thereon.

(lvii) Report of the Surguja
Kshetriya Gramin Bank, Ambika-
pur (Madhya Pradesh) for the
year ended the 31st December,
1980 along with the Accounts and
the Auditor’s Report thereon.

(lviii) Report of the Sree An-
antha Grameena Bank Ananta-
pur (Andhrg Pradesh) for the
year ended dhe 31st December,
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1980 along with the Accounts and
the Auditor's Report thereon.

(lix) Report of the Bastar Ks-
hetriya Gramin Bank, Jagdalpur
(Madhya Praaesh) for the year
ended the 31st December, 1980
along with the Accounts and the
Audifor's Report thereon,

(ix) Report of the Palamau

Kshetriya Gramin Bank, Dalton-

ganj (Bihar) for the year ended
the 315t December, 1980 along
with the Accounts and the Audi-
tor's Report thereon.

(1xi) Report of the Kisan Gra-
min Bank, Budaun (U.P.) for the
year ended the 31st December,
1980 along with the Accounts and
the Auditor’s Report thereon. /

(Ixii) Report of the Kalahandi
Anchalika Gramya Bank, Bhawa-
nipatng (Orissa) for the year
ended the 31st December, 1880
along with the Accounts and the
Auditor s Report thereon.

(Ixiii) Report of the Jhabua.
Dhar Kshetriya Gramin Bank,
Jhabua (M.P.) for the year ‘end-
ed the 31st December, 1980 along
with the Accounts and the Audi-
tor’s Report thereon,

(Ixiv) Report of the Ranchi
Kshetriya Gramin Bank, Ranchi
{Bihar) for the year ended the
31st December, 1980 along with
the Accounts and the Auditor’s
Report thereon,

(Ixv) Report of the Baitarani
Gramygz Bank, Baripada (Orissa)
for the year ended the 31st De-
cember, 1980 along with the Ac-
counts and the Auditor’'s Report
thereon.

(Ixvi) Report of the Balasore

Gramya Bank, Balasore (Orissa)

for the year ended the 31st De-

- cember, 1980 along with the Ac-

counts and the Auditor’s Report
thereon.

(Ixvii) Report of the Allahabad
Kshetriya Gamin Bank Allaha-
bad (UP.) for the year ended
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the 31st December, 1980 along (3) of section 28 of the Regional
with the Accountg and the Audi- Rural Banks Act, 1876:-
tor’ . .

I's Report thereon (i) The Bardhaman Gramin
Bank ti rd les,
(lxviii) Report of the Pratapgarh ank (Mee ings of Board) Rule
<shetri il t 1981, published in Notification
Kshetriya Gramin Bank, Pratap- No. S.0. 1459 in Gazette of India
garh (U.P.J for the year ended dated the 16th May, 1981.
the 31st December, 1980 along ’
with the Accounts and the Audi- (ii) The Devipatan Kshetriya
tor's Report thereon. gramin Bank (Meetings of Board)
Rules, 1981  published in Notifi-
(Ixix) Report of the Nanda G Gra- cation No. 8. O. 1460 in Gazette
min Bank, Krishnagar (W.B.) of India dated the 16th May,
for the year ended the 31st De- 1981.
cember, 1980 along with the Ac- . . .
counts and the Auditor's Report (iii)) The  Raigarh Kshetriya

thereon. Gramin Bank (Meetings of Board)
Rules, 1981, published in Notifi-

(1xx) Report of the Faizabad cation No. S. O. 1461 in Gazette
Kshetriva Gramin Bank, Faiza- of India dateq the 16th May, 1981.

bad (U.P.) for the year ended the (iV) Th.e AlW‘ar‘-Bhal'ﬂtpur An-
31st December, 1980 along .With chalik Gramin Bank (Meetings of
the Accounts and the Auditor's Board) Rules, 1981 published in
Report thereon. Notification No. S. O. 1462 in
(Ixxi) Report of the Fatehpur 1f?/lz.z},'etf.leg801f India dated the 16th
Kshetriya Gramin Bank Fatehpur ’ ' ,

(U.P.) for the year ended the 31st (v) The Aligarh Gramin Bank
December, 1980 along with the (Meetings of Board) Rules, 1981,
Accounts and the Auditor's Re- published in Noftification No. , 5
port thereon. O. 1463 in Gazette of India datea

the 16th May, 1981.

(vi) The Tulsi Gramin Bank
(Meetings of Board) Rules, 1981,
publisheg in Notification No. S.
O. 1464 in Gazette of India daled
the 16th May, 1981.

(1xxii) Report of the Sagar Gra-
min Bank, Amtala (W.B.) for the
year ended the 31s December,
198p along with the Accounts and
the Auditor's Report thereon.

{1xx!ii) Report of the Bareilly Kshe- (vii) The Gapalganj Kshefriya
triya Gramin Bank, Bareilly Gramin Bank (Meetings of
(U.P.) for the year ended the 31st Board) Rules, 1981 published in
December, 1980 along with the Notificafion No, S. O. 1460 in
Accounts and the Auditor's Gazefte of India dated the 16th
Report thereon. May, 1981,

(viii) The Shivpuri Guna XKshe-
triya Gramin Bank (Meelings ot
Board) Rules, 1981 published in
Notification No. 8. O. 1466 in Ga-
zette of India dated the 6th May,
1981,

(lxxiv) Report of the Bardhaman
Gramin Bank Burdwan (W.B.)
for the year ended the 3Tst De-
cember, 1980 along with the Ac-
counts and the Auditor‘’s Report
thereon.

(ix) The Saran Ksheiriya Gra-

[Placed in Library. See No. LT— : .
min Bank (Meetings of Board) .

2872/817. ,
Rules, 1981, published in Notifi-

8. A copy each of the follow- cation No. S. O. 1467 in Gazette
ing Notifications (Hindi and Eng- of India dated he 16th May,

lish wversions) under sub-section 1981. _ -

-
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(x) The Etabh Gramin Bank
(Meetings of Board) Rules, 1981,
published in Notification No. S.
O. 1468 in Gazette of Indig dated
the 16th May, 1981.

(xi) The ‘Gomti Gramin Bank
{Meetings of Board) Rules, 1981,
published in Notification No. S.
O. 1469 in Gazette of India datea
the 16th May, 1981.

(xii) The Damoh-Panna-sagar,

Ksetriya Gramin Bank (Meetings
aof Board) Rules 1981, published
in Notification No. S. O. 1470 in
Gazzette of India dated the 6th
May 1981.

{xiii) The Cochar Gramin Bank
(Meetings of Board) Rules, 1881,
published in Notification No.
S. O. 1471, in Gazette of India
dated the 16th May 1981.

(x'v) The Siwan Kshetriya Gra-
min Bank (Meetings of Board)
Rules, 1981, published in Notifi-
cation No. S. O. 1472 in Gazette
of Inaia dated the 16th May 1981.

(xv) The Manipur Rural Bank
(Meetings of Board) Rules. 1981,
published in Notification No. S. O.
1855 in Gazette of India dated the
4th July, 1981. )

(xvi) The Shri Venkateshwara

Grameena Bank (Meetings of
Board) Rules, 1981, published in
Notification No. S. O. 1856 in Ga~
zette of India dated the 4th July,
1981.

{(xvii) The Rushikulya Gramya
Bank (Meetings of Board) Rules,
1981, published in Notification
No. S. O. 1857 in Gazette of India
dated the 4th July, 1981, [Placed
in library. See No. LT—2873/81]

NOTIFICATION UNDER EMPLOYEES PROVI-
DENT F'UNDs AND MISCELLANEOUg PRO-
vysioNs AcT, 1952

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): I beg to lay on

.

BHADRA 27, 1903 (SAKA)
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of SC & ST Report

the Table a copy each of the following
Nolification (Hindi and English ve:-
sions) under sub-section (2) of section
7 of the Employees: Provident Funds
and Miscellaneous Provisions Act,
1952:—

(1) The Employees Provident
Funds (Third Amendment)
Scheme, 1981 published in Noti-

fication No. G.SR. 496(E) in
Gazette of India dated the 27th
August, 1981.

(2) The Bmployees® Provident
Fundg (Fourth Amendment)
Scheme, 1981, published in Noti-
fication No. GB.R. 507(E) in
Gazzetee of India dated the 5th

September, 1981. [.Pla.ced in Li-

brary. See No. LT—2874/81]

ey

12.22 hrs.

COMMITEE ON PRIVATE "MEM-
BERS’ BILLS AND RESOLUTIONS

MINUTES OF TWENTY-FIFTH TO TWENTY~
NINTH SITTINGS

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): I beg to lay on the
Table Minutes of the Twenty-fifth
to Twenty-ninth sittings of the Com-
mittee on Private Memberg Bill and
Resolutions held during the current
session,

12.22 hrs,

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULES TRIBES

REPORT OF STUDY TOUR

SHR R. R. BHOLE (Bombay South
Central): I beg to lay on the ‘Table
a copy of the Report of the Study
Tour of the Conmmittee on the Wel-
fare of Scheduled Castes and Sche-
duled Tribes to Tamil Nadu during
August, 1981.
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12.22 hrs,
PUBLIC ACCOUNTS COMMITTEE

TENTH, NINETEENTR, FIPTY-EIGHTH AND
FIFTY-NINTH REroRTS

SHR K. P. UNNIKRISHNAN (Bad-
agara): I beg to present the follow-
ing Reports (Hindi and English ver-
sions) of the Public Accounts Com-
mittee: —

(1) Tenth Report on Action Taken
by Government on the recommen-
dations contained in their Hundred
and thirtieth Report (Sixth Lok
Sabha) on Ministry of Communi-
cations (P&T Board).

(2) Nineteenth Report on Action
Taken by Government on the re-
commendations contained in their
Hundred and thirty-ninth Report
(Sixth Lok Sabha) on Bombay
Port Trust.

(3) Fifty-eighth Report on Action
Taken by Government on the re-
commendations contained in their
Hundred and forty-seventh Report
(Sixth Lok Sabha) on ‘Levy of
Wealth Tax on big agriculutural
land holdings and incorrect wvalu-

ation of unquoted Equity Shares’.

(4) Fifty-ninth Report on Action
Taken by Government on the re-
commendations contained in their
Hundred and thirty-seventh Report
(Sixth Lok Sabha) on Purchase
Contracts in two commands.

e R ]

12.23 hrs,
ESTIMATES COMMITTEE

EIGHTEENTH REPORT

SHRI S. B. P, PATTABHI RAMA
RAO (Rajahmundry): T beg to pre-
sent the Eighteenth Report and Mi-
nutes (Hindi and English versions)
of the Estimates Committee on the
Ministry of Railways (Railway Board)
—Reappropriation - of Funds under
Demand No. 16 of Railway Budget
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and Minutes of the sittings of the
Committee relating thereto.

12.23 hrs.
COMMITEE ON PETITIONS

FIFrE REPORT

SHRI R. L. BHATIA (Amritsar):
I beg to present the fifth report
(Hindi and English versions) of the
Committee on Petitions.

12.23 hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION

ErcHTH REPORT

SHRI MOOL CHAND DAGA)
(Pali): I beg to present the Eighth
Report (Hindi and English versions)
of the Committee on Subordinate
Legislation.

12.23 hrs.

COMMITTEE ON GOVERNMENT
ASSURANCES

SEcoND REPORT

SHRI JAGANNATH RAQ (Berham.
pur): I beg to present the Second
Report (Hindi and English versions)
of the Committee on Government
Assurances.

12.24 hrs. .

RAILWAY CONVENTION COM-
MITEE (1980)
THIRD REPORT

SHRI D. L. BAITHA (Araria): I
beg to . present the Third:- Report
(Hindi and English versions) of the
Railway  Convention Committee
(1980) on the Review of Existing
Rules of Allocation of Railway Ex-
penditure and Minutes of the sittings
of the Committee relating thereto.

1 : s p— !
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12.24 hrs, ' f‘
CINE WORKERS AND CINEMA
THEATRE WORKERS (REGULA-

. TION OF EMPLOYMENT) BILL®

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): 1 beg to move
for leave to introduce a Bill to pro-
vide for the regulation of the condi-
tions of employment of certain cine-
workers and cinema theatre workers
and for matters connected therewith.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the regu-
lation of the conditions of employ-
ment of certain cine-workers and
cinema theatre workers and for
matters connected therewith.”

SOME HON. MEMBERS: Aves.
SOME HON. MEMBERS: Noes.

MR, DEPUTY-SPEAKER: I think
Ayes have it.

SOME HON. MEMBERS: No; Sir.
Noes have it.

MR. DEPUTY-SPEAKER: Now, I
will put it to the vote of the House.

Now, let the bell be rung. Let the
lobbies be cleared.

MR. DEPUTY-SPEAKER: Now, the
lobbies have been cleared.

The question is:

“That leave be granted to intro-
duce a Bill to provide for the re-
gulation of the conditions of em-
ployment of certain cine-workers
and cinema theatre workers and
for matters connected therewith.

The motion was adopled.

SHRI VASANT SATHE:
duce the BilL

I intro-

[y

1225 hrs. . 1

NATIONAL BANK FOR AGRICUL~
TURE AND RURAL DEVELOP-
MENT BILL®

THE DEPUTY MNISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): On behalf
of Shri R. Venkataraman, I beg to
move for leave to introduce a Bill to
establish a Bank to be known as the
National Bank for Agriculture and
Rural Development for providing cre-
dit for the promotion of agriculture,
small scale industries, cottage and
village industries, handicrafts and
other rural crafts ang other allied
economic activities in rural areas
with a view to promoting integrated
rural development and securing pros-
perity of rural areas, and for matters
connected therewith or incidental
thereto.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce g Bill to establish a Bank to
be known as the National Bank for
Agriculture and Rural Development
for providing credit for the promo-
tion of agriculture, small scale in-
dustries, cottage and village in-
dustries, handicrafts and other
rural crafts and other allied econo-
mic activities in rural areas with a
view to promoting integrated rural
development and securing prospe-
rity of rural areas, and for matters
connected therewith or' incidental
thereto.

The motion was adopted.

SHRI MAGANBHAI BAROT: I
introdueet the Bill.

A p————

~  *Published in Gazette of
18th September 1981,

India Extraordinary, Part II Section 2 dated

tIntroduce with the recommendation of the President.
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Privilege
12.27 hrs, SHRI GEORGE FERNANDES: I

RE. QUESTION OF PRIVILEGE

MR. DEPUTY-SPEAKER: Now

matters under Rule 377,

SHRI  GEORGE FERNANDES
(Muzaffarpur): Before you proceed
with the next itern, I want to know
what you have done about the notice
of breach of privilege that I have
given against the Minister of Educa-
tion. (Interruptions). 1 have given
this notice this morning. (Interrup-
tions). I want to know what has
happened to that.

MR, DEPUTY-SPEAKER: The
Speaker has not given his consent,
Sir.

SHR; GEORGE FERNANDES: He
has called the President of India a
blackmatiler.

3

MR. DEPUTY-SPEAKER: The

Speaker has not given his consent.
What do you want?

SHRI GEORGE FERNANDES: S3ir,
the Speaker is not here. You have not
taken it into consideration. I gave
the notice this morning.

MR. DEPUTY-SPEAKER: Notice
was given earlier also.

SHRI GEORGE FERNANDES: Sir,
I have given the notice with the evi-
dence that the Minister of Education
has called President of India 5 black-
mailer in this House, I have given
you a document, Sir. He has called
the President of India blackmailer.
He is the Minister of Health, Mr.
Shankaranand.

MR. DEPUTY-SPEAKER: So
many Members also have given such
a privilege motion. Shri Niren Ghosh,
Shri Harikesh Bahadur, Prof. Madhu
Dandavate ang Shri Dhanik Lal Man-
dal and the Speaker has not given
his consent,

have given a notice and evidence to-
day also.

MR. DEPUTY-SPEAKER: Your

name is already there.

SHRI GEORGE FERNANDES: No,
Sir. I had not given a notice earlier.
I have given a notice this morning.

MR. DEPUTY-SPEAKER: Hon.
Members, because today is the last
day, as a special case we have allow-
ed 23 or 22 Hon. Members to make
special mention on 377. All of you
must cooperate and this thing should
be over, because it is very important.

Yes, Shri Basudeb Acharia.

(Interruptions)

MR. DEPUTY-SPEAKER: Please
listen. They have all come for hun-
dred times to ask for the 377.

- (Interruptions)**

MR. DEPUTY-SPEAKER: I am not
permitting anybody, Do not record
anything other than 377.

(Interruptions)**

MR. DEPUTY-SPEAKER: 1 am not
permitting anybody. Only 377. Basu-
deb Acharia. Nothing will go on re-
cord. Yes, Basudeb Acharia. I am not
permitting anybody. Nothing will go
on record. Please do not record any-
thing.

(Interruptions) **

MR. DEPUTY-SPEAKER:
Basudeb Acharia,

(Interruptions)

Yes,

MR. DEPUTY-SPEAKER: Nothing
will go on record. If you want to
spoil it; I am not permitting you. Yes,
Mr. Basudeb Acharia.

(Interruptions)
MR, DEPUTY-SPEAKER: Do not

record anything. I am not permitting
you. Please Mr. Basudeb Acharia.

(Interruptions)

— -

*¥Not recorded.

ﬁ
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Privilege

SHRI HARISH KUMAR GANG-
WAR: 1 have given a privilege motion
yesterday against the Director-Gene-
ral of Akashwani for blacking out on
14th and 16th in the Hindi bulletin,..

MR. DEPUTY-SPEAKER: That is
all right. It is not a matter for privi-
lege.

-

(Interruptions) **

MR. DEPUTY-SPEAKER: Yes, Mr.
Acharia. I am not permitting any one
of vou. Please sit down, I have no
right to direct the Home Minister.

(Interruptions)**

MR. DEPUTY-SPEAKER: I am not
permitting you. Do not record zany-
thing.

(Interruptions)**

MR. DEPUTY-SPEAKER: Nothing
goes on record. Do not record any-
thing. Only Basudeb Acharia under
377 will go on record.

SHRI BASUDEB ACHARIA (Ban-
kura): You are not listening to me.

MR. DEPUTY-SPEAKER: You can

read back. They would not sit down.
Let them be standing. You cannot
raise anything like that.

(Interruptions) **

MR. DEPUTY-SPEAKER: All of
you please sit down. He will not make
a statement. Mr. Basudeb Acharia.

(Interruptions) **
MR. DEPUTY-SPEAKER: Mr.
Acharia, is your matter over?

(Interruptions) **

Matters under 314
rule 377
1 - ?1
MR. DEPUTY-SPEAKER: Don't re-
cord anvthing.

(Interruptions) **

MR. DEPUTY-SPEAKER: Mr.
Acharia, you read that. ;1 am telling
you, Mr. Dhandapani, you are ob-
structing the proceeding of the house.
It should not be done, Today is
the last dasy. You are obstructing the
proceedings of the House. No. I am
very sorry. You have already had
your say. Now you are obstructing
the proceedings of the House. I am not
permitting.

(Interruptions) **

MR, DEPUTY-SPEAKER: Nothing
will go on record. You are obstructing
the proceedings of the House. I am
very sorry vou are obstructing the
proceedings of the House.

(Interruptions)**

MR. DEPUTY-SPEAKER: Mr.
Acharia, please read, It is being re-
corded. Nothing else goes on record.

(Interruptiong) **

MR. DEPUTY-SPEAKER: ' Don’t
gbstruct the proceedings of the House.
I am asking you to sit down. Please
take your seat, It is all right, Mr.
Acharia.

12.37 hrs.
MATTERS UNDER RULE 377

(1) NEep TO ENHANCE SUPPLY OF
BrroMmeEN TOo WEST BENGAL

SHR; BASUDEB ACHARIA (Ban-
kura): Sir, due to inadequate supply
of bitumen to West Bengal, the State
Government is facing the problem to
repair the roads in the State. West
Bengal’s requirement of bitumen for

**Not recorded.
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[Shri Basudeb Acharia]

the current year is 75,000 metric ton-
nes, but the Indian Oil Corporatioa is
not in a position to supply more than
40,000 metric tonnes from their Haldia
factory. 1In this connection, 1 may
draw the attention of the House that
the West Bengal Government already
requested the Central Government
asking their permission to import
bitumen from Maharashtra, But till
now, the Central Government have
not considered the request of West
Bengal to import Dbitumen from
Maharashtra.

Sir, the iotal length of National
Highway in West Bengal is 2,300 Kms.
and the State road’s length is 50,000
Kms. Due to the increase of prices of
all the materials required for road re-
pairing, West Bengal Government re-
quested the Central Government for
Rs. 9 erdres for the repair and main-
tenance of the National Highways for
the year 1981-82, but the Central Gov-
ernment allotted only Rs. 4 crores for
that purpose. I do not know at last
how mueh the Central Government
will pay fo the West Bengal Govern-
ment.

Under these circumstances, I urge
upon the Government to pay Rs. 9
crores to the West Bengal Govern-
ment for the repair and maintenance
of the National Highways and give
permission to import bitumen from
Maharashtra and raise the production
capacity of the Haldia factory of In-
dian Oijl Corporation. 1 demand that
the Minister concerned should make a
statement in the House in this regard.

(ii) WorrING OF I.C.AR. AND NEED
FOR PUBLICATION OF TArwar Com-
MITTEE REPORT,

-ﬂ;g.l:i Q

EF
A

%
FE
), 3}
2

9 3

]

SEPTEMBER 18, 1981

%?

3

4353
g

i

-3

1
it

'

1,

;

" E,
%g’la‘-ﬂ
3

:

1,

9,
A

4°8,
~,
.
i
!




817  Matiers under BHADRA 27, 1903 (SAKAY rile 377 318

D Grthle=) Symann 0udy 3]
oS WhUAl s K Ky e
Us b S (i ilzdne

-

ol mel s e - g o bty

B L N TS RPRA I ST [L AN |
el g = ST -y Ay T e
¥ oy o gl & demy -
o Gyl el Wy e
el Sl ype Bakgudylesd
Wil'g g - b g o5 (&5 0pd
Rhgalyhls &¢ - B @ly I Ay
WSl aspe ¥0lyy o S WS o
ool d 0de = afa Lo 2 Ky b
Ut p8 oS LG ] yae iU yrgg
S s e Lo - a LYy
Prand! & o S sosy
S - LUS @ile 8y S = Lalan
[SIIF TS RN &) RPY P VPR STTION 1 ¢ D
A el S uyed] e U5 lmge
st b helas el G gl &

- K2 e 0T S

o8 5 Urla Jalls sognye

P owoly S e o Bab S 4,
EIUR 1 IR ST AT T UM
S B E Y BN S LR YRR Coe,
wlae lesw S he (S9sage
U BRI I R JVO%
L1 _soB JS ERFy | ya Sle ol
Sle Jln «CGgaS & LSy )
ol y€a 2 Sha K Ernngym Kyl

ot oo el g8 e yae

TR b EADLS gl S oa
¥ ouhd S eSS
W SIS R R P N g
O R A R
oS Ky By M S e @
oo G el e a0 S A
it el S adpalid)y oS @y

' -2 WSS gy

&S B aadydgd K oy
S2aS Sh¥ Ty pee alale (g
o ot -l - - =y
y? Mgy S o & d‘ Ussy!
o by Ko 2 lay g g4y g8
ol yae S afod il
Bage EdS)led - Sl 0 5
S W e 53 S ke Jyy
Tigd o8 sty (of “Rees ST 4l
L Eahaalghly gl Sl LS e
S WS fee g el 55 Aa
e =y ) e g = S AU
VTR SN RN P pp
[- £ eie
MR. DEPUTY-SPEAKER: Hon.
Members, Before I call Mr. Harikesh
Bahadur, there is 3 request from the
Minister of Parliamentary Affairs; be-
cause there is a big agenda like the

Five-Year plan and all that, we may
dispense with the lunch interval....

1 think the house agrees.
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oo

(iii) ALLPCED ATROCITIES ON HARLJANS
IN VARIOUR PARTS OF THE COUNTHY.
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RIAL FOR SMALL SCALE INDUSTRIES
OF ASANSOL-DURGAPUR AREA

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): The small scale in-
dustries of Asansol-Durgapur area are
facing crisis due to non-availability of
raw materials and orders from the big
public sector industries of this area.
The public sector undertakings have
failed to provide more jobs to the un-
employed youths. Whatever jobs were
being provided to them by the small
scale industries are gradually shrink-
ing due to the crisis facing these small
scale units. Several representations
were also made, but nothing has been
done so far. The public sector under-
takings such as IISCO, Chittaranjan
Locomotive Works, Alloy Steel Plant,
Durgapur Steel Plant, Coal India
Limited, Hindustan Fertilizer Corpo-
ration, Hindustan Cables are violating
the norms of Bureau of Public Enter-
prises—instead of giving orders to the
local small scale industries, they are

SEPTEMBER 18, 1981
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giving order to the suppliers who in
most of the cases are manufacturers
outside the State. On the other hand,
the Central Government is following
a discriminatory policy regarding the
grant of industrial licence., In the last
meeting of the small scale industries
Ministers Conference, which was held
recently in New Delhi, the West Ben-
gal Government correctly pointed out
all those things and pressed for 5 re-
view of the said policy.

Under these circumstances, | urge
upon the Government to come for-
ward with an open mind to set up
more industries in this region so that
unemployment problems can be eased
and clear the West Bengal Govern-
ment’s proposals for setting up in-
dustries.

I also urge upon the Ministers con-
cerned to advise the public sector
undertakings to follow the norms of
the Bureau of Public Enterprises so
that they can give their orders to
the local small scale industries also.

I want a statement from the Min-
isters concerned about the action
taken by them in this regard to save
these small scale industries of Asan-
sol-Durgapur area and enable them to
create more job potentialities.

(v) NEED TO ESTABLISH AN INDUSTRIAL
COMPLEX IN KANYAKUMARI Dis-
TRICT.

SHRI N. DENNIS (Nagercoil):
Kanyakumari District j5 Tamil Nadu
is classified as a backward district
and high hope of exaltation was
aroused among the people by the
classification. But now they are frus-
trated and disappointed when they
experienced for long that this acknow-
ledgement of backwardness in paper
is not translated in action and put in
practice by the establishment of in-
dustries. It is regrettable to note that
not even a single industry either in
the public sector or in the private
sector is established here in this dis-
trict. Thy percentage of literacy jn the
district ig high. The acute accumula-

rule 377 320

!



821 Matters under

tion of unemployed educated and un-
educated both men and women reach-
ed to g point of grave culmination.
The encouragement and patronage
extended :0 some other backward
areas are not extended to this distant
southernmost part of our country, To
obviate the prevailing unemployment
and economic deterioration in this
part it is just. appropriate, proper
and equitable to set up an ancillary
unit of H.M.T. or any other public
undertaking and establish an jndus-
trial complex in this long awaited
unnoticéd needy place. So Govern-
ment may be pleased to take imme-
diate steps for the establishment of
an ancillary unit of HM.T. or any
other public undertaking unit and
establish an industrial complex in
Kanyakumari District.

(vi) RETRENCHMENT OF WORKERS IN
THE BEAS-SUTLES ProJeEcT IN
HiMACHAL PRADESH AND NEED TO
PROVIDE THEM EMPLOYMENT

SHRI VIRBHADRA SINGH
(Mandi): Consequent to the comple-
tion of the Beas Sutlej Project in
Himachal Pradesh thousands of work-
charged employees of the Project
have been retrenched. At present
about 6,000 work-charged employees
are still employed and they are also
facing retrenchment progressivley.
Most ¢f these employees are very
senior in their trade and have put in
decades of service, Jt will be a great
hardship to them if they are at this
stage thrown out of employment.
This will also be against the declar-
ed policy of the Government not to
retrench them without providing al-
ternative employment. I therefore,

urge upon the Government to stop

further retrenchment in the Project
till such time the workers rendered
surplus are provided with alternative
employment.

A large number of people lost their
homes and lands for the construction
of the Project. They were paid very
nominal comnrersation for their most

2033 LS—11
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valuable lands. They were assured
that at least one member of their
family would be provideg with per-
manent employment in the Project. I
am sorry to point out that this assur-
ance is not being observed in practice.
Many oustees who are working in the
Project have already been retrenched.
Those who gre still working there are
facing retrenchment along with other
work charged employees. No special
consideration is being shown to the
oustecs. It is most unfari and contrary
to the assurance given by the Govern.
ment from time to time,

I, therefore, request the Gavern-
ment that the oustees may be given
priority in the matter of permanent
employment in the Bhakra Beas
Management Board, the agency res-~
ponsible for locking after the com-
pleted project in consonance with the
declareg policy of the Government in
this respect. .

(vii) SOILED AND MUTILATED CURREN.

& Ffuyws giagw g | AT
FieaTear a8 I § | TW gIW &l
FHNL Tl & T FT d FL THMIR
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H T T Tl F ¥ 48T TER
& fod W FAwT FL I3 T
gfgqel o | Pa @39 § #7 IA-
Ty g f& gy from &5 ® F2
F1 o1 @9 Perfq € % & o
Tme 1 @ & fau &w  abywrd
IR T I A IJNTET T A
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(ix) NEED TO DESPATCH CENTRAL
PoLice FORCE AT SHIRPUR NEAR
AKOLA IN MAHARASHTRA TO SAVE
RELIGIOUg PEOPLE FROM ATTACKS!:

SHRI RATANSINH RAJDA (Bom-
bay South): Sir, under rule 377, I
raise the following matter of urgent
public importance:

India is a country where pegple
enjoy freedom of conscience and free
profession, practice and propagation
of religion. Article 15 of our Constitu-
tion prohibits discrimination inter aiia
on grounds only of religion, race,
caste, sex place of birth or any of
them. Again, Article 26 of the Consti-
tution grants to every religious deno-
mination or any section thereof the
right to manage their own religious
affairs.

This House js perhaps aware that
two sects of the Jain community,
namely, Swetamber Jains and Digam-
bar Jains are at loggerheads over the
ownership of the religious temple,
especially the Deity of Antarikshji at
Shirpur, near Akola in Maharashtra.

There are frequent reports in the
press that persons belonging to Swe-
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tamber Jain community were sub-
jected to insult, assaults and made to
suffer humiliations with a view to
vrevent them from exercising their
freedom to manage their own reli-
gious affairs at Antarikshji in Shir-
pur.

Unfortunately, some vested in-
terests cantinue their attacks on Swe-
tamber Jains and incidents of violence
take place every now and then. The
miscreants even did not spare ‘Sadh-
wijis’, woman-monks who are harass-
ed and set upon by mischief-mongers.
These mischief-mongers are attacking
persons of Swetamber sect, their
Sadhus and Sadhwijis, with a view to
create g terror and scare them away
from worshipping and managing the
affairs of Antarikshji. The recent at-
tacks on ‘Sadhwijis’ at the hands of
anti-social elements stirreq the con-
science of not only the Jain commu-
nity but of people professing other
religious also.

When 1 heard about this sort of in-
cidents of violent attacks inter alia
on Jain Sadhwijis and the reign of
terror let loose by these elements, I
met many people on both the sides
and requested them to maintain calm
and difuse tension. People lodged
with me complaints galore¢ about the
behaviour of the police force station-
ed there. Instead of maintaining law
and order and performing their duties
without fear or favour, the police
have been leaning heavily on one
side, This has created a piquant situ-
ation as custodiansg of law and order
do not give protection to the people
of one particular sect as it is alleged
that they are hand in glove with ele-
ments of another sect. It must be
stopped forthwith and freedom of re-
ligion must be established not merely
in preaching but actually it must seem
to have been established at Anta-
rikshji in Shirpur.

I feel, in that past, when reign of
terror was let loose, Centre had in-
tervened and special police force from
the Centre was sent to maintain
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peace. As the violent attacks still
continue and there is frequent breach
of peace and tension, it would be just,
proper &nd in the fithess of things that
the Home Ministry should despatch
Central Police Force so that the people
can profess and manage their reli-
gious affairs peacefully and in accord-
ance with the provisions of Articles
14, 15 25 and 26 of the Constitution
and violence becomes a matter of the
past.

{x) WIDE-SPREAD ADULTERATION IN
MiIiLk Foob.

SHRI K. LAKKAPPA (Tunkur):
There have been reports from all
over the country about the marketing
of adulterated milk foods, some of
them even by reputed companies.

Apart from adulteration of milk
foods some firms running dairise are
reported to be resorting to the prac-
tice of displaying wrong labels {0 be
on the containers of the milk
foods. For instance, a milk pack with
the label standardised milk may
only contain toned milk,

Even baby foods are not spared
from malpractices. Sample tests car-
ried out recently on some of them and
condensed milk have revealed that
the products are sub-standard.

It is obligatory that the labels on
milk foods should correctly indicate
the contents of the products and in
several cases which have been tested,
the provisions regarding the display
of the labels have not been complied
with.

While there have been very few
reports against adulteration of milk
foods in the Union territory of Delhi,
milk products supplied by some Delhi
firms to other States have been de-
tected in those States fo be sub-stan-
dard of adulterated obviously, the
law enforcing machinery in Delhi is
slack and adulterators there are
going scot free.



327  Matters under

[Shri K. Lakkappa)

The machinery in charge of imple-
menting the Prevention of Foed Adul-
teration Act should be geared up,
especially in Delhi and deterrent
punishment should be awarded to the
manufacturers of sub-standard milk
products, Greater attention should be
paid to baby milk foods, which should
be subjected to strict tests of quality
control,

{xi) NEED FOR REGULARISATION OF
CABUAL LABOURERS oF P.W.1L
RAnLways
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(xii) URGENT NEED TO PROVIDE RELIEF
DROUCHT AND FAMINE AFFECTED
AREAS OF WESTERN RAJASTHAN
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(xiii) NEep TO DECLARE E. V. Rama-
SWAMY'S DBIRTHDAY aAs ‘“‘SOCIAL
JusTice Day”

SHR] JAIPAL SINGH KASHYAP
(Aonla): Periyar E. V. Ramaswamy,
the lion of Erode, wag born on 17th
of September, 1879. For over 60 years
between 1911 and 1973 he fought for
establishing social justice by abolish-
ing Varnashram Dharma and for
achieving equality through reserva-
tion in appointments and posts to the
backward classes, scheduled castes.
and tribes in proportion to their nu-
merical strength in population.

He stood for equality among all
men and also between men and wo~
men. '

~

-

Periyar E. V. Ramaswamy tread the
path of Lord Buddha and Mahatma
Phule. He was the contemporary of
Baba Saheb Dr. B. R. Ambedkar,
Dr. R. M. Lohia and Shri Narayana
Guru who, like him strove for sorial
justice. i

As a fitting memory to the great
leader, Periyar E. V, Ramasamy,
whose 103rd birthday falls on 17th
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September, 1981, the Government of
India must come forward and ijssue
orders declaring that 17th of Septem-
ber shoud be oObserved as “Social
Justice Day' every year, throughout
the country.

{xXiv) NEEb FOR CONSTRUCTION OF

BRIDGS IN  BILASPUR, UUNA AND
Manpr DISTRICTS OF HriMacHAL
PRADESH,

PROF. NARAIN CHAND PARA.
SHAR (Hamirpur): The people of
Bilaspur, Una and Mandi districts of
Himachal Pradesh have made tremen-
dous sacrifices for the construction of
Bhakra Dam, which has brought pro-
sperity to the nation. The people of
these three districts, however have had
to undergo considerable hardship con-
sequent upon the submerging of the
existing bridges at Kungar Hatti on
Ali Khad in Bilaspur district and et
Dehar on Satluj river in Mandi dis-
trict. The construction of new bridges
at distant sites has not helped the peo-
ple in any way. On the other, hand their
miseries have increaseg consequent
upon the submerging of the existing
bridges at these places. Another bridge
across Gobind Sagar (Lunkhar Khad)
side in Uha district (Dhunola Block})
is also wurgently needed. So. the
Government of India should wunder-
take the construction of these three
bridges at the earliest through Bha-
kra Beag Management Board.

(xv) NEED FOR A PASSENGER TRAIN
SERVICE BETWEEN DBHANDARA RoaD
AND BHANDARA TOWN.

SHRI KESHAVRO PARDHI
{Bhandara): Twenty km railway line
has been laid to connect deferice pro-
jects at Bhandara town. This line is
being exclusively meant for movement
of goods traln between Bhandara
Road Rdilway Station and’ Jawahar
Nagar Defenice Project, Since this line
ig passing through Bhandara town and
in view of the hike in bus fate, it héas
become necessary to consider ‘the
public demand for running a train ser-
vice at least between Bhandara Road
ang Bhandara town till the defence
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authorities agree for extension of such
service to their project colony. It will
be :dea] to introduce a diese] car, simi-

lar to the one run gn the South Cen-
tral Railways.

(xvi) POLICE ATTACH ONX MIzO STUDENT
DEMONSYRATORS IN AjrzwaL, Mizo-
RAM.

DR, R. ROTHUAMA (Mizoram):
On 22 July, 1881, the Mizo students’
Association comprising of High
Schools, Colleges ang Universities in
Mizoram ang outside, staged a peace-
fu] demonstration before Aizwaj Jail,
demanding unconditional release of
the three leaders of the Mizo Stu-
dents’ Association, arrested on al-
leged charged of  anti-national
activities.

The Mizoram Police and the C.R.P,
F. personnel (who are also under the
commangd of Mizoram I.G.P,), all of a
sudden and without any advance war-
ning, resorted tp all kinds of reprea.
sive measures, using every available
material like gun-barrels, bottles,
bricks, stones, glass etc. for attacking
the demonstrators. As a result, many
of the yong girls of 14.16 years, sus-
tained severe physical injuries. They
were admitteg in Aizwal Civi] Hos-
pital some of them in serious condi-
tion, '

Never before in the history of Mizo-
ram were such large scale physical
attacks perpetrateq upon ihe young
Mizo students.

Following this episode, more and
more young students from different
High Schog)s and Colleges in Mizoram,
instead of being coweq down at this
show of force, came forward, hun-
dreds of students volunteered arrests
and imprisonment in Aizwal Jails
which were all filled up by the stu-
dents. _

On inquiry, the charges against the
three students’ leaders were found
basSeless and the Magistrate ordered
unconditional “release of the three
students’ leaders, and all the cases
against them were cancelled.
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[Dr. R. Rothuamal]

Authorities in Mizoram have been
pursuing a “policy of strong Arm
Measures” towardg thoge non-political
organisations in Mizoram, which gpen-
ly support the current peace efforts
between the Central leaders and the
M N.F. leadersship.

Because of thig policy, hundreds of
young Mizo students and several educa-
ted unemployeq Mizo youths may soon
be compelled to join the underground
movements, thereby creating a very
explosive situation in Mizoram. °

1¢ this unhealthy trend is allowed to
continue, there is every possibilit}" of
emergence of unprecedented crisis,
not only in Mizoram but throughout
the North-Eastern States.

I, therefore, as one of the public re
presentatives from the North-Eastern
area, demand the following measures
be taken by the Central leaders:

(a) Immediate independent on-the-
spot inquiry by the Army in Mizoram
into the excesses ang atrocities com-
mitted on the peaceful Mizo students
demonstrators by the Mizoram Police
and C.RP.F., ascertain the extent of
physical disabilities of the injured
students, and deterrent action against
those found guilty.

(b) Adequate compensation by the
Mizoram Government to those serious-
ly injured students for their full re-
habilitation.

(¢) Central instructions to the
authorities of Mizoram Government
againsi the use of strong arm measures
and suppressive policy in dealing with
such non-politica] organisations like
Mizo Students’ Association, ete.

" (xvii)
COMPULSORY LANGUAGE AT THE
HIGH SCHOOL LEVEL,

SHRI R. K. MHALGI (Thane): The
- Central Banskrit Board hag recently
suggested that Sanskri; should be
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made a compulsory language at the
High School level and that it should
be taught ag a regional language oar
one of the elective subjects. The Board
also passed a resolution in a meeting
held under the auspices of the Minis-
try of Education and Culture, that
Sanskrit should be made a compulsory
language for one paper at the M. A.
or other poshé graduate courses, es.
pecially in all Arts languages subjects.

It is easily overlooked in our coun-
try that Sanskrit is compulsory in a
Muslim State like Afghanistan and
that Sanskrit is more known to Ger.
mans than to Indiang themselves,

I, therefore, urge upon the Minister
of Education, Government of India, to
take speedy steps to honour Sanskrit
language with proper status in the
educational field of India.

(xviii} NEED FoOR EXrorRT oF (QNIONS

SHRI RAM SINGH YADAV (Al
war): Under 377, I make the state.
ment:

The onion grower farmerg of this
country suffereq huge losses due to
abnorma] fall in the prices of the
onions during the last year i.e. 1980-
81.

It is one of the agriculture produce
which cannot be stored for a long
period except its storage in cold sto.
rages. But in every village the facili-
ties of cold storageg are not available,
and poor farmers cannot financially
afford to store their onion.stocks in
the cold storages. The farmers raise,
loans to pay charges of onion seed,
fertilizers, irrigation and labour-com-
ponent, they are under pressure of
pay-off the crop-loan or loan of money
lenders just after the harvest of the
crop: Thus the farmerg being under
financial pressure are being compelled
to sell their crops at the time when
that is harvested.

Onion growers of this country suf-
fered a loss of at least Rs. 500/- per
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acre during the Yyear ie. 1980.81,
Union Government did not allow ex-

port of onion, so the price of onion re-
mained abnormally low last year. Onion
growers are much in number specially
in the area of Nasik and Pune of
Maharashtra, Mahava of Gujarat and
Alwar and Khairthal of Rajasthan.
This year alsg the oniong have been
grown over a large areas of Alwar
and Khairthal of Rajasthan, Nasik
and Pune of Maharashtra and
Mahva of Gujarat State. But even to-
day there is apprehension in the minds
of the farmers that prices of onions
might be abnormally low in the market
if the Government 07 Indizg did not
allow its export. I, therefore  urge
upon the Government of India to al-
low the export of onions this year at
the time of its harvest out-side India
so that onion growers in India might
not suffer a loss.

(xix) NEED TO TAKE SUFECIAL STEPS FOR
BETTER MAINTENANCE OF KHARAG-
PUR RAILwWAY COLONY.

SHRI NARAYAN CHOUBEY
(Midnaport) Undr 377, 1 make the
statement, Khargpur town, the big-
gest and once ht hst Railway Colony
in India is gradually fading up due
to oultra neglect of the Railway Ad-
ministration. All jts roads are broken
and SOM have been completely des-
troyeq and turned into big drain.
Pucca drains agre broken here and
these have been turned into pools.
Seventy per cent of 14,000 quarters
are more htan 70 years old and re-
dire replacment by new quartirs New
quarters are noe being constructed.
Almost all quarets are damaged and
do not receive any care. The Railway
vegetable market is full of dirt and filth
-and is the breeding place for pigs. The
total township with ; population of
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one lakh is fuickly and steadily dis-

integrating. Repeated appeals to the
authorit, have been of no avail, The
authorities show utter neglect and
irresponsibility and the great township
which is a national property is being
lost. T request the Government to rise
to the occasion and take special steps

Marriage Laws $34
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to save once the best Railway town, for
without the special steps and by re-
malning in the frame work of commeon
norms and form of the Railway Board,
the town can no longer be saved from
destruction,

(xx) REFUsSAL OF ONAM FESTIVAL
LEAVE AND FORCIBLE WORK IM-
POSED ON WORKERS OF BORDER ROAD
ConsTrucTiON AT LEH CoMMAND

SHRI M. M. LAWRENCE (Idukki):
Under 377, I make the statement.

A serious situation has arisen out ot
the refusal of Onam Festival leave and
forcible work imposed on the workerg
of Border Road Construction by the
Military Officer Commanding at Leh.
Onam is the national festival of Kera-
la. The demand of Kerala workers for
the festival leave is just but fate for
asking the feslival leave ended in
such 3 way that nobody could imagine,
The military officey commanding 55

Road Construction Company and
Commanding Officer 16 Border Road
Task Force drove his jeep on the

crowded workers and jnjured many.
Two seriously injureq workers are
fighting for life in Srinagar hospital.
Not only that, the military officials
have forcibly taken the workers into
their custody. This is the result of the
Malayali workers demanding their
national festival leave which the Sec.
tor Commander granted but the Seni-
or Commander refused, Therefore I
urge upon the Government to cause an
enquiry into the matter and punish the

guilty official ang sanction leave for
them,

13.15 hrs.

MARRIAGE LAWg (AMENDMENT,)
BILL

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKER): Sir, I
beg to move:

“'i‘hat the Bily Iturther to amend
the Hindu Marriage Act, 1955 and
the Special Marriage Act, 1954, be
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referred t¢ a Joint Committee of the
Houses consisting of 21 members, 14
from this House, namely:—

(1) Begum Abida Ahmed.

(2) Smt. Usha Prakagh Choudhari.

(3) Shri Digambar Singh.

(4) Shri Digvijay Sinh,

(5) Shri G. B, Gohil
(8) Smt. Bibha Ghosh Goswami.

(7) Shri K. Mallanna.

(8) Shri R. K. Mhalgi.

¢(9) Shri C. Palaniappan.

(10) Shri Bapusaheh Parulekar.
(11) Shrimatj Jayanti Patnaik.
(12) Prof. Satya Deo Sinha.

(13) 8hri Vijay Kumar Yedav,
(14) Shri P, Shiv Shankar.
and 7 from Rajya Sabha.

that in order to constitute a sitting
of the Joint Committee, the quorum
shall be one-third of the total num.-
ber of member of the Joint Com-
mittee;

that the Committee shal] make a
report to this House by the last day
of the first week of the next ses-
sion;

that in other respects, the Rules
of Procedure of this House relating
to Parliamentary Committees shall
apply with such variations and
modifications as the Speaker may
make; and

that this Houge do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
nameg of 7 members tg be appointed
by Rajya Sabha to the Joint Com_
mittee.”

MR. DEPUTY-s‘PﬁAiER: The
question is:

“That the Bill further to amend

the Hindu Marriage Act, 1965 and
the Special Marriage Act, 1954, be

 referred to a Joint Commxttee of the

Houses consisting of 21 memboers,
14 from this House namely:—
(1) Begum Abida Ahmed,

(2) Smt. Ushg Prakash Choudhari.
(3) Shri Digambar Singh.
(4) Shri Digvijay Sinh.
(5) Shri G. B. Gohil.
(6) Smt. Bibha Ghosh Goswami.
(7) Shri K. Mallanna.
(8) Shri R. K. Mhalgi.
(9) Shri C. Palaniappan.
(10) Shri Bapusaheb Parulekar,
(11) Shrimati Jayanti Patnaik.

(12) Prof. Satya Deg Sinha.
(13) Shri Vijay Kumar Yadav.
(14) Shri P. Shiv Shankar.
anq 7 from Rajya Sabha;
that ip order ¢o constitute g sitting
of the Joint Committee, the quorum
shall be ome-third of the total num-
ber of members of the Joint Commi-
ttee;
that the Commitiee shall make a
report to this House by the last day
of the first week of the next
session;

that in other respects, the Rules
of Procedure of this House relating

to Parliamentary Committees shall
apply with such variations and
modifications as the Speaker may
make; and

that this House do recommend 1o
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 7 members to be apporinted
by Rajya Sabha to the Joint Com-
mittee.”

The motion was adopted.

SHRI HARISH KUMAR GANG-
WAR (Pilibhit) . Sir, T want one clari-
fication frofn the hon, Minister. Only
3 wormhen memberg have been inclu-
deqg in the Joint Committee. I submit
that more women members should
have been included in it.

SHRI P. SHIV SHANKAR: I may

tell the hon. Member that in the_J oint
Commitiee . on Dowry Prohibition
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Bill, I think out of 21 ipembers, we are

having 15 or 16 lady members. You
" will kindly appreciate that men also
have the same say.

13.18 hrs.
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I want to seek the protection of
the life of the hon. Member.

MR. DEPUTY-SPEAKER: This will
be checked.

13.19 hrs.

ASSAM STATE LEGISLATURE (DE-

LEGATION OF POWERS) BILL—
contd.

. MR. DEPUTY_SPEAKER: The
House will now take up further consi-
deration of the following motion
moved by Shri P. Venkatasubbaigh on
the 17th September, 1981, namely:—

“That this Bill to confer on the
President the power of the Legisla-
ture of the State of Assam to make
laws, as pased by Rajy; Sabha, be
taken intp consideration.”

. 338
of Powers) Bill

Shri Balanandan.

SHRI E. BALANANDAN (Mu-
kundapuram);: Mr. Deputy.Speaker,
Sir, normally, nobody can support this
king of delegation of powers. Specially
with regard to Assam, it is coming
often. Therefore, any body normally
will oppose thig kind of a measure,
But T am not doing that now as such.

I want to bring to the notice of the
Government certain important matters
in this regard and I want a positive re-
ply from the Government. We are told
that marathon discussiong are being
held between agitators and the Gov-
ernment on the Assam issue. It is re-
ported in newspapers that settlement
is nearly going to be arrived at and
that the d:fferences have been narrowed
down. But details are not known.

It appears from the press reports
that the main demand of the agitators
is that those people who came to
Assam after 1971 are to be deported.
That is the main demand. I do not
know whether the Government |is
coming to that position. Earlier, the
Government had made their position
clear that the so-called cut.off year
wil] be 1971. I do not know whether

they are changing their previous
stand.

Now, the disturbing situation there
is that this agitation, ag we have told
you previously also, has now turned
intp having some king of ap inter.
national connection. it is absolutely a
very bad connection. Recently in Gau-
hati, tonnes of ammunition worth lakhs
and lakhs of rupeeg was found out.
Together with it some secret documents
were also found. In these decuments
T am told, some important places in
Assam area are marked.

Some newspapgr editorial commen.
ted that Assam be€longs to South East
Asia ang not to India. From this, you
will find that international agencles
are  operating there to disrupt the
unity of the country and the§’ are
also taking advantage of the situation.
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One cannot forget the fact tpat As-
samese have certain genuine grievances
for the last 35 years. The Centn:al
Government neglected the crucial
issues and problems of Assam and,
therefore, the extremist elements.are
now making capital out of the situa-

tion.

Another serious gituation have deve-
lopeg now. These agitators, with the
connivance of some others, are attack.
ing CPI (M) followers especially the
trade union workers. In Namrup Fer.
tiliser Plant, one of our comrades has
been shgot by some elements, Luckily
he did not die. He ig still in hospital.
But the Police, the Factory Protection
Force, could not detect those who did
this mischief. Also I want tg invite the
attention of the Government while
discussing these quesions you are to
fake into account the opinion of the
minorities, the religious and the lin-
guistic minorities in a minority. But at
the same time any kind of back-door
arrangement with these agitators will
not solve the problem as such. There-
fore. we request and demand that all
parties’ consensus hag to be taken into
account when these things are to be
sellled finally. (Interruptions)

Another point is that the Assamese
situation has developed into such a
condition because it was neglected by
the Centre. India’s federal policy has
to be kept in mind always by the Cen-
tral Government.

I am glad that Shri Makwana has
piloted this Bill here, Nowadays he
makes certaln utterances which I may
submit,; are not proper in a federal
polity. There are elected legislatures
in States and State Governments are
functioning under the laws and Con-
stitution and also possess authority as
per the Constitution. The Council of
Ministars at the Centre is also formed
as per the Constitution., These Minis-
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ters cannot go around for making fan-
tastic statements. (Interruptions),

Shri Makwana made some statements
to the effect that the funds sanctioned
for Harijans' welfare were not pro-
perly spent by the Government of
Kerala. Before making such kind of
a statement he should have contacted
the State Government and ascertained
the position. Responsible Ministers
like Shri Makwana should make the
statement only after that. -

Secondly, Mr. Stephen is a man whom
you know better than me. He cannot
sce things beyond his nose at times,
even though he makes eloguent
speeches here. ] do not want to nar-
rate more now.

The Assam situation has developed
to such an extent because the senti-
ments of Assamese had not been taken
care of by the Government at the
Centre. In today's context, India has
many problems. The people have many
aspirations and they are raising many
demands. The Government of India
should take care particularly see to it,
that these aspirations are taken care
of. For example Kerala Government
have made certain representations on
certain issues. The (Central Govern-
ment did not take any steps on that.
Instead, they are taking wrong steps.
So many agricultural] produces which
are surplus in the country are being
allowed to be imported, while our
Finance Minister, day in and day out,
has been saying that we are facing a
real crisis in foreign exchange. The
Central Government's attitude gives
rise to strong resentment among large
sections of the Kerala people.  You
know, Mr. Makwana, at least in Keiara,
your party is a minority party....

SHRI SONTOSH MOHAN DEV
(Silchar): This is about Assam, not
about Kerala. '

SHRI E. BALANANDAN: The pre-
sent situation in Assam has developed
because the Central Government did
not take proper steps to ameliorate the
conditions of the Assamese people.
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Therefore, on the policy plane, the
Government of India should pursue a
policy which not omly keeps the legal
" standards in tact but also takes into
account the demands and aspirations
of the people of the States. I only ask
Mr. Makwana, being a young Minister
not to make statements of this kind
which I have mentioned.

Anather point is that, in ‘Assam,
certain people are being evicted from
the land which is required for construc-
tion of railway lines. 3,000 people have
been given notice for eviction, We have
represented the matter to the Railway
Ministry and they have said that they
will give alternative land. But the
difficulty is that the Assam Govern-

-_ment is not willing to take proper steps
to give this land and to resettle these
people. I want the Minister to see
that these steps are taken to settle
them.

The Assam question and the pro-
blems in the North-Eastern India are
being utilised by the enemies of the
country. The Governmient of India are
aware of this situation. I have men-
tioned about the ammunition durp
which has been unearthed and the
other elements which are operating in
this area. Therefore, I want the Gov-
ernment to see that this king of im-
perialist agents operating in the
North-Eastern region are not given
& handle by our own action. The
Government should be very cautious
about these things.

Any settlement of the Assam issue
should be such which is satisfactory
to the people of Assam. All the fac-
tors should be taken into consideration
and an early settlement should be found
out, This kind of President’s rule
and delegation of powers should be
ended as early as possible. This ig all
I have to say.

SHRI SONTOSH MOHAN DEV: Mr.
Peputy-Speaker, Sir, a Bill like this
which has come before us today was
also passed during the last President’s
rule. I think, thig is a routine mafter.
Without going into the details of the
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Bill, T would like to draw the atten-

tion of the hon. Minister to certain

burning problems of Assam. Assam is

under President's rule and 1 would

urge upon him to take care of all these
problems.

Mr. Makwata is the Chairman of a
Committee which has been formed by
the Central Government, and I know
that he is taking active interest in the
development works; he has already
elaborated in the Rajya Sabha the
varioug activities of that Committee
which I was not aware of previously.
I thank him for the same, and I am
sure that the Makwana Committee,
which has been formed by the Central
Government for development works in
the North-Eeastern region—which is
one of the main demands of the peo-
ple of North-Eastern region—will
take more progressive steps towards
implementation of the various schemes
which have been given by the Central
Government to the State of Assam and
the North-Eastern region.

When our hon. Home Minister speaks
about foreign hand, we always see 2
hue and cry from the Opposition. Now
I am surprised, and rather pleased, to
see that the hon. Member of the Oppo-
sition has also found involvement of
some foreign hand in Assam. I fully
agree with them. I do not dispute with
you. I agree with you—that there is a
foreign element activity in Assam
which is going on helping the agitators
with money and other kinds of help
from various sources as the State occu-
pies a strategic position. When our
Home  Minister mentioned it, you
laughed at him. But it is very difficult
to identity the foreign hand as you
know Anyhow there is an organisa-
tion called Moral Re-armament Orga-
nisation. This organisation, from 1947
till to-day, have sent a good number
of physicians, lawxers, professars and
artists to various parts of the world
in the name of moral re-armament, If
you go through the records of their
activities, most of them including Mr.
Nibaron Bora and others were taken
out of Assam by this organisation in
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the name of giving some lectures or
some relresher training courses in
foreign countries and then brain-washed
ia such a way that when they came
back to Assam again, they have peen
indulging in activities which are not
in the national inferest. 1 am sure
the Minister knows this better than me
and he is beiter eguipped to look into
these aclivities. I request him to look
into this particular organisation and
their activities in Assam and make sure
that whatever damage they have done,
they should not be aliowed to do any
further anti-national activity.

1 have nothing to say about the
attitude of the leftist parties on the
Assam issue—the CPI and CPM and
others.

Their stand on Assam issue is very
reasonable and pragmatic. But other
national parties like BJP and fhs
Janata Party—their activities should

also be looked into critically They say

something on the floor of the House.
they say something when they mee!
the boys and others in the Assam House
and they say something else when they
go to Assam. They want to keep this
poblem alilve in order to create a situa-
lion of unrest in that north-eastern
State....

13.33 hrs.
[SHRT GULSEHR AHMED in the Chair.]

It is high time the Government toock
care of these organisations, specially
the activities o their wings like RSS
and BJP in Assam. During Mrs. Tai-
mur government, she took some very
boid steps and tried to curb their ac-
tivities. Now the President’s rule is
there and I am sure under the Presi-
‘dent‘s rule the Government of India
,will take all possible care.

As regards ammunition find znd
weapons which have been found out in
Assam, there are some foreign markings
Even then our Government have not
taken any drastic step against those
people whose names have come out
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from the documents whick have been

traced out from there. Now. I know

there are difficulties. Investigations,

procedures and other things are there.

But this is one of the reasons why the

National Security Act was passed {o
curb anti-national activities and I am

sure the Government should not be

hesitant to take drastic steps against

those elements which are .nvolved in
this . scerious anti-nationa] activity.

Yesterday, I think il is a record in
the history. One Bill which was intro-
duced here about the Assam State
Electricity Board was passed within a
second. It is evry good. The power
given to the Assam State Electricily
Board to borrow money has been In-
creased from Rs. 130 crores to Rs. 130
crores. I wiil ask Mr. Makwana
whether he knows that the outgoing
Chairman of that Board was an active
member of the AAGSP and sguandar-
ed huge sums of money from the Assam
State Electricity Board and helped the
agitators with money, material and
transport whild® agitation was in full
swing. Even at one stage, when the
volunteers were not in a position to
enter certain strategic installations in
Bongaigaon and in the refineries in
Noonmati. The Assam Electricity Board
allowed the volunteers to use their
government vehicle to enter the gate.
The shitenty said that they were from
the Electricity Board and they have1
to do some repair work, some emer-
gency work. It was they who created
chaos after entering there. This was
the activity of the outgoing Chairman.
I am surprised to hear in the other
House that some Members from the
Janata tried to say that this Chairman
had been removed in a very shahby
manner. I think he has been removed
in an honourable manner, He should
have been put behind the bars. But, our
Government took such a lenient view.
By removing that man from that post,
Government have done a very good
thing. This is how you discourage loyal‘
people. They feel that nothing will
happen. Assam State Electricity Board
is one organisation. Same is the caxre
with regard to Assam Tea Corporation.
The outgoing Chairman—I do not want
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to name him because he is not present
here—and the Managing Director, | am
glad to know, have Leen removed L~
Government. The tea industry las
teen facing a crisis. They had squan-
dered away crores of money g.ven by
the State and the Central Government
for the tea gardens of Assam Tea Cor-
poration. Now, a Committee was
formed by the Tea Board and their
. report has been submitted to the Gov-
ernment. Our request to the Home
Minister is to take caré of that report
and fix the responsibility and punish
those people. MLAs of the tea gar-
den and other areas are coming to the
Centre and saying that Government is
not doing anything for the tea garden
labours. That is also not correct.
Whatever our Government has been
giving is pot going to the tea garden
people. The Assam Tea Corporation’s
moneys have heen sguandered away
by the then Chairman and the Manag-
ing Director for helping the agitators in
various ways. I request the Central
Government to take care of them as
per Committee report.

While speaking on the tea garden
labourers, our hon. Minister, ©Shri
Makwana who knows about their nro-
blems, gave a patient hearing to them
when they came here. There were
certain problems which need to be con-
sidered from the national perspective
including the inclusion of certain castes
_ in the scheduled castes list. I know
Government difficulties. But, there are
certain problems which are to Le
solved. Implementation of the various
labour Acts such as Plantation Labour
Act ete.. which are already existing is
necessary by the Central Government
as well as by the State Government.
the Government machinery should see
that the tea garden labourers in Assam
are helped. They are mostly from
U.P., Bihar and Orissa. Now, they have
become part and parcel of Assam. In
my constituency there are five lakhs
of tea garden workers who have origin-
ally come from outside but now they
speak the local language better than
me. They get asimilated with the
national stream and culture and herit-
age and the habits of the Assamese
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people. But their children are not
getting admissions in Medical Colleges,
Engineering Colleges and in Technical
Colleges. There are demands from them
for cuie.ing to their needs. So, certai
seats should be reserved for them. 1
request the Minister o' State for Homuo
who is g.svo in charge of Scheduled
Castes and Backward Classes to see
that some help is given to these boys.

Sir, I am a Member of the Tea
Board. We are giving scholarships to
the tea garden labourers’ boys. But, I
am surprised to see after bhecoming a
Member that the money given to the
fea garden labourers is squandered
away % the employees in Dispur in
favour of their sons and not given to
the sons of tea garden labourers, There
is a constituted Body for the welfare
of the tea garden labourers in Assam.
They hardly get Rs. 25,000 to '50,000
per annum as help from Governmeut.

The Makwana Committee of the Cent-
ral Government should give financial
help to that organisation which Is
really looking after the interests of the
tea garden labourers.

There is an organisation known as
Plains Tribal Organisation in Assam.
Their demand is known to the Central
Government. If my information Iis
correct, during the previous Presiden-
tial rule, at one stage, the Central
Government was thinking to give effect
fo their various demands. There was
one demand about land. There were
certain difficulties, I know, because the
Tenth Schedule of the Constitution Las
to be changed. Government had right-
ly said, they are considering it, they
will see how many people are affectel
and so on. But there is a simple legi-
timate demand for the formation of a
Plains Tribal Development Board
about which the hon. Prime Minister
and the Home Minister have given as-
surance. But unfortunately the Gov-
ernment of Assam has not implement--
ed it. There might have been certain
difficulties then, there might have veen
law and order problems, due to which
they might have been busy. But now
it is under President’s rule, and thc



347 Asgsam State Legis-

[Shri Sontosh Mohan Dav]

Governor of Assam is there. 1 would
request Mr. Makwana to implemeat at
least their minimum demand because
these Plains Tribal people are very
gimple people. They are in the na-
tional mainstream, though, at one time
there was a demand from them f{or
some separate State, but they nave
now given up that. They have ac-
cepled our beloved leader as a national
leader. Their thinking is along tke
lines of our national thinking. So I
request the hon. Minister to look into
this particular problem.

Sir, I will not take much of your
time. There are only ftwo more points
which I will touch upon.

MR. CHAIRMAN: Briefly.

SHRI SONTOSH MOHAN DEV:
There is no Banking Service Commis-
sion Chairman now in Assam. As a
result of that Government’s 20 point
programme and other programmes afe
not being implemented. This is Aue
to shortage of staff in banks. ™his
should be immediately looked into and
the Chairman, whoever he might be,
must be appointed without delay. He
may be one belonging to any caste, any
religion, but he should be selected :@nd
appointed and the Board should be
formed because many of the banks are
suffering for want of staff. I have et
some of these bank officials personally
and they have stated that they are
suflering for want of staff. So, this
thing should be implemented immedi-
ately. The same problem is there with
regard 1o the Railway Service Com-
mission. I again congratulate my Jow
ernment on this thing. I have no hesi-
tation to say this. I come from
Assam. Now they have removed the
Chairman of the Railway Service Com-
mission. It is a very bold step because
this man was indulging in activities
which are not congenial for national
integration. 1 will not go into the
details. The Minister knows it better.
But the replacement should also 1ake
place without delay. Because, there
are various vacancies in the Railways
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and this matter should be dealt with
immediately.

My last point and the third point ia
this. I will not take more thn one
minute. 1 urge upon Mr. Makwana
to implement a scheme for constructior
of a bridge known as Raniferry Bri-g=
which is a vital link from Shillong to
Cachar, Mizoram, Tripura and Mani-
pur. It is a vital bridge-link. It is
under consideration of the North-
Eastern Council. The viability of this
bridge construction scheme has already
been cleared by the technical people
concerned and now it needs implemen-
tation from the Makwana Committee
and from the NEC. I would request
the hon. Minister who has assured me,
to look into the matter immediately
and take proper steps to see that the
work starts quickly.

I again congratulate the Central
Government, which, under the atle
leadership of our hon. Prime Minister
has maintained law and order. The
linguistic and other religious minori-
ties of that area are now having a
peaceful time after the imposition of
the President’s rule. But there should
not be any complacent views about it.
Government should continue its effo:ts
to maintain law and order vigorousiy
if necessary by implementing the pro-
visions of the National Security Act
against the anti-nationals. The exa-
minations for 1980-81 and 1981-82
should be held immediately as
per the scheduled programme
and the students of my <con-
stituency must not suffer Ior two con-
secutive years, who are not party to
the present agitation. Normal life
shoulg be maintained and these ex-
aminations should be held without de-
lay. With these words I support the
Bill. Thank you.

SHRI C. T. DHANDAPANI (Pol-
lachi): Sir, this House has been ris-
cussing this Assam issue since the
last two years.

The Assam issue is of course a sensi-
tive issue and the people involved in
solving this problem have to come to
some agreement for restoring normalcy
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in this area. As far as these areas are
concerned, 1 do not say that the Gov-
ernment of India has totally negiected
the demands of the Assamese, parti-
cularly the Eastern sector. Even the
Constitution provides for some special
provisions in the matter of allocations
of funds and other developmental
schemes in those areas. Even then
some sort of grievances are there which
have to be settled immediately because
this kind of feeling should not be al-
lowed to be spread to other parts of
the country. As my friend has just
now stated, many things have heen
done in this area. As far as planning
and allocation of funds are concerned,
I am very sorry to say that a major
portion of the funds which have Yeen
allocated to those areas have not Leen
properly utilised. I would request the
Government to look into this matter.

I am very happy that the Prime
Minister is taking very keen interest
to visit all the States and scrutinise
the performance of the State Govern-
ments and see whether the allocated
funds have been properly utilised or
not. In the same way, the funds al-
located for the Eastern Sector should
be properly utilised and they should
see that the beneflt of the various
schemes reach the masses. Therefore,
at this juncture, I would request the
hon. Minister Shri Makwana to take
special interest in this matter so that
> the grievances which are there, could
gradually be reduced. The people of
Assam voted for the Janata Party but
they were not able to do anything for
them. They were not able to rule the
State as well as the country. There
was some misunderstanding.

But now in the gbsence of an electad
Government, the Centre hag to apply
Article 356 of the Constitution. I am
not one of those who are supportirg
the application of Article 356 of the
Constitution to that State. But when
the State Government was not in a
position to carry on in accordance with
the provisions of the Constitution
Article 356 of the Constitution to he
applied there. As far as Assam is con-
cerned, it was a political break-down.
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Now, Ariicle 356 of the Constitution
envisages three provisions. One is
physical break-down, the second is
economic break-down and the third is
political break-down. Here, because o:
the political break-down, Article (36
was to be applied. There were large
scale disturbances in that State. Actu-
ally the entire House was very much
concerned about the agitations because
these agitations affect the exchequer
the Central Governmnt. They affect
the normal life not only of that area
but the whole country, because the
production particularly in the oil fields
is very much affecied. Whatever may
be the grievances, this sort of agita-
tion shouid not be allowed in future.

.The authority there should take siern

action against those who indulge In
such activities which hamper the
production in the industrial sector...
The agitaions which hamper production
as well as the normal life of the country
should be tackled with the help of
severe measures taken against those
behind these agitations. The Govern-
ment of India can also take action lo
suppress the movement or any kind of
agitations because the present issue in
Assam is a very ticklish issue. Our
Prime Minister as well as the Govern-
ment at the Centre are very cautious
in dealing with this matter. When
Article 356 of the Constitution is ap-
plieg to any State, the Central Govern-
ment takes the responsibility of the
administration of that State. 1 would
request the hon. Minister to look int¢
the grievances of the people in t{hat
State and redress them in a most ami-
cable manner. Although many of the
demands have been conceded by the
Centre, there are some forces or ele-
ments, whether inside or outside, which
are creating disturbances in order to
see that there is no agreement reach-
ed between the Government and the
agitationists. These elements are not
only creating disturbances in Assam,
but they are busy with their activi-
ties all over the country. They are
trying to create somé sort of confu-
sion and chaos in the country. They
want to create dislocation in the smooth
running of the democratic system of
the Government. We must find out
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the root cause for these agitation: ~nd
slso find out who are the persons he-
hind these agitations. We must identily
those persons and the Centre should
tnke stringent action against them so
that the agitations do not spread to
other areas.

As far as Article 356 of the Consti-
tution is concerned, I would say that
this has to be applied to their States
also where riots and Constitutional
break-down have taken place, where
the State Government is not functlon-
ing properly. I am very sorry to say
about my own Slate, that is, Tamil
Nadu.

MR. CHAIRMAN: That is not cele-
vant.

SHRI C. T. DHANDAPANI: For «¢x-
ample, in my own State, Government
is not functioning properly. In Kerala
also, the State Government is not func-
tioning properly. There are many
political murders which have taken
place in Kerala.

MR. CHAIRMAN: What about West
Bengal?

SHRI C. T. DHANDAPANI: Sir, all
the political parties have accepted the
various provisions of the Constitution.
1 think both CPI and CPM have also
accepted them. Now, when we have
avcepted various provisions of the “on-
stitution, we have to see that the State
Governments function in accordance
with the provisions of the Constitution.
When they violate any of the provi-
sions of the Constitution, the Centre
has got the authority to apply Articie
356 of the Constitution. Therefore in
Tamil Nadu, when the riots and agi-
tations are taking place, the police are
attacking the innocent people—they
have been in league with the ‘goondas’
—the Centre should intervene by in-
voking Article 356 of the Constitution.
I will give an instance. There was a
muslim college run by an Educational
Association of South Indian Muslims.
There, some students were attacked Ly

lature (Delegation 352
of Powers) Bill

the police. The police entered the
campus area and attacked the hostel
students also. It created some sort of

tension in the whole o Tamii Nada 4

There is a fear that this incident might
flare up in other areas because the
muslims were attacked by the Police
inside the campus area, The State
Government wiil have to “e responsible
for any kind of consequential incidenis
in the areas of the State. Take, far
example, Kerala. The State ruling
party, either CPIL....(Interruptions).
Political murders are taking place....
(Interruptions).

SHRI HARISH KUMAR GANG-
WAR: We were not allowed to men-
tion this earlier.

SHR} C. T. DHANDAPANI: Because
of all these things, some uneasiness is
there in the mind of the public. When
the Government thinks about the ap-
plication of Article 356, in the absence
of the Government, or even in the
existence of the Government which
does not function in accordance with
the Constitution of India, the Govern-
ment should see and take proper ac-
tion in the matter,

I woulg also reguest the hon. Minis-
ter to make 3 statement we have been
trying to have it for the last three-four
days—about the situation in Tamil
Nadu.

With these words, I support the L'l 1

Wl g0 FWR A (dethia)
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SHRI INDRAJIT GUPTA (Basir-
hat): Sir, the deadlock over the ques-
tion of settling the problem of Assam
has been continuing far too long, for
the health of the country or the good
of the nation. Of course, at the mo-
ment since there is no possibility of
an electeq Government functioning in
Assam_this Delegation of Powers Bill
has to be adopted. But it is very un-
fortunate that there seems to be
no glimmer of light at the end of this
dark turmel. We do not know, and we

“* are more in the dark because Govern-’

ment is not telling us anything at all
now for several weeks and months, as
to how they are proposing to tackle
the situation. We woulg very much,
all of us like that a situation could be

© glimmer of reports from
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created in which elections could be
held again in Assam. Ang as far ag [
understand it, although virulent objec-
tions were raised by the people who
leq this agitation to the electoral rolls
in Assam on the ground that these
rolls include a large number of names
of people who, according to them, are
not bona fide citizens pf this country
or who are illegal immigrants and so
on, the fact remains that in 1977 and
1978, elections were held in Assam
quite peacefully and normally,

The Lok Sabhgy elections were held
in 1977, and the Assam Assembly elec-
tions were helq in 1978. And to the
electoral rolls opn the basis of which
those elections were held., nobody at
that time objecteg on the  grounds
which were sulysequently raised. There
is no reason why those rolls should not
be taken as the basis for a fresh elec-
tion. I do not know whether these things
are being discussed at all between tLe
Government representatives and the
representatives of the agitators, be-
cause there ig g kind of curtain of
secrecy at the moment over the proZ-
ress of those talks. All we get is some
the news-
papers which we have no way of
checking—whether they are correct or
not. And I regret very much that
though from time to time it is statel
in this House that all the national
political parties will be taken into
confidence and wil] be consulted before
any kind of a settlement is arrived at
or attempted, nothing has been done tn
consult anybody up till now.

Earlier, when there was a consulta-
tive Committee of Parliament for
Assam, that committee was also treated
by the Home Ministry, I should say
with scant respect. I was a member
of that committee. Its meeting was
heid only once, or may be twice. Af-
ter that, that committee was put ia‘o
cold storage. Now T believe a new
committee has to be set up once the
Delegation of Power Bill is passed.

But that is not the point at all. The
point is that some talks are going on. A
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Government team led by the Cabinet
Secretary ig reported frequently 1o be
having rounds of talks with the reore-
sentatlives of a)itators; and we are very
much periurbed by the fact that notb-
ing is being told to anybody as to
what are the terms and conditions
which are being discussed there. 1f
there is some sort of understanding
between Government and those peopie,
then there is no point in subsequently
saying that we are prepared to consult
parties who are represented in this
Parliment. Having come to an under-
standing with the representatives ol
the Assam agitators, they will not be
able to withdraw from it. It will be-
come a fait accompli. So, if any mean-
ingful consultations are to be held, and
our gpinions are to be ggcertained, it
should be done well in advance, be-
fore something is worked out in sec-
recy.

We are upset because only a few
days back, a report has appeared in
the papers. I do not know whether its
veracity can be taken for granted; but
1 would invite the Minister to tell us
about it. A report has appeared in
the Times of India in which it said
briefly that only four points of diffe-
rence now remain between the 3Sov-
ernment side and the agitators in the
course of the talks which are taking
place. What are those four points ol
difference, has not been spelt out in
the Timeg of India. Jt was saig that
those four points are also expected to
be settled soon. Everything else has
been settled. The report gays that the
terms which are reporte® to have been
put by the agitators are first: all en-
trants to Assam prior to 1961 may b=
permitted to remain there, and regula-
rized as citizens of this country. Se-
condly, al] entrznts between 1961 ang
1971 should be detected..Those who
are supposed to have come as unau-
thorized or illegal immigrants, should
«be detected. They should Dbe dis-
enfranchised, after detection. And
then they should be dispersed outside
Assam. And the third condition is
that all entrants after 1971 should be
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trealed as foreigners, and ailer tney
are detected, they should be deport-
ed.

We are completely in the dark
about the actual trend of the negolia-
tions which have been going on. Pre-
viously, as you know, the Prime Minis-
ter herseif had at one stage come out
with a proposal, which we also sup-
ported, that as a practical proposition
to solve such a complicated problem,
1971 should be taken as the cut-off
year. Later on, when the agitators
objected to this and said it should not
be taken as the cuf-off year, she modi-
filed her stand to some exlent and raid
that at least the work of detection
should begin from 1971 and it should
be taken as the base for beginning the
work of detection. But all the related
questions about the machinery, proce-
dure of detection, the sort of machine-
Iy to be set up which would command
the confidence of all the people who
are concerned—both the majority com
munity as well ag all the minorities—
had not been spelt out at all

Now, from what we are led to be-
lieve from these reports, it appears
tbat this whole idea of making 1971
either as the cut-off or the base year
and all that, has been given up and
abandoned, under pressure from agi-
tators, although we are all quite re-
lieved to find that the agitation itself
has, of course, sloweg down considera-
bly. It is no longer at the level, ‘ak-.
ing the forum, which it was taking ear-
liar. There js obviously no mass parti-
cipation in any type of agitation in
Assam. Stray incidents are taking
place, of course sometimes of a rather
violent type. Once in this House I
had warned that once this mass move-
ment recedes, the danger is that more
extreme elements within the move-
ment, including some secessionists may
desperately resort to more vioient
methods, stray incidents of bomb =x-—~
plosion and that kind of a thing, kill-
ing of individuals. Some of those
things have happened regrettably. But
as far as the movement is concerned
in which masses of people, lakhs of
people at one stage participated,

T
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whether we like it or not, that 3tage
" is over mow. And all the reports that
we get from Assam show that there is
no possibility of reviving that type of
movement again. In this background,
- talks and negotiations are going on
with the official team: and I would
say that we are now very much con-
cerned about what is going to be the
fate of the minorities in Assam, whe-
ther it is those people who are not
Assamese in origin, whether it is the
Muslims or whether it is the tribal
people of Assam. They also ani
their representatives recently were in
Delhi; they were very much alarmed
and perturbed as fto what is being
spelt out in these talks behind the
scene without consulling anybody
else.

Sir, if 1971 is not taken any maore
as the base year, then certainly the
future of these minority communities
in Assam js likely to be in grave jco-
pardy. Between 1961—71, if people are
to be detecteq disfranchised and dis-
persed outside Assam, then there will
be gigantic problems which I doubt
very much, if the Government even if
it wants to, will be able to handle;
and the machinery for detection has
also not been agreed upon yet. At
least parties in this country know aoth-
ing about it. The people, I can lell,
particularly the minorities in Assam
feel that so long ag the present ad-
ministrative set up in Assam continues,
these police, forces which are there
Assam police, officials bureaucrats who
are there, the minorities do not feel
any confidence that any impartial or
objective implementation will be car-
ried out even if any agreement is
reached perhaps. Even now we are
getting reports on evictions which are
taking place in various parts of that
State. Pople who are even able to
produce patta of land as evidence of
their having been gettled there, are
being tolg that this land pattq would
not do; you have to bring your citizen-
ship certificate and so on. The people
who are producing their citizenship
certificates are being told that you
must also bring your land patta, the
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citizenship certificate would not do. If
this is the kind of attitude which is
prevailing there in the administra-
tion even under President’s Rule, .hen
it is very difficult for these minority
communities to feel any confidence
whatsoever. Therefore, I would only
like to know from the Minister because
we cannot have a very indepth .is-
cussion now as to what is the progress
of these talks, why they are keeping
everybody in the dark about it, why
they are not, according to their pre-
vious assurance, {aking the major
political parties at least who are repre-
sented in this Parliment into conii-
dence, why they are not consulting
them, why they are not keeping them
informed at least of the progress of the
talks, and whether this will ail in the
end mean that we will be presented
with some sort of fait accompli which
will certainly lead to quite a lot of
trouble; and I am afraid, agrain, there
will be no agreement.

We have always tried to project the
idea that this is not a political ques-
tion or a party question,- The deve-
lopments in Assam are too serious to
be looked at from that point of view;
it should be considered always as a
national problem gffecting the entire
guestion of the unity and integration
of our entire country and has got
very serious implications. If it is not
satisfactorily settled on ajust basis.
But I am afraid the way the Govern-
ment has been behaving in recent
months, they do not seem to be inclined
to arrive at any kind of concensus
with different points of view which are
there in thecountry. Therefore, I
would urge upon him to take us into
confidence at least and to tell ug what
is going on; and as far as we.are
concerned, many of us on this side,
We are against any kind of opportu-
nistic compromise with them, at least
that section of people who are chau-
vinistic, chauvinistic forces which
have been taking a very extreme pos-
ture and attitude during the whole
agitation, under their pressure, there
should be no opportunistic compro-
mise with them at the expense of tae
minority communifies in Assam

and 1971 shoulg broadly be ad-
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hend to ag the basis on which any
solution should be worked out. I

hope he will tell ag about this.

MR. CHAIRMAN: Shr;j Jugpal
Singh.
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SHRI CHITTA BASU (Barasat): 1
want to ask two questions and I hope
he will try to answer those questions.
Recently I have received information
from Assam that some settlers who
have seltled in the railway land in
Gauhati, Malegaon and Amingaon have
been served with eviction notices even
though they have been settled in these
lands for over two decades. The Min-
istry of Railways wrote to me, saying
that they are in favour of giving alter-
native accommodation to these settlers,
but it is the Government of Assam
which is not taking any interest in the
matter of providing alternative acco-
mmodation. Those settlers comprise of
AssameseLSpaakﬁng, Bengali-speaking
and Nepali-speaking people. So, it is
not a question of one particular com-
munity. More than 3,000 settlers were
living on railway land for two decades
and when the railways wanted to make
some settlement with these people, and
they approached the Assam Govern-
ment they did not take any steps in
this regard. Would the hon. Minister
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take trouble to enlighten the House the
steps he proposes to take in this re-
gard

Secondly, naturally Shri Indrajit
Gupta expressed concern and appre-
hension. 1 also share that. Before ihe
Government takes up a final decision
with regard to the golution of the
Assam problem. particularly in con-
cluding the negotiations with the agi-
tators, the House should be taken into
confidence ang also the two State Gov-
enments who are vitally concerned.
namely, the Governments of Tripura
and West Bengal. Before coming tu a
settlement with the agitators, the Gov-
ernment should take into confidence
the political parties, particularly the
two State Governments of West Bengat
and Tripura and see that the rights of
the minorities, both linguistic and
religious, are properly protected. The
state of insecurity which is prevalent
there must be removed. I hope he will
cover these two points.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
.(SHRI YOGENDRA MAKWANA): This
is a very simple Bill and this is nct
the first time that a Bill of this type
is coming before the House. There is
nothing new in it.

Since the Assam problem is a com-
plex one, certain questions have heen
raised by the hon. Members, which
I would like to answer. The first
speaker pointed out that some foreign
agencies are working in this area. An
hon. Member from this side of the
House, Shri Santosh Mohan Dev, right-
ly pointed out that when the Home
Minister made a statement regarding
the foreign agencies, it was the mem-
bers on the opposite side who agitated
over it and said that he should identify
them. As we all know, it is very diffi-
cult to identify the foreign hands who
are playing in different parts of the
world, leave India alone.

He expressed concern ahout the
Assam agitation, like other members,
and said that the Government should
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take the opposition into confidence
before taking a decision, The specific
+ vpoint he made is above the Kerala
Government and particularly about my
statement when 1 visited Trivandrum.
1 do not understang why my Commu-
nist triends are agifated oved my state-
ment because 1 never criticised the
State Government when I was addre-
ssing a public meeting, a meeting of
the Scheduled Castes people. There
was a Convention and in that Couven-
tion I pointed out that it is for them {9
organise and see that the programme
is properiy implemented because the
Government has made several schemes
under the Sub Component Plan and
there are many other schemes under
* the Scheduled Castes Development
Corporation. but the benefit is not rea-
ching the people t; whom it should.
So. when I visited Kerala last time, I

pointed out to them that the money
is not spent by the Government
which they have earmarked in the Sub
Component Plan, I never said that it is
misused or is not properly spent. 1
have only said that. But I called for
the figures from the State Government
and the figures which are supplied by
the State Government itself show that
at least nearly Rs. 1 crore are not
spent and it is my concern that when
the amount which is earmarked for
the poor people is not spent it wili
lapse ultimately. So, I wanted that it
+ should be spent and therefore, I made a
point before the Scheduled Castes
organisations that they should see
that this amount is spent by the State
Government. They should propose
various schemes, they should also meet
the people and tell them about the
various schemes of the Government.
That was the only point which I made,
but I do not know why they are living
in fear psychosis and every time they
come before the House and say that
‘we are there on the top of the Govern-
ment’. I have given an assurance in
, this House and the Prime Minister also
.‘ - - .
said several times that there is no in-
tention on the part of the Central
Government to topple any State Gov-
ernment. We are not at all interested
in that. But at the same time we are
really interested in the implementa-
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tion of the programme for the poor
people.

My hon. friend on our side, Snri
Santosh Mohan Dev, has elaborately
described the various steps taken %y
the Committee of the Ministers and he
also put certain questions regarding
the Assam State Electricity Board. I
will inform the hon. Member that I
will look into it and see what has
happened to this Electricity Board.
The Chairman of the Electricity Board
says that he has misappropriated :ae
amount and used it for the agitators.
Then he made allegations about the
Tea Corporation, also. These are tae
allegations which I will look into.
He has specifically asked me about the
creation of a centre for the recruit-
ment in ithe Stale Bank. Now, Sir, it
is decided that the centres for recruit-
ment of such probationery officers of
the Bank and personnel for CHS etc.
should be set up in the North-Eastern
region. o, it has been done. He
has mentioneq about the problem ¢!
the tea garden labour and the plains
tribal labour. I am aware of the prob-
lem. Their problem is that they should
be declared as Scheduled Tribes and
Scheduled Castes. Sir, we want ta
bring a Bill before this House for ii-
clusion and exclusion of certhin com-
munities in the list of Scheduled Cast-
es and the Scheduled Tribes, but for
that we have to go to the State Gov-
ernments, obtain their comments and
then we can decide. S0, we have
approached the State Governments. I
am receiving reports from them aznd
after receiving the reports, I am going
to bring a Bill before this House.

The hon. Member, Shri Dhandapani
also expressed the concern over the
existing situation and askeq for the
solution of the problem as early as
possible and he pointed out some
incidents in Tamil Nadu. I can simp-
ly say that I will call for the report
from the State Government and sece
what can be done. (Interruptions).

The hon. Member, Shri Harish Ku-
mar Gangwar, pointed out about the
foreign, hand and other things about
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which the previous speakers ai30
mentioned. But particularly he was
very keen to see that the radio, tele-
vision and other means of communica-
tion and propaganda should be
strengthened. In the Sixth Plan there
is a provision for sirengthening the
existing transmission for larger cover-
age. However, I can tell the bhon.
Member that whatever be has suggest-
ted regarding Informsafion and Broad-
<casting Ministry, 1 shall bring that to
the notice of the Ministry and request
them to take necessary action.

He also wanted that Consullative
Committee on Assam should be taken
to Assam. It is difficult to take 50
many Members to Assam for Consul-
tative Committee. Not only Membeis,
there are a large number of officers
who have to attend Consultative Com-
mittee, Therefore, it has been decided
that the meeting of the Committee
should be held in Delhi.

Hon. Member Shrj Indrajit Gupta
expressed his concern about the mino-
rities. He wanted that no compromise
should be arrived where the interest
of the minorities jg at stake. I can
assure the hon. Member that there will
be no compromise on the interest of
the minorities. We will definitely
look to the interest of the minorities
and we will see that no injustice is
done to them.

He also wanted to know the prog-
ress in talks. I want to inform this
House that the talks are going on.
We had several rounds of talks at our
level and now it is going on at the
officers level. Some progress has heen
made. This is a very complex prob-
lem and efforts are made to settle it
peacefully. As has been rightly point.
ed out by the hon. Member the apita-
tion has now slowed down because of
the talks. However, I can inform,
whenever any decision is taken by the
Government, we will keep the House
informed.

SHRI INDRAJIT GUPTA:
taking the decision?

After
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only to prolong the movement.

SHRI YOGENDRA  MAKWANA:
There is no such intention on the part

of the Government. But we have te
look to the other side also. We want
to satisty them as far as possible. Most
of the demands are accepted by the
Government, But there are some
hurdles. . .. (Interruptions)

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I want a clarifica-
tion.

MR. DEPUTY SPEAKER: No, no, we
have got to complete it, 1 am not per-

mitting you.
SHRI YOGENDRA MAKWANA:
Shri Chittag Basu wanted to know

about some settlers who have bheen
evicted from the railway land. I shall
enquire into it and see that....(In-
terruptions).

Hon. Shri Jaspal Singh made allega-
tion that because of late Shri Sanjay
Gandhi this agitation is going on. I
can fimply say that this is far from
the fact and there is no truth in it.

I have come up with this Bill before
the House and I request the House to

pass it.
Y
MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill to confer on the
President the power of the Legisla-
ture of the State of Assam to make
laws, as passed by Rajya Sabha be
taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now the
House will take up Clause by Clause

consideration.
The question is: H
“That Clauses 2 and 3 stand part
of the BIill”.

The motion was adopted.
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Llauses 2 and 3 were gdded to the Bill.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That Clause 1, the Enacting For-
mula and the Title stand part of the
Bil].."

The motiorn was cadopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI YOGENDRA MAKWANA:
I beg to move:

“That the Bill be passed.”

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill be passed.”
The wmotion uwas adopted.

14.59 hrs.
‘MOTION RE. INTERNATIONAL
SITUATION AND POLICY OF

GOVERNMENT OF INDIA IN RE-

LATION THERETO

MR. DEPUTY-SPEAKER: Now we
take up item No. 26. Shri Rao.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): I beg to move:

“That this House do consider the
present international situation and
the policy of the Government of
India in relation thereto.”

Since we have practically no time
.even to start a debate, I have moved
it formally. If that is any satisfaction
to the hon. Members, we shall have a
debate because the Motion has been
- moved. But even otherwise I would
- like to submit to the House that I
would be willing to have a .debate and
" have the benefit of the views of the
Members even if this had not been
—moved. Thig is all I have to say.

374
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MR. DEPUTY-SPEAKER: There are
some substitute motions.
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SHRI B. V. DESAl: (Rachipur):
1 beg 1o move:

“That for the original motion, the
following be substituted, namely:—

“This House, having considered
the present imernational situation
and the policy of the Government
of India in relation thereto, whole-
heartedly supports the Government
of India’s firm determinaton to
pursue the policy of non-alignment
in dealing with present interna-
tiona] situation.” (3)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): The in-
ternational situation, as we all agree,
has agravated to such an extent that
the various leaders of the world have
expressed their concern regarding the
gravity of the situation and particul-
arly because of the agressive posture
of the recent American Administra-
tion, the peace loving people of all
the world are making a question—
“Would it be possible for us to live
In peace, if this posture of the Ameri-
can Administration is allowed to
continue?” -

Ever since the Second World War,
the United States of America has
been pursuing a policy of aggressive-
ness of creating military bases, jeo-
pardising the national liberation mo-

vements and creating an atmosphere
of war.

What we are having to-day—it is
not permanent peace but non-war
conditions, Even the temporary peace
that was achieved due to detente and
also due to some sont of military
parity between Warsaw countries and
NATO countries is being disturbed.
That equilibrium js being disturbed
by the Regean administration, They
are not even ashamed to publicly
declare to the world that they are
'in favour of 3 limited nuclear war.

Mr. Haig has openly said that, to
protect the ‘vital jnterests” of the
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United States, they will use nuclear
weapons with a limited purpose and
to.day they have gone far, They have
developed the neutron bomb. They are
actually trying to brandish it parti-
cularly to the peace-loving peoples of
the world. They are saying, “if you
do not obey to what we say, we will
use this neutron bomb.” You see the
barbarty of it; you see the savage at-
titude they have taken that with his
neutron bomb only the human lives
will be destroyed and not other
things, the wealth, the properiy that
human beings have created through
their toil and labour, through the
ages—the cities will remain; the
houses will remain; the streets will
remain, but not the human beings.

They say, “We will use this neutron
bomb whenever necessary.” Against
whom will this be used? They publi-
cly say, “We will use it to safeguard
our ‘vital interests’.”” Where are their
vita] interests? Their interests are in
the Gulf region, in the Indian Ocean
region, in the littoral and hinterland
States. They say, “Our vital interests
is in Middle East.” They are arming
Israel. They are going to supply nu-
clear weapons to Israel. They are
openly supported and unashamedly
supporting Pretoria Government of
South Africa, their reckless attack on
Angola. They are openly supporting
Israel; they are openly disrupting
Arab  unity and they are publicly
declaring. “We do not mind if there-
is g limited war. But we will main-
tain our vital interests.”

Sir, I think, you have noticed the
budget on war preparations of the
United States. They are now spending
200 billion dollars. Their military ex-
penditure has reached to an astrono-
mical figure, For what? To maintain
theig vital interests, to keep the peo-
ple of Salavador who are fighting for
freedom, for democracy, under the
military jack-boot. They are helping
reactionary regime everywhere. \

Today, we are living in a world
where every minute 1 million dollars
are spent on armaments, That is what



3]

PMB&R
Comm, Report

377

they are doing. What is happening
to the peoples of Africa, Asia and
Latin Amercia, the developing count-
ries? Everyday, thousands of people
are dying of starvation and malnutri-
tion. Only if they can share their
wealth with developing and under-
developed countries, . the whole
Ppoverty of this world can be given a
go-by.

Sir, I know my time is limited to-
day and I will continue next time,

MR. DEPUTY SPEAKER: You can
continue in the next session.

SHRI HARISH KUMAR GANG-
WAR (Pilibhit): I moved a Privilege
Motion against Mr. Venkatasubbaiah.

MR. DEPUTY-SPEAKER: Now
will take up Private Members’ Busi-
ness.

15.00 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-NINTH REPORT

SHRI RASHEED MASOOD (Sahar-
anpur): I keg to move:

“That this House do agree with
the Twenty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 16th September,
1981,

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with
the Twenty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 16th September,

© 1981,

The motion was adopted.
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15.01 hrs,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL.*

(Amendment of Section 125)

SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central): Sir,
I beg to move for leave to introduce
a Bill further to amend the Code of
Criminal Procedure, 1973,

MR. DEPUTY-SPEAKER: The

question is: . )

“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure, 1973.”

The motion was adopted.

SHRIMATI PRAMILA DANDA-
VATE: Sir, I introduce the Bill

15.01} hrs. l

PROVIDING OF COMPULSORY
MILITARY TRAINING TO STU-
DENTS BILL*

SHRI B. V. DESAI (Raichur): Sir,
I beg to move for leave to introduce
a Bill to provide for compulsory
military training to able-bodied stu-
dents.

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
duce a Bill to provide for com-
pulsory military training to able-
bodied students”.

The motion was adopted.

SHRI B. V. DESAI: Sir, I intro-
duce the BIill

*Published in Gazette of India
dated 18-9-1981.

Extraordinary,

Part II, Section 2,
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1502 hrs. -

_CONSUMERS’ GRIEVANCES SET-
TLEMENT BILL®

SHRI R. K. MHALGI (Thane):
Sir, I beg to move for leave to intro-
duce a Bill to provide for special mea-
sures to ensure protection to consu-
mers of essential commodities and
other consumer goods and services.

MR, DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill to provide for spe-
cial measures to ensure protection
to consumers of essential commodi-
ties and other consumer goods and
services.

The motion was adopted.

SHRI R. K. MHALGI: Sir, I in-
troduce the Bill. ..

15.024 hrs,

PREVENTION OF PUBLICATION
OF OBJECTIONABLE MATTERS
BILL*

SHRI K. LAKKAPPA (Tumkur):
Sir, I beg to move for leave to intro-
duce a Bill to provide for the preven-
tion of publication of certain objec-
tionble ‘matters.

MR. DEPUTY-SPEAKER: The ques-
Hon is:

‘““That leave be granted to intro-
duce g Bill to provide for the pre-
vention of publication of certain
objectionable matters”.

The motion was adopted.

SHRI K. LAKKAPPA: Sir, I intro-
duce the Bill.

—
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15.83 hrs.

INDIAN TELEGRAPH
MENT) BILL*

(AMEND-

(Amendment of Section 5)

VAJPAYEE
(New Delhi): Sir, I beg to move for
leave to introduce a Bill further to
amend the Indian Telegraph Act, 1885.

! Under proviso to Rule 68, I have
- to bring to the notice of the House
i that Clause 2 of the Indian Telegraph
 (Amendment) Bill, 1981, which may
.involve expenditure from the Conso-
lidated Fund of India should be in
'thick type.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to in-
troduce a Bill further to amend the
Indian Telegraph Act, 1885".

The motion was adopted.

SHRI ATAL BIHARI VAJPAYEE:
Sir, I introduce the Bill

15,04 hrs. o ’

INDIAN POST OFFICE
MENT) BILL*

(AMEND-

(Amendment of Section 26)

SHRI ATAL BIHARI VAJPAYEE
(New Delhi); Sir, I beg to move for
leave to introduce a Bill further to
amend the Indian Post Office Act,
1898.

Under proviso to Rule 69, I have
to bring to the notice of the House
that the Clause of the Indian Post
Office (Amendment) Bill, 1981, which
may involve expenditure from  the
Consolidated Fund of India should be
in thick type.

*Published in Gazette of India Ex traordinary Part II, Section 2, dated

18-9-1981.
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MR. DEPUTY SPEAKER The ques-
, lion is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Post Office Act, 1398.”

The motion was adopted.

SHRI ATAL BIHARI VAJPAYEE:
Sir, I introduce the Bill.

15.65 hrs.
WIDOWS PENSION BILL*

SHRI VIRDHI CHANDER JAIN
(Barmer): Sir, I beg to move for
leave to introduce a Bill tp provide
for payment of pension to destitute
widows.

MR. DEPUTY-SPEAKER: The ques-
tion is:
“That leave be granted to intro-

duce a Bill to provide for payment
of pension to destitute widows”.

The motion was adopted.

SBRI VIRDHI CHANDER JAIN:
Sir, I introduce the Bill.

15.054 hrs.
CANTONMENTS (AMENDMENT)
BILL*
(Amendment of Section 15 etc.)

SHRI R. K. MHALGI (Thane): Sir,
I beg to move for leave to introduce
a Bill further to amend the Canton-
ments Act, 1924.

‘MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to iniro-
duce a Bill further to amend the
Cantonments Act, 1924”.

The motion was adopted.

SHRI R. K. MHALGI; Sir, I intro-
duce the Bill.

BHADRA 27, 1903 (SAKA)
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15.06 hrs.

COMPULSORY MILITARY TRAIN-
ING BILL*

SHRI R, K. MHALGI (Thane):
Sir, I beg to move for leave to intro-
duce a Bill to make military training
compulsory for all able-bodied per-
sons.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to in-
troduce a Bill to make  military
training compulsory for all able-
bodied persons.”

The motion was adopted.

SHRI R. K. MHALGI: sir, I in-
troduce the Bill.

15.06 hrs.

ONE FAMILY ONE POST (IN GOV~
ERNMENT SERVICE) BILL*

SHRI R. K. MHALGI (Thane): Sir,
I beg to move for leave to introduce
a Bill to provide for appointment of
only one person from 3 family in
public services and posts in connec-
tion with the affairs of the Union.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for appoint-
ment of only one person from a
family in public services and posts
in connection with the affairs of the
Union.”

The motion was adopted.

SHRI R. K. MHALGI: Sir, I intro~-
duce the Bill.

e

*Published in Gazette of India ExX traordinary Part II, Section 2, dated )

18-9-1981.
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15.67 hrs.

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL®

{Amendment of Section 71, etc.)

SHR] CHITTA BASU (Barasat):
*Sir, I beg to move for leave to intro-
duce a Bill further {0 amend the Re-
presentation of the People Act, 185l.

MR. DEPUTY-SPEAKER: The
~question is:

*“That leave be granted to intre-
duce a Bill further to amend the
Representation of the People Act,
1951

The motion was adopted.

SHRI CHITTA BASU: Sir, I intro-
-duce the Bill

15.07§ hrs,
- CONSTITUTION (AMENDMENT)
BILL*
(Insertion of new arlicle T5A, etc.)

SHRI CHITTA BASU (Barasat):

Sir, 1 beg to move for leave to intro-

. duce a Bill further to amend the Cons-
ditution of India.

MR. DEPUTY-SPEAKER: The
-question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India,

The motion was adopted.

SHRI CHITTA BASU: Sir, I intro-
duce the Bill,

— N——
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1568 hra

CONSTRUCTION WORKERS’' PRO-
TECTION AND WELFARE BILL*

SHR1 GEORGE FERNANDES
(Muzaffarpur): Sir, I beg to move
for leave to introduce a Bill to pro-
vide for the protection and welfare of
construction workers.

MR, DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the pro-
tection and welfare of construction
workers’.

The motion uds adopted.

SHRI GEORGE FERNANDES: Sir,
I introduce the Bill.

15.09 hrs.

SPECIAL COURTS (REPEAL) BILL

SHRI K. T. KOSALRAM (Tiru-
chendur): Sir, I beg to move if;j‘
leave to withdraw the Bill to repe X
the Special Courts Aot 1979,

MR, DEPUTY-SPEAKER: The
question is:

“That leave be granted to with-
draw the Bill to repeal the Special
Courts Act, 1979.”

The motion was adopted.

Sir, x(’

SHRI K. T. KOSALRAM:
withdraw the Bill.

*Published in Gazette of India Ex traordinary Part II, Section 2, dated

18-9-1981.
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15.10 hrs.

RESERVATION OF POSTS IN CEN-

TRAL GOVERNMENT SERVICES

(FOR BACKWARD CLASSES)
BILL—Contd.

MR. DEPUTY-SPEAKER: Now, the
House will take up further conside-
, ration of the following motion moved
by Shri R, P, Yadav on 4th Septem-
ber, 1981 namely:— .-

“That the Bill to provide for

- reservation of posts in Central
Government Services for backward

_ classes, be taken into considera-
¥ tion."” en

Mr. R. P. Yadav was on his legs...

SHRI CHANDRAJIT YADAV
(Azamgarh): Sir, on a point of or-
der I raised it in the morning also.
There was a commitment made on the
floor of the House by the Home Minis-
ter that the B P. Mandal Commission
Report would be presented to the
House. It would have been in the
fitness of things—and it was the duty
of the Government——if during this
Session that Commission’s Report had

. been presented for discussion. It is
a  Constitutiona}l obligation.  This
Commission was appointed under ar-
tlcle 340 of the Constitution. Now
please see article 340 (3) of the Cons-

+ titution; it reads:

“The President shall cause a
copy of the report so presented to-
gether with a memorandum  ex-
plaining the action taken thereon
to be laid before each House of
Parliament.”

Now, the Report has been present-
ed to the President. It ig with the
Government. The Members of  this
House, from both sides, have been de-
manding that the Report should be
discussed here. The recommendations
of the Commission should be made
known to the people and the Parlia-
ment. It is an important question on

2033 LS—13.

-
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which g very substantial section of
ouf”society is agitated—that they are
going without adequate representation
in the government services at all
levels. The Central Government has
been ignoring this vital question
and even after the presentalion of the
Report and after giving an assurance
on the fioor of the House, this Govern
ment is going back on it. Today is the
last day of this Session, and the Re-
port has not yet been presented to the
House. Therefore, belore we discuss
this question, 1 would like to know
from the Government why the report
has not been presented, why the Gov-
ernment has become a defaulter as
before the session the report should
have been presented. | would like to

have a proper explanation from the
Government.

MR. DEPUTY SPEAKER: The Minis-
ter is going to make a statement.

SHRI CHANDRAJIT YADAV: What
has he to say about it? He is going
back on his commitment. We cannot
take it so lightly.

A pw W e (Renf)
W g "ot g Pamerfuer &y Aty
faor 2°

SHRI ATAL BIHARI VAJPAYEE
{New Delhi): The Minister cannot
wriggle out of the assurance on the
basis of a stalement which he is yat

to make in the House. Have you
allowed the Minister {0 make the
statement?

MR. DEPUTY-SPEAKER:
already been circulated.

st g A UM ®F i
T oE gErT faar g 0 gRiR daas
WWﬁf’mﬁ‘mq‘ﬁ
TH ZT ESH W TWET FH ® AT
N Fazgagy & feaw Pradw @aw
I e 1 7y Agm aE iR
TEEI E, T TH & AAAT AT A
THET T TG g

It has

e —
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THE MINISTER OF STATE IN THE
MNISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): Don't be excited.
Picase listen to me, Give me the
bhenefit of hearing.

Fqel ain # g T
gX & &w fooie qv

A

MR. DEPUTY SPEAKER: Should

vou not hear him?

SHRI P. VENRATABUBBAIAH:
Some of the hon. Members made cer.
tain remarks. They are labouring
under certain misconceptions. Accord-
ing to the Article quoted by my friend,
M;:, Chandrajit Yadav...

SHRI ATAIL. BIHARI VAJPAYEE:
What about your assurance?

SHR] P. VENKATASUBBAIAH: 1
will not leave even one point. Please
hear me patiently.

As per the Article quoted, it is
incumbent upon the Government fto
lay on the Table of the House the re-
port of the Commission together with
the recommendations. I will read
the pertinent portion.

“The President shall cause g copy
of the report so presented together
with a memorandum explaining the
action taken thereon to be laid be-
fore each House of Parliament.”

On that day, the Speaker alsc has very
correctly observed that though it is
incumbent on the part of the Govern-
ment to lay the report of the Commi-
ssion on the Table of the House, there
is no time limit prescribed. ..

SHRI CHANDRAJIT YADAYV: What
do you mean by that? Then what is
the use of appointing a Commission?

SHRI P. VENKATASUBBAIAH: Why
don’t you give me the benefit of hear-
ing?

SEPTEMBER 18, 1981
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SHRI MOOL CHAND DAGA (Pali):
It is now Private Member's businees.
They are wasting our time, Sir. -

SHRI P. VENKATASUBBAIAH: If
the hon. Members are going to inter-
rupt me, it will be difficult for me to
explain. When they raiseq so many
points. 1 never interrupteg them.

Secondly, their allegation is that ihe
Minister has made a categorical com-
mitment ithat the report of the Commi-
ssion will be laid on the Table of the
House during this session. That is
there, On that day also I made it
clear that it is not the intention of the ™
Government either to ignore the re-
port or was there any hesitancy on tie
part of the Government to lay the re-
port on the Table of the House. The
hon Members should not be obsessed
with an idea that the Gbvernment is
trying to shelve something and is not
prepared to come before the House
It is not iike that. T do not want to
misled the House nor am I going back
on what I have said earlier. We have
been making sincere efforts because
the recommendations part of it is most
important. Even according tfo tihe
Constitution, only placing of the report
will not fulfil the obligation enjoimed
by the Constitution. It must be to-
gether with ‘the recommendations. ™
The moment I made a commitment
here, we have been trying our best
also place the recommendations alo
with the report. But, because of the
voluminous recommendations made aad
also certain recommendations that
have been made to the Government,
it was not possible for us to place the
report along with the recommenda-
tions. .. .

SHRI GEORGE FERNANDES (Mu-
zaffarpur): Are not the recommenda-
tions part of the Report"

SHRI P. VENKATASUBBAIAHL'
That is a part of the report.

SHR] GEORGE FERNANDES: Then,
what are you saying. These are im-
portant recommendafions. I have
given notice to the Speaker that Iam
making a statement explaining to the
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House the reasons for not placing the
report with its recommendations on
“the floor of the House.

I have already given a notice.

Wi wgore Pey ®ww (FEAET) 0 I9T-
W AP, AT TT F W AW T
viay g fegr o wFT 1 (WM

MR. DEPUTY-SPEAKER: I am not
allowing any kind of special discussion
on this. (Interruptions) Mr. Kashyap
you can seapk now. {Interrutions)
He is making a statement. If you are
__ not speaking, I shall call upon Shri
Acharya. The Minister was explain-
ing the position of the Government.
»What are you going to do further?
Please go to your seat.

SHR]I HARISH KUMAR GANG-
WAR: Where is the statement, we
would like to know.

HIT® Wﬂh@f{qwﬁaﬁ
ST IF 9T T LT §
(wawuTe)

JUNA [PTEW, AT AT FHIXT a1

T AR g, T A ATH-A™T HQ@T
T
[Shri Harish Kumar Gangwar then left

the House]

»

v SHRI P. VENKATASUBBAIAH: It
was a recommendation on which action
has been taken. (

SHRI MOOL CHAND DAGA: Sir, I
am on a point of order.

MR. DEPUTY-SPEAKER: Under

what rule?

SHRI MOOL CHAND DAGA: 26
(Interruptions)

MR. DEPUTY-SPEAKER: Private
Member’s Business comes once a week
Please do not spoil. There are many
people. Shri Vasudeva Acharya, (In-
terruptions) '

Please go to your seat. I am not
allowing a general discussion on this,

in Central Govt. 390
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He wanted some clarification. So
also Shri Vajpayee. 1 allowed them
Please go to your seat. It 13 not pro-
per. You get the private member's
business once in a week. Please
cooperate with me., (Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
You gave an assurance about placing
of the Mandal Commission’s Report.

SHRI P, VENKATASUBBAIAH: Let
the Private Members’ Business be
allowed now. (Interruptions)

MR. DEPUTY-SPEAKER: 1 am not
able to hear you. @ What can I do?
Let one of you speak. Then only I can
follow.

SHRI CHANDRAJIT YADAV: Mr,
Deputy-Speaker, Sir, I want to seek
one clarification. -

SHR] "ATAL BEHARI VAJPAYEE:
Do you want to save the Minister?

MR DEPUTY-SPEAKER: Mr. Yadav,
wanted to say something.

st wey gww:  Sunae wERw,
4 agar g % giw Pefaet xo 94
T BT A |

T @41 IS TC &~ | qEST 9T
ar ag g T wfawm & 8T 340
& gartas dFa2  Fiow FHHrET—
ar. 4. #¥ FAFT—aIT 97 afc @
W%Wﬁmmmﬂ’m
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MR. DEPUTY-SPEAXER: He does
not deny that
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MR. DEPUTY-SPEAKER: We have
taken up Private Members’ Business.
Therefore, I would suggest the Minister
has to inform me or inform you
through a circular that he will be pre-
senling a statement this evening. Then
vou can raise these matters.

ot e ey (FfwEm): Pl

G & I FT IS g | WAl ugi-
WA OMCTZNE | G EF & 50
gy =wt &7 wiaew 99s @1y v
AT E 1 (srEum)
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MR DEPUTY SPEAKER: It will be
faken up at 5.30 p.m. After 530 p.m.
he is going to make a statement You*
may raise it then. You must adhere

to the Rules,
Wt vgrw PRy : IR g |
fart wt gT w7 (syuT)

MR. DEPUTY SPEAKER: Let the
Minister make the statemegt and then
you raise it.
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“‘Nothing in this article shall pre-
vent the State from making any pro-
vision for the reservation of appoint-
ments or posis in favour of any back-
ward, class of citizens which, in the
opinion of the State ig not adequa-
tely represented in the Services
under the State.”
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Conslilutional guarantee for employ-
ment for every adult person who seeks
job belonging to any class of section.
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): You
suggest reservation according to popu-
lation or 30 per cent of the employ-
ment?

SHRI CHANDRAJIT YADAV: It
shoulgd be according tp the percentage
of population in the society. They de-
serve reservation according to their
entire population in the society. If it
is not possible, I am suggesting that
the minimum should be 30 per cent in
all the sectors including the public
sector. ’ :
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SHRI MUKUNDA MANDAL (Ma-
thurapur): I support the merits of this
Bill and I feel most Members are sup-
porting thig Bill because even 1he
Members opposite cannot deny it.

In this connection, I would like to
point out that there is also reservation
of places for scheduled tribes. This
reservation policy has been followed
but the percentage of reservation is
not followed at all. The policy is fol-
lowed. That is, in every Government
Undertaking and in the Government
offices, the reservation policy will be
followed. But that policy is not im-
plemented at all

AN HON. MEMBER: To a certain
extent not implemented.

SHRI MUKUNDA MANDAL: Not
‘not at all’ but to a certain extent. They
are not interested to implement. They
wil]l deliver lectures in the auditoriums
and outside before the people.

(Interruptions)

The reservation policy is followed. I
happened to be a Member of the Com-
mittee for the Welfare of Scheduled
Castes and Scheduleq Tribes. I visited
several Undertakings of the Govern-
ment. What did I find? There reser-
vation quota is not followed at all.
Either they will say “Not available” or
they will say “Not qualified” or “not
suitable”. Availability ang suitability
become the main reasons.

I am here referring to the report
of the Working Group on Scheduled
Castes, 1980—85:

“In the Central Government
offices, in the year, 1978 for Sche-
duled Castes, the recruitment made
was 14.84 per cent and for Sche-
duled Tribes 3.85 per cent. In the
‘A’ Category Service, the Sche-
duled Castes 4.50 and the Scheduled
Tribes 8.5”.
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Category—B: Scheduled Castes 6.4,
Scheduled Tribes 0.88; Category—C:
Scheduleq Castes 12.22; Scheduled
Tribes 2.86; Category—D: Scheduled
Castes 19.13; Scheduled Tribes 4.86.
Thus you will see that the reserva-
tion js not followed according to the
policy of the Government in Central
Government offices. In the State Gov-
ernment also, Scheduled Castes, Cate-
gory—I 3.28; Category—II 6.08; Cate-
gory—III 8.02; and Category—IV 17.32.
This is the position. In the Central
Public sector undertakings, Category-—
A: Scheduled Castes 2.35; Scheduled
Tribes 0.52; Category—B: Scheduled
Castes 4.22; Scheduled Tribes 0.85.
Thus, the reservation policy for
Scheduled Castes and Scheduled
Tribes has not been implemented.

The number of registrations made
in the Employment Exchanges in res-
pect of Scheduled Castes in the year
1978 was 7,26,033; the number of re-
served vacancies notified 64,019; the
number filled 32,665. For Scheduled
Tribes, the number of registrations
made in the Employment Exchanges

1,87,107; reserved vacancies ntified.
29,922 but filled up 9,418,
The number of job-seekers regis-

tered with the Employment Exchan-
ges: Scheduled Castes 14,79,035;
Scheduled Tribes 33,09,384.

I want to give these figures to show
that Scheduled Caste and Scheduled
Tribe candidates are available, They
are only denied the opportunities.

According to this Bill reservation
for backward classes is needed. Who
are the people belonging to the back-
ward classes? Kaka Kalekar Commis~
sion Report says, apart from Sche-
duled castes and Scheduled Tribes and
denotified Groups:

“Those nomads who do not enjoy
any social respect and who have no
appreciation of a fixed habitation
and are given to mimicry, begging,
jugglery, dancing, etc.

“Communities consisting largely
of agricultural or landless labourers,

iz Central Govt. 414
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“Communities consisting largely
of tenants without occupancy rights
and those with insecure land
tenure.

“Communities consisting of a
large percentage of small land-
owners with uneconomic holdings.

“Communities engaged in cattle-
breeding, sheep-breeding or fishing
on a small scale....”

And there are several others also.

Theser people are backward commu-
nity people. Their population, accord-
ing to this Bill, is 52 per cent. If that
be the case and if the Government is
interested to reserve for them 52 per
cent of the posts in the Government
service, they can do. But 1 think the
unemployment problem as a whole
will not be solved. However, if that
is done, that is a good thing for the
backward people. That is why I sup-
port this Bill.

One point I want to make clear. In
lhe draft Sixth Five Year Plan it is
admitted that during this 34 year
period they have not implementeg it—
it is admitted in the Plan document.
One of the Directive Principles of
State Policy in the Constitution en-
joins that the Siate shall promote
with special care the education and
economic inierests of the weaker sec-
tions of the people and in particular,
of the Scheduled Castes and the
Scheduled Tribes and shzall protect
them {rom social injustice and all
forms of exploitation. During these 34
years they have done nothing, but
you are shedding crocodile tears for
these poor people, for these backward
class people and for the Scheduled
Castes and Scheduled Tribes.

Here I want tg suggest one thing.
“The Government may accept or may
not accept. The question is: you are
not following the recruitment policy
when appointments are made. The
roster is not maintained and the re-
servation policy is not followed. Therg
is dissatisfaction among the workers
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when there Is promotion. Whw,is there
this dissatisfaction? It is because at
the time of appointment you are not
following the reservation policy as
also you are not maintaining the ros-
ter. That is why when some people are
there, the Schiduled Castes and Sche.
duled Tribes people, at the time of
promotion, they get preference and
other people say that they are toppling
them, That is the problem. That is
everywhere, In Gujarat, South India
and everywhere there is 5 dissatis-
faction among the employees. To stop
it T want to suggst that at least in
the case of promotion, recruitment
policy must be implemented according
to the rules and at the same time in
the case of promotion, according to
merit promotion should be¢ made at
the same time meaintaining the reser-
vation for the Scheduled Castes and
the Scheduled Tribes, There must be
special quota. If the Scheduled Castes
and Scheduled Tribes do not get pro-
moted through merit, for them special
posts should be created so that the
reservation is fulfilley regarding pro-
motions, That will perhaps lessen the
dissatisfaction among the employees.

Another point I want to make is:
what is the position in the private
sector... ..

MR. CHAIRMAN: You please con-
clude.

SHRI MUKUNDA MANDAL: The
total plan investment for the period
1980-—85 is estimated at Rs. 1,568,710
crores. Of this Rs. 84.000 crores(53 per
cent) is estimated to be in the public
sector and the balance of 47 per cent
is in the private sector. Apart from
the public sector, the reservation poli.
cy should also be followed in the
private scetor.

That is my point. I do not like to
take much time of the House. My
point is that in the public sectors they
are trying to implemient this. There
is a tendency to avoid that here in

SEPTEMBER 18, 198)
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the pr.vale sector. That is because there
is no security for these peoeple. I want
to request the Minister {o see that the
backward class people find 3 place in
the soclety and they have the feel-
ings that they are equal to others.
Their interests could be safeguarded
by Government.

Thank you.

MR CHAIRMAN: Shri Girdhari
Lal Vyar. Be very brief. Take five
minutes only because there gre so

many uihers who want to speak on
this,
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take half-an-hour.
SHRI DHANIK LAL MANDAL
(Jhar:ihnrpur : What can I do?

SHRI R. P. YADAV (Madhepura):
Sir, my name was there. I was the
third. But unfortunately since I was
not a favoured Member, I am being
given this treatment.

MR. CHAIRMAN: No, no. I shall
call you after Shri Mandal.
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MR. CHAIRMAN: Now WMr. D. P
Yadav. Only five minutes.

-

SHRI D. P. YADAV (Monghyr): I
will take the minimum time,

MR. CHAIRMAN: Minimum time
means what? I will ask the Minister
to reply, at 5 o’clock. ’
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SHRI RAMAVATAR
{Patnas: What atout me?

MR. CHAIRMAN: Sorry,

SHASTRI

SHRI RAMAVATAR SHASTRI: 1
belong to a very responsible party.
How can you shut me out?
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“We talk about casteism and we
condemn it, as we should. But the
fact remaing that half a dozen or
maybe ten  so-called superior
castes........ "
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“. ...dominate the
among the Hindus.”
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Indian scene
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SHRI VOGENDRA MAKWANA: Su,
1 am thankful to the mover of the Bill,
as well as to all'the Members who
have participated in the discussion on
this Bill for drawing the attention of
the house and the people of the coun-
try to the problems of the backward
class people.

SEPTEMBER 18, 1981
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The time at myv
Iimited.

d.smosa® 5 vy

MR. DEPUTY-SPEAKER: How much
time does he require?

SHR! YOGENDRA
Half an hour.

MAKWANA:

MR DEPUTY-SPEAKER: He can
take hai. an hour. During the Private
Memcuers' Business there was some
interruption and we lost about 18 to
20 minutes. He can take half an hour.
After that, Shri Mool Chand Daga will
move his Bill.

SHR!I YOGENDRA MAKWANA:
Before 1 discuss the points made Ly
the hon. Member, I would like to savy
that almost all the Members, except
two, have dealt with the subject and
they have not brought politics into
the discussion The two members who
brought in politics are Shri Mukuada
Mandal and Shri Dhanik Lal Mandal
Both these Mandals wanted to biame
this Government. The first Mandal
said that the West Bengal Government
had done reservation, whereas this
Government has not done it. I was
happy to hear him. But when I referrei
to the papers, found that there is no
reservation. So, I do not know from
wHich source he got this information.
The factual position is that there .s no
reservation in West Bengal.

Shri Dhanaik Lal Mandal_said that
this Government hag no intention to
help the backward people. He said

you have,committeq a breach of pro-
mise.”

SHRI DHANIK LAL MANDAL:
You have promised that the Com-
mission Report would be laid on the
Table of the House.

SHR! YOGENDRA MAKWANA:
When Shri Dhanik Lal Mandal was
the Miaister this Bill wag brought for.
Ward by Shri Yadav. He rejected it.

SHRI DHANIK LAL MANDAL: I
said that the Commission report will
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be implemeated. You are misleading

x the House,

SHRI YOGENDRA MAKWANA: 1
am not misleading the House, I am
giving the facts.

SHRI DHANIK LAL MANDAL: I
said that the Mandal Commiasion Re-
port would be implemented,

SHRI YOGENDRA MAKWANA:
Even before the Commission report
was presented. how could it be imp-
lemment>d at that time? Whan Shii
Mandal was the Minister, the Com-
mission was appointed, but the Com-
- mission dig mot submit the report.
" So, when he says that it will be imp-
lemented it, wag for the future Gov-
erament which iz to come intg power,
That was the intention.

SHRI DHANIX LAL MANDAL: It
is by a fluke that you have come to
power.

SHRI YOGENDRA MAKWANA:
Coming to the subject, there are two
opinions here. Even among the hon,
Members there is differnce of opinion.
While some took the view that it
should be on an economic basis a mz=
jority of them felt that it ghould be
on the social and educational basis.

" When the Kaka Saheb Kalelkar
Commission was appoiited it also
faced this difficulty, That Commis-
sion listed nearly 2.399 communities
as backward and furthe, suggested
that women shoulg be considered as
‘backward class.

Now, the women population of the
country is mearly 51 per cent. If you
add this 51 per cent to the population
of 2,399 communities, I think the per-
centage will go to 60 to 70 per cent.
)"(Interruptions). Again, Kakasaheb

Kalelkar, as the Chairman of the
Commission while writing a letter to
the Government has saiy that caste
should not be the base. I would like
to quote from his letter written to
the Government.

ward Classes) Bill

SHR! DHANIK LAL MANDAL:
That was the majority opinion of the
Commission, Why are you quoting
this?

SHRI YOGENDRA MAKWANA:
The time at my disposal ig very short,
Do not interrupt me.

Sir, 1 uote from that letter as fol-
lows:

“I am denfinitely against reserva-
tion in Government Services for
any community for the simple rea-
son that the reservations are not
meant for the servants, but they
are meant for the service of the
society as a whole. Administration
must have the services of the best
men available jn the land an. these
may be found in &ll communities.
Reservation of posts for  certain
backward communities would be as
strange as reservation of patients
are not meant to supply adequate
or proportionate clientele to all the
doctors, whatever their qualifica-
tions.”

SHRI VIJAY KUMAR YADAV
(Nalanda): Kakasaheb Kalelkay was
not the Commission, he was the Chair.
man of the Commission, . .

(Interruptions)

SHR]I YOGENDRA MAKWANA: I
am coming to it, Mr, Yadav, you
hear me. Why do you waste your
time, Mr. Yadav? 1 just simply want
to inform the House that therg are
difflerent view points about the back-
wargd class. Kakasaheb was a very
important man because he wag the
Chairman of the Commission, There-
fore, this letter becomes very impor-
tant because he was the Chairman
and in the capacity of the Chairman
of the Commission he has written
this ietter, not as an individual. There_
fore, it becomes necessary to know
what were his views. (Interruptions).
This is about Kakasaheb Kalelkar
Commission, 1 simply want tg point
out that there are differences of opiai-
on regarding the criterion ag to how
this backward clasg should be identi-
fied. (Interruptions).
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Again coming to the present Com-
mission, the Mandal Commission, not
Dhanik Lal Mandal, but the Mandal
Commission who have submitted the
report have listeq more or less 3,258
communities as backward communi-
ties and according to the report it
comes to 52 per cent and they have
recommended at least 25 per cent re-
servation in the Services, The present
reservation in the Serviceg for the
Scheduled Castes and Scheduled Tri-
bes and other classes of people is hke
this. In Group A it is 22.1/2 per cent,
in Group B it is 22-1/2 per cent, in
Group C it is 35-1/2 per cent,
in Group D it is 45-1/2 per cent. This
is the present reservation for Schedu-
leg Castes, Scheduled Tribes, physi-
cally handicapped and ex-Servicemen,
Now, add this 25 per cent to it, then
in Group D it comes to 70-1/2 per
cent, in Group C it comes to 60-1/2
per cent in Group B it comes to
47-1/2 per cent anq in Group A it
comes to 47-1/2 per cent.

Now, Sir, the Supreme Court of
India and various High Courts also
gave their judgment on this. In a
judment they have said that the re-
servationg should not increase more
than 50 per cent,

SHRI K. RAMAMURTHY (Krish-
nagiri): When was that judgment?

SHRI YOGENDRA MAKWANA: If
you like, I will quote.

SHRI DHANIK LAL MANDAL: He
is not aware of the Supreme Cou ¥
latest judgment,

SHRI YOGENDRA' MAKWANA:
Why should you become impatient?
You please hear me and if there is
any mistake, you point it out to me.
It is subject to correction. I do not
claim that I am perfect,

SHRI DHANIK LAI, MANDAL: I
shall show you.

SHRI YOGENDRA MAKWANA:
You may point that out later on. The
Supreme Court has said that it should
not increase more than 50 per cent,
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MR, DEPUTY SPSAKER: Reser-
vation should not be more than 50

per cent.

SHRI YOGENDRA MAKWANA: It
should not increase more than 50 per
cent in total,

However, there are certain observa-
tions of Fazl Ali J. made in the case
of State of Kerala. There they say,
it may. Thig is another view point,

Now this whole matter was refer-
red to the Ministry of Law. At that
time Shri Mandal was the Minister
in Janata regime and Shri Shanti
Bhushan was the Law Minister in
1979 he gave the opinion:

“I am afraid I am not in agree-
ment with the observationg of Fazl
Ali J. made in the case of Stafe of
Kerala V. N. M. Thomas (1976 S.C.
490 at p. 555} expressing the view
that reservation for backward class-
es under Art; 16(4) of the Consti-
tution can even exceed 50 per cent
of the posts The view has been
expressed only by one of the judges
of the Bench even though he might
have been one judge out of the ma-
jority of the judges to decide that
case in a particular manner. These
observations of Justice Fazl Ali
cannot, therefore, be regarded ag a
declaration of law by the Supreme
Court.”

This is the opinion of Shri Shanti
Bhushan, the then Law Minister in
Janata Party Government. I do not
say that thig ig the opinion of the
Party. Thig is the opinion of an ex-
pert., Shri Shanti Bhushan has given
the opinion in consultation with the
officergs in the Ministry of Law. This
1s a different view point,

Regarding the percentage of reser-
vation—what should it be? If it ex-
ceeds 50 per cent then it is subject..
(Interruptions).

Why do you unnessarily interrupt?
Let me speak, otherwise you will not
get a chance to speak,
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So, if we take all these view points
into consideration, more than 50 per
AQent is subject to challenge in the
court of law. Anybody can go to the
court of Law? It can be challenged,
This is the Jegal position. It has
become very difficuit for the Ceatral
Government to introduce reservation
for the backward classes.

However, most of the State Govern-
vments have introduced reservation for
the backward classes except eight
State Governments including the West
* Bengal Government.

Andhra Pradesh — 259 reservation
}ﬁjhar — 26%
Gujarat — 109
- Haryana — 10%
Himachal Pradsh — 10%
Kerala -— 40%
Maharashtra — 10%
Meghalaya — 5%
Karnataka — %
Nagaland — 45%
Punjab — 5%
Tamilnadu — %
Uttar Pradesh — 15%
i
y

Ei‘hese are the Eight State Govern-
jments. ...

»

SHRI K. RAMAMURTHY: Sorry
~ fop interruptions. In Tamilnadu it is
more than 50 per cent. (Inlerrup-
tions).

SHRI YOGENDRA MAKWANA:
Please lend me your ear and hear me.
I will clarify. (Interruptions) I am
giving only the figures of reservation

or backward classes. I have not in-
"uded other figures.

SHRI DHANIK 1,AL MANDAL; Re-
servation for Scheduled Castes and
Scheduled Tribes is more than 68
per cent, , L
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SHRI YOGENDRA MAKWANA:
Mr. Mandal you are a seasoned man.
You must hear me patiently, Do not
be impatient and do not shout.

SHR]I DHANIK LAL MANDAL: I
am not impatient.

SHRI YOGENDRA MAKWANA:
You are here ag a Member of Parlia-
ment., You hear me, If there is any
problem, you come to me and I will
explain to you. I just gave only dif-
ferent view points, I have not con-
cluded anything. I am only giving
the factual aspects of it. There are
view points of different persons and
different institutions. Then I gave
the factual aspect of reservation of
backward classes in different States,
I have not said that this includes
Scheduled Castes and Scheduled Tri-

bes, 31 per cent is only for backward
Classes,

SHRI K. RAMAMURTHY; Exclu~

ding Scheduled Castes and Scheduled
Tribes, it is 54 per cent.

MR, DEPUTY SPEAKER: What
Mr, Ramamurthy says and as my in-
formation also goes, it. ig 52 per cent

or 94 per cent for backwarq classes
alone.

SHRI YOGENDRA MAKWANA: I

go .by the facts supplied by the State
Governments, :

MR, DEPUTY SPEAKER: The re-
servation for backward classes start-
ed only from Tamil Nadu,

SHRI YOGENDRA MAKWANA: I
will be happy if they have increased
it. In the case of Haryana it wag 2
per cent and now it ig 10 per cent,
In Gujarat, it was 5 per cent and
now it is 10 per cent. In Tamil Nadu
also, they might have increased it.
But these are the figures supplied by
State Governments, I rely upon
them. I have no information except
what I get from State Governments.

The point which I wanted to make
is that different State Governments
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have given reservations except a very
few State Governments, They also
may be thiaking of giving reserva-
tions because there is an opinion in
favour of giving recervations for
backward classeg in their States. So,
it is but natural that sooner or later
the State Governaments will extend
reservaiions to backwurd communi-
ties,

I am personally not against reser-
vations, nor the Central Govern-
ment is against reservations for back-
ward classes. But it is very difficult
to pinpoint anj identify backward
communities. Looking from the re-
ports of two Commissions, one headed
by Kakasaheb Kalelkar and the other
headed by Mr. Maadal, it is very diffi-
cult to identify backward communi-
ties, When the Mandal Commission
Report is placsd oa the Table of the
House, hon. Members will be able to
read and know how it is difficult to
identify backward commuiities be-
cause they have listed many commu-
nities and many criteria are given.
They differ from State to State,

Then the Plan document savs that
there are more than 48 per ceat of
tne people living below the poverty
line. If we deducted 22-1/2 per cent
reservations for Scheduleg Castes and
Scheduleg Tribes it comes to 25-1 /2
per cent. So, at least 25-1/2 per cent
are backward people according to the
Plan document itse=lf. So, there are
backward people and they have got
theiy problems. I have met many
people and many representatives of

different communities have come and-

met me for getting certain benefits, I
know that they have their problems,
But it is very difficult to identify
them and, therefore, it is not possible
for the Central Government to accept
this Bill.

When Mr. Dhanik Lal Mandal was

the Minister, he also requesteg the
hon. Member who had moved the Bill
to withdraw it....
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SHRI DHANIK LAL LIANDAL:
Again he is mrisquoting me,
Fa

SHRI YOGENDRA MAKWANA;
The same is the position with me,

SHRI DHANIK LAL MANDAL: I
asked him to withdraw the Bill on
the assurance that Mandal Commis-
siong report will be implemented.

SHRI YOGENDRA MAKWANA: I
also give an assurance that the Gov-
ernment of India has varioug sche-
mesg like IRD], ete. under which direet -
benefits goes to the poor people. It
goes to the backward people. (Inter-
ruptions) and the Government is keen™
to 30 something for the backward
peoole.  (Interruptions) Therefore, it
is not possible for me tp accept this
Bill,

The other reason for not accepting
the Bill is that the backward ciasses
have not bean defineq in the Bill
This Bill doeg not give any definition
of the backward classes. Instead of
that in Clause 3 of the Bill, the mover
has said:

“The Central Government shall
specify, from time to time by noti-
fication in the official gazette, the
class or classeg of citizens who hav&i"
to be treated as backward classesy
for the purpose of the Act.”

Now the mover of the Bill hag not
identified the backward communities
and as I described here it is very
very difficuit for the Central Govern-
ment also, to ideatify them in the
absence of any criteria. There are
reports given by two Commissions.
One is already before the Members
and the other we are going to place on
the Table of the House, We will b®
able to know the identification mad*
by the Mandal Commission and Gov-
ernment will certzinly take action
on the recommendations of Mandal
Commission. With these words I
would like
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to request the Hon. Member to with-
draw. Qf course, that Member is not
hert and it ‘s already said by the Hon.
Mem*ep Shri Yadav that the Bill may
ke w.thirawn.

MR. DEPUTY SPEAKER: Now, Mr.
Yadav. Mr. Yadav is not there. I
will put it to the vote of the House.

The question is:

“That the Bill to provide for re-
servation of posts in Central Govern-
ment Services for backwarg classes.
be taken into consideration'.

The motion was negatived,.

)

1 —————

17.33 hrs.

SALARY, ALLOWANCES AND PEN-
SION OF MEMBERS OF PARLIA-
'MENT (AMENDMENT) BILL

{Amendment of section 3, 6B, etc.)

st HEER T (A1) ;. S9TeEET
agied, ¥ gWE ®@ g &
Paaw, 1954 &1 FX YT R TR
tga 9T fa=my P 99

SUTHEl  WgRw, € UE  &er @
FIC TT AGEHT FaT € 9 HET =g
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Tt e A e F at fwamw
“FECRw s ® fRe gt -

“Christopher Hoiiis, ap ex-M+ M-
her has desceibed  Parliamentary
life as a ceaseless round of activity
which necessitates the sacrifice of
home ‘':fe, recreations and cultural
activities. He sugrests that few
Members have time to read many
books after their election to Parlia-
ment”.

T gw IR & T fgramw T,
W f& =i & 99 & 3o T T,
T, TEMR it fwmw wta
WX & qE -, T A O FHH S

T |

MR. DEPUTY SPEAKER: You can
continue next time. Now we 2o {0
Half-an-Hour Discussion on growth of
Universities and Colleges.

Shri Arakal.

SHRI HARISH KUMAR GANG-
WAR: What about my Privilege
Motion?

MR. DEPUTY SPEAKER: No. no,
Nothing.

SHRI HARISH KUMAR GANG-
WAR: Why not?

MR. DEPUTY SPEAKER: We are
now taking up Half-an-Hour Discu-
ssion., Your name is not here.

SHRI HARISH *+ KUMAR GANG-
WAR: Today is the last day. We are
adjourning today.

MR. DEPUTY SPEAKER: Don't dis-
turb, I already told you.

SHRI HARISH KUMAR GANG-
WAR: The question of privilege is there
because they have not put up the Back-
ward Classes Commission Report be-
fore the House.

MR. DEPUTY-SPEAKEK: I have
already told you. We are now taking
up Half-an-Hour Discussion.

—

*Moved with the

recommendation of the President.
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17.35 hrs.
HALF-AN-HOUR DISCUSSION

GROWTH OF UNIVERSITIES AND
CoLLEGES

SHRI XAVIER ARAKAL (Erna-
kulam): This ig the last item on the
agenda for this Session. 1 do not have
to say how important it is in the light
of the existing educational system in

wour country. 1 may, _wit.h your permi-
ssion, Sir, take the House to the Uni-
versity Education Committee Report of
1949, rather known as the Radhaderish-
nan Commission Report it says:—

“With the increasing complexity
of society and its shifting pattern,
universities have to change their ob-
jeclives and methods if they are to
function effectivery in our national
life, A policy of drift in the vague
hope that, if the universities are
granted full autonomy and are per-
mitted to pursue their own ends with
intelligence and imagination, higher
education will take care of itself.
will be dangerous. Automatic and
spontaneous adjustment will not
take us to the future we want. We
must develop a comprehensive posi-
tive policy within the limits of which
there should be ample scope for
pioneering and experimentation.”

This was said in the year 1949. What
is the position of higher education in
our country today? In this context, 1
may take the House to an article writ-
ten in August, 1981, by no other per-
son than Shri V. V. John. I may be
permitted to quote a portion from
that article entitled “The Crisis of
Higher Education—Some  Problems
and Solutions”. '

“Qur Universities are in a Shambles.
Ten years ago, it was still possible
to raise questions such as, our acad-
emic standards falling, can we not
adapt our curricula to meet indi-
genous requirements, ang so, on.
Today, standards have ceased fall-
ing; in fact, they have hit rock
bottom. It comes naturally to us to
identify our universities with the
inaptitude and corruption generally
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associated with government offizes.
The average studeni today is grate-
ful if his examinations &re not inde-
finitely postponed, and his results
are announced in time for him to
avoid ail manner of complications
with regard to his future plams.

“Meanwhile, it is common know-
ledge that university degress can be
bought for a price; employers seldem
take degree-holders at face value,
and want to test them further be-
fore offering jobs. Hooliganism on
the campus is the order of the day *
and, beleaguered by strikes, some
universities are unable to work everm™
a hundred days in the academ:c
vear. Incidents of students walking
out on ‘difficult’ question papers, 4n&
then forcibly preventing other stu-
dents from answering them, are
too frequent even to make the news.

“In such a situation, only those
whp have access to a few urban,
elitist colleges (which have maintan-
ed their individual reputations, if not
their standards of teaching) stand
a chance in the job market. What
the rest of the universities go on
producing at great expense to the
public exchequer is grist to the miil
of the monstrous unemployment
statistics of our country.” nad

This is the position today as far a
university and higher education in ou
country are concerned. Therefore, it
you refer to my question dated 27th¢
August, 1981, I put a pertinent ques-
tion because on an earlier occasion, oL
23rd March 1981, to my unstarred °
question, No. 4664, the Government
said that it has no plan to formulate
any new education policy or to re-
organise the University Grants Com-
mission. Therefore, in that context,
we have to examine how far this ques- ‘
tion illustrates the stand of the Govern-
ment and the future of the 670 milliog"~
people of thig country. The answél
given here is not conducive to a future
development which we visualise as
per the 1949 Report. What does this
answer say? It says to my questiion
on the policy of the Government in
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the matter of University higher edu-
cation including the growth of Univer-
sities and Colleges from 1971 onwards
The Government say in this answer:

~The aim is to contain the expan-
sion of the Universities and to chan-
nelise the requirements to some other
agencies like parttime courses, pri-
vate studies, etc....”

Now if you refer to the growth of
Unmiversit'es, how far irrelevant we
have become is quite evident especlally
from what I have said quoting from
the answer I have received

In 1969 there were 17,92,780 stu-
dents in 79 Universities, 10 institutions
deemed to be Universities and there
were 3297 colleges. When we came to
1979-B0, you see tHe leap. It jumped
to 26.48,579 students enrolled in 108
Universities, 11 institutions deemed to
be Universities and the total of colleg-
€s mushrooming to 4558. That is the
position. Colleges are increasing like
mushrooms. Where is the standard
and other reguirements?

SHRI D. P. YADAV (Monghyr): It
is 5090 now.

SHRI XAVIER ARAKAL: It has
gone up. A salient feature of our kig-
her education is that enrolment durmg
the period 1950-51 to 1959-60 was 12
per cent. That jumped to 14 per cent
during the period 1960-61 to 1969-70.
But now it has come to a mere 4 per
cent as far as the higher education is
concerned. Probably there may be
many reasons. Probably it is due to
the gopulat.ion growth and the enrol-
ment and requirement has come to a
standstill position. There are many
reasons given for that. One is, they
say, the high cost of textbooks, fees and
the higher failure rates, etc. ete.
Whatever may be the reason, now the
growth rate is 4 per cent. With all
these difficulties. problems and handi-
caps we manage to be the third largest
scientific and engineering power in the
world. We are the third in the world
as far as science and technology is
concerned.
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Hoy is the standard —and in what
conditions we are working? This is
one area in  which we have to probe
ir.. How far the University Grants Com-
mission is relevant in this context?

Sir, on the recommendation of the
Public Accounts Committee report
—104th report —a Committee was
constituted. That Committee under
the Chairmanship of Dr. V. S. Jha has
recommended or rather has made
eighty suggestions, They are more
pertinent. more important in this con-
text. That says: I quote from page 97
of the Report,

“We have been profoundly im-
pressed by the fact that g large body
of responsible men and women in-
volved in universily education,
whom we met, stressed the urgency
of treating higher education ag 9
matter of national concern and kee-
ping it above all considerations of
regional interests and party politics.
We strongly endorse this view for,
the hope of mankind lies In the
emnancipating role of education.”

Sir, this Committee has made—80
suggestions. In reply to question dated
27-8-81 this is what is stated:

My question was: “9(d) : What
are the conditions on your study
reports on the question of higher
education as well ag the activities of
the U.G.C. and how many recom-
mendations have been implemen-
ted?”

To that there is 3 lengthy answer.
I do not want to quote. It is admitted
that 80 recommendations were made
by this committee. Of those 80, nine
recommendations, required action on
the part of the State Government and
were communicated. While 16 recom-
mendations were not accepted by Go-
vernment, the remaining recommen-
dationg are in different stages of im-
plementation by the U. G. C.

Probably, this Committee was cong-
tituted in 1974. The report was sub-
mitted in 1977. Now, we are in 1981.
You wil] understand the importance of
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this question 1n the context in which 1
quoted.

Therefore, thig is a3 muotter whicn
concerns everybody. If mn the univer-
sities and higher technical institutions,
the standard gocs down, it reflectg on
one's every-walk of life, the mora-
le, the dignity, the behaviour, the cha-
racter and every thing is involved,
That fs why 1 am very much concern-
ed and 1 gay that there should be a
national policy In the matter.

Referring to one more aspect before
I conclude, I want to know whether
it is possible for us f{o formulate any
new policy; and to ameliorate and en-
hance the standard and other require-
ments of our universities, is it not
possible to have autonomous colleges
ag suggested. The real menace or di-
fficulty in the present system is ad-
missions. It has also to be considered.
In that context, recenily, an article
appeared and it has clearly and very
categorically stated and I quote:

“Trying to get admitted into a
city school or collage these days 1s,
in itself, an education. There is
some kind of crisis in educaion ¢o
day due to outdated curricula, list-
less and uninspired teaching and a
highly defective examination sys-
tem.”

It goes on giving many reasons. In
that context also the Committee Re-
port of Gujarat Government is very
well stated. I quote:

“What has stood in the way of the
Improvement of the quality of high-
er education in the country is not a
shortage of educational wisdom but
an ahsence of the will to change.’

Therefore, these are the problems
that I pose before the Government
and referring to the last quotation I
beg that there should be 3 will on the
part of the Government to change the
present system. Education js in the
Concurrent List, I would like to know
from the ‘Government why that sub-
Ject was taken away from the State
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List gnd put into the Concurreot Lirt

When it is in the Concurrent [ist there

its an imperative. mandotary power

and responsibility vested in the Go-
vernment {o take [nitiative in this di-
rection, Therefore, may ! hear {rem

the hon. M'rister what is tue colicy of
the Government and what they arv

going to do with the UGC?

448

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WLLFARE (SHRIMATI/
SHEILA KAUL). Mr. Deputy-Speaier,
Sir, I am grateful to the hon. Member
for raising this brief aiscussion and
speaking on higher education and f{o-
cussing the attention of everybody oD
thig vital issue.

1 appreciate the spirit in which he
has made his points and I fully share
his concern about the problems of
higher education. But I do not fully
subscribe to the view that our edu-
cation is totally ntglected and that
our education perhaps does not be-
long to this country. I would like to in-
form you, Sir, incidentally, that im-
mediately after Independance for al-
most two decades our major pre-occu-
pation was with expansion of the faci-
lities for higher education. From twen-
ty universities and less than fifteen
hundred colleges and a total enrol-
ment of 3.8 lakhs in 1947 our higher
education system grew in size in 1971
to ninety three yniversities and thirty- "~
six hundreq colleges and an enrolrent
of over twenty lakhs.

This unprecedented expansion,
however, led to greater ang newer
problems but we cannot overlook the
fact that our higher education system
has also registered several significant
achievements and our achievements
in thig direction are: We should be
proud that it is this system which has
given ug a high-level trained man-
power which is one of the best in the
world and the top levels of which are
comparable to those of the leading
countries in the world, We should also
take note of the achievements of our
scientists and engineers, But for tkis
system of education it would not have
been possible.
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The hon. Member has mentioned
that there is no policy for develod-
ment of higher education. In thig cor-
text I would like to mention that our
approach in the first twe decades afler
Independance was largely in terms of
quantitative expansion. We anled
more people to be involved in this
education and the major departure
from this approach wag only in 1868
as in-corporated in the National Policy
on Education. Kothari Commission’s
Heport the basis of our National Edu-
cation Policy of 1968. There is
no proposal to change this national
policy of education of 1968 since it was
the result of several reports of import-
ant Committees and nation-wide
on educational issues. Now, the point
is how to implement all these recom-
mendations. We should now envolve a
policy for implemtntation of these ra-
ther than go on changing our policy of
education.

As I mentioned earlier, our approach
in the first two decades after indepen-
dence was largely in terms of quanti-
tative expansion. This policy v sualises
regulation of admissions to higher edu-
cational institutions with reference to
Physical facilities available, restraint in
establishment of new institutions,
special attention to improvement of
stanaards of teaching and research,
establishment of centres of excellence,
greater support for research and so on.
S0,tp say that today we do not have a
national policy in education is not cor-
rect, This approach jn the National
Policy of 1968 has had its impact on
the development of higher education.
By 1980, there were 119 universities,
4558 colleges and an enrolment of 26.48
lakhs. The significant point is that
the average rate of growth of enrol-
ment which wag 14 per cent during
the decade 1961 to 1970 came down to
4 per cent per annum during the de-
cade 1971 to 1980.

It is because of the rise in the qua-
lity and standard that our education
has come to the present level. It is far
from my intention to overlook some
of the shortcomings ip the higher edu-
cation system. The hon. Member men-

(HAH 1n4)

ber mentioned that the standards are
deteriorating ang institutions are ill-
equipped, A admit that gll universiti-
es in the country are not developed
on a uniform basis. -An assessment
made by the UGC indicates that abo
30 per cent of the universities in the
country could be classified ag devel-
oped, another 30 per cent as develop-
ing and the remaining 40 per cent
require a longer gestation for dev-
elopment,

Now, under different kinds of pres-
sures colleges were established in dif-
ferent parts of the country without en-
suring adequate physical {facilities.
There should he far greater restraint
in establishing new colleges. But we
have to cater to the needs of the pvo-
ple who live in far-flung areas, in dis-
tant regions where adequate educa-
tional facilities are not available. We
have to see ihat adequate number of
colleges are gpened in these areas so
that the need of the backward areas
is met, There ig also the problem of
growing unemployment among the edu-
cated. The situation has developed
parily because higher education is as-
sumed as a guarantee for employment
and partly because our economic deve-
lopment has not kept pace with cx-
pansion in educational facilitiees, The
situation has been causing serious con-
cern to the Government.

Now, improvemenis in the standards
of higher education are not necessarily
dependent on external resources and
support. Some aspects which should
cause comcern are:—

(i) Standard of Instructions in some
universities have not kept pace with

modern developments.
(ii) There is resistance to changes
and innovations on the part of some

sections.
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(iii) There is often a lack of trust bet-
ween the students and teachers.

I v .uld appeal to all thoge who are
seriou .ly concerned about the future of
educilion in this country to do some
introspeciion. T am sure that they will
do their part in removing some of the
shortcomings from our education
which, to my mind, will not require
any financial or other support from the
Government_

The hon. Member has alsp mentioned
abrut  the  autonomous colleges.
Although the concept of aulonomous
colle,es was accepted almost fifteen
yenrs ago, not many colleges have been
able to secure that, status. Apparently,
amendments to the University legisla-
tion are not mnade for this purpose or
the Universities are not too anxious to
decentralise their authority and grant
autonomy to colleges. There are certain
number of colleges which are there and
the number is, of course, not very large.
A small number of Universities have
gien them this right. In 1981, there
were 19 autonomous colleges, 12 affilia-
ted {0 Madras Univers'ty, 4 to Madu-
rai University, 2 to Osmania University
and one to Ranchi University. This is
all about the autonomous colleges
which the hon. Member wanted to
know.

MR. DEPUTY-SPEAKER: And there
is no autonomous college in Kerala.

SHRIMATI SHEILA KAUL: If the
hon, Member wwould try, perhaps it
would come.

Now, about the University Grants
Commission. The education has been
expanding; it was the concern of the
Central Government, so they created
University Grants Commission and
it was established by an Act
of Parliament to look  after this
responsibility. The programme and
activities of the TU.G.C. in the past
corresponded to the different phases of
development of higher education and

the main object of the Commission is
2 L R L ey S A AR 1 I nhvsi-

SEPTEMBER 18, 1981

sities & Colleges 452

(HAH Dis.)
cal facilities for maintaining reasonable '
standards. It was only during the pe-
riog from 1960 or so that the Commis-
sion began to show greater concern
for programmes for improving quality
and standard. As 1 mentioned in the
beginning we were only looking for
quantity, but as time went on, ang we
had the national policy on education,
we started concentrating on the qua-
lity of education and, 1 think, in this
direction, we are trying to do our best,
but nevertheless, it is not enough and
we do néed the help ~af all the hon.
Members here to give their sugges-
tions in this regard.
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Prerfraray T & wi A & Wt

afes Toe =W § gl a e
xg awt AT g ft A Pt oo W
#e gfafafdzl @@ I@E € @
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Frat Paadfls &1 TI9 T AT AW
g u’-agﬁ‘-ha?rm g & LEA
oeT 1921 OST 9 WEIRHT. .

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): He ig a borrowed
Shastri.

SHRI RAMAVATAR SHASTRI: 1
am not a borroweg Shastri.

MR. DEPUTY-SPEAKER: If you
are a born Shastri you must have the
holy thread. Have you got it?

SHRI RAMAVATAR SHASTRI:
Yes, I had. After becoming a Com-
munist, I have removed it.

wEt faarfis welwr femtaaew
@ g ) ag A1 Perfa ot 7 g g
7N St & gET wrew geit 0 el
ITH W qG F W STX qY g IEA
58 M AT o WM ET | WX
TEAE T | AG P AEH TE@L wT
T il ag W © g 4g 9 I
R 9T I FE&AT § | AA-FHATA
a1 gfmafd=t & s9qar g 1 o}
T UM Ew @ 39 Pamfeaew
qT FT ZT T § | TG 9L TEA(EA(
% foofed ¥ = qu &5 fPooe
T g, WE INT FAT § ! #C (W
Ig AT g | S€ 9 JWUW T HC-
qE HE o q@ AT & qNih HgreT
MU F 9T GAW T FA9 T Pad-
foomg gevq= # IT& IRWT. &
FTET AAQAT @ FH ! AU AWGH IA
o @9 fau faar @ @ *|&1 P

SHRI RAM SINGH YADAV (Al-
war): The question which has been

(HAH Dis.)

put by Mr. Arakal is regarding growth
of Universities ang Colleges in the
country. Now very important ques-
tions emerge out of this question. The
first is what is the policy of the Gov-
ernment of India with regard to future
expansion of the Universities and Col-
leges in the country? The second ques-
tion is that when we have to maintain
university education, then what should
be the standard of that education and
how that standard is to be achieved;
whether we feel some zort of deteri-
oration in those standards? Thirdly,
when there are diflerent languages,
regional languages, universities at the
regiona] level, universities in different
provinces, they have got their own
tasks, We have to see at the national
level whether the coordination can be
mainta'ned amongst those UUniversities.
So, my first point is what are the
future policies of the Government of
India wilh regard to expansion of Uni-
versity and College education? In this
regard, I 'would submit that the hon.
Minister had evaded that peoint. I do
not know why she had not given a
definite reply {o that point. I may
draw her attention to the Repnri of the
Education Commission (1964.—66) by
Dr. Kothari anq Dr. Kothari on page
302 has stateq ag follows:

“Future Enrolment Policy in High-
er Education. What should pe the
enrolment policy in higher educa-
tion during the next twenty years?
Our recommendation is that the
expansion of facilities in higher edu-
cation should be planneq broadly on
the basis of general trends regarding
manpower needs and employment
opportunities. At present, there is
an over-production of graduates iIn
arts and commerce because of the
adoption of this open-door policy; and
consequently, there is a growing in-
cidence of unemployment amongst
them. On the other hand, there is
a shortage of professional specialists
and there is a consequent need to in-
crease the facilities in prfessional
courses such as agriculture, engineer-
ing, medicine, etc. and especially at
the post-graduate stage in science
and arts.”
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My humble submision ig that .n this
regard when the Kothari Commission
has suggestéd that there should be no
further expansion and mushroom
growlh which had been done upto the
Third Five Year Plan, there should be
a check upon it. Further they have re-
commended rather they have given a
hint to the Depariment that they
should take a positive policy and that
positive policy is that they should im-
part more and more technical educa-
tion.

Now, 1 will suggest to the hon.
Minister that instead of University edu-
cation or the medical MBBS course oOr
the engineering course, why don't you
open polytechnic colleges more and
more in number; and at block level
you should provide one technical col-
lege: and ITI should also be provided
at the block level. So, we have to
think or we should give a different
policy or a new policy as regards the
meathod of education. I think the hon.
Minister will think it over and formu-
late a policy on these lines which have
been suggested by Mr. Kothari.

MR. DEPUTY-SPEAKER: You can
only put questions. This is not a gene-
ral d'scussion. Half-an-Hour discussion
we have already completed. Every
member takes half an hour. In Half-an-
Hour discussion here every member
iakes halfe an hour.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.

Shastri, I am arguing on your side.

Since every member takes half an
hour, that is why it is called Half-an-
Hour Discussion.

SHRI RAM SINGH YADAV: What
should pe the standard of education?
It has been said incessantly that so far
as the standard of education in Univer-
sities and Colleges is concerned that is
deteriorating and the reasons have been
given by Mr. Shastri also. Now I may
draw your attention to control over
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standards. It has been stated on page
7 of the Report of the Review Com-
mittee on the University Grants Com-
mission (January 1977) as follows:

“The need for ensuring standards
was feit by the founding fathers of
the Constitution of India. The fol-
lowing entry was provided in the
Central List (entry 66 of List 1::
“Coordnation and determination of
standards in institutions for higher
education or research and scientific
and technical institutions.”

‘As Dr. Ambedkar told the Consti-
tuent Assembly in August, 1949
“apart from the question of financial
aid, it is absolutely essential, both
in the interest of the centre as well
as the provinces, that the standards
ought te be maintained on an all-
India basis.”

So, university standards should be
maintained on an all-India basis and
there should be some policy of the Go-
vernment of Ind.a so that ithe stan-
dards of the universities whether they
are in Kerala or in Tamil Nadu or
Assam or Rajasthan or Punjab, there
should be uniformity in standards and
curriculum and in the academic
teaching of those universities.

MR. DEPUTY-SPEAKER: Yes, Shri
Mool Chand Daga.

SHRI RAM SINGH YADAYV: The
last point is after all. what s the object
of the university education?

MR. DEPUTY-SPEAKER: He w
complete half-an-hour.

SHRI RAM SINGH YADAV: The
object of the university education is...
(Interruptions)

MR. DEPUTY-SPEAKER': The Minis-
ter must be able to grasp everything
and reply. Do not read many questions.
She may not be able to reply. Do not
read many points. '

SHRI RAM SINGH YADAV: The
object of university education is to

P —
!itr;_
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create human values in the minds of
the people who are engaged in universi-
ty education and we have to see whe-
ther this object is being achieved by
university education. If human values
are not created and the product which
is coming out of the un.versity is not
fit for national development, or they
have not been trained or they have not
Ireen oriented for national development,
“they cannot engage themselves in the
development of the country, what is
the use of the university education?
My humble submission is, that coordi-
nation has to be there, And coordina-
tion hag got two aspects. One is posi-
tive and the gther ig negative. Positive
aspect is that we have to create human
values, we have to create the resources
and the manpower which can be useful
for the development of the nation. Ne-
gative aspect is that we have fo see that
such conditions are not created by
university education by which there
may he conflicts in the sgciety. We
have to avert those conflicts by pro-
per university education. These are the
points I would like to ask.

MR. DEPUTY-SPEAKER: Shri Mool
Chand Daga.
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MR. DEPUTY-SPEAKER: When you
were studying there was no co-educa-
tion,

SHRI MOOL CHAND DAGA: There

TmET 1 T e JET W, g off
AT a1 # s wemAEar g
P+ foor qwg zw 7 Poerr s &1 39«
AT A  W-OAHAA ot AT FARE
feg; gfqafdz? « =wwa &
T g 1 @ ag @ T
T s ader @ 7 Fwfagt 7
ateat & aft Fw=t & 9 qet Paar aie
T ®w fayr ag Padt @ 7gT Pemy
TATT F2Y T a1 ag T
WTaAT AT &R & AH1 g faartyat o
it 37w Iy B om0 AT
afer B o @ o P Swr #@i]
e & Peme BT @ THRT 1oAY
@ o 39 & tor-fan @ 9
7 FT A@ AT IR g AT g, ¥
# FrC & d gEdAEr fyenr W@ @
AT WA &

PROF. SATYASADHAN CHAKRA-
BORTY (Calcutta South): Previously
I wag under the impression that there
was no education policy of the Central
Government. But I am glag to hear
from the hon. Minister that now they
have an education policy. She ‘was
very kind enough to say that one as-
pect of the policy is to see that there
is no further expansion in the field of
higher education. She was very glad
to say that the student population in
our universities and colleges have
come down ang that this is one of the
greatest achievements of our educa-
tion policy. Considering the popula-
tion of our country, do you think that
the present number of universities is
enough? Do you think that the num-
‘ber of stndents who are now studying
In colleges and universities, is enough?
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Considering the vastness of our coun-
try and population and comnsidering the
student population in certain develop-
ing and developed countries, do you
not think that there is much scope for
expansion in higher education?

If you want to improve the standard
of education it i accepted by all that
the salary scales of the teachers should
compare favourably with that of the
Class 1 IAS officers or other officers in
the Central Government. It is because
of our bitter struggle that we teachers
launched that our salary scales were
revised in 1973. And there was an
agreement that every five years, be-
cause of the rise in prices the salary
scales of the teachers would be revised.
Secondly, what is the policy of the
Government regarding the upward re-
vision of the salary scales of the col-
lege ang University teachers, which is
the responsib.lity of the University
Grants Commission? Thirdly, the
teachers should have a say in the de-
cision-making process in the Univer-
sity. Is the Central Government con-
templating democratisation of the ma-
nagement of the Universities to have
more say for the teachers in the de-
cision-making process?

MR. DEPUTY-SPEAKER: 1 think
the Senate or Syndicate is doing that.

SHRI SATYASADHAN CHAKRA-
BORTY: Then, you say you want to
increase the number of autonomous
colleges. We are wholly against it.
The teachers of India, irrespective of
their political colour, have saig that we
are against it. You are going to create
some privileged institutions for prrv.-
leged persons, “depriving a majority of
the institutions of money, of assistance.
This is undemocratic. It will help only
a microscopic section of our society
and a greater part will be neglected.
Are you going to give up this policy,
which has been opposed by the teach-
ing community everywhere? Lastly,
what is the percentage of money you
spend on éducation? It is only a
little more than 3 per cent of the Cen-
tral budget. Even the Central Govern-
ment have agreed that 10 per cent
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should be ear-marked for education.
Are you going to increase the expendi-
ture on education, because education
in the cheap is the falsest of false
ideals? I would like to have pointed
answers to all the questions I have
raised.
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(HAH Dis.)

SHRI RAM SINGH YADAV: What
about the expansion in Diploma cour-
ses?

The Government are deeply con-
cerned about the need to give a value
orientation to education. We are,
therefore, giving special attention to ;
this need. We have initiated Seminars
on this aspect and we are contemplat-
ing a new scheme tp improve our pro- |
grammes of teachers' iraining sp that
teachers may have sound knowledge
of values.

i UH 9 FAMT HE % 4, |
et St F #gr T 9@ gTwwRe @gl !
0% | T3 gd g | =T g1 |
e @ix ghergm @4 gt fage =@
g ... (=zwma). ..

SHRI RAM SINGH YADAYV: The
coordination regarding conduct of ex- L

aminations in the universities is the
function of the U.G.C.

ggeT . WY, d@. E g1 &l §

!

l
Please allow me to answer. My chain |
is broken. [‘|
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MR. DEPUTY-SPEAKER: Yes, you
can continue.

it TriTaary  wredt foor @ @
& o ?
sfrat oo wie ;T T@AA,

MR. DEPUTY-SPEAKER: These
questions are from the Professor him-
self. He has put very important
questions,

SHRI VIJAY KUMAR YADAV (Na-
landa): Sir, he wants the universities
made in the House. That is the
trouble.

MR. DEPUTY-SPEAKER: He exhi-
bits his class character.

SHRIMATI SHEILA KAUL: For the
information of the hon. Member I
would like to say that there should be
no expansion. There should not be
undue and unbalanced expansion of
higher educational institutions. Thig is
what I said. I said that we wanted
to have quality and not quantity and
1 think the hon. Member will agree
with this that what we need is quality
now.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: Do you mean to say that the
quality and quantity—these two things
are mutually exclusive? These two
things are not mutually exclusive that
# we want to have quality we will
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have to give up quantity. They are
not exclusive, they can go together.

SHRIMATI SHEIL.LA KAUL: How
can they go together? For instance,
you have in 5 family g little girl who
is an artist and who does singing. She
will get a better chance if she is a
good artist. How can you expect all
the children singing in the same way?
It cannot be the same, I mean, quality
and quantity.

We have not stopped starting new
educational institulions of higher learn-
ing we are ouly trying to ensure that
all imstitutions will be adequately fed
so that high standard of education can
be maintained.

About the scale of pay, I would like
to inform d4he hon. Member, this is
implementation of U.G.C. scale for tea-
chers from 1973. The salary scales com-

pare favourably with those in the Go-
vernment offices.

SHRI SATYASADHAN CHAKRA-
BORTY: Whether you are considering
the revis'on of the salary..(Interrup-
tions.) Say yes or no. Either you say
that you are not thinking of the re-
vision of salary. (Interruptions). Any-
thing. You may say.

SHRIMATI SHEILA KAUL: Al
the teachers and the employees, every-
body who works for the Government,
for the society, we are always at their
service to help them.. How can I say
that we are not thinking on these lines?

18.35 hrs,

RE. REPORT OF THE SECOND
BACKWARD CLASSES COMMISSION

“'HE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

"DEPARTMENT OF PARLAMENTARY

AFFAIRS (SHRI P. VENKATASUB-
BAIAH): Hon. Member may kindly
recall that a number of adjournment
motions were tabled in the Lok Sabh2
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on the 27th August, 1981 in regard to
the laying of the second Backward
Classes Comrmission's HReport before
e House, In deference tp the de-
mnds from several members of Parlia-
ment, ] agreed to place the report be-
fore Lok Sabha during the current Ses-
sion of Parliament. Hon’ble Members
Mmay be aware that ynder Article 340(3)
of the Constitution, the President shall
cause a copy of the Report of the
Backward Classes Commission with a
memorandum explaining the action
-laken thereon to be laid before each
Pause of Parliament, Despite earnest

1GIPND_-M—-—2033 LS— .

Commigsion

efforts made so0 far the memorandum
could not be Snalised_ I, therefore, have
to state with regret my inability to
place the report before the Session
ends to-day.

MR. DEPUTY-SPEAKER: The House
stands adjourned sine die.

18.3% hrs.
Lok Sabha then adjourned sine dle.





